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 (The  Lak  Sabha  met  at  Eleven  of  the  Clock)

 (Mr.  Spraxer  in  the  Chair)

 MEMBERS  SWORN

 l.  SHRI  KUSHOK  BAKULA  (Ladakh—
 Jaromu  &  Kashmir)

 2.  SHRIMATI  M.  GODFREY  (Nomina-
 ted—Anglo-Indian)

 ORAL  ANSWERS  TO  QUESTIONS

 Complaint  about  Corruptions  in  Supply
 Corps  of  Armed  Forces  and  other  Milltary

 Establishments

 *603.  SHRI  S,  P.  BHATTACHARYYA:
 Will  the  Minister  of  DEFENCE  be  pleased  to
 state  :

 (a)  the  number  of  complaints  about  corrup-
 tion  ia  the  Supply  Corps  of  the  Armed  Forces
 and  other  military  establishments,  received
 during  1969-70  and  1970-71  ;  and

 (b)  whether  there  is  adequate  machinery
 to  investigate  and  book  cases  of  this  nature  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  The  number  of
 Complaints  received  during  the  two  years  is  as
 follows  :

 3969.70  he  79
 4970.73  ee  IZ

 (b)  An  adequace  machinery  exists  for  deal-
 [ing  with  wach  canes,
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 SHRI  S.  P.  BHATTACHARYYA  :  What
 steps  will  be  taken  against  the  persons  who
 have  committed  wrong  ?

 SHRI  JAGJIWAN  RAM:  There  is  an
 elaborate  procedure  laid  down.  Wherever
 complaints  are  made,  investigations  are  held
 and  if  it  is  proved  that  the  allegations  have  been
 substantiated,  disciplinary  proceedings  are
 started  against  them  and  punishments  are
 awarded,

 Complaint  by  Pakistan  with  U.  N.  Security
 Council  about  ban  of  over-flights  of
 Pak(staai  Civil  and  Military  Aircraft  over

 Indian  Territory

 *605.  SHRI  P.  K.  DEO:  Will  the  Minis-
 ter  of  EXTERNAL  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Pakistan  recently  lodged  a
 complaint  with  the  U.N.  Security  Council
 about  the  ban  of  over-flights  of  Pakistani  civil
 and  military  aircraft  over  the  Indian  territory
 following  the  hijacking  incident  ;  and

 (9)  if'so,  the  reaction  of  Government  in  this
 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  The
 Permanent  Representative  of  Pakistan  to  the
 United  Nations  has  addressed  two  letters  to
 the  president  of  the  Security  Council  on  the

 subject  in  February  and  May  this  year.

 (b)  The  Government  of  India  has  informed
 the  President  of  the  Security  Council  of  the
 facta  of  the  case.  We  have  emphasised  to
 members  of  the  Security  Council  as  well  as  to
 the  rest  of  the  world  that  Pakistan  has  been

 guilty  of  violating  international  law  and

 endangeting  civil  avgiation  in  the  sub-conti-

 gent  by  its  involvement  in  the  hijacking  and,
 the  Wanton  blowing  up  of  the  Indian  plane
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 and  that  Pakistan  did  this  as  part  of  its  policy
 of  confrontation  with  and  hostility  towards
 India.

 SHRI  P.  K.  DEO:  While  congratulating
 the  Government  for  taking  strong  steps  in  not

 allowing  Pakistani  planes  to  overfly  India,  may
 I  know  how  far  the  matter  has  proceeded
 regarding  payment  of  compensation  and  sur-
 render  of  hijackers  to  this  country  for  trial  २

 SHRI  SURENDRA  PAL  SINGH:  This
 does  not  directly  relate  to  the  Question.

 MR.  SPEAKER:  This  is  not  relevant
 here.

 SHRI  ए.  छू,  DEO:  On  a  small  matter
 like  this,  Pakistan  had  the  check  to  go  to  the

 Security  Council.  But  so  far  as  we  are  concern-

 ed,  in  spite  of  the  tremendous  development  in

 Bangla  Desh  and  its  repercussions  in  this

 country  on  its  economy  and  defence,  we  have
 sat  tight  for  all  these  months  and  we  have  not

 taken  any  steps  to  bring  the  matter  to  the

 Security  Council

 MR.  SPEAKER:  Don’t  make  a  speech  ;
 ask  a  question.

 SHRI  P.  K.  DEO:  Why  have  we  not  gone
 to  the  Security  Council  on  the  Bangla  Desh

 question  ?  So,  it  has  compelled  the  Members
 to  move  the  matter  on  their  own.  The
 Government  should  have  taken  up  the  matter
 suo  motu.  Why  have  the  Government  not  taken

 up  the  matter  to  the  Security  Council  so  far  as

 Bangla  Desh  question  is  concerned  ?

 MR.  SPEAKER:  How  छ  it  relevant?
 That  is  not  relevant  here.

 SHRI  P.K.  DEO:  You  don't  allow  a

 question  on  hijackers;  you  don’t  allow  a

 question  on  the  payment  of  compensation  and

 you  don’t  allow  a  question  about  refereuce  to

 Security  Council  on  Bangla  Desh.

 MR.  SPEAKER:  If  you  go  on  asking
 irrelevant  questions,  what  can  I  do?  I  am  so

 sorry.  I  cannot  allow  you.

 SHRI  M.  KALYANASUNDARAM:  Is  it
 ae  fact  that  Pakistan  has  lodged  a  complaint,
 with  the  International  Civil  Aviation  Orgatisa-
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 tion  regarding  this  matter  and,  if  so,  what  is
 the  attitude  of  the  Government  of  India
 thereto  ?

 SHRI  SURENDRA  PAL  SINGH:  Just
 to  clarify  the  position,  may  I  submit  that
 Pakistan  brought  this  matter  to  the  notice  of
 the  Security  Council  in  the  form  of  informa-
 tion  only.  They  have  not  sought  any  debate
 in  the  Security  Council.  But  this  matter  has
 been  raised  in  the  ICAO  by  Pakistan  and  we
 have  submitted  a  suitable  reply  to  their  com-
 plaint.

 SHRI  SOMCHAND  SOLANKI  :  In  this
 Question,  the  reference  to  the  Security  Council
 is  the  central  idea.  So,  any  question  can  be
 asked.  May  I  know  from  the  Government
 whether  any  complaint  has  been  lodged  by  the
 Government  of  India  regarding  settlement  o!
 refugees  and  the  territory  which  ४  illegally
 occupied  by  Pakistan

 MR.  SPEAKER  :  Not  relevant

 SHRI  SOMCHAND  SOLANKI:  The
 central  idea  in  the  Question  pertains  to  the
 reference  to  the  Security  Council.  So,  any
 question  can  be  asked

 MR.  SPEAKER  :  Thisis  4  complaint  by
 Pakistan...

 SHRI  SOMCHAND  SOLANKI:  The
 word  ‘Pakistan’  is  there  in  my  question.  I  ac
 not  going  out  of  this  Question.

 MR.  SPEAKER  :  But  that  is  not  relevant

 SHRI  S.  A.  SHAMIM  :  May  I  know  from
 the  hon.  Minister  as  to  why  was  this  option
 jeft  to  Pakistan  to  go  to  Security  Council  for
 thr  hijacking  and  place  this  country  on  the
 defensive  instead  of  our  Government  going  to
 the  Security  Council  and  lodging  a  complaint
 that  our  plane  was  hijacked  ?

 SHRI  SURENDRA  PAL  SINGH:  May
 I  once  again  repeat  that  Pakistan  has  not
 taken  it  up  with  the  Security  Council,  Pakistan
 has  merely  brought  it  to  the  notice  of  the

 Security  Council,  It  bas  not  asked  the  Security
 Council to  take  any  action  mor  did  it  ask  for
 any  debate.
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 Supply  of  Rabies  Vaccine  to  Dispensaries
 and  Heslth  Centres

 #609.  SHRI  A.  K.  SAHA:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (2)  whether  the  present  vaccine  used  for
 rabies  in  the  Health  Centres  and  Dispensaries
 in  our  country  has  been  proved  as  ineffective  ;

 (9)  if'so,  the  reaction  of  Government  there-
 on;  and

 (०)  the  steps  taken  by  Government  to

 provide  effective  vaccine  for  rablea  to  the

 Dispensaries  and  Health  centres  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU):  (a)  to
 {c).  There  is  no  evidence  to  show  that  the
 Rabies  Vaccines  used  in  various  health  centres
 and  dispensaries  are  ineffective.  A  amall

 proportion  of  cases  treated  with  antirabic
 vaccine  may  be  expected  to  develop  hydro-
 phobia  in  spite  of  treatment  with  an  efficient
 vaccine.

 SHRI  A.  K.  SAHA:  May  I  know  whether
 government  is  contemplating  legislation  mak-
 ing  it  compulsory  for  owners  of  dogs  to  have
 them  immunized  every  six  months  ?

 SHRI  A.  K.  KISKU  «  There  is  no  legisla-
 tion  under  consideration  now  because  cases  of
 rabies  and  hydrophobia  are  effectively  taken
 care  of  by  existing  vaccine  and  also  by  the
 medical  care  that  this  country  is  providing.
 Therefore,  this  question  has  not  arisen.

 MR.  SPEAKER:  Recently  so  many  arti-
 cles  have  appeared  in  The  Statesman  about
 this,

 et  हुकम  क़स्द  कछवाय  :  में  आप  के

 माध्यम  से  मन्त्री  महोदय  से  जानना  चाहता

 हैँ  कि कया  महू  बात  सही  है  कि  देश  में  कुत्ते
 फाटे  हुये  अधिकांश  लोगों  का  इलाज  ठीक  समय

 पर
 और  पर्याप्त  मात्रा  में  महीं  हों  पाता  और

 दस  का  परिणाम  बहुत  बुरा  हो  रहा  है  क्या
 सरकार  कोई  ऐसी  व्यवस्था  करने  जा  रही  है
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 कि  कुत्तों  की  तादाद  जो  बहुत  बढ़ती  जा  रही  है,
 उनको  समाप्त  किया  जाय  जिसमें  कि  उनके

 काटे  जाने  से  लोग  बच  सकें  ?  पालतू  कुत्तों  को

 तो  लोग  बांध  भी  सकते  हैं,  लेकिन  अधिकांश

 तादाद  उत  कुत्तों  की  है  जित  को  बांधा  नहीं  जा

 सकता  है।  क्‍या  उनकी  कोई  व्यवस्थ।  की  जा

 रही  है?

 निर्माण  और  आवास  तथा  स्वास्थ्य  और

 परिवार  नियोजन  मंत्री  (शो  उमाशंकर  दीक्षित  :

 सारे  देश  में  हर  प्रदेश  में  म्यूनिसिपैलिटी  में

 इस  की  पूरी  व्यवस्था  है  i  जहां  तक  द्वीटमेंट
 का  सवाल  है  जो  लोग  हॉस्पिटल  में  जाते  हैं
 उन  के  लिये  रैवीज  के  वैक्सीन  की  काफी  व्यय-

 तथा  है  t  सिर्फ  यह  प्रभावी  वहां  नहीं  होता,

 जहां  लोग  अस्पताल  तक  पहुंच  ही  नहीं  पाते  ।

 जहां  कहीं  भी  वैक्सीन  का  इस्तेमाल  हो  जाता

 वहां  बहु  99  परसेंट  प्रभावशाली  होता  है  i

 बहरहाल  म्यूनिसिपैल्टियों  में  इस  की  व्यवस्था

 है,  लिहाजा  किसी  और  कानून  की  आवश्यकता

 नहीं  है  ।

 SHRI  NIMBALKAR:  May  I  know  whe-
 ther  the  government  is  aware  that  there  isa
 vaccine  developed  in  America  with  which  one
 injection  makes  the  patient  immune  for  his
 whole  life  ?  Now  they  are  giving  14  injections.
 May  I  know  whether  there  is  any  plan  for
 importing  that  vaccine  from  America  ?

 SHRI  A.  K.  KISKU:  We  are  not  aware
 of  it.

 क्रि  परिपूर्णानम्द  पे न्यू ली  :  में  मन्त्री  महोदय
 से  पूछता  चाहता  हूं  कि  क्‍या  इस  वर्ष  स्प्रे  कैसे

 ने  हो  कर  व्यापक  पैमाने  पर  पागल  कुत्तों  के

 काटने  की  घटनायें  कुछ  पैकेट्स  में  हुई  हैं  ?

 क्या  इस  का  कोई  सर्वेक्षण  किया  गया  है  ?

 यदि  किया  गया  है  तो  उस  का  क्‍या  परिणाम

 निकला  ?

 शी  उमाशंकर
 बी लित

 >  इस  तरह  से

 ब्य[पक  पैमाने  पर  होने  बाली  घटनाओं  की  कोई

 सूचना  हमारे  पास  नहीं  है  |
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 SHRI  N,  K.  SINHA:  I  want  to  know
 whether  adequate  quantities  of  anti-rabi  medi-
 cines  are  supplied  to  the  health  centres?  My
 information  is  that  they  are  not  being  supplied
 adequate  quantities  of  these  medicines.

 SHRI  UMA  SHANKER  DIKSHIT  :  It  is
 not  posible  to  supply  all  the  health  centres
 with  these  medicines.  It  is  not  30  widely  preva-
 Jent  either.  About  three  lakhs  of  cases  are
 treated  every  year  and  wherever  there  is  any
 report  of  large-scale  pievalence  we  certainly
 will  take  care  of  it.

 देश  में  आयुर्वेदिक  विश्वविद्यालय

 ¥*6 10.  off  प्रताप  सिंह  लेगी  :  कया

 स्वास्थ्य  और  परिवार  नियोजन  मन्त्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  देश  में  आयुर्वेदिक  विश्वविजयी-

 यों  की  स्थापना  करने  के  बारे  में  कोई  प्रस्ताव

 सरकार  के  विचाराधीन  है  ;

 (ख)  यदि  हां,  तो  उन  राज्यो  के  क्‍या

 नाम  है  जहा  ऐसे  विश्वविद्यालय  स्थापित  किए

 जायेंगे  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  उत्तर  प्रदेश

 में  गढ़वाल  जिले  का  सर्वेक्षण  करने  से  वहा

 बहुत  अधिक  जड़ी  बिटिया  मिल  सकती  है  ;

 (ध)  यदि  हा,  तो  क्या  सरकार  का  विचार

 गढ़वाल  सें  एक  आयुर्वेदिक  विश्वविद्यालय  की

 स्थापना  करने  का  है  ;  और

 (#)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 हैँ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P,  CHATTOPA-
 DHYAYA):  (a)  and  (b).  The  Government
 of  India  do  not  have  under  consideration  any
 proposal  to  set  up  Ayurvedic  Universities  in
 tee  country.

 (c)  A  survey  isdn  progres.
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 @)  and  te).  A  unit  for  the  Survey  of  Madi
 tins]  Plants  has  been  act  up  at  Ranikhet  for
 the  purpose  of  discovery  of  herbs  and  it  is  not
 considered  necessary  to  set  up  an  Ayurvedic
 University  for  this  limited  purpose.

 भी  प्रताप  सिह  नेगी  :  क्या  मन्त्री  महोदय
 बतलाने  की  कृपा  करेंगे  कि  जड़ी  बूटियों  की
 जब  देश  में  बहुत  आवश्यकता  है  तब  क्‍या  गढ़-
 वाल  में  भी  उसके  सर्वेक्षण  का  काम  हो  रहा
 है?

 SHRI  0,  P.  CHATTOPADHYAYA:  We
 are  quite  aware  that  there  are  plenty  of  medi-
 cinal  herbs  available  in  Ranikhet.  Work  is
 already  in  progress  there.

 को  प्रताप  सिह  नेगी  :  मैंने  गढ़वाल  के
 बारे  में  पूछा  था  और  मन्त्री  महोदय  ने  रानीखेत
 के  बारे  मे  बतलाया  है।  क्‍या  रानीखेत  वाले
 लोग  गढ़वाल  में  भी  अनुसन्धान  कर  रहे  हैं  |

 SHRI  0.  छ,  CHATTOPADHYAYA:  We
 have  two  units  there—one  at  Hardwar  and
 another  at  Ranikhet.  Survey  work  at  Hardwar
 has  been  completed.  The  one  at  Ranikbet  is
 continuing  its  work

 भरी  प्रताप  सिह  नेगी  :  मैंने  मन्त्री  महोदय
 से  गढ़वाल  के  बारे  में  पूछा  था  और  जवाब

 उन्होंने  दिया  है  सहारनपुर  और  अल्मोड़ा  जिलो
 के  बारे  में  ।

 निर्माण  ओर  आवास  तथा  स्वास्थ्य  और
 परिवार  नियोजन  स्त्री  (भी  उमाशंकर  दीक्षित):
 सर्वे

 की  टीम  काफी  व्यापक  है।  उस  एरिया  में
 केवल  हरिद्वार  या  रानीखेत  अथवा  एक  शहर
 का  सवाल  नही  है  वहाँ  से  काम  हो  रहा  है।
 जिस  क्षेत्र  में  आवश्यकता  होगी  वहां  सर्वेक्षण
 टीम  जायेगी  सर्वेक्षण  का  कास  व्यापक  रूप
 से,  लेकिन  खास  तौर  से  हिमाचल  रीजन  में

 चलते  वाला  है  जिस  में  गढ़वाल  भी  शामिल
 समझा  जा  सकता  है  t

 भी  परिपु्णागाद  पै स्यू शी  :  मैं  माननीय
 स्त्री  महोदय  से  जातना  चाहता  हूं  कि  ह...
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 के  (सी)  भाग  में  जिन  हब्स  का  जिक्र  किया

 गया है  उन  में  कौन-कौन  सी  बसें हैं  और  जो
 हव्स  एक्सपोर्ट  होती  हैं  उन  से  कितना फारेन

 एक्सचेंज  मिलता  है?

 शी  उमाशंकर  दीक्षित  :  इस  के  लिये  नोटिस

 की  जरूरत  होगी  i

 Manofacture  of  Military  Freighter  Ver-
 elon  of  H.  S.  748  Aircraft  at  Kanpur

 Division  of  HAL

 *613,  SHRI  8.  S.  BHAURA:  Will  the
 Min  ister  of  DEFENCE  be  pleased  to  state;

 (a)  whether  there  is  a  proposal  to  manufac-
 ture  a  military  freighter  version  of  H.  5.  748
 sircraft  at  the  Kanpur  Division  of  HAL  ;  and

 (b)  if'so,  the  broad  outlines  thereof  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM);  (a)  and  (b).  Yes,  Sir.
 The  Hawker  Siddiy  Limited  are  designing
 modification  to  convert  the  H.  Ss.  748  aircraft
 into  a  military  freighter  aircraft.  The  decision
 to  manufacture  this  version  will  be  taken  after
 a  prototype  has  been  tested.

 SHRI  8,  S.  BHAURA:  May  I  know  from
 the  hon.  Minister  as  to  what  time  it  will  take  ?

 SHRI  JAGJIWAN  RAM:  The  prototype
 is  likely  to  be  supplied  in  the  next  two  months
 and  the  test  will  be  completed  by  January
 972  ;  thereafter  the  question  of  manufacture
 will  arise,

 SHRI  ९.  N.  P.  SINGH  :  Will  this  freighter
 be  able  to  operate  in  the  high  altitudes  of  the
 forward  areas  of  Ladakh  and  NEFA  ?

 SHRI  JAGJIWAN  RAM  :  It  will  be  proved
 after  the  testing  of  the  prototype.  The  inten-
 tion  is  to  produce  an  aircraft  for  that  purpose.

 Setting  up  of  mew  Medical  Cellege  in
 Raral  Arenas

 *6i8,  SHRI  TRIDIB  CHAUDHURI  :
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 (3)  whether  Goyernment  propose  to  set  up
 eight  Medical  Colleges  in  the  next  academic
 year  in  rural  arcas  ;

 (b)  whether  the  States  and  centres  where
 these  Medical  Colleges  would  be  located  have
 been  finally  decided  upon  ;  and

 (०)  the  total  cost  involved  in  starting  these
 Colleges  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU):  (a)
 The  position  is  that  against  the  proposal  made
 to  the  State  Governments  for  setting  up  of  0
 Medical  Colleges  during  the  Fourth  Plan
 Period  in  rural  or  semi-urban  areas,  two
 Medical  Colleges  in  West  Bengal  and  one  in
 Maharashtra  have  already  been  set  up.  Two
 more  Medical  Colleges,  one  each  in  Uttar
 Pradesh  and  Bihar  are  expected  to  start  func-
 tioning  from  this  year.  The  construction  work
 of  another  Medical  College  in  Uttar  Pradesh
 isin  progress,  The  remaining  four  Medical
 Colleges  are  yet  to  be  set  up.

 (b)  The  three  Medical  Colleges  already set  up  are  located  at  Siliguri  and  Burdwan  in
 Weat  Bengal  and  Sewagram  in  Maharashtra.
 The  two  Medical  Colleges  being  opened  this
 year  would  be  located  at  Jhansi  in  Uttar
 Pradesh  and  Bhagalpur  in  Bihar,  Another
 Medical  College  is  under  construction  at
 Gorakhpur  in  Uttar  Pradesh.  In  Haryana
 the  Medical  College  is  proposed  to  be  set  up
 at  Karnal.  The  location  of  the  remaining
 three  Medical  Colleges  has  not  yet  been  finally
 decided.

 (०)  The  scheme  relating  to  the  setting  up
 of  new  medical  colleges  in  the  Fourth  Plan  is
 inthe  State  Sector.  It  is,  therefore,  for  the
 concerned  State  Governments  to  make  finan-
 cial  provisions  in  their  respective  State  Plans.

 The  setting  up  ofa  anew  medical  college  of
 00  annual  admissions  with  the  full  complex
 of  teaching  hospitals  having  indoor  bed-
 strength  and  other  requisites  according  to  the
 standards  laid  down  by  the  Medical  Council
 of  India,  involves  a  total  expenditure  of
 roughly  about  Rs.  Scrores.  This  amount  may,

 Will  the  Minlever  of  HEALTH  AND  FAMILY  @  however,  vary  depending  upon  local  conditions
 PLANNING  be  pleased  to  state  :  and  the  availability  of  hospitals  with  the
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 required  number  of  beds  it  the  neighbourhood
 which  may  be  utilised  as  teaching  beds.

 श्री  मगर  बिहारी  बाजपेयी  :  अध्यक्ष  जी,
 क्या  सरकार  के  सामने  हस  तरह  का  कोई

 प्रस्ताव  है  कि  जिसके  अन्तर्गत  बाड़ा  हिन्दू  राव

 अस्पताल  को  केन्द्रीय  सरकार  हाथ  में  लेकर

 उसे  एक  मेडिकल  कालेज  का  रूप  देने  का

 विचार  करे  ?

 अध्यक्ष  महोदय  :  इन  8  में  से  कोई  है।
 The  question  relates  to  State  Medical  Colleges.

 निर्माण  मौर  आवास  तथा  स्वास्थ्य  और

 परिवार  नियोजन  मंत्री  (भी  उमा  शंकर  दीक्षित):

 इससे  तो  यह  प्रश्न  नहीं  उठता  1

 DR.  JIVRAJ  MEHTA  :  May  I  know  if  steps
 are  taken  to  have  a  sufficient  number  of  well-
 trained  persons  as  members  of  the  teaching
 staff  in  the  new  Medical  Colleges  that  are
 started  from  time  to  time?  It  is  found  that
 they  are  not  satisfactory.  What  steps  are  they
 taking  in  this  regard  ?

 SHRI  UMA  SHANKAR  DIKSHIIT;
 I  am  not  able  to  understand  how  the  hon.
 Member  says  that  the  experts  produced  from
 the  various  Colleges  both  at  the  Graduate  and
 Post-Graduate  level  are  not  satisfactory.  There
 must  be  some  serious  evidence  to  justify  such
 an  allegation.  I  don’t  agree  with  him,  Sir.

 SHRI  SHANKARRAO  SAVANT:  May
 I  know  whether  a  hostel  is  being  provided  at

 Sevagram  ?

 SHRI  UMA  SHANKAR  DIKSHIT:  I
 am  not  aware  if  it  is  under  construction,

 MR,  SPEAKER:  This  is  about  cight
 Medical  Colleges  to  be  set  up  in  the  rural
 areas.  I  kstow  moet  of  you  are  very  keen  about

 other  places,  but  you  cannot  force  it  and

 narrow  it  down.  lam  sorry  this  question  docs
 not  arise.

 SHRI  D.  D.  DESAI:  Are  the  Government

 aware  that  about  Rs.  40,000/-  is  being  paid  to
 °

 secure  a  seat  in  a  Medieal  College  ?
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 MR.  SPEAKER:  I  am  sorry  the  hon,
 Member's  question  does  not  srise  out  of  this,
 It  is  about  admission  but  here  the  question  is
 abaut  setting  up  of  8  medical  colleges.

 SHRI  K.  SURYANARAYANA  :  According
 te  the  hon.  Minister's  reply  they  have  spent
 Ra.  2.53  crores  for  the  new  medical  colleges  out
 of  Rs,  63  crores.  What  is  the  proportionate
 expenditure  made  by  the  Government  of  India
 and  the  State  Governments  if  any  ?

 Secondly,  there  are  also  0  medical  colleges
 proposed  in  the  Fourth  Five  Year  Plan.  They
 said  they  will  have  one  medical  college  for
 every  50  lakhs  of  the  population  in  the  rural
 sector.  They  are  setting  up  the  colleges  accor-
 ding  to  the  Plan  programme.  That  meansa

 college  for  50  lakhs  of  the  population.

 SHRI  UMA  SHANKAR  DIKSHIT:  This
 ls  the  norm  that  we  have  fixed.  But  in  some
 places  as  in  the  South  there  are  more  colleges
 according  to  the  population  norms,  as  rightly
 mentioned  by  the  hon.  Member.  In  other
 places  they  are  much  f-wer  than  there  should
 be.  These  ten  colleges  we  have  provided
 mostly  for  rura]  and  semi-rural  population  and
 these  are  being  established.  The  block  grants
 are  being  given  to  the  States  and  it  is  for  the
 States  both  to  chuose  the  sitesand  spend  moncy
 on  it.  The  amount  mentioned  already  is  for
 these  colleges.

 Study  of  Working  of  Foreign  Drag
 Firms  in  India

 *620.  SHRI  N.  8.  HORO:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  whether  the  results  of  a  study  under.
 taken  by  Government  in  regard  to  the  working
 of  the  foreign  drug  firms  in  India  are  avail
 able  ;

 (b)  ४4०  the  main  findings  ;  and

 1)  the  reaction  of  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  DALBIR  SINGH)  :  (a)  No,
 Sir.
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 (9)  and  (c).  Do  not  arise.
 \
 MR.  SPEAKER:  No  supplementary  ?..

 Something  very  exceptional.  The  hon.
 Member  has  accepted  that.

 Neat  gueaion.  Mr.  Jyotirmoy  Bosu  comes.
 He  would  not  accept  it.

 Pranmaceutican  Untrs  tw  Inpia

 *62i,  SHRI  JYOTIRMOY  8080:  Will
 the  Minister  of  PETROLEUM  AND  CHE-
 MICALS  be  pleased  to  state  :

 (a)  the  total  number  of  pharmaceutical
 units  in  India  at  present  ;

 (b)  the  total  capital  invested  in  them  ;

 (c)  the  total  number  of  foreign  controlled
 units  in  India  and  the  total  capital  invested  in
 thera  ;  and

 fd)  the  share  of  foreign  controlled  units  in
 the  total  profits  during  the  last  three  years,
 year-wise  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND  CHE-
 MICALS  (SHRI  DALBIR  SINGH):
 (a)  2868  units  including  producers  of  homoco-
 pathic  medicines  ason  Ist  June  1970  were
 licensed  under  the  Drugs  and  Cosmetics  Act
 iu  the  various  States

 (b)  About  Rs.  200  crores  according  to  csti-
 mates  made  by  private  agencies.

 (¢)  On  the  assumption  that  by  foreign  con-
 trolled  units  is  meant,  unite  with  foreign  equity
 capital  exceeding  50%,  the  number  of  such
 units  is  35.  The  total  capital  investment  in
 land  and  buildings,  and  plant  and  machinery
 of  the  units  in  the  large  and  medium  scale
 sector  numbering  23  is  of  the  order  of  Rs,  33
 to  34  crores.

 (9)  This  information  is  not  availabic.

 SHRI  JYOTIRMOY  BOSU:  I  want  to
 know  whether  it  is  a  fact  that  the  industry  has
 been  dominated  by  foreign  firms  from  its  incep-
 tion,  There  were  only  93  large  ones  (includ-
 ing  1६4  Government  plants),  28  of  which,  pro-

 JYAISTHA  3!,  I893  (SAKA)  Oral  Answers  [4

 ducing  2/5  of  the  value  of finished  drugs,  with
 110  the  labour  force,  were  under  foreign
 control.

 I  want  to  know  whether  92  per  cent  of  the
 drug  industry  is  foreign-owned.

 I  want  to  know  whether  89.3l  per  cent
 parents  are  foreign-owned.

 Is  it  also  a  fact  that  anti-biotics  are  dearest
 in  India  and  US  drugs  are  being  charged  to
 the  extent  of  5!7]  times  more  than  the  market
 value  there?  What  are  the  steps  that  Govern-
 ment  have  taken  in  this  regard  and  what  is  the
 outcome  of such  steps  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  Ga  SETHI):  As  has
 been  pointed  out  in  the  main  body  of  the
 answer,  as  far  asthe  number  of  equity  capital
 exceeding  fifty  per  cent  is  concerned,  the  num-
 ber  of  such  units  is  only  35,  As  far  as  the
 prices  of  these  drugs  and  the  pharmaceuticals
 are  concerned,  they  are  controlled  by  the  Drugs
 Prices  Control  Order  of  970  and  the  Control
 Order  is  being  enforced,  To  some  extent  there
 have  been  shortages  in  certain  branded  drugs.

 SHRI  JYOTIRMOY  BOSU:  89.3]  per
 cent  of  foreign  patents  are  there  and  these  are
 held  by  foreigners.  I  asked  you  as  to  what
 steps  you  are  taking  to  reduce  that  and  what
 ia  the  outcome.  Please  reply  to  that.

 SHRI  ९,  com  SETHI:  I  don’t  have  the
 information,  I  want  notice,

 SHRI  JYOTIRMOY  BOSU  ;  Is  it  a  fact
 that  these  inventions  are  not  patentable  in  the
 foreigner’s  own  country,  whercas,  that  is
 allowed  to  be  done  here  ?  One  drug  sells  at
 ten  prices  and  under  ten  names,  not  under  the
 generic  naine,  What  steps  have  Government
 taken  in  this  regard,  to  remove  malpractices
 and  to  give  tothe  consumer  a  fair  deal?  I
 want  tu  make  a  reference  to  what  has  been
 atated  by  Dr.  Chandrashekhar  in  Chandigarh
 in  December,  969  and  I  would  like  to  know
 whether  they  are  going  to  nationalise  the  drug
 industry  of  not.

 *  MR.  SPEAKER  :  All  these  various  ques-
 tlons  are  being  jumbled  intp  one.
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 SHRI  JYOTIRMOY  BOSU  :  These  are  all
 very  important.

 SHRI  P.  CG.  SETHI:  As  fer  as  patents  are
 concerned,  I  want  notice.  As  far  as  nationall-
 sation  of  drug  industry  ia  concerned,  there  is
 no  such  proposal  under  consideration.

 SHRI  INDRAJIT  GUPTA:  May  I  know
 whether  35  foreign  units  to  which  reference  was
 made  by  hon.  Minister  account  for  the  bulk
 ofthe  manufacture  of  antibiotics  which  are
 marketed  in  this  country?  If  that  ix  to,  I
 want  to  know  whether  this  is  the  main  reason
 for  the  prevailing  high  price  of  anti-biotics  and
 the  specific  steps  that  have  been  taken  by  the
 Government  in  this  regard.

 SHRI  P.  C.  SETHI:  As  far  aa  the  prices
 of  antibiotics  are  concerned,  they  are  also  being
 controlled  by  the  control  order.  As  far  as  pro-
 duction  of  anti-biotics  is  concerned,  the
 Government  has  entered  the  market  with  big
 production  both  from  HAL  and  IDPL.

 SHRI  INDRAJIT  GUPTA:  My  question
 wes,  whether  the  bulk  of  the  antibiotics  pro-
 duced  and  marketed  in  this  country  are  atill
 accounted  for  by  those  39  foreign  concerns,

 SHRI  ह.  C.  SETHI:  They  are.

 Nitrogenouws  Fertilizer  Project  at  Visha-

 khapataam  in  Private  Sector

 *§625.  SHRI  M.  SATYANARAYANA  RAO:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ;

 (a)  whether  a  nitrogenous  fertilizer  project
 has  been  approved,  in  principle,  in  the  private
 sector  at  Vishakhapatmam  in  Andhra  Pradesh  ;
 and

 (b}  ifso,  when  the  work  on  this  project
 will  start  and  the  time  by  which  it  will  be
 ready  for  production  ?

 THE  DEPUTY  MINISTER  IN  THE  MIN-
 ISTRY  OF  PETROLEUM  AND  CHEMI-
 CALS  (SHRI  DALBIR  SINGH):  (a)  and

 (b).  Government  had  approved,  in  principle,
 the  establishment  of  “a  fertilizer  factory  at

 Vishakbapatnam  by  M/s.  Occidental  Petroleum.
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 materialise  and  is  tented  as  closed.  Govern
 ment  have  alto  approved,  in  principle,  the
 expansion  project  (in  two  phasea)  of  Mis,
 Coromandel  Fertilizers  Lad.,  Visbakhapatoam,
 The  first  Phase  of  expansion  has  been  finally
 approved  and  an  Industrial  Licence  also
 granted  on  I4..7!.  Effective  steps  for  imple-
 menting  this  phase  of  expansion  have  to  be
 taken  within  six  months  and  the  expansion  also
 completed  within  27  months  from  the  date  of
 imue  of  licence.  The  question  of  according
 approval  to  the  Second  Phase,  as  also  the  imme
 of  the  requitite  industrial  licence  is  under  con-
 sideration  of  Government.

 SHRI  M.  SATYANARAYANA  RAO:  In
 view  of  the  shortage  of  fertilizers  and  in  view  of
 the  huge  demands  for  fertilisers  on  the  pro-
 ducers  and  also  in  view  of  the  need  to  increase
 production,  may  I  know  whether  Government
 are  going  to  speed  up  this  matter  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  C.  SETHI):  As  far
 as  the  licensing  for  fertilisers  is  concerned,  this
 particular  company  could  not  proceed  further
 because  they  wanted  the  import  of  certain
 articles  which  were  not  permissible.  For
 example,  they  wanted  the  import  of  urea  and
 phosphoric  acid,  which  were  not  permissible
 for  import,  and,  therefore,  their  licence  appli-
 cation  was  rejected,

 As  far  asthe  shortage  of  fertilisers  is  con-
 cerned,  we  are  trying  to  expedite  other  projects
 based  on  coal,  and  that  ia  why  another  project
 in  Andhra  Pradesh,  namely  the  Ramagundam
 project  is  being  taken  up.

 SHRI  M.  SATYANARAYANA  RAO:
 Since  the  hon.  Minister  has  referred  to  the

 Ramagundam  project,  may  I  know  the  pro
 gress  made  with  regard  to  it  ?

 SHRI  P.  con  SETHE:  The  construction
 work  on  this  project  has  already  started.  We
 have  entered  into  negotiations  and  collabora
 don  with  the  foreigners,  and  it  is  expected  to
 go  into  prodaction  by  the  end  of  1974,

 कभी  शाथ  राम  अख्तियार  :
 कया  यह  सही

 है  कि  देश  में  तीन  फर्टिलाइजर  प्लांट  लगाने

 की  योजना  सरकार  के  विचाराधीन  है?  यदि
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 हो  तो  उनमें  से  कोरबा  का  जो  कोल  बेस्ड

 1011-28  है,  उसके  कब  तक  चालू  हो  जाने  की

 सम्भावना  है  ?

 अध्यक्ष  महोदय  :  यह  विशाला पल तम  के

 बारे  में  है  ।

 SHRI  P.  VENKATASUBBAIAH  :  While
 giving  licences,  may  I  know  whether  Govern-
 ment  have  taken  care  to  see  that  there  will  not
 be  unhealthy  competition  between  the  private
 and  public  sectors,  x0  that  Coromandel  Ferti-
 lisers  in  the  private  sector  may  not  produce
 such  type  of  fertilisers  as  is  produced  by  the

 public  sector  and  compete  with  them?

 MR.  SPEAKER:  This  is  not  a  permissible
 form  of  supplementary  question.  The  hon.

 Member  himself  gives  the  reasons  and  thea
 asks  for  the  hon.  Miniser's  opinion.  Let  him
 better  see  the  rules  before  asking  the  supple-
 mentary  question.

 SHRI  P.  VENKATASUBBAIAH  :  I  want
 to  know  whether  they  have  been  given  per-
 mission  for  expansion  or  not.

 MR.  SPEAKER:  The  hon,  Minister  may
 reply  only  to  the  question  part  of  it.

 SHRI  P.  CL  SELPHI:  Since  there  is  short

 age  of  fertilisers,  there  8  no  question  of  un-
 healthy  competition  between  the  private  and
 public  sector.

 SHRIMATI  LAKSHMIKANTHAMMA  :
 The  hon.  Minister  mentioned  about  the
 Ramagundam  fertiliser  plant.  The  original  pro-
 posal  was  to  set  up  a  fertiliser  plant  at
 Kothagudem,  and  :t  went  on  for  twenty  years,
 but  later  it  has  been  shifted  to  Ramagundam.
 Twould  like  to  know  whether  there  is  any
 proposal  to  set  up  another  fertiliser  plant,  caal-
 based,  at  Kothagudem.

 MR.  SPEAKER  :  She  can  ask  this  question
 Otherwise  also.  Why  should  she  bring  this
 question  trom  the  other  question  ?

 SHRIMATI  LAKSHMIKANTHAMMA  :
 He  mentioned  about  Ramagundam.  That

 why  I  mentioned  that  this  particular  plant
 been  shifted  there  fron)  Kothagudem,
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 whereas  the  original  proposal  was  to  set  it  up
 at  Kothagudem  where  there  is  plenty  of  coal.

 SHRLEN.  K.  P.  SLAVE:  She  is  taking  the
 hon.  Minister's  knowledge  of  geography.

 SHRI  SANJEEVI  RAO  :  Since  fertiliser  is
 in  great  demand  in  the  coastal  districts  of
 Andhra  Pradesh  and  since  the  American  firm
 has  backed  out,  are  Government  contemplat-
 ing  to  issue  another  licence  to  a  similar  firm  ?

 SHRI  Pp  C.  SETHI:  Phase  I  expansion
 of  this  company,  for  producing  urea  and  phos-
 phatic  complex  has  been  accepted,  and  the
 phase  II  expansion  of  this  company  is  also
 under  consideration.

 Visit  of  Delegation  from  Turkey

 *627.  SHRI  K.  C  PANDEY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  :

 {a)  whether  a  three-member  delegation
 from  Turkey  visited  India  on  &day  visit  dur-
 ing  April,  1971  ;  and

 (०)  ifso,  the  purpose  of  the  visit  and  the
 main  points  of  the  talks  held  between  the  dele-
 gation  and  the  officials  of  Government  of  India
 and  the  outcome  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  fa)  A
 three-member  Turkish  Delegation  arrived  in
 Delhi  on  April  I8  for  a  week-long  visit  to
 India.  It  had,  however,  to  curtail  the  period
 of  its  stay  in  India  due  to  political  development
 in  their  country  necessitating  their  early  return
 to  Turkey.

 (b)  The  purpose  of  the  visit  was  to  enable
 the  delegates  to  acquaint  themselves  with  deve-
 lopments  in  India  by  informal  meetings  and
 discussions  with  various  people.  The  program-
 me  of  the  visit  included,  inter  alia,  calls  on
 the  Vice-President,  the  Foreign  Minister,  the
 Minister  of  State  for  Information  and  Broad-
 casting,  the  Secretaries  in  the  Ministries  of
 External  Affairs,  एफिश्लंडरम  Trade  and  Fndustrial
 Development.  Afth

 ough
 the  Delegation  had

 to  cut  short  its  visit  it  raanaged  to  pay”  courtesy
 Riis  qn  some  senior  officials.  Bilateral  relations
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 and  some  matters  of  common  interest  were
 discussed,

 की  कृष्ण  धन  पांडे  :  क्‍या  मंत्री  महोदय

 यह  बताने  को  कृपा  करेंगे  कि  इस  तरह  के  जो

 डेलीगेदान  अपने  देश  में  आते  हैं,  उससे  अपने

 देश  को  क्या  सामाजिक  लाभ  होता  है  ?

 शमी  सुरेख पाल  सिह  :  यह  तो  मामूली  बात

 है  कि  जब  विदेशों  से  यहां  डेलिगेशन  भाते  हैं,

 या  हमारे  डेलिगेशन  दूसरे  देशों  में  जाते  हैं,  तो

 उससे  हमेशा  दोनों  मुल्कों  में  दोस्ती  और  सम्बन्ध

 बढ़ते  हैं।  इसीलिए  विदेशों  से  डेलीग्रेशन्ज  को

 यहां  बुलाया  जाता  है  1

 शो  कृष्ण  कना पढे:  अपने  यहां  से  इस

 तरह  के  जो  डेलिगेशन  विदेशों  में  जाते  हैं,  क्या

 वे  अपने  देश  की  सामाजिक  और  आर्थिक

 स्थिति  और  अपने  सिद्धान्तों  को  वहा  की

 सरकारों  और  लोगों  को  बताते  हैं;  अगर  हा,

 तो  क्‍या  विदेशों  के  लोग  उससे  कहां  तक

 प्रभावित  होते  है  ?

 अध्यक्ष  महोदय  :  माननीय  सदस्य  ने  टर्की

 के  डेलिगेशन  के  बारे  में  पूछा  है।  जब  आप

 विदेश  जायेंगे,  तो  वहां  पर  आप  का  काफी  मेल-

 मिलाप  होगा  ।

 शी  कृष्ण  ब: ह  पांडे  :  मैं  यह  जानना

 चाहता  हूं  कि इस  डेलिगेशन  के  आने  से  क्‍या

 प्रभाव  पड़ा  है।

 अध्यक्ष  भहोदव  :  सवालों  में  ओपीनियन

 पूछता  पर मि सिबल  नहीं  है।  वह  डेलिगेशन

 जाया  और  चला  गया।  मिनिस्टर  साहब  हर

 बात  उनके  साथ  थोड़े  ही  रहे?  --श्री  बाजपेयी  |

 शनी  अटल  बिहारी  बाजपेयी  :  अभी  मंत्री

 महोदय  वे  कहा  है  कि  तुर्की  के  प्रतिनिधि-मंडल

 के  वापिस  जाने  का  कारण  यह  था  कि  उनके

 देश  में  कुछ  घटनायें  सटी  थीं।  क्‍या  उनका

 ध्यान  तुकीं  और  पाकिस्तान  के  समाचार  पगी
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 में  प्रकाशित  इस  समाचार  की  ओर  गया  है  कि

 बंगला  देश  के  सम्बन्ध  में  भारत  सरकार  ने  जो

 नीति  अपनाई  है,  तुर्की  का  प्रतिनिधि  मंडल  उसके

 विरोध  में  अपना  रोष  प्रकट  करने  के  लिए  यहां'
 से  जल्दी  शबल  गया  ?

 श्री  सुरेखा  पाल  सिह  :  यह  प/किस्तान  का

 ख्याल  होगा,  या  पाकिस्तान  से  अपने  अखबारों

 में  कुछ  ऐसा  निकाला  होगा  ।  लेकिन  जहां  तक

 टर्की  के  डेलिगेशन  का  सवाल  है,  उन्होंने  किसी

 स्टेज  पर  हमसे  यह  नष्ट  कहां  कि  उसके  वापिस

 जाने  की  वजह  बंगला  देख  की  बातें  हैं।  उनके

 मुल्क  में  कुछ  घटनायें  घटी,  इसलिए  बे  “वापिस

 चले  गये  ।

 की  अटल  बिहारी  बाज पेयों  :  क्‍या  किसी

 स्टेज  पर  उन्होंने  यह  कहां  कि  हम  इसलिए
 वापिस  जा  रहे  हैं  कि  हमारे  देश  की  घटनाओं

 ने  हमें  वापिस  बुलाया  है  ?

 थी  सुरेख  पाल  सिंह  :  उन्होंने  हमसे  यही

 कहा  था  कि  उनके  मुल्क  में  कुछ  ऐसी  घटनायें

 घटी  हैं,  इसलिए  उनका  वापिस  जान।  आवश्यक

 है  और  इसलिए  बे  जा  रहे  हैं

 की  ह... 2  किशोर  कर्मा :  जो  डेलिगेशन

 की  से  यहां  आया  था,  क्‍या  उससे  भारत

 सरकार  ने  बंगला  देश  के  बारे  में  कोई  चर्चा

 की:  यदि  हां,  तो  इस  बारे  में  उसका

 रिएक्शन  क्या  था  ?

 भी  सुरेखा  पाल  सिंह:  यह  डेलिगेशन

 अनआफिशल  था।  उसकी  सरकार  से  किसी
 किस्म  की  बातें  नहीं  हुई।  वे  यहां  आने के
 बाद  कुछ  अफसरों  से

 2

 जिसके  दौरान

 दोनों  मुल्कों  के  आपसी  सम्बन्धों  की  बरतें  जरूर

 हुई  होंगी  ।  मेरे लिए  यह  मुश्किल है  कि
 यह  विषम  उनके  सामने  रखा  गया  था  नहीं  ।

 पेट्रोल  में  लिम्डी  के  तेल  की  नीलामी

 #630.  भरी  हुस्न  चम  कहानी:  कया

 पेट्रोलियम  और  रसायन  मंत्री  मह  बताने  की

 क्क् पा  करेंगे  कि  ;
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 (क)  क्या  देश  के  विभिन्न  भागों  में  विशेष

 रूप  से  मध्य  प्रदेश  में  वैक्सीन'  पम्पों  पर  पेट्रोल
 में  मिट्टी  का  तेल  मिलाया  जाता  है  ;

 (ख)  क्या  पेट्रोल  में  मिटटी के  तेल  की
 मिलावट  के  परिण/स  स्वरूप  मोटर  गाड़ियों  में

 अनेक  खराबियाँ  पैदा  हो  जाती  हैं  ;  और

 (ग)  इस  मिलावट  को  रोकने  हेतु  सरकार

 द्वारा  क्‍या  करेगा  की  जा  रही  है?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH):  (a)
 No,  Sir.

 (9)  and  (c).  Do  not  arise  in  view  of  answer
 to  part  (a)  of  the  question,

 शी  हुकम  चंद  कछवाय :  पिछली  बार

 लोक  सभा  मे  यह  सवाल  जया  था  और  उस

 समय  माननीय  राज्य  मंत्रों  ने  बहु  स्वीकार

 किया  था  कि  हमें  ऐसी  कुछ  सूचनायें  मिली  हैं
 कि  पेट्रोल  पम्पों  पर  पेट्रोल  में  मिट्टी  को  ते

 मिलाया  जाता  है  1  जब  एक  मिनिस्टर  स्वीकार

 करते  हैं  और  दुसरे  मिनिस्टर  इन्कार  करते  है,
 तो  कपा  उनका  आपस  में  ताल-सेल  नहीं  है  और

 कया  आपस  में  पूछ  कर  यह  उत्तर  नहीं  दिया

 गया  है  ?  मैं  यह  जानना  चाहता  हूं  कि  देश  के

 अधिकतर  स्थानों  पर  ऐसी  जो  घटनायें  हो  रही

 हैं,  उनको  समाप्त  करने  के  लिए  सरकार  क्या

 कदम  उठाने  जा  रही  है  क्या  सरकार  ने  इस

 तरह  की  घटनाओं  के  बारे  में  पूरी  जानकारी

 प्राप्त  कर  ली  है  ?

 पेट्रोलियम  और  रसायन  मंत्री  भी  की०

 Wo  सेही)  :  ताकत-मेस  तो  बराबर  है।  केवल

 माननीय  संदर्भ  ते  उसको  थोड़ा सा  ठोक  से

 समझ  नहीं  है।  मैंने  कहा  थ  कि  जीरो सीन  का

 सीनियर  हुई-सतीज़  बोतल  के  शान  किय।  जाता

 है,  न
 कि  मोटर,  स्पिरिट  के  सोच ।  सोदर

 स्प्रिट
 के  साफ  कुछ  सतम्वेंट्श  का  मिक्सचर

 किया  जाता  है बीए  पिशाच
 बन

 मिंतिस्ट्री
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 ने  इस  वर्ष  उस  पर  800  रुपये  की  ड्यूटी  बढ़ा
 दी  है,  ताकि  वह  मिक्सचर  की  प्रचलन  खत्म  हो

 जाये  |  कैरोसीन  और  हाई-स्पीड  डीजल  घायल

 का  मिस्र जरूर  हो  रहा  है।  इस  कारे में
 तेल  कौंसिल  आफ  एप्लाइड  इकॉनोमिक
 रिसर्च  में  अन्वेषण  भी  किया  है  और  उसकी
 जानकारी  के  अनुत्तर  करीब  25  से  30  परसेंट

 के  करीब  मिलावट  हो  रही  है  ।

 भरी  हुम  चन्द  कारावास:  जिन  नगरों  सें

 रेल  द्वारा  पेट्रोल  लाया  जाता  है,  वहां  बहुत  कम
 मात्रा  में  मदद  का  तेल  मिलाया  जाता  है,
 लेकिन  जिन  स्थानों  पर  मोटर  के  द्वारा  ही

 पेट्रोल  सप्लाई  किया  जाता  है,  जो  स्थान  रेलवे

 लाइन  से  काफी  दूर  हैं,  वहां  बहुत  बड़ी  तादाद

 में  इस  तरह  की  घटनायें  होती  हैं।  क्‍या

 सरकर  इस  बारे  में  आवश्यक  “उपाय  करेगी  कि

 इस  प्रकार  को  घटनाओं  की  ठीक  तरह  से  रोक-

 थाम  की  जाये  और  पेट्रोल  पम्पों  से  सैम्पल
 लेकर  उनकी  जांच  कराई  जाये  ?

 भरी  पीसीसी  :  मैंने  पहले  इस  बात  को

 खुनस  कर  दिया  हैं  कि  मोटर  स्पिरिट  में

 कैरोसीन  मिल।ना  सम्भव  नहीं  है,  .क्योंकि  उस

 से  मोटर  स्पिरिट  का  दीक  से  पूरा  उपयोग  नहीं
 किया  जा  सकता  है।  मैंने  स्वीकार  किया  है,
 और  यह  बात  सही  है,  कि  कैरोसीन  का

 मिक्स र  ह।ई-स्पीड  डीजल  के  साथ  किया  जाता

 है  और  उसको  रोकने  की  पूरी  कोशिश  की  जा

 रही  है।  हाल  हो  मैंने सब  राज्यों  के  मुख्य
 मंत्रियों  को  इस  सम्बन्ध  में  िषेदन  किया  है  ।

 इसके  अलावा  हम  कैरोसीन  में  एक  ऐसे
 साल बेंट  का  प्रयोग  करने  का  विचार  कर  रहे

 हैं,  जिससे  स्पाट  पर  ही  उसका  निरीक्षण  किया

 जा  सके  ।  इस  समय  उसके  निरीक्षण  और

 जांच  के  लिए  एक  दो  ही  लैबोरेटरीज  हैं
 इसलिए  स्वाद  पर  उसका  निरीक्षण  नहीं  हो
 पाता  हैं।  कोशिश  फी  जा  रही  है  कि  स्वाद  पर

 ही  उसका  निरीक्षण और  जांच  की  व्यवस्था

 की  जवे  ।
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 tt  yen  we  ewer:  में  अपनो

 जानकारी  के  आधार  पर  कहना  चाहता  हूं  कि

 बहुत  बड़ी  सान!  में  सेल  मिलाकर  पेट्राल

 सप्लाई  किया  जाता  है।  मुझे  चुनाव  में  इसका

 अनुभव  है

 भरी  एस०  एस०  बनर्जी  :  इसी  लिए  बहुत  से

 लोग  चुनाव  हार  गये  ।

 SHRI  K.  MALLANNA:  This  adulteration
 is  going  on  in  diesel  also.  The  dealer  in  the
 Indian  Oil  Co.,  in  Bangalore  and  Tumkur  in
 Mysore  State  ig  mixing  it  with  kerosene  oil.
 He  is  also  dealer  in  kerusene.  The  mixture
 not  only  spoils  the  motor  vehicles,  but  also

 spoils  the  atmosphere  by  smoke.  He  also  raised
 the  rate  of  diesel.  What  is  the-action  taken
 or  likely  to  be  taken  by  the  Government  ?

 SHRI  P.  C.  SETHE:  He  is  referring  to
 some  dealer.  If  the  complaint  is  given  to  me,
 I  shall  get  it  examined.

 शी  नरेश  कुमार साल्वे  :  मध्य  प्रदेश  में

 पेट्रोल  में  मिलावट  होती  है  मंत्री  महोदय  ने

 कहा  है  कि  पेट्रोल  में  केरोसिन  नहीं  मिलाया

 जाता  है।  तो  क्‍या  कैरोसीन  में  पेट्रोल  मिलाया

 जाता  है  ?  मिलावट  तो  होती  है  और  वह

 पेट्रोल  हमें  बेच।  जाता  है  ।

 MR.SPEAKER:  He  has  replied  to  the
 question  earlier.  You  came  a  little  late.

 SHRI  N.K.  P.  SALVE:  I  have  been
 here  all  the  while,  I  assure  you.  He  says  that
 kerosene  cannot  be  adulterated  with  petrol.
 May  I  know  whether  it  is  the  other  way  round  ?
 Petrol  is  adulterated  with  kerosene  and  that
 is  being  sold  to  be  utilised  in  our  cars  and  our
 jeeps  in  our  elections  and  we  have  won.

 MR.  SPEAKER:  That  matter  is  over  now...
 (Anterruptions)

 SHRI  P.C.  SETHI:  If  one  wants,  one
 can  mix  it  in  that  manner  but  the  main
 question  is  whether  teghnically  it  would  be

 the  correct  thing  to  do.  Sofar  we  have  nog
 received  any  complaint  about  this  type  of
 adulteration,  that  kerosene  is  being  mixed  with
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 motdr  spirit,  because  after  the  mixture  of
 kerosene  with  motor  spirit,  it  is  completely
 unfit  for  use  in  the  motor  vehicles.

 SHRI  N.  K.P.  SALVE:  You  must  pro-
 tect  us,  Sir.  He  says  that  technically  it  a
 possible,  The  question  is  whether  complaints
 bad  been  received  and  whether  action  had
 been  taken.  I  want  to  know  whether  there  is
 adulteration  of  petro]  with  kerosenc.

 MR.  SPEAKER:  He  has  already  answer-
 ed  it.  I  shall  call  a  second  round.  Shri
 Samanta.

 Smuggling  of  Petrol  from  Indian  Terri-
 tory  to  Bangla  Desh

 *60l.  SHRIS.  a  SAMANTA  on  behalf of
 SHRI  SUBODH  HANSDA  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  ३

 (a)  whether  Government  are  aware  that
 petrol  is  bring  smuggled  to  Bangla  Desh  from
 Tadian  territory  for  the  benefit  of  Pak  Army  ;
 and

 (b)  whether  Government  will  make  an
 enquiry  intv  this  matter,  particularly  in  the
 areas  of  Purnea  District  of  Bihar  and  its  adja-
 cent  areas  where  the  petrol  pumps  are  loca-
 ted?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  DALBIR  SINGH)  :  (a)
 No  information  or  instance  of  smuggling  of  this

 type  has  been  reported,  so  far.

 (b)  Does  not  arise  in  view  of  answer  to
 part  (a)  of  the  question.

 SHRI  8.  a  SAMANTA:  Is  it  not  a  fact
 that  the  pipeline  which  has  been  constructed
 from  Haidia  to  Barauni  and  Allahabad  was
 tampered  with  at  some  place  arid  the  petrot
 was  being  taken  to  Bangla  Desh  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  0.  SETHI)  +  It  is
 a  very  long  pipeline  and  there  were  some
 instances  of  pilferage.  Apart  from  the  police
 protection,  the  Indian  Oil  Corporation  bas
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 itself  got  a  force  80  supervise.  Yet  there  have
 been  occasional  cases  of  pilferage  and  we  are

 trying  to  look  efter  it  as  much  as  possible.

 माताओं  के  नेताओं  की  पाकिस्तानी  अधिकारियों

 के  साथ  बैठक

 *602.  शी  जिमेदार  प्रसाद  ह. । । ल  :

 भी  भारत  सिंह  चौहान  को

 ओर  से  :

 कया  रक्षा  मंत्री  रहे  बसाने  की  कृपा

 करेंगे  कि  ;

 (क)  क्‍या  सरकार  का  ध्यान  हाल  ही

 में  चंट गांव  के  वनों  में  अनेक  पाकिस्तानी

 सैनिक  तथा  असैनिक  अधिकारियों  के  तत्वावधान

 में  हुये  विद्रोही  नगाओं,  चीजों,  मैत्रयी  तथा

 सिर  आदिम  जातियों  के  L9  बने  नेताओं

 के  सम्मेलन  की  ओर  दिलाया  गया  है,  जिसमे

 यह  निर्णय  किया  बचा  है  कि  भारत  के

 पूर्वी  भागों  मे  विद्रोही  ग्र ति विधियों  का

 अभियान  तेज  कर  दिया  जाये  ;

 (ख)  क्‍या  सरकार  का  ध्यान  इस  बात

 की  ओर  भी  दिलाया  गया  है  कि  ऐसी  विद्रोह-

 नात्मक  गतिविधियों  के  लिये  इम्फाल-सिलचर

 रोड  पर  जीरा हाम  नामक  स्थान  में  एक  अड्डा
 स्थापित  किया  जायेगा  और  शस्त्र  सप्लाई

 करते,  छापामार  युद्ध  का  प्रशिक्षण  देने  और

 शरण  देने  का  कार्य  पाकिस्तानी  अधिकारी

 करेंगे  ;  और

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार

 की  प्रतिक्रिया  क्‍या  है  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  Such  a  conference
 in  reported  ta  have  been  held  in  October  £969.

 {b)  Yes,  Slr,  These  proposals  were  reported
 to  have  been  considered  in  that  conference.

 (c)  A  Protest  was  lodged  with  the  Govern-
 ment  of  Pakistan.  The  Security  Fources  have
 also  taken  precautionary  steps.

 wt  शाने अर  फ़साद  यादव  :  मे  मंत्री

 महोदय से  जासना  चाहता  हूं  कि  देश  के  पूर्वी
 छोर  पर  पाकिस्तान  द्वारा  विद्रोही  नागाओं
 को  इस  प्रकार  का  प्रशिक्षण  और  शस्त्रास्त्र

 fine  eite  ane
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 जो  दिये  जाते  हैं  इसके  बारे  में  केन्द्रीय  सरकार

 ने  वहां  पर  इस  प्रदान  के  मुताबिक  या  उसके

 पहले  ही  जो  गड़बड़ियां  वहां  हुई  उनके  ऊपर

 कौन  सी  कार्यवाही  की  ?

 थी  जगजीवन  शस ;  लम्बा  दस्तखत  है।
 नागालैंड  या  मिलों  में  जो  कुछ  हुआ  सदन

 को  मालूम  है।  लेकिन  इस  घटना  के  बाद

 हमने  यह  जरूर  एहतियात  की  कि  यह  लोग

 वहां  से  वापिस  नहीं  आ  सकें  |  जहां  तक  हमारी
 जानकारी  है  यह  वापस  नहीं  आ  सके  थे  और
 राज  की  जो  परिस्थिति'  है  वह  परिस्थिति

 तो  पाकिस्तान  के  लिये  दूसरी  हो  चुकी  है

 ऐसी  स्थिति  में  वह  खुद  अपने  घर  के  संभाल

 में  लगे  है  1

 श्री  ज्ञामेदबर  प्रसाद  यादव  :  क्‍या  मंत्री

 महोदय  यह  बताने  की  कृपा  करेंगे  कि  नागालैंड
 की  सरकार  वहां  के  विद्रोहियों  को  दबाने  में
 केन्द्रीय  सीमा  सुरक्षाबल  या  वहां  पर  और  जो

 कुछ  अपने  फौजी  अधिकारी  हैं  उनको  यथोचित

 सहायता  नही  प्रदान  करती  ?

 शी  जगजीवन  राल :  पर्ण  सहयोग  से
 काम  होता  है  अतः  नागालैंड  में  तो  काफी
 तरक्की  हुई  है  इस  माने  में  कि  नागालैंड  के
 जो  विद्रोही  थे  वहां  फी  आबादी  से  उनको

 बहू  सहायता  नहीं  मिल  रही  है  जो  पहले
 मिलती  थी ।  इसलिये  उनके  कामों  में  काफी

 रुकावट  हो  गई  है  और  वह  काफी  संख्या  में

 पकड़े  गये  हैं।  उनके  हरवे  हथियार  भी  काफी

 हमारे  कब्जे  में  आए  हैं  ।

 SHRI  DASARATHA  DEB:  May  I  know
 whether  the  Government  is  aware  that  there
 ia  no  tribe  in  the  name  of  Singrak  at  all  in
 india  ?

 SHRI  JAGJIWAN  RAM:  Well,  I  cannot
 say  definitely  ;  we  have  to  check  it  up.

 Withdrawal  of  Support  by  Japan  to
 Bhutan's  Membership  of  U.  N.  oe.

 e
 -  °606.  SHRI  P.  VENKATASUBBAIAH  +

 Will  the  Ministgr  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :



 27  Otal  Answers

 a)  whether  Government  of  Japan  has
 withdrawn  ita  support  to  the  proposed  mem-
 bership  for  Bhutan  in  the  United  Nations  ;

 (b)  whether  the  Japanese  Government  had
 earlier  pledged  their  support  fut  the  alleged
 refusal  of  Government  to  give  permission  to  a
 representative  of  the  Japanese  Embassy  in  New
 Delhi  to  go  to  Bhutan  provoked  Japan  to  take
 this  decision.

 (०)  whether  Government  had  at  the  same
 time  permitted  diplomats  from  American  Em-
 bassy  in  New  Dethi  to  visit  Bhutan  ;  and

 (a)  whether  this  has  created  a  diplomatic
 friction  between  Japan  and  our  country  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  Permission  was  granted  at  the  request
 of  the  Government  of  Bhutan  to  American
 Embassy  diplomats  to  visit  Bhutan.

 (a)  Does  not  arise.

 SHRI  P.  VENKATASUBBAIAH  :  May
 I  know  whether  ony  request  has  been  made  by

 the  Government  of  Japan  to  permit  one  of  its
 people  in  Japanese  embassy  to  visit  Bhutan
 recently  after  this  incident  ?

 SHRI  SURENDRA  PAL  SINGH:  Yes,
 Sir;  4  request  was  made  by  the  Japanese
 ambassador  in  New  Delhi  to  pay  a  visit  to
 Bhutan  some  where  about  the  2ad  of  April,
 and  this  request  was  communicated  to  the
 Bhutan  Government  for  their  approval.  The
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 reply  from  that  side  came  that  it  was  not
 suitable  for  the  King  to  raceive  the  Japanese
 ambassador  at  that  particular  time  but  thet
 he  was  welcome  to  visit  Bhutan  a  fittle  iater,
 say,  two  months  afterwards.

 import  of  Grude  Oil  from  Middle-East
 Countrics  on  Rupes  Basis

 *6I8.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  PETROLEUM  AND  CHEMI.
 CALS  be  pleased  to  refer  to  the  replies  given
 to  Starred  Question  No.  !3  and  Unstarred
 Question  No,  72  on  the  4th  May,  I97]  and
 state  :

 (a)  the  total  production  and  import  of
 petroleum  at  present  and  as  compared  to  the
 figures  of  the  last  three  yeassin  terms  of
 quantity  and  value  ;

 (b)  the  amount  and  proportion  of  import
 on  rupee  basis  to  that  based  on  foreign  cur-
 rencies  and  the  efforts  being  made  to  import
 crude  oi!  from  the  Middle-East  countries  on
 rupee-basis  or  some  sort  of  barter  i.e,  in  ex.

 change  of  textiles,  engineering  goods  ete  ;  and

 (¢)  the  total  amount  taken  away  by  the
 three  foreign  oil  companies  in  various  forma  in

 foreign  currencies  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)  :

 (a)  The  total  actual  production  and  import  of
 crude  oil  during  each  of  the  years  1968,  to  3970
 and  estimated  production  and  import  during
 197!  are  aa  under  :

 Q  =  Qty.  in  million  tonnes

 V  =  Value  in  Re.  Crores

 peer

 tae

 Q  Qe v-

 3968  5.85  0.4  93.8  (CEF)

 I969  6.72  0.8  6  (CIF

 4970  6.81  e)  702.0  (CIF)
 i97]  (Baty  5  128  118.94  (FOB)

 {b)  Al  crude  imports  are  agaian  free  (@)  The  total  remittances  of  forsign  ex
 foreign  exchange.  Eiforts  ate,  however  ‘being  change  by  each  of  the  three  Joreign  olf  comm
 tuade  t6  dbtaln  oruds  from  alteraate  sourdes.  panies  during  1909  ware  as  under  :
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 (Jn  Rs.jlakhs)

 Barmah  Shell  ee  ag urmah  Esso  Caltex Refining
 eM

 acueting  Ref.  Mart.  Ref.  Mart.

 466  88l0  2087  486  4288  44 sere  rome  enya  anim
 SHRI  INDRAJIT  GUPTA:  When  the

 reply  contains  a  whole  lot  of  statistics  and
 figures,  it  is  only  fair  to  the  House  that  this
 should  be  given  in  the  form  of  &  statement  and
 laid  on  the  Table,  so  that  we  can  refer  to  it
 when  asking  supplementarics.  How  can  we

 carry  all  these  figures  in  our  heads?

 oft  भोगेगा  हा:  अध्यक्ष  महोदय,  सवालों

 का  समय  तो  हो  गया  लेकिन  इस  सवाल  में

 जो  जानने  का  विषय  था  उसका  जवाब  भी

 नहीं  गया है  4

 अध्यक्ष  महोदय:  समय  तो  किसी  का

 लिहाज  करता  नहीं

 at  भोगे साका.  मैं  कोई  नया  सवाल

 नहीं  पूछ  रहा हूं  f  इस  सवाल  में  मैंने  पूछा

 था  कि  मध्य  पूर्व  देशों  से  अशोधित  तेल  का
 आयात  रुपए  के  आधार  पर  या  किसी  प्रकार

 के  विनिमय  जैसे  कपड़े,  इंजीनियरिंग  आदि

 के  सामान  के  बदलने  से  करने  के  बारे  में  क्‍या

 प्रयास  किये  जा  रहे  हैं-लेकिन  उसका  जवाब

 भी  सरकार  ने  नही  दिया  है  |

 श्री  पी०  सो०  सेठी :  मेंने  बताया  है  कि

 जितना  बढ  बाहर  से  आ  रहा  है  बह  फ्री  फारेन

 एक्सचेंज  में  आ  रहा  है  !

 भरे,  SPEAKER:  The  Question  Hour  is
 over.  For  the  first  time,  I  am  very  happy  that
 we  have  finished  half  the  total  number  of

 questions,  I  very  much  appreciate  the  restraint
 on  the  part  of  the  hon.  members.

 weipnaateaened

 WRITTEN  ANSWERS  TO  QUESTIONS

 Foreign  Ansiotance  for  Family  Plansiag
 Programe

 9604.  SHRI  A,K.  GOPALAN;  Will  the
 Minister  of HBALPH AND  FAMILY  PLAN-
 NING  be  pleased  00  sthee  2

 (a)  the  total  aiount  spent  by  Government

 for  Family  Planning  Programme  during  the
 year  1969-70  and  1976-71  respectively  ;

 (b)  whether  Government  have  received  any
 foreign  assistance  or  loan  for  this  Purpose  ;  and

 (c)  ‘ifto,  the  names  of  the  countries  which had  rendered  assistance  and  the  total  amount
 country-wise  ?

 THE  MINISTER  OF  WORKS  AND HOUSING  AND  HEALTH  AND  FAMILY PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT)  :  (a)  The  total  amount  apent  in
 1969-70,  and  1970-71  on  the  Family  Planning
 Programme  was  Rs.  $71.81  million  and  Rs.
 472.39  million  respectively.  These  figures  arc
 Provisional.

 (9)  and  (c),  The  requisite  information  ig
 given  in  the  statement  enclosed.

 Statement

 Grants  as  under  have  been  received  from
 the  United  States  Agency  for  International
 Development  —

 J,  Rs.  84  million  for  experimental  and  in-
 novative  schemes  on  Family  Planning.

 2.  Rs,  $2.44  million  out  of  a  grant  of  Rs.
 60  million  for  purchase  of  vehicles.

 3.  $  २0  million  for  acceleration  of  the  pro~
 gramme.

 In  addition,  agreement  has  been  made  with  the
 United  States  Agency  for  International  Deve-
 lopment  for  a  loan  of  $  2.7  million  for  the
 purchase  of  imported  components  of  vehicles,
 Out  of  this,  letters  of  commitment  have  been
 intued  for  an  amount  $  6,42,38I,

 Besides  the  above,  technical  assistance  from
 USAID  as  per  agreements  reached  in  earlier
 years  continued  to  be  received  during  1969-70
 and  !970-7t.

 eThe  other  country  from  which  asistance
 for  Family  Planning  Programme  was  received
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 is  Sweden  (Swedish  International  Develop-
 ment  Authority,  Stockholm).  According  to  the

 Agreement  which  was  signed  on  ist  July,  1968,

 and  was  valid  upto  30th  June,  !  970,  पीद  follow-

 ing  supplies  have  already  been  received  in  full  :

 164.9  million  pieces  of  condoms  (Nirodh)
 250  tons  of  offset  paper,

 500  tons  of  glazed  newsprint,

 ॥  packing  machine

 Contingent  fund  of  One  lakh  Swedah
 Crowns,

 Cost  of  Prodaction  of  Petrol  and  Diesel
 on

 607.  SHRI  s.  N.  MISRA:  Will  the

 Minister  of  PETROLEUM  AND  CHEMI-

 CALS  be  pleased  to  state:

 (a)  the  cost  of  production  of  petroleum  and

 diesel  oil  per  litre  exclusive  of  tax  ;

 (७)  the  Excise  Duty  and  Central  Tax  per

 litre  on  cach  one  of  them  ;  and

 (c)  the  net  profit  to  the  dealers  of  petrol

 and  diesel  oil  per  titre  ?

 THE  MINISTER  OF  PETROLEUM  AND

 CHEMICALS  (SHRI  P.  C.  SETHI):  (a)

 Petrol  and  diesel  oil  are  produced  concurrent-

 ly  with  several  other  products  when  crude  oil

 is  refined.  Their  percentage  yield  varies  not

 only  from  one  refinery  to  another,  but  even  at

 the  same  refinery,  from  time  to  time,  depend-

 ing  upon  several  variable  factors.  Ic  is  there-

 fore  not  possible  to  ralculate  the  cust  of  pro-
 duction  of  individual  products  at  any  refinery.

 (b)  The  tota}  Central  Excise  Dutics  at

 29.5°C  on  Petrol  and  Diesel  Oil  with  effect

 from  29.5.397I  are  as  under  :—-

 Rs  (00].65/KL

 Rs.  $002.77/KL
 Rs.  505.3I/KL

 Motor  Spirit  79  ON

 Motor  Spirit  93  ON

 High  Speed  Diesel  Oil

 (c)  Dealers’  commission  on  Motor  Spirit
 and  High  Speed  Diesel  Oil  is  Re.  41,80  and
 Rs.  7.60  per  KL  respectively,  The  net  profit
 varies  widely  from  gone  dealer  to  another

 depending  upoa  sales,  Jand  rental,  typo sof
 retail  outlet  and  various  other  local  fattors.
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 Target  for  Industrial  Housing  during  the
 deh  Plan

 *608,  SHRI  M.  KATHAMUTHU  :  Will
 the  Minister  of  WORKS  AND  HOUSING  be
 pleared  to  state  ;

 (a)  the  target  fixed  for  industrial  housing
 during  the  Fourth  Plan  ;  and

 (b)  the  progress  so  far  made  in  this  conneo-
 tion  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR
 DIKSHIT):  (a)  The  Fourth  Five  Year  Plan
 does  not  give  any  scheme.  wise  break  up  of  the
 plan  provision  of  about  Rs.  195  crores  made
 for  the  implementation  of  the  Social  Housing
 schemes  (introduced  by  this  Ministry)  and  the
 urban  development  programmes.  Neither
 physical  nor  financial  targets  have  been
 separately  set  up  for  ‘industrial  housing’  which
 ssuncluded  im  this  consolidated  provision  for
 Social  Housing  Schemes  and  urban  develop-
 ment  programmes,  The  target  for  industrial
 housing  etc  will  dependt  upon  the  provisions
 which  the  State  Governments  are  able  to
 accoromodate  within  their  overall  plan  ceilings
 from  year  to  year.

 (b)  On  the  basis  of  available  information,
 the  State  Governments  have  so  far  sanctioned
 construction  of  24,550  houses  frum  the  begin-
 ning  of  the  Fourth  Plan,

 Auction  of  Movable  and  Immovable
 Properties  of  Refugees  of  East  Bengal

 *6ll.  SHRI  R.  8.  PANDEY:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 tm  state  >

 fa)  whether  Government’s  attention  has
 been  drawu  to  press  reports  that  the  Martial
 Law  Government  of  Pakistan  has  jaunched  an

 operation  to  dispose  of  by  auction  all  movable
 and  immovable  propertics  of  refugees  coming
 to  India  recently  from  East  Bengal  during
 their  freedom  struggle  ;

 {b)  whether  this  will  mar  the  prospects  of
 return  of  millions  af  refugees  to  Rast  Bengal  ;
 and
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 ©)  if  #)  what  steps  Government  have  taken

 through  UNO  and  international  influence  to

 prevent  suctioning  of  properties  of  refugees
 from:  Last  Bengal  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  ;  (a)  Yes,
 Sir.

 (b)  Yes,  Sir.

 (c)  Government  have  brought  this  to  the

 notice  of  the  United  Nations  High  Commis-

 sioner  for  Refugees  during  his  recent  visit  to

 India.  Government  are  also  bringing  this  to

 the  notice  of  the  international  community

 through  diplomatic  channels,  An  assurance

 has  been  sought  from  the  Pakistan  Government

 that  the  property  of  the  refugees  would  be

 protected  and  returned  to  them  when  they
 return  to  their  homes  in  East  Bengal.

 Persons  who  came  to  India  from  Ceylon

 °6i2.  SHRI  PHOOL  CHAND  VERMA?

 Will  the  Minister  of  EXTERNAL  AFFAIRS

 be  pleased  to  state  :

 (a)  whether  much  progress  has  not  been

 made  so  far  in  regard  to  the  implementation
 of  Indo-Caylen  Pact  ;

 (b)  how  many  persons  have  ३0  far  arrived

 in  India  from  Ceylon  under  the  Pact  ;  and

 (०)  the  number  of  Indians  who  have  been

 given  Ceylonese  citizenship  under  the  Indo-

 Ceylon  Pact  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH):  (a)
 The  Indo-Ceylon  Agreement  of  964  prescri-
 bed  a  period  of  5  years  for  its  implementa-
 tion.  The  necessity  to  make  various  prior
 arrangements  had  somewhat  delayed  actual

 ‘pepatriation  under  the  terms  of  the  Indo-

 <5

 Agreement  of  1964,  Both  Govern-
 ate  |... अ  है...  steps  to  curry  out

 obligations.

 (b)  22099  starclem  persoms  were  granted
 citlsenhip  and  sepatriated  to  India

 a
 984  Agreement  upto  the  cad  of

 3  .
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 (०)  35093  stateless  persons  were  accepted
 at  Ceylon  citizens  upto  the  end  of  April  1971
 under  the  4964  Indo-Ceyion  Agreement.

 Rebel  Nagas  Secret  Ties  with  Foreign
 Countrice

 “614,  SHRI  K.  LAKKAPPA:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  the  rebel  Nagas  have  secret
 strong  ties  with  some  foreign  countries  ;

 (9)  ifso,  the  names  of  such  countries  with
 whom  Naga  Rebels  have  relatious  ;  and

 (c)  the  steps  taken  or  likely  to  be  taken  to
 break  such  relations  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 (b).  Some  of  the  misguided  Nagas  have  been
 maintaining  contacts  with  Pakistan  and  China.

 (e)  Government  have,  on  several  occasions,
 protested  to  the  Governments  of  Pakistan  and
 the  People’s  Republic  of  China,  asking  them
 to  desist  from  giving  help  to  underground
 Nagas  and  interfering  in  our  icternal  affairs,

 The  Governments  of  Nagaland  and  Mani-
 pur  and  the  Security  Forces  are  vigilant.
 With  improved  intelligence  and  the  co-opera-
 tion  of  the  villagers,  they  have  been  able  to
 effectively  curb  clandestine  traffic  along  the
 international  frontier.

 Brutal  Treatment  Meted  out  by  Pakistan
 to  Indians  in  Pakistani  Jails

 *616.  SHRI  S.  M.  BANERJEE  :

 SHRI  G.  Y.  KRISHNAN  :

 Will  the  Minister  of EXTERNAL  AFFAIRS
 be  pleased  to  state  3

 (a)  whether  his  attention  has  been  drawn
 to  the  news-item  in  the  Stetenmex  (Delhi  dated
 25th  April,  97])  that  brutal  treatment  was
 meted  ont  to  the  Indian  Nationals  who  bave
 been  imprisoned  by  Pakigtan  authorities just
 becagse  they  happened  to  stray  into  their
 territory  f
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 )  whether  the  Indians  were  also  kept  on
 starvation  diet  according  to  some  of  those  who
 crossed  over  to  India  after  their  release  from
 Pakistan  jails  ;

 (c)  if  s0,  whether  this  matter  has  been  taken

 up  with  the  Government  of  Pakistan  ;  and

 (a)  if  so,  the  result  thereof’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and

 (b).  Government  has  seen  the  news-item
 under  reference.

 (c)  and  (d).  The  newspaper  report  did  not
 contain  the  names  and  other  particulars  of  the

 Indian  nationals  who  had  suffered  maltreat-
 ment  in  Pakistani  jails.  Efforts  are  being  made
 to  collect  this  information  with  a  view  to  con-

 sidering  further  action.

 Offer  by  Russia  to  India  and  Pakistan
 for  Repstriation  of  their  Diplomatic  staff

 from  Dacca  and  Calcutta

 617.  SHRI  SHYAMNANDAN  MISHRA
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Soviet  Union  made  an
 offer  to  India  and  Pakistan  in  April  last  to  help
 to  solve  the  problem  of  repatriation  of  the
 members  of  Indian  Deputy  High  Commission
 in  Dacca  and  members  of  the  former  Pakistan

 Deputy  High  Commimion  in  Calcutta  ;  and

 (०)  if  s0,  the  response  of  Pakistan  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  and
 (b).  The  Soviet  Union  had  agreed  to  offer
 Seviet  plance  for  the  evacuation  of  the  mea»
 hers  of  tic  Indien  Mission  in  Dacca.  The
 Pakistan  Government  agreed  to  this  but  the
 evacuation  did  not  take  place  on  the  date
 fixed,  namely  5th  Mey,  1971,  because  of  lage
 minute  difficulties:  created  by  the  Pakistan
 authorities,  i
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 Werk-Lead  of  Reglenal  Passport  Centres

 *§19,  SHRI  BRIJ  RAJ  SINGH-KOTAH:
 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  the  names  of  the  citics  and  States  where
 Regional  Passport  Centres  have  been  bet  up
 by  Government  during  the  last  three  years  ;

 (b)  whether  some  of  these  centres  have  got
 very  littie  work-load  ;  and

 (०)  if  s0,  the  reaction  of  Government  there-
 on?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Two  Regional  Passport  Offices  have  been  set
 up  by  the  Government  during  the  last  three
 yeate—one  at  Chandigarh  on  3rd  October,
 I969  and  the  other  at  Ahmedabad  in  the
 Gujarat  State  on  2ist  November,  1969.

 (9)  The  two  offices  have  enough  work-loa  de

 (c)  Does  not  arise.

 अध्य  प्रदेश  में  तेल  शोभा  कारखाना

 *622.  भी  ह... ड  शरण  बोधित  :  क्‍या

 पेट्रो  लियम  ओर  रसायन  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  ;

 (क)  क्‍या  सरकार  का  विचार  मध्य  प्रदेश
 में  एक  तेल  शोधक  कार खाता  स्थापित  करने

 का  है  ;  और

 ख)  यदि  हां,  तो  उक्त  परियोजना  को

 कब  तक  आरम्भ  किया  जागेगा  7

 वेड्रोसिमन  और  पलायन  बंधी  (जौ  बी

 ro  लेडी)  :  (क)  और  (सिर.  उत्तर-पर्चम

 में  एक  तेल  परिष्करण-शाला  स्थापित  करने  का

 प्रस्ताव है।  स्थान  तथा  संजय  के  बारे  में  अभी
 तक  कोई  निर्भय  नहीं  हुआ  है
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 Add  yliven  to  Nepal

 #623.  SHRI  R.  ड्,  YADAV:  Will  the

 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 co  mate  5

 (a)  the  quantum  of  aid  given  to  Nepal
 during  the  last  3  years,  yearwise  ;  and

 (b)  the  projects  in  Nepal  which  have  been

 completed  so  far  with  Indien  aid  and  those
 which  are  under  construction  af  present  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  The

 following  amounts  were  given  under  the  Indo-

 Nepal  Economic  Coopetation  Programme
 during  the  last  three  years  :-—~

 1968-69  Ra,  0.98  Crores

 1969-70  Re.  2.0i  Crores

 197071  Rs.  9.00  Crores

 (approximate)

 Against  the  industria)  loan  of  Rs.  }  crore,
 which  was  agreed  to  in  1964,  an  amount  of
 Rs.  4I,88  lakhs  has  been  disbursed  ४०  far,

 (b)  The  projects  in  Nepal  which  have  been

 completed  so  far  with  the  Indian  aid  are  given
 inthe  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No,  LT-—483/7!)

 ‘The  projects  which  are  under  construction
 at  present  are  given  the  statement  laid  on
 the  Table  ofthe  House,  [Placed  ia  Library.  See
 No.  LT-~483/72)

 Literature  #  Yogic  Cultere

 *  624.  DR,  MELKOTE:  Will  the  Minis
 ter  of  HEALTH  AND  FAMILY  PLANNING
 be  pleased  to  state  ;

 {a)  whether  a  large  nuniber  of  people  in
 our  country  and  outsideare  genuinely  interes
 ted  In  the  subject  of  Yoga  ;

 (०)  whether  seme  publishers  are  earning
 large  sums  of  money  by  publishing  spurious
 literature  Yogic

 acca
 describing

 —_
 of  Yogle  culture

 (०)  whatstepe  Govetnestat  है...  40.  thle
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 for  ringing  out  the  fundamentals  of  this  ancient
 Indian  System  ?

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  HEALTH  AND  FAMILY
 PLANNING  (SHRI  UMA  SHANKAR  DIK-
 SHIT):  (a)  Yea,  Sir.

 (b)  Government  are  not  aware  of  any  such
 case.

 (८)  Several  research  projects  to  probe  into
 the  fugdamentals  of  this  system  have  been
 instituted  by  the  Central  Council  for  Research
 io  Indian  Medicine  and  Homoepathy.  The
 Ministery  of  Education  and  Social  Welfare
 (Department  of  Education)  bave  also  a  Scheme
 for  promotion  of  Yoga  under  which  financial
 assistance  is  given  to  Yoga  Institutions  of  All-
 India  Character  for  Yogic  Research.

 Action  taken  by  India  againet  Pakistan
 Propaganda

 %626,  SHRI  BISWANATH  JHUNJHUN-
 WALA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Govrnment  of  Pakistan  have
 informed  the  world  capitals  about  India's
 warlike  preparation  against  Pakistan  and
 her  belligerent  attitude  towards  Pakistan  ;

 (b)  ifao,  whether  Government  have  taken
 adequate  stepe  to  dispel  the  wrong  image
 created  by  Pindi  ;  and

 (c)  if  2,  what  are  those  steps  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)
 Government  have  setn  press  reports  that,  as
 part  of  ite  intensified  antiIndian  propaganda
 abroad,  the  Government  of  Pakistan  have
 been  making  a  number  of  baseless  and  un
 warranted  allegations  against  India,

 (b)  and  o  Government  have  through  their
 Missions  in  foreign  countries  and  through
 other  media,  made  it  clear  that  such  persistent
 false  and  malicious  an&-Indian  propaganda
 by  @akigtan  is  fatended  to  divert  attention  from
 her  atrocities  in  East  Bengal.
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 U.N.  0.  Chief  Adviser's  Reoommenda-
 tlons  on  Health  and  Family  Pinantag

 9628,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN:  Will  the  Minister  of  HEALTH
 AND  FAMILY  PLANNING  be  pleased  to
 state  :

 (a)  whether  the  Chief  Adviser  of  the  United
 Nations  Organisation  has  sent  some  recom-
 mendations  to  the  Government  of  India  regard-
 ing  Health  and  Family  Planning  ;  and

 (b)  if's0,  the  main  features  of  the  recom-
 mendation  accepted  by  the  Government  af
 India  ?

 THE  MINISTER  OF  WORKS  AND  HOUS-
 ING  AND  HEALTH  AND  FAMILY  PLAN-
 NING  (SHRI  UMA  SHANKAR  DIKSHIT)  :
 (a)  and  (b).  The  United  Nations  Mission

 visited  India  in  January-March,  969  and
 made  certain  recommendations  collectively  for
 the  family  planning  programme.  The  recom-
 mendations  are  gencral  in  nature  and  already
 formed  the  basis  of  Government  of  India's
 Planning  Programme.  The  recommendations
 which  call  for  specific  further  action  by
 Government  of  India  and  action  taken  there-
 on  is  shown  in  the  Statement  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No.
 LT—684/7}

 Taking  over  Charge  of  Refugee  Camps
 by  the  Army

 *  629,  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  DEFENCE  be  pleased  to
 atate  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  Daily  Hindu  published  from
 Madras  dated  the  8th  June,  !97i  (City  edition)
 under  the  heading  “Army  unwilling  to  take
 full  charge  of  refugee  camps”  which  was  dis-
 cumed  with  the  Chief  of  the  Army  Staff  by
 the  West  Bengal  Chief  Minister  ;  and

 (b)  ifso,  whether  the  Chief  Minister  had
 sent  any  request  to  the  Central  Government
 ‘and  the  Army  Chief  disagreed  to  take  charge
 ofthe  refugees  camps  in  consultatation  with
 the  Central

 Government
 ?

 THE  MINISTER  OF  DEFENGR,  (SMRI
 JAGJIWAN  RAM):  (a)  Yes,  Sir.
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 (b)  The  Ministry  of  Labour  and  Rehabilita-
 tion  looks  after  the  refugee  camps.  There  is
 Bo  question  of  the  Army  taking  them  over,
 I  hed  occasion  to  discuss  this  aspect  of  the
 matter  with  the  Chief  Minister  of  West
 Bengal.

 Ayurvedic  Care  for  Cancer

 2635.  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  research  in  Ayurvedic  cure  for
 cancer  was  conducted  by  the  Ayurvedic
 Callege,  Dehra  Dun  and  was  claimed  that  a
 medicine  from  the  Lajwanti  plant  could  cure
 external  and  internal  cancer  within  a  reason-
 able  time  ;  and

 (b)  if  the  progress  achieved  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  0.  P.  CHATTOPADH.
 YAYA  :  (a)  and  (b).  The  information  is  being
 collected  and  will  be  placed  on  the  Table  of
 the  Sabha  in  due  course.

 U.S.  Efforta  for  return  of  Bangla  Desh
 Refugees

 2636.  SHRI  M.M.  JOSEPH;  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 to  mate  ;

 (a)  whether  U.  5.  urged  the  Pakistan
 Government  to  facilitate  the  return  of  Bangla
 Desh  refugees  to  their  homes  ;  and

 (b)  if  so,  the  U.  S.  proposals  and  the
 reaction  of  Pakistan  Government  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (४)
 According  to  our  information,  the  Uj,  8.
 Government  have  been  in  touch  with  the
 Government  of  Pakistan  in  this  matter.

 (b)  The  Government  of  Pakistan  said  on
 25.1971  that  “bonafide”  and  “law  abiding”
 citizens  of  Pakistan  would  be  allowed  to  return
 to  Hast  Bengal,  This  is,  however,  mere  pro-
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 pegenda  ी  atrocitics  against  the  people  of

 Bangla  Desh  continue  unabated  and  the  influx
 of  refugees  is  increasing  instead  of  decreasing.

 Enhancement  of  Rates  of  unfiltered
 Water  by  c  P.  W.  D.

 2688.  SHRI  CHANDRA  SHEKHAR
 SINGH  :  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state  :

 (a)  whether  the  Construction  Division
 No.  X  of  Central  Public  Works  Department
 has  arbitrarily  enhanced  the  rates  for  unfiltered
 water  by  Rs.  24/-  per  annum  over  and  above
 the  existing  basic  rates  for  all  private  connec
 tions  in  New  Delhi,  irrespective  of  the  areas  of
 the  buildings,  without  prior  intimation  to  the
 consumera  and  without  inviting  objections
 from  them  ;

 (b)  ifso,  the  reasons  for  taking  this  deci-
 sion  ;

 (c)  whether  any  representatives  of  the
 residents  federation  of  Chanakyapuri,  Golf
 Links,  Jor  Bagh  etc.  met  the  Minister  and
 protested  to  him  in  the  last  week  of  May,  1971
 and  sought  for  status  quo  ;  and

 (d)  ifeo,  the  action  Government  propose  to
 take  in  the  matter  and  by  what  time?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  YesSir.  The
 rates  for  unfiltered  water  have  been  enbanced
 provisionally  for  all  the  connections,  private  as
 well  as  Government.

 (b)  The  increase  in  rates  became  unavoida-
 ble  as  the  expenditure  on  pumping  of  water
 from  the  river  Jemuna  increased,  and  in  addi-
 tion  there  is  a  rise  in  the  prices  of  materials
 and  wages  of  labour.

 (०)  Yes,  Sir,

 (d)  The  matter  ts  under  consideration.

 Setting  up  of  Form  far  C.P,W.D.  Engincers

 2639,  SHRI  §.  D.  SOMASUNDARAM  :
 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  refer  to  the  reply  given
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 the  Unstarred  Question  No.  8i0  on  the  l6th
 November  970  regarding  setting  up  of  Form
 for  C.  9,  W.  0.  Engineers  and  state  ;

 (a)  the  names  of  the  Associations  functioning
 in  the  0.  P.W.D.  for  the  welfare  of  Junior
 Engineers,  Asstt.  Engiacers  and  Executive
 Engineers  ;

 (b)  the  number  of  times  the  representatives
 of  the  Associations  could  represent  their  pro-
 blems  and  difficulties  to  Government  during
 the  year  970  and  1971;

 (c)  whether  letters  received  from  the
 Associations  are  not  promptly  replied  to;  and

 (d)  the  number  of  letters  received  from  the
 Junior  Engineers  Associations  and  the  number
 of  them  replied  with  demands,  the  number  of
 them  which  could  not  be  replied  with  reasons,
 during  the  period  from  January  4970  to  3ist
 May,  1971?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  The  Sollowing
 are  the  recognised  Associations  inthe  C.P.W.D.
 for  Junior  Engincers,  Asstt.  Engineers  and
 Executive  Engineers  etc.

 Junior  Engineers

 {i)  Graduate  Sectional  Officers’  Association.

 (ii)  A.M.LE.  Sectional  Officers’  Association.

 (ili)  C.P.W.D.  Sectional  Officers’  Association.

 Asstt.  Enginesrs|Execu'ive  Engineers  (Direct  Recrui:
 Class  if)  हैं

 Central  Engineering  Service  Class  737  Direct
 Recruits  Association.

 Asstt.  Engineers|Esecutive  Engincers|  Superintending
 Engineers  atc.

 Cc.  ्  ६. त  D.  Engineers’  Association.

 छ
 न.  Central  Engincering  Service  Class  I  Direct

 Recruits  Association.
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 (b)  The  Associations  represent  their  pro-
 blems  and  difficulties  to  Government  from  time
 to  time  by  means  of  letters  and  also  in  their
 discussions  at  various  levels.

 (c)  Depending  on  the  types  of  problems
 presented  by  the  Associations  and  the  examina-
 tion  which  those  matters  require,  replies  to  the
 Associations  are  sent  as  expeditiously  as
 possible,

 (d)  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Incurable  Crippling  Disease  caused  by
 Florides  in  Drinking  Water

 2640.  SHRI  H.  M.  PATEL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  there  have  been  complaints
 from  certain  States  that  people  residing  in
 some  areas  are  suffering  from  an  incurable
 crippling  disease,  fluorosis,  caused  by  excessive
 amount  of  florides  in  drinking  water  ;

 (b)  ifso,  the  main  points  of  the  complaint  ;

 (c)  whether  Government  have  conducted
 any  study  in  this  regard  ;  and

 (d)  if  so,  the  result  of  the  study  made  and
 the  steps  taken  or  proposed  to  be  taken  by
 Government  to  assist  the  State  Government  to
 fight  the  disease  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.  K.  KISKU)  :  (a)  and
 (b).  No  complaints  have  been  received,  but  it
 is  known  that  fluoride  content  of  drinking  water
 is  in  excess  in  some  parts  of  India  and  it  can
 result  in  a  disease  called  fluorosis,  Symptoms
 which  can  be  definitely  associated  with  natural
 chronic  fluorine  intoxication  of  human  beings
 are  the  typical  changes  in  the  teeth  and
 skeletal  system.  In  case  of  teeth,  the  enamel
 is  chipped  off.  The  characteristic  symptoms
 of  skeletal  fluorosis  are  stiffness  of  the  back  and
 difficulty  in  performing  natural  movement  such
 as  turning  the  neck  or  squatting  on  the  floor.
 The  chest  loses  is  mobility  and  breathing
 becomes  abdominal.  Deformities  are  often
 present.  The  patients  complain  of  a  generalised
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 fleeting  pain  all  over  the  body  and  a  tingling
 sensation  in  the  extremeties.

 (c)  The  Government  have  not  conducted
 any  study,  but  the  Indian  Council  of  Medical
 Research  and  the  Central  Public  Health
 Engineering  Research  Unit  at  Nagpur  have
 conducted  studies  in  Punjab  and  Andhra
 Pradesh  respectively.

 (d)  The  study  undertaken  revealed  that  the
 incidence  of  skeletal  fluorosis  in  general  increas-
 ed  with  the  increase  in  fluoride  content  of
 water.  But  this  observation  was  not  universally
 applicable.  The  incidence  of  skeletal  fluorosis
 was  greater  in  poor  people  doing  hard  manual
 labour.  It  was  also  more  in  males  and  in  older
 age  group.  It  was  also  observed  that  when  the
 source  of  water  containing  high  fluoride  was
 replaced  by  that  of  low  fluoride  content,  the
 condition  of  the  patient  with  neurological  com-
 plications  showed  improvement.

 No  State  Government  has  approached  the
 Government  of  India  for  assistance  in  fighting
 the  disease.

 Implementation  of  Bonus  Act  in  Sindri
 Fertilizers

 2641,  SHRI  SAROJ  MUKHERJEE  :
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  the  Bonus  Act  is  implemented
 in  Sindri  Fertilizers,  Bihar  ;  and

 (b)  if  not,  the  steps  taken  by  Government
 to  implement  the  same  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  Cc.  SETHI)  :
 (a)  Yes,  Sir.

 (b)  Does  not  arise.

 Implementation  of  Recommendations  of
 Wage  Board  for  Heavy  Chemical  and

 Fertilizers  by  Sindri  Fertilizers

 2642.  SHRI  A.  K.  SAHA  :  Will  the  Minis-
 ter  of  PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  :

 (a)  whether  the  Sindri  Fertilizers  has  not
 implemented  the  recommendations  of  Wage
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 Board  fer  Heavy  Chemicals  and  Fertilizers  ;
 and

 (b)  ifs,  when  these  recommendations  will
 be  implemented.

 THE  MINISTER  OF  PETROLEUM
 AND  OHEMICALS  (SHRI  P.C.  SETHI):
 (a)  and  (b).  The  recommendations  of  the

 Wage  Board  for  Heavy  Chemicals  and  Fertili-
 zets  could  not  be  implemented  in  the  Sindri
 Unit  because  the  workmen  were  opposed  to  its
 implementation.  The  reason  for  such  opposi-
 tion  was  that  the  scales  of  pay  and  the  formula
 of  fixation  in  the  new  scales  evolved  by  the
 Wage  Board  were  lew  attractive  ss  compared
 to  the  existing  scales  in  the  Fertilizer  Corpora-
 tion.  The  Corporation,  therefore,  arrived  at  a

 separate  settlement  with  the  recognised  union
 of  Sindri  Unit  agreeing  to  the  continuance  of
 the  present  pay  scales  and  to  revise  the  scales
 of  pay  if  the  Third  Pay  Commission  for  Central
 Government  employees  does  s0.

 बोतल  पेय  के  निर्माताओं  हारा  नियमों  और

 जीनियरों  का  उलंघन

 2643.  शमी  नरेगा  सिह  बिष्ट  :  क्‍या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  i6  भई,
 97]  के  "नवभारत  टाइम्स”  में  प्रकाशित  इस

 समाचार  की  ओर  दिलाया  गया  है  कि  प्रेम

 नगर  मार्किट,  फरीदाबाद  मे  स्थित  एक  दुकान
 से  खरीदी  गई  एक  सील  बन्द  बोतल  से  एक
 मरा  हुआ  जहरीला  कीड़ा  पाया  गया  था  ;  और

 प्)  स्थिति  में  सुधार  करने  के  लिये

 सरकार  का  क्या  कार्यवाही  करने  का  विचार

 है?

 स्वास्थ्य  तथा  परिवार  मि भोज नर  मंत्रालय

 में  राज्य  मंत्री  हनी  Mo  Mo  चद्टोषाध्याव)  :

 (क)  जी  हां।

 (स्वत)  ह | ड  अपमिश्रण  निवारण  अधिनियम

 के  उपबन्धों  को  पहले  ही  और  अधिक  कठिन  बना
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 दिया  गया  है  और  राज्यों  से  अनुरोध  किया

 गया  है  कि  वे  यह  सुनिश्चित  कर  लें  कि  यह
 अधिनियम  समुचित  रूप  से  लागू  किया  जा

 रहा  है।  राज्य  सरकारों  से  पुनः  असु  रोध  किया

 जा  रहा  है  कि  वे  इस  अधिनियम  को  और

 अधिक  कठोरता  से  लागू  करें।

 साथ  अपमिश्रण  की  रोकथाम  के  लिये

 राज्य  स्वास्थ्य  प्राधिकारियों  के  सहयोग  से  एक
 केस् त्रीय  एकक  की  स्थापना  की  गई  है  t

 यह  सूचित  कमा  गया  है  कि  खाद्य  अप-

 मिश्रण  निवारण  अधिनियम  को  और  अधिक

 कठोरता  से  क्रियान्वित  करने  के  लिये  हरियाणा
 सरकार  अपने  स्वास्थ्य  सेवाओं  के  निदेशालय

 में  एक  पृथक  सेल  खोलने  पर  ग्रम्भीरता  पूर्वक
 विचार  कर  रही  हैं  1

 Application  for  Expansion  of  Chemical
 Fertilizer  Factories  in  West  Bengal

 2645.  SHRI  DINEN  BHATACHARYYA:
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  a  large  number  of  applications
 for  expansion  of  Chemical  Fertilizer  Factories
 in  West  Bengal  are  lying  with  Government  ;
 and

 (b)  if  so,  the  reasons  for  not  granting
 permission  to  the  concerns  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  C.  SETHI)  :
 (a)  No  application  for  expansion  of  fertilizer
 factories  in  West  Bengal  is  pending,

 (9)  Does  not  arise,

 Provision  of  facilities  in  various  Sectors
 of  Chandigarh

 2646.  SHRI  A.  N.  VIDYALANKAR  :
 Will  the  Minister  of  WORKS  AND  HOUSING
 be  pleased  to  state  :

 (a)  whether  it  bag  been  brought  to  the

 _  totics
 of  Government  that  many  iacilities

 हम  at  the  time  of  the  planning to  be
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 provided  in  various  sectors  in  Chandigarh  had
 not  been  provided  and  numerous  defects  bad
 been  ली  to  be  rectified  ;

 (b)  whether  the  Chandigarh  Administration
 was  directed  to  look  into  this  and  hold a
 thorough  survey  with  a  view  to  removing
 defects  wherever  occured  ;  and

 (c)  whether  the  Administration  has  taken

 any  steps  in  this  direction,  ifso  what  ?

 THER  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING

 (SHRI  I,  K.  GUJRAL):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Whatever  defects  have  come  to  light,
 these  have  been  attended  to  by  the  Chandigarh
 Administration.

 Scheme  for  Cheap  Housing  Accommo-
 dation  for  low  iacome  groups  at

 Chandigarh

 2647.  SHRI  A.  N.  VIDYALANKAR  :

 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state  :

 (a)  whether  a  scheme  for  providing  cheap
 Housing  accommodation  for  low  income  group

 people  at  Chandigarh  was  proposed  in  the

 Chandigarh  Advisory  Committee  ;

 (b)  whether  a  decision  has  been  taken
 thereon  and  whether  a  copy  of  the  scheme  will

 be  placed  on  the  Table  ;  and

 (c)  whether  provision  has  been  made  in

 Chandigarh  Budget  for  the  current  year  to

 furnish  Housing  loans  on  cheap  rates  of  interest

 to  the  low  income  groups  at  Chadigarh  ?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  WORKS  AND  HOUSING

 (SHRI  I.  K.  GUJRAL):  (a)  and  (b).  Yes,
 Sir.  The  Chandigarh  Administration  have  a

 proposal  for  canstruction  of  cheap  houses  for
 Dhobis,  Malia,  Sweepers,  Cobblers  and  domes:
 tic  servants  etc.  No  decision  has  yet  been
 taken,

 (c)  A  wm  of  Ret  .50  Inkhs  (Plan)
 and  another  sum  of  Rs,  25  lakhs  (Non  Pjan)
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 have  been  provided  for  grant  of  loans  to  छाए
 holders  in  Chandigarh  under  the  Low  Income
 Group  Housing  Scheme.

 Goveraments’  Contract  with  Countries
 of  Asia,  Africa,  Libya  and  Latin  America

 on  Happenings  ia  Bangla  Desh

 2648.  SHRI  JYOTIRMOY  BOSU:  Wil
 the  Minister  of  EXTERNAL  AFFAIRS  be
 pleased  40  state  :

 (a)  whether  Government  are  in  touch  with
 the  countrics  of  Asia,  Africa,  Libya  and  Latia
 America  on  the  happenings  in  Bangla  Desh  ;
 and

 (b)  if  so,  the  reaction  of  these  countries
 towards  the  said  happenings  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH)  :  (a)  Yes,
 Sir.

 (b)  Many  foreign  governments  have
 assured  us  that  they  are  using  their  influence
 with  the  Government  of  Pakistan  to  stop  the
 use  of  force  and  seek  a  political  solution.

 Piet  allotted  to  Vishwa  Yuvak  Kendra,
 New  Delhi

 2649.  SHRI  C.  K.  CHANDRAPPAN:
 Will  the  Minister  of  WORKS  AND  HOUS.-
 ING  be  pleased  to  state:

 (a)  whether  Government  had  given  a  plot
 for  Vishwa  Yuvak  Kendra  at  New  Delhi  ;

 (b)  the  commercial  rate  of  the  plot  and
 how  Government  charged  from  the  Vishwa
 Yuvak  Kendra  ;  and

 (c)  who  had  signed  the  lease-deed  of  the
 plot  on  behalf  of  the  Trust  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  A  plot  of  land
 was  allotted  to  the  World  Assembly  of  Youth
 India  Youth  Centres  Trust,  New  Delhi  for  the
 coustruction  of  a  World  Asembly  of  Youth
 Interuational  House  building.
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 1  The  coromercial  rate  of  land  in  the

 area  in  962  was  Re.  415,126.80  per  acce.  As

 $6,000/»  per  acre  as  premium  plus  5%
 thereof as  annual  ground  rent.

 (०  Shri  P.  T.  Kuriakose.  Secretary  General

 for  World  Assembly  of  Youth  signed  the  lease-

 deed.

 Indo-US  Talks

 2650.  SHRI  8.  M.  KRISHNA  +

 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Indo-US  bilateral  talks
 which  were  to  be  beld  in  December,  970  were

 being  postponed  since  thes  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 {c)  when  the  talks  are  finally  to  be  held?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (a)  and
 (b).  The  Governments  of  India  and  the  USA

 agreed  to  postpone  the  talks  which  had  been

 tentatively  scheduled  for  the  end  of  January,
 97l,  until  a  mutually  convenient  time  after
 the  Indian  elections.

 (c)  No  dates  have  yet  been  fixed  for  the
 talks  but  they  are  likely  to  be  held  towards  the
 end  of  the  year.

 श्यान  मंत्री  ओर  सब्जियों  के  बंगलों  के

 रज-रखाव  पर  होगे  बाला  व्यय

 2651,  थी  हफ  अन्य  कछवाय  :  क्या

 |... ड  बौर  क्रेबास  मंत्री  यह  बताने  की  कृपा

 सिमि  कि  ;

 (क)  2  विकमेयर,  970  से  आज  तक,
 कमान  मली  सहित  केन्द्रीय  मन्त्रियों  के  बंगलों

 | _  रख-मकान  पर  और  उनमें  उपलब्ध  किये

 |... ह  फर्नीचर  आदि  पर,  केस् तीय  सरकार  ने  कुल
 फैलना  ब्यास  किया  है
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 (a)  वित्तीय  बर्ष  397i-72  के  लिए  इस
 दीपक  के  अन्तर्गत  कुल  कितनी  अराधी  की  व्यय-

 तथा  की  गयी  है  ?

 निर्माण  और  आवास  संजा लव  में  राज्य  मंत्री

 (भो  आइ०  के०  गुजराल)  (क)  7,37,  257

 शाये  |

 ल)  3,16,737  रुपये  ।

 Payment  of  Corporation  Tax  on  Central
 Goveramest  Buildings  in  Tamil  Nada

 2652,  SHRI  C.  CHITTIBABU:  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  whether  the  Tamil  Nadu  Government
 has  been  requesting  foralong  time  to  the
 Central  Government  to  pay  the  service  charges
 towards  the  Corporation  Tax  for  their  build-
 ings  in  Tamil  Nadu  ;

 (b)  whether  it  is  also  a  fact  that  they  have
 paid  the  charges  to  Bombay,  Calcutta  and
 Delhi  ;

 (c)  whether  it  is  also  a  fact  that  inspite  of
 numerous  reminders  by  the  Tamil  Nadu
 Government,  the  Corporation  and  Munici-
 palities,  the  Central  Government  has  neglected
 to  pay  the  charges  ;

 (d)  if  so  the  reasons  thereof  ;  and

 (e)  the  actual  amount  due  to  the  Madras
 Corporation  and  when  it  will  be  settled  for
 their  Central  Government  Buildings  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  छू.  GUJRAL):  (a)  to  (०).  The  in
 formation  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Aid  te  Tripura  for  Construction  of  Tube-
 Wells

 2653.  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  ta  ata  :

 {a)  whether  dus  to  heavy  influx  of  displaced
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 persons  in  Tripura  drinking  water  supply
 arrangement  in  Kunjanban  area  is  fouling  ;
 and

 (b)  ifsc,  whether  Government  propose  to

 give  aid  to  Tripura  Government  for  construc-
 tion  of  Tube-wells  on  emergency  basis  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPA-
 DHYAYA):  (a)  and  (b).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabba,

 भारतीय  नागरिकों  हारा  पाकिस्तान

 की  यात्रा

 2654,  शी  चन्ना  लाल  वारदात  :  क्‍या

 विदेश  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  जनवरी  970  से  अप्रैल  97)

 तक  की  अवधि  में  कुल  कितने  भारतीय  नागरिक

 अस्थायी  रूप  से  पाकिस्तान  गये  ;

 (ख)  कितने  भारतीय  नागरिक  अपने  परि-

 बारों  से  मिलने  के  लिये  भारत  आये  ;

 (ग)  कितने  नागरिक  अपने  पार  पत्रों  की

 अवधि  के  समाप्त  होते  के  बाद  भी  वापिस  नहीं

 जाये  ;  और

 (घ)  कितने  नागरिक  अस्थायी  रूप  से  भारत

 भाये  थे  परन्तु  बह  वापिस  नहीं  गये  हैं  ?

 विदेश  मंत्रालय  में  उप-संत्री  (भो  सु रेसा पाल

 सिह)  :  (क)  से  (थ).  सूचना  अभी  तो  उपलब्ध

 नहीं  है  लेकिन  इसे  इकट्ठा  करने  के  प्रयास  किए
 जा  रहे  हैं।

 Benefits  Granted  to  National  Cadet  Corpa

 2655,  SHRI  PRIYA  .RANJAN  DAS
 MUNSI:  Will  the  Minister  of  DEFENCE
 be  pleased  to  state  :

 (a)  whether  Goydinment  propose  to  atrange
 some  hump  grants  to  B’  or  १0  certificate  कुल धान
 aed  Nasional  Cpdet  Corps  Ondets  in  the
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 Colleges. to  provide for  their  academic  expen-
 ats  ;  and

 (b)  whether  his  Ministry  is  reserving
 umber  of  seats  in  the  Commisdoned  and
 non-Commitsioned  ranks  of  Army,  Navy  and
 Air  Force  for  the  National  Cadet  Corps
 trained  cadets  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  :  (a)  No,  Sir.

 b)  30  vacancies  in  the  Army  and  6  vacan-
 cies  in  the  Navy  are  reserved  for  grant  of
 commissions  to  N,  C.C,  trained  cadets.  For
 entry  into  the  Air  Force  (both  commissioned
 and  non-commissioned  ranks)  and  the  non-
 commissioned  ranks  in  the  Army  and  the  Navy
 there  is  no  reservation  for  N.  C.  C.  cadets,  but
 due  totheir  N.C.C,  training,  a  number  of  them
 get  recruited  into  these  cadres.

 Programme  connected  with  C.  M.D.  A.,
 West  Bengal

 2656.  SHRI  PRIYA  RANJAN  DAS
 MUNSI  :  Will  the  Minister  of  HEALTH  AND
 FAMILY  PLANNING  be  pleased  to  state  :

 (a)  whether  there  is  any  specific  programme
 under  his  Ministry  connected  with  Calcutts
 Metropolitan  Department  Authority  of  West
 Bengal  ;  and

 (b)  ifso,  its  main  features  and  when  it  will
 be  executed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CAATTOPADH-
 YAYA);  (a)  and  (b).  The  Goverament  of  West
 Bengal  in  consultation  with  the  Central  Go-

 schemes  in  various  sectors  of  development
 involving  an  outlay  of  about  Rs.  345  crores
 during  the  Fourth  Five  Year  Plan.  A  state-

 For  proper  co-ordination  and  effective
 implementation  of  these  echemet,  many  of
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 which  cover  more  than  one  municipal  Heit,  a

 satutory  body,  called  the  Calcutta  Metropo-
 litan  Department  Authority,  bas  been  set  up.
 Some  schemes  have  already  been  completed
 while  others  are  in  the  process  of  execution.

 Statement

 Vaslows  Secters  ef  Development  aad

 the  IV  Pine  Aligcation  Sectorwise
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 8,  Sector  Allocation

 No.  for  4th  Plan
 in  Lakhs  Re.

 Water  Supply  2880.97

 2  Sewerage  and  Drainage  2693.58

 Traffic  and  Transportation  $152.65

 Garbage  Disposal  260.77

 5  Bustee,  Housing  and  Urban

 Development  2590.81

 6.  Other  Schemes  1662.34

 7.  Low  Cost  Maddie  Income

 Group  Housing  600,00

 8,  Special  Projects  $38.00
 pretreat  ANE
 457  9.32

 Implementation  of  Recommendations
 of  National  Iodustrial  Tribunal  Award
 Re:  Rules  for  Recruitment,  Promotion

 2657,  SHRI  RAM  PRAKASH:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 (a)  whether  despite  lapse  of  over  I0  years,
 no  action  to  implement  the  decision  contained
 in  the  National  Industrial  Tribunal  Award
 dated  the  Srd  March,  960  for  the  framing  of
 rules  for  recraitment,  promotion  and  translers
 has  been  taken  ;

 (b)  whether  Government  propose  to  frame
 the  said  rules  ;  if  a0,  when  ;  and

 (c)  whether  the  Natlonal  Industrial  Tribu-
 nal  No.  2  of  2958  has  vide  its  para  of  the

 Writhin  Annvers  54

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  and  (७).  The  proposed
 amendments  to  the  Cantonment  Pund  Servants
 Rules,  1987,  regarding  recruitment,  promotion
 and  transfers  were  published  for  the  secoad
 time  in  the  Gazette  of  India  in  969  and  these
 would  be  finalised  after  taking  into  account  the
 objections  and  suggestions  received  in  regard
 thereto,

 (c)  In  para  34  of  the  Award,  the  Notional
 Industrial  Tribunal  had  observed  that  in  the
 interests  of  efficiency  it  would  be  desirable  that
 the  supervisory  staff  of  Cantonment  Boards  and
 sectional  heads  should  be  transferable  from
 Cantonment  to  Cantonment,  at  least  within  a
 State,  and  may be  within  a  Command.  The
 Tribunal  had  further  suggested  that  the  trans
 fers  should  be  based  upon  desiderate  to  be
 fixed  by  the  Rules.

 Confirmation  of  Statistical  Investigators
 ia  Army  Statistical  Organisation  in  Mi-

 nistry  of  Defence

 2658.  SHRI  VIDYA  DHAR  BAJPAI:
 Will  the  Minister  of  DEFENCE  be  pleased  to
 state  ;

 (a)  whether  according  to  Government
 order  contained  in  Ministry  of  Finance O.  M.
 No.  F.  8  (2)  E  (Spl)  60  dated  the  24th
 March,  1960,  80  per  cent  of  the  temporary
 posts  which  have  been  in  existence  for  a  con-
 tinuous  period  of  not  less  than  three  years  and
 are  likely  to  be  required  on  permanent  basis
 be  converted  into  permanent  ones  ;  and

 (b)  ४४०,  the  number  of  statistical  Investi~

 gators  In  the  Army  Statistical  organisation,
 Army  Head  quarters  Ministry  of  Defence,
 who  are  eligible  for  confirmation  under  the
 sald  order  but  have  not  been  confirmed  as

 yet  ?

 THE  MINISTER  OF  DEFENCE  (SHRI

 JAGJIWAN  RAM):  (a)  Yes,  Sir.

 {b)  9  individuals  ay  eligible  for  considera

 tion  for  confirmation  in  the  grade  of  Statlatical

 Investigator  Type  ‘A’  Type  e  in  Areay  Statie
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 tical  Organisation,  Army  Headquarters.  The

 aditabitity  of  these  pertons  for  confirmation
 wilt  shortly  be  assessed  by  the  Departmental
 Promotion  Committee,  presided  over  by  a

 Member,  Union  Public  Service  Gommission.
 The  matter  is  under  active  consideration  by
 the  Conunission.

 Search  for  Oil  in  NEFA

 2659.  SHRI  NIHAR  LASKAR  :

 SHRI  ह  GANGADEB  :

 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  :

 (a)  whether  Government  are  considering  a

 proposal  to  widen  its  scope  for  oif  seatch  in
 N.  E.  F.  A.  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMIGALS  (SHRI  P.  C.  SETHI):
 (a)  and  (b).  Oil  India  Limited  have  drawn

 up  a  plan  for  drilling  two  exploratory  wells  in
 1973-74  in  Ningru  area  in  NEFA  at  an  esti-
 mated  cost  of  Rs.  33  lakhs.

 Commercial  Value  of  Oil  Struck  at
 Aliahet

 2660.  SHRI  P.K.  DEO:  Will  the  Minis-
 terof  PETROLEUM  AND  CHEMICALS  be
 pleased  to  state  :

 (a)  whether  the  attention  of  Government
 has  been  drawn  to  a  report  in  ‘The  Times

 of  India’  dated  the  24th  May,  !97i,  that  Onl
 struck  at  Aliabet  has  turned  out  to  be  too
 amall  to  be  of  any  commercial  value  ;  and

 (b)  if  a0,  the  reaction  of  Government  in
 this  regard  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P,  C.  SETHE):  (a)  and
 (b).  Yes,  Sir.  Irrespective  of  the  lack  of
 commerciality  of  the  oil  find  in  offshore  well
 No.  I,  the  exploration  there  has  been  of  sigai-
 ficance  in  two  ways  regarding  future  exploration
 by  Oil  and  Natural  Gas  Commission  in  the
 Western  region.  Firstlh,  it  has  shown  that  there
 fs  a  possibity  of  finding  off  in  Miocene
 Sands  in  other  parts  of  the  region  where,  upto
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 now,  no  oll  was  discovered  in  the  rocks  of
 Miocene  Age.  Thi»  has  also  increased  the
 hopes  of  oif  discovery  in  Bombey  High  and
 other  big  structure  कहिया  in  deeper  waters
 where  Miocene  Rocks  are  expected  to  be
 thick.  Aleo  it  has  given  valuable  experience
 to  the  young  technicians  of  Oil  and  Natural
 Gas  Commission  in  offshore  drilling  which
 would  come  in  extremely  useful  when  they
 undertake  drilling  at  other  structures  in  shallow
 and  deep  waters,

 Deaths  due  to  Rabies  in  Delhi

 2661.  SHRI  8.  K.  MODAK:  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state  :

 (a)  the  total  number  of  persons  who  died
 due  to  rabies  in  the  country  during  the  year
 1969-70.  and  1970-71  respectively  ;

 (b)  the  total  number  of  persons  whoa  died  due
 to  rabies  in  the  year  of  1969-70  and  1970-71  in
 Delhi  alone  ;

 (c)  whether  the  death  toll  due  to  rabies  is
 on  the  increase  in  Delhi  in  comparision  with
 other  parts  of  the  country  ;  and

 (d)  if  so,  the  steps  taken  by  Government
 to  check  this  increase  and  prevent  this  disease  *

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPADH.-
 YAYA):  (a)  to  (a).  The  information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha.

 Medical  and  Health  Services  in  Manipur

 2662.  SHRI  N.  TOMBI  SINGH  :  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN.
 NING  be  pleased  to  state  :

 (a)  what  structural  reforms  have  becn
 introduced  in  the  sphere  of  Medical  and
 Health  services  administration  in  Manipur
 consequent  upon  its  division  into  five  districts  ;

 (b)  whether  each  district  lias  been  provided
 with  equal  medical  facilities  ;  and

 (c)  ifso,  what  are  those  facilities  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  ड्,  CHATTOPADH-
 YAYA):  (a)  to  (c).  The  requisite  informa-
 tion  is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  when  received.

 Tundequate  Water  Supply  for  Imphal
 Towa

 2663,  SHRI  N.  TOMBI  SINGH  :  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state  :

 (a)  whether  Government  arc  aware  that
 the  present  arrangement  for  water  supply  for
 Imphal  town  and  the  suburbs  are  quite  inade-
 quate  and  the  people  are  suffering  much  on
 account  of  this  inadequacy  ;

 (b)  if  so,  the  steps  taken  to  remove  the
 grievances  of  the  people  ;  and

 (c}  when  the  benefit  of  the  new  steps  will
 reach  the  people  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPADH-
 YAYA):  (a)  to  (c).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  tae
 Sabha.

 द्र  B.  Control  Programme

 2664.  SHRI  B.  N.  REDDY:  Will  the
 Minister  of  HEALTH  AND  FAMILY  PLAN-
 NING  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has  been
 drawn  to  the  Tamil  Nadu  Tuberclosis  Associe-
 tion's  report  that  in  Tamil  Nadu  alone  out  of
 six  lakh  known  T.  B.  cases  more  than  one  and
 half  lukhs  are  of  a  highly  infectious  type  ;

 (b)  ifso,  the  reaction  of  Government  there:
 to;

 {c)  the  figures  for  the  entire  opuntry  ;

 (व)  whether  Government  have  any  plan  to
 widen  the  Tuberclosis  contred  Programme  in
 the  country  ;  and

 _
 fe)  ifs0,  the  measures  proposed  to  be  taken

 ५  by  Government  in  this  regard  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPADH-
 YAYA):  (a)  Yes.

 (b)  The  numbers  quoted  by  Tami)  Nadu
 Tuberclosis  Association  are  only  an  estimate
 based  on  the  National  Sample  Survey  conduc:
 ted  in  1955-58.

 (c)  Itis  estimated  that  there  are  about
 8  million  patients  of  whom  about  2  million
 are  infectious.

 (व)  and  (e).  Yes.  The  National  T.  8,  Con-
 trol  Programme  has  been  continued  in  the
 Fourth  Five  Year  Plan,  as  a  Centrally  Spon-
 sored  Scheme  with  L00%  central  assistance.  It
 envisages  the  establishment  of  one  District
 T.  8,  Centre  in  every  District  in  the  country
 equiped  with  X-ray,  Laboratory  equipment
 and  staffed  by  full  team  of  Medical  and  para-
 medical  personel  trained  at  the  Nation  T.  8.
 Institute,  Banglore  to  undertake  T.  B.  control
 work.  209  Districts  T.  B.  Centres  have  been
 established  so  far  and  it  is  proposed  to  cover
 the  remaining  Districts  before  the  end  of  the
 Fourh  Plan  period.  There  are  at  present  247
 8,  C.  6,  teams  undertaking  preventive  BL  C.  G.
 vaccination.  About  425  more  teams  are  to  be
 formed  during  the  rest  of  the  4th  Plan  Period.

 मलेरिया  तथा  जेजी  उन्मूलन  कार्यक्रम

 2665.  क्रि  कमल  मिथ  समुद्र:  क्‍या

 स्वास्थ्य  ओर  परिवार  नियोजन  मन्त्रों  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  चौथी  पंचवर्षीय  योजना  के  दौरान

 बिहार  में  मलेरिया  तथा  चेचक  उन्मूलन  कार्य-

 क्रम  के  अन्तगंत  सरकार  का  क्‍या  कार्यवाही

 करने  का  विचार  है  ;  और

 (ख)  इस  कार्य  के  लिए  कितनी  धनराशि

 का  आवंटन  किया  गया  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय  में

 उपनसंत्री  तभी  ए  के०  किस्म)  :  (क)  राष्ट्रीय

 मलेरिया  उन्मूलन  कार्यक्रम  तथा  राष्ट्रीय  चेचक

 उन्मूलन  कार्यक्रम  के  अड़ोस  चौथी  पंचवर्षीय
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 बिना  के  दौरान  निम्मलिखित  कदम  उठाए  जा

 रहे  है

 राष्ट्रीय  मलेरिया  उन्मूलन  कार्यक्रम

 (E)  जिन  क्षेत्रों  में  सेक्टर  मच्छरों  में  tte

 डी  टी०  सहन  करने  की  कथित  पैदा

 हो  गई  है  वहां  ढी०  डी०  टी०  के

 बदले  बी  एच०  सी०  कीटनाशक

 दवा  का  प्रयोग  किया  जा  रहा  है

 जहां  मच्छरों  में  इस  दोनों  प्रकार  के

 कीटनाशकों को  सहन  करने  की  शक्ति

 हो  गई  है  वहां  पर  इनके  बदले  मैले-

 लियोन  नामक  एक  आर्गेनोफास्फोरस रस
 कीट  नाक  का  उपयोग  किया  जा

 रहा  है।

 इस  कार्यक्रम  के  तीसरे  (देख-रेल )
 अजरा  वाले  क्षेत्रों  में  प्राथमिक  स्वा-

 तथ्य  केन्द्र  स्तर  पर  बुनियादी  तथा-

 तथ्य  सेवाओं  को  968-69  में  हुए
 खर्च  के  स्तर  के  अतिरिक्त  300

 प्रतिशत  केन्द्रीय  सहायता  देकर  सुदृढ़
 बनाया  जा  रहा  है।

 (II)

 (IIT)  कार्यक्रम  के  पुराने  तथा  बेकार  पड़े

 वाहनों  को  धोखे  धीरे  बदला  जा

 रहा  है  ताकि  दूरस्थ  क्षेत्रों  में  छिड़-

 काव  सामग्री  पहुंचाने  में  कोई  कमी-

 नाई  नहों।

 चुकी  शहरी  क्षेत्रों  में  मलेरिया  का

 नियंत्रण,  जो  स्थानीय  निकायों  के

 हाथ  में  है,  सन्तोषजनक  नहीं  रहा

 हैं  अत:  इन  क्षेत्रों  के  लिए  एक
 योजना  मंजूर  करने  का  विचार  है

 इस  योजना  के  अधीन  छिड़काव

 कार्य  के  लिए  स्तरीय  निकायों  को

 लावौरोधी  तेल  मुफ़्त  बांटने  का

 विचार  ड  जहां  कहीं  आवश्यक

 हुआ,  इन  स्थानीय  निकायों  में  स्टॉफ

 की  बुद्धि  करने  का  विचार  है।

 (IV)
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 राष्ट्रीय  सेचक  बस्यूसन  कॉचेकरन

 (I)  टीका  लगाने,  सत्तरिरीक्षण  करने  और

 लेखक  फैलने  को  सेकने  के  प्रयासों
 को  तेज  किया जा  रहा  है

 (II)  बुमुंही  खूबियों  का  प्रयोग कर  टीका

 लगाने  को  अधिक  प्रभावकारी  और

 कम  कष्ट  दायक  विधि  शुरू  कर  दी

 गई  है  1

 लोग  स्वेच्छा  से  टीका  लगाएं  इसके

 लिए  स्वास्थ्य  शिक्षा  और  प्रचार

 अभियान  तेज  कर  दिया  गया  है।

 (11)

 अतिरिक्त  स्टाफ  और  आकस्मिक

 चों  के  लिए  राज्यों  और  संघ

 शासित  क्षेत्रों  को  शत  प्रतिशत  सहा-
 यता  दी  जा  रही  है  |

 (IV)

 (४)  चेचक  की  जमा  कर  सुखाई  गई

 वैक्सीन  मुफ्त  दी  जा  रही  है

 (जल)  राष्ट्रीय  सोनिया  चस्छूलन  कार्यक्रम

 89.44  करोड़  रुपये  (इसमें  शहरी  क्षेत्रों

 के  लिए  की  गई  घन  व्यवस्था  सम्मिलित

 नहीं  है)

 राष्ट्रीय  चेचक  उन्मूलन  कार्यक्रम

 16,00  करोड़  रुपये  t

 Indian  Diplemats  in  African  Countries

 2666.  SHRI  SAT  PAL  KAPUR:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be  pleased
 to  state  ३

 (a)  the  number  Of  Indian  diplomats  who
 have  declined  or  expreated  reluctance  to  go  to
 African  countries  on  diplomatic  assignments  ;
 and

 (b)  how  many  of  the  Indian  diplomats
 serving  8  African  countries  poses  formal
 training  in  Aftican  languages  and  African
 Galture  ;

 (c)  whether  his  Ministry  is  aware  that  there
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 txlete a  School of  African  Studics  affiliated  to
 the  Delhi  University  ;  and

 (d)  if  so,  what  specific  use  the  Ministry
 has  made  of  this  School  and  hew  many  of  the
 School  Graduates  heve  found  it  posible  to
 be  associated  with  the  Affican  Section  of  the

 Ministry  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH):  (a)
 None  Sir.

 (b)  All  the  officers  posted  to  African  coun-
 tries  are  well  acquainted  with  the  cultural

 background  of  the  country  of  their  posting.

 Amongst  the  officers  at  present  working  in

 our  Missions  in  Africa,  three  of  them  also

 poses  knowledge  of  Kiswahili,  an  African

 language.

 (०)  Yea,  Sir.

 (a)  (i)  At  present,  our  officers  are  not  sent
 to  the  School  of  African  Studies  for  learning
 African  languages.  The  officers  complete  their
 language  training  in  the  country  of  their  post-
 ing.  Thereby  they  not  only  learn  the  language
 but  also  acquire  knowledge  about  the  geo-
 graphy,  history,  political  and  economic  act  up
 and  the  cultural  and  other  aspects  of  the
 country,

 (४)  Graduates  of  the  School  of  African
 Studies  like  others  are  welcome  to  discus
 matters  concerning  various  areas  with  the  con-
 cerned  Sections  of  the  Ministry,

 सय्याल  (उसर  प्रदेश)  में  एक  सैनिक  स्कूल
 खोलना

 2667,  भर  प्रताप सह  कपी :  क्या  ग.

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सर,  प्रदेश  के  यड़ बाल  जिले  में  इस
 समय  कितने  सैनिक  कूल  हैं  ;

 (ल)  | अ  1971-72  में  सरकार  का

 चार  उपरोक्त  जिसे में  सैनिकों और  भूतपूर्व
 हिहैलिकों  के  अक्सों के  अयमन  के  लिए  कितने
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 स्कूल  खोलने  का  है  ;  और

 (ग)  सरकार  द्वारा  सैनिकों  और  भूतपूर्व
 सैनिकों  के  बच्चों  के  लिए  किन  विशेष  सूची-
 भाओं  की  व्यवस्था  की  गई  है  ?

 रखा  मस्ती  (ली  जग जोबन  भी:  (क)

 गढ़वाल  जिले  में  कोई  सैनिक  स्कूल  नहीं  है
 लेकिन  उत्तर  प्रदेश  के  नैनीताल  जिसे  के

 घोराखाल  नामक  स्थान  में  एक  सैनिक  स्कूल

 है

 (ल)  'समय  सरकार  से  गढ़वाल  जिले  में

 सैनिक  स्कूल  खोलने  के  लिए  कोई  प्रस्ताव  नहीं
 प्राप्त  हुआ  है।

 (ग)  सैनिकों  एवं  भूतपूर्व  सैनिकों  के  बच्चों

 को  घोराखाल  स्थित  सैनिक  स्कूल  में  प्रवेश  पाने

 की  सुविधा  हर  वर्ष  कुल  दाखिले  का  33

 प्रतिशत  तक  होती  है  ।  उन  बच्चों  को  जो  कि

 प्रवेशिका  परीक्षा  में  उत्तीर्ण  होते  हैं  गौर  जिनको

 स्‍कूल  में  दाखिल  कर  लिया  जाता  है,  रक्षा

 मन्त्रालय  द्वारा  योग्यता  एवं  जीविका-साधन  के

 आधार  पर  छात्रवृत्तियां  दी  जाती  हैं

 अमरावती  'विष्य सक  अहातों  और  विभाग दा हकों
 हारा  हिन्द  महासागर  में  अभ्यास

 2668,  श्री  हुकम  Ga  कवाय  :

 भी  इमा जीत  गुप्त  :

 क्या  रक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे कि  :

 (क)  क्‍या  अमरीका  के  विध्वंसक  जहाजों
 और  विमान-वाहकों ने  अप्रैल,  97  में  हिन्द

 महासागर  में  अभ्यास  किये  थे  ;  और

 (ख)  बढि  हां,  दो  इस  सम्बन्ध  सें  भारत

 सरकार  की  हमा  प्रतिक्रिया  है  ?

 ५  पला  शल्  (ओलगरणौदत  रात):  (क)
 सरकार  के  पास  इस

 विषय  में
 कोई  सूचना  नहीं
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 है।  उद्यमी  सरकार  ने  दिनांक  24-441971  के  भूतपूर्व  संसद  सदस्यों  हा  सरकारी  आवास  के
 नई  दिल्ली  से  प्रकाशित  स्टेट्समैन  में  अमरीकी

 जहाजों  द्वारा  “सामान्य  अभ्यास”  किये  जाने  की

 सूचना  देखी  है  ।

 ल)  हमारा  यह  विचार  कि  हिन्द  महासागर

 को  शांति  क्षेत्र  के  रूप  में  माना  जाना  चाहिए,
 सदन  एवं  अन्य  सम्बन्धित  देक्षों  को  विदित  है  t

 पाकिस्तान  के  पाल  टेंक

 2669.  शी  हुकुम  ्य  कुबा  :  क्या

 रखा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारत  सरकार  के  पास  उपलब्ध

 जानकारी  के  अनुसार  पाकिस्तानी  सेना  के  पास

 किस  किस  प्रकार  के  टैंक  हैं  ;

 (ख)  पाकिस्तानी  सेना  ने  किन  किन  देशों

 से  वे  टैंक  प्राप्त  किये  हैं;  और

 (ग)  विदेशों  द्वारा  पाकिस्तान  को  दी  गई

 शस्त्रास्त्र  का  भारत  की  रक्षा  पर  क्‍या  प्रभाव

 पड़ा  है  ?

 रिका  शमी  (शी  जगजीवन  राम)  :  (क)

 ओर  (ख),  सूचना  निम्नलिखित  है  :--

 टेक  की  किस्म  देशों  से  संभरण

 शैली
 सैलमन

 पैटन
 34
 aA—59
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 (ग)  पाकिस्तान  की  सैन्य  शक्ति  में  किसी

 प्रकार  की  वृद्धि  भारत  की  सुरक्षा  को  खतरा

 पैदा  करता  है।  सुरक्षा  की  आवश्यकताओं  की

 योजना  बनाते  समय  इन  गतिविधियों  की  म्याह
 में  रखा  जाता  है  ।

 किराये  को  अदायगी

 2670.  ची  हाल  ह... ई  किसान  :

 श्री  चला  प्रधान  :

 क्या  लिसाणा  और  wrere  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  लोक  सभा  के  अधिकांश  सदस्यों

 ने  उनको  दिये  गये  फ्लैट  लोक  सभा  भंग  होने
 के  पश्चात्  खाली  कर  दिये  थे,  परन्तु  उन्होंने
 सरकार  को  उस  अवधि  के  किराये  का  अभी

 तक  भुगतान  नही  किया  है  ;

 (ख)  यदि  हां,  तो  सरकार  द्वारा  उनसे

 कितना  मकान  किराया  और  अन्य-राशि  अभी

 वसूल  की  जानी  शेष  है  ,  और

 (ग)  इस  बारे  में  क्या  कार्यवाही  की  जाने

 की  सम्भावना  है  ?

 निर्माण  और  आवास  अंभजाखथ  में  राज्य

 स्त्री  (शी  झा  के०  गुजराल)  :  (क)  जी,

 हां।  भंग  की  गई  लोक  सभा  के  33  सदस्यों

 ने  उनको  आवंटित  किए  गए  परिसरों  को,  खाली

 कर  दिया  है  जबकि  0l  सदस्यों  ने  अपने

 दखल  के  परिसरों  का  पूर्ण  कब्जा  अब  तक  नहीं
 दिया  है  ।

 (ल)  भूतपूर्व  संसद्  सदस्यों  से  जिन्होंने
 परिसरों  को  खाली  कर  दिया  है,  मई  97]

 के  अन्त  तक  1,04,198.00  go  की  राशि

 वसूल  की  जानी  है  तथा  i0l  भूतपूर्व  संसद
 सदस्यों  से  जिन्होंने  उन्हें  आवंटित  किये  गये

 परिसरों  को  अभी  खाली  करना  है,  भई  971

 के  अन्त  तक  1,58,884,00  eo  की  राशि

 वसूल  की  जानी  है  v

 (ग)  बिल/पत्र  जारी  करके  भूतपूर्व.  संसद्‌
 सदस्यों  से  उनके  नाम  बकाया  रोगियों का

 भुगतान  करने  का  निवेदन  किया  कयों  हैं।  लोक
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 सभा  सचिवालय  को  भी  बकाया  राशियां  सूचित

 कर  दी  गई  हैं  t

 किया  हारा  अलावे  गये  मेडिकल  कालेज

 2671.  sto  सक्लीनारासण  पांडे:  क्या

 स्वास्थ्य  और  परिवार  लियोन  मन्त्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  केन्द्र  द्वारा  कितने  और  किन-

 किन  स्थानों  पर  मेडिकल  कालेज  चलाये  जा

 रहे  हैं;

 ल)  इन  कालेजों  में  प्रवेश  पाने  के  लिये

 क्या  नियम  हैं  ;  और

 (ग)  प्रत्येक  कालेज  की  वर्तमान  स्थान-

 क्षमता  क्‍या  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  सम् जा लय

 में  राज्य  मन्त्री  शो  Fo  पो०  अट्टोवाध्याय)  :

 (क)  देह  में  दो  मेडिकल  कालेज  अर्थात  जवाहर
 लाल  स्नातकोतर  चिकित्सा  शिक्षा  एवं  अनुसंधान
 संस्थान,  पांडिचेरी  और  सशस्त्र  सेना  मेडिकल

 कालेज,  पूना  सीधे  केन्द्रीय  सरकार  द्वारा  चलाये

 जाते  हैं।  इसके  अतिरिक्त,  लेडी  हाड़ी  मेडि-

 कल  कालेज  एवं  अस्पताल,  नई  दिल्‍ली,  जो

 एक  स्वशासी  स्थान  हूँ,  तथा  अखिल  भार-

 तीय  आयुर्विज्ञान  संस्थान,  नई  दिल्ली  जो  एक

 संविधक  निकाय  है  इन  दोनों  के  अपने  चिकित्सा

 कालेज  भी  हैं  जिन्हे  केन्द्रीय  सरकार  द्वारा

 वित्तीय  सहायता  प्रदान  की  जाती  है  1

 (ख)  इन  कालेजों  में  दाखिले  निम्नलिखित

 तरीकों  से  किये  जाते  हैं:--

 (I)  जवाहरलाल  स्नातकोत्तर  चिकित्सा

 शिक्षा  एवं  अनुसंधान  संस्थान,

 पंजीरी

 कतिपय  विशिष्ट  बलों  के  लिए
 आरक्षित  सीटों  को  छोड़कर  क्षेत्र

 सीटों  के  लिए  अखिल  भारतीय
 मो चार  पर  आम  परीक्षा  कराई
 जाती  है  t
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 (II)  een  सेना  मेडिकल  कालेज,

 पूवा  ।

 अखिल  भारतीय  आधार  पर  आम

 परीक्षा

 (IIL)  लेडी  हेडिंग  मेडिकल  कालेज  एवं
 अस्पताल  4

 42  स्थान  दिल्‍ली  विश्वविद्यालय

 को  अनेक  परीक्षा  में  प्राप्त  अंकों

 के  आधार  पर  योग्यतानुसार  सीधे

 चयन  द्वारा  ।

 42  सीटें  भरवेश/परीक्षा  में

 पास  होने  वालो  में  से  योग्यता  के

 आधार  पर।  26  सीटें  अनुसूचित
 जातियों  तथा  अनुसूचित  जनजातियों

 के  लिए  आरक्षित  |  20  स्थान  भारत

 सरकार  द्वारा  मनोनीत  किए  जाने
 बाले  कतिपय  विशिष्ट  वर्गों  के

 छात्रों  के  लिए  ।

 (IV)  अखिल  भारतीय  आयुर्विज्ञान  संस्थान

 कतिपय  विशिष्ट  वर्गों  के

 लिए  आरक्षित  स्थानों  को  छोड़
 कर  दोष  स्थान  आम  परीक्षा  द्वारा।

 उपर्युक्त  मेडिकल  कालेजों/संस्थाओं  में  प्रवेश

 के  बारे  में  लागू  विस्तृत  नियम  उनको  सम्बन्धित

 विवरण-पत्रिका  में  दिए  गये  हैं  ।

 (ग)  इन  कालेजो/संस्थाओं  में  इस  समग्र
 स्थानों  की  संख्या  निम्नांकित  है:

 कालेजों/संस्थाओं  के नाम  स्थानों  की  संख्या

 |  2

 de  जवाहरलाल  स्नातकोत्तर

 चिकित्सा  शिक्षा  एवं  अनु-
 संधान  संस्थान,  पांडिचेरी  65

 a  सशस्त्र  सेना  मेडिकल
 |

 कॉलेज  i20
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 i  2

 3.  लेडी  हाशिम  मेडिकल

 कालेज  एवं  अस्पताल,

 मई  दिल्‍ली  i$80

 4.  अखिल  भारतीय  वायु-
 विज्ञान  संस्थान,  नई

 दिल्ली  ।  50

 मध्य  प्रवेश  में  कॉलर  क्लिनिकों  को  श्वा पना

 2672.  डान  लक्ष्मीनारायण  पांडे:  क्‍या

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  उन  स्थानों  के  नाम  क्‍या  हैं  जहा  पर

 केन्द्रीय  सरकार  द्वारा  खोले  गये  कैंसर  क्लिनिक

 चल  रहे  हैं;

 (ख)  क्या  मध्य  प्रदेश  में  ऐसा  कोई  कैंसर

 क्लिनिक  नहीं  है  ;

 (ग)  क्या  समय  प्रदेश  सरकार  ने  एक  ऐसा

 क्लिनिक  स्थापित  किये  जाने  के  संबंध  में  प्रस्ताव

 भेजा  है  और  केन्द्र  सरकार  से  अनुरोध  किया  है

 कि  उसके  लिये  अनुदानों  की  स्वीकृति  दी  जाये  ;

 और

 च)  यदि  हां,  तो  इस  संबंध  में  सरकार

 क्या  कार्यवाही  कर  रही  है  ?

 स्वास्थ्य  और  परिवार  नियोजन  मंत्रालय  में

 राज्य  मंत्री  (भी  डो०  पी०  अद्टोपाष्याथ)  :

 (क)  चूंकि  “चिकित्सा  परिचर्या”  राज्य  का  विषय

 है  इसलिए  केन्द्रीय  सरकार  बसर  क्लिनिक  नहीं

 खोलती  है।  फिर  भी,  बतर  पर  अनुसंभान  करने

 के  लिए  चित्तरंजन  राष्ट्रीय  कैंसर  अनुसंधान

 केन्द्र,  कलकत्ता;  कसर  संस्थान,  मद्रास;  कैंसर

 अनुसंधान  संस्थान,  बम्बई  को  केन्द्रीय  सहायता

 दी  जाती  है

 (ख)  केन्द्रीय  सरकार  ने  मध्य  प्रदेश  में

 कोई  कैंसर  बिकिनी
 नहीं

 खोला  है  1

 (ग)  और  (घ).  गत  बचे  मध्य  प्रदेश

 सरकार  से  एक  प्रस्ताव  मिला  था  जिसमें  वाली-
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 ae  और  इंदौर  में  स्थित  अस्पतालों  में  कैंसर  के

 उपचार  की  व्यवस्था  करने  के  लिए  आर्थिक

 सहायता  देने  का  अनुरोध  किया  गया  था  चूंकि
 “चिकित्सा  परीक्षा  राज्य  का  विषय  है  इस  लिए

 राज्य  सरकार  को  केन्द्रीय  सहायता  देने  के  बारे

 में  केन्द्रीय  सरकार  ने  अपनी  असमर्थता  बताते  हुए
 खेद  प्रकट  किया  था  t

 General  Grants  for  Housing  and  Urban
 Development  Programmes  in  Madhya

 Pradesh

 2673.  SHRI  G.  C.  DIXIT:  Will  the

 Minister  of  WORKS  AND  HOUSING  be

 pleased  to  state  the  amount  of  grants  sanctioned
 to  the  Government  of  Madhya  Pradesh  during
 the  years  967  to  1970,  year-wise  in  respect  of
 Works,  Housing  and  Urban  Development  Pro-

 grammes  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING

 (SHRI  I.  K.  GUJRAL):  During  the  years
 1967-68  and  1968-69,  the  following  Central

 assistance  was  drawn  by  the  Government  of

 Madhya  Pradesh  for  the  implementation  of

 various  social  housing  schemes  and  urban  deve-

 lopment  programmes  of  the  Ministry  of  Works
 and  Houning  :

 Year  Loan  Grant  Total

 (Ra.  in  Lakhs)

 1967-68.  8.28  5.32  33.60

 1968-69  20.93  18.36  $9.29

 From  ‘1969-70,  i.  «  the  of  the
 Fourth  Five  Year  Plan,  Central  assistance  for
 all  State  sector  programmes  (including  Housing
 and  Urban  Development)  is  being  released  to
 the  State  Governments  in  tha  shape  of  block
 loans  and  block  grants  by  the  Ministry of
 Finance.  This  block  Central  assetance  is  not

 relatable  to  any  individual  scheme,  project  or

 head  of  development.  The  State  Governments
 are  free  फे  determine  the  programmes  to  be

 implemented  and  the  funds  to  be  allocated

 within  the  approved  outlay  for  different  State

 sector  schemes  according  to  their  own  require-
 tents  and  priorities,
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 Calitral  Gants  for  Slum  Clearance  Scheme
 in  Madhya  Pradesh

 2674,  SHRI  6.  C.  DIXIT:  Will  the

 Minister  of  WORKS  AND  HOUSING  be

 Pleased  to  state  :

 (a)  whether  the  Central  Government  have

 given  grants  to  Madhya  Pradesh  State  Govern:

 ment  fog  plus  clearance  if  my,  the  grants  given

 durigg  the  lagt  three  years  yearswite  ;

 (b)  whether  the  State  Government  has  de-

 manded  increased  grants  for  this  purpose  ;  and

 i
 if  ea,  the  reaction  of  Government  there-

 to
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  L.  K.  GUJRAL):  (a)  During  the  year

 1968-69  Central  assistance  of  Rs.  7.28  lakhs

 was  allocated  to  the  Government  of  Madhya
 Pradesh  out  of  which  they  drew  a  sum  of  Ra.

 4.79  lakhs  only.  Since  Ist  Aprit,  1969  this

 Scheme  is  in  the  State  Sector,  and  Central

 assistance  to  the  State  Governments  for  all

 State  Sector  programmes  (including  slum  clear-

 ance)  is  being  provided  in  the  form  of  ‘block

 loans’  and  ‘block  grants’,  The  State  Govern-
 ments  are  free  to  allocate  funds  for  various
 schemes  according  to  the  priorities  fixed  by

 them,
 (b)  and  (c).  Under  the  present  system  of

 block  grants  no  specific  amount  is  earmarked

 for  expenditure  on  this  item  and  it  is  open  to

 the  State  Government  to  vary  the  expenditure
 according  to  requirements  and  relative  priori-
 ties  they  attach  to  various  item.

 Manufacture  of  Modified  Version  of
 छह

 2675.  SHRI  8,  $s.  BHAURA:  Will  the

 Minister  of  DEFENCE  be  pleased  to  state  ¢

 (a)  whether  a  licence  agreement  has  been

 signed  with  the  Sovict  Union  for  manufactur
 ing  a  modified  version  of  the  MIG-2!  sircraft  ;
 and

 (9)  if's0,  the  serms  of  the  agroement  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGHIWAN  RAM)  :  (a)  Yes,  Sir.

 (b)  Itis  not  ia
 shalchwensice.

 the  public  interest  to  disclose

 letting  up  ef  em  ह  था  sell  Kerosene
 OR  and  Potyel  in  Mysore  Stace

 2676.  SHRI  K,  LAKKAPPA:  Will  the
 Minister  ‘of  AND  OHEMI-
 BALES  be  pleased  40  atéte  ;

 -s
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 (a)
 whether  there  is  any  proposal  under

 consideration
 of  Government  to  set  up  any

 agency  in  the  co-operative  sector  to  sell  kero-

 “a
 oil  and  petrol  in  the  State of  Mysore  ;

 an
 (०)  if'so,  the  time  by  which  such  an  agency

 will  be  set  up  and  the  funds  allocated  for  such
 purpose  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  C.  SETHI);  (a)
 and  (b).  Two  retail  outlets  (pumps)  dealerships
 have  been  resently  approved  by  the  Indian  Oil

 Corporation
 in  favour  of  Co-operative  Socie-

 ties  in  Mysore  State.  These  are  :

 Name  Product

 l.  South  Canara
 District  Co-Operative  High  speed  diese),
 Fish  Marketing  Fede-  oil,
 ration,  Malpe.

 2.  Tungabadra  Pro  Moter  spirit  and
 ject  Co-Operative  Sto-  high  speed  diesel
 res,  Tungabadra  Dam,  oil,
 Hospet.

 These  retail  outlets  are  likely  to  be  commis-
 sioned  within  about  3  months.  The  funds  allo-
 cated  by  the  Corporation  for  their  develop-
 ment  arc  Rs.  17,000  and  Rs.  28,500  respec-
 tively.  The  Corporation  has  no  proposal  on
 hand  at  present  to  set  up  a  kerosene  agency  in
 this  sector.

 Arrest  of  Sky-Jackers,  Hashim  Qureshi
 and  Ashraf  Qureshi  by  Pakistan

 2677.  SHRI  S.  M.  BANERJEE:  Will’  the
 Minister  of  EXTERNAL  AFFAIRS  he  pleased
 to  state  t

 (a)  whether  the  sky-jackers  Hashim  Qureshi
 and  Ashraf  Qureshi,  who  sky-jacked  Indian
 plane  to  Labore  id  January,  97]  and  later

 destroyed  it,  have  been  arrested  by  Pakistan
 Government  ;

 ,

 (b)  if  s0,  whether  they  have  been  termed  as
 Indian  spies  by  the  Pakistan  Government  ;  and

 AS
 if  so,  what  steps’  have  been  taken  by

 Govertiment  of  India  to  explode  this  mischiev-

 ous  propaganda  ?  $
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS

 (SHRI  SURENDRA  PAL  SINGH):  (४)  The
 Government  have  seen  reports  in  the  Pakistan
 Press  that  the  two  hijackers  have  been  placed
 under  arrest.

 (b)  A  Judicial  Inquiry  Commision  appain-
 ted  by  the  Government  of  Pakistan  to  enquire
 into  the  circumstances  leading  to  the  hijacking
 has  apparently  come  to  the  conclusion  that  the
 two  hijackers  were  Indian  Intelligence  agents
 or  spies.

 (c)  We  have  explained  to  the  Governments
 and  International  Organisations  concerned
 that  Pakistan’s  attempt  to  absolve  itself of  the
 responsibility  for  the  hijacking  and  the  wanton
 destruction  of  the  Indian  plane  by  such  methods
 does  not  inspire  confidence  in  Pakistan’s  abi-
 lity  to  guarantee  the  safety  of  civil  aviation  in
 the  sub-continent.  The  fact  that  these  two  cri-
 sninals  were  given  asylum  without  any  pre-
 conditions,  were  allowed  to  blow  up  the  Indian
 aircraft  and  were  then  lionised  as  heroes  and
 taken  out  in  a  procession  in  Lahore  clearly  dis-

 proves  the  Pakistani  allegation.

 Allotment  of  Plots  of  Land  to  the  Jhuggi
 Jhonpri  Dwellers  in  Delhi

 2678,  SHRIS.  M.  BANERJEE:  Will  the
 Minister  of  WORKS  AND  HOUSING  be

 pleased  to  state  :

 (a)  whether  any  final  decision  has  since  been
 taken  to  allot  plots  of  land  to  the  jhuggi-jhon-
 pri  dwellers  in  Deibi  ;

 (b)  if  not,  the  reason  for  the  delay  ;  and

 (c)  whether  it  is  a  fact  that  they  were  given
 various  assurances  during  the  Mid-term  Poll
 in  97?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRII.  K.GUJRAL):  (a)  to  (c).  There  is
 already  a  scheme  known  as  Jhuggi  and  Jhon-
 pri  Removal  Scheme  according  to  which  the
 pre-July  960  squatters  are  provided  alterna-
 tive  accommodation  in  comparatively  central
 localities,  and  the  posf-July,  960  squatters  are
 taken  to  camping  sites  on  the  periphery.  of  the
 city.  The  Scheme js,  however,  under  review.
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 Unempleyed  Traimess  of  Ordannce  Fac-
 tories

 2679.  SHRI  8.  M.  BANERJEE:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  ;

 (a)  whether  the  trainees  who  were  trained
 in  various  Ordnance  Factories  for  three  yeard,
 have  not  been  given  the  grade  of  the  skilled
 artisans  after  completion  of  their  training  ;

 {b)  ifeo,  the  reason  for  the  same  ;  and

 (c)  whether  such  trainees  in  other  Defence
 installations  like  H.  A.  L.  have  been  given
 much  pay  scales  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM)  ;  (a)  and  (b).  In  Ordnance
 Factories,  training  for  3  years  is  given  to  ap-
 prentices  to  discharge  statutory  obligation  under
 the  Apprentices  Act,  I96!  under  which  there
 is  no  obligation  on  the  part  of  employer  to  offer
 employment  to  trade  apprentices  after  success-
 ful  completion  of  their  training  nor  is  it  obli-
 gatory  on  the  part  of  the  apprentices  to  accept
 the  appointment  if  offered  by  the  employer.
 Notwithstanding  the  above,  the  trade  appren-
 tices  are  offered  employment  subject  to  availa-
 bility  of  requirements/vacancies  in  the  skilled
 grade  of  Rs.  10.63-131-46143  and  Rs.  125.3.
 3i-4-I55  depending  upon  the  trade  and  skill
 of  the  apprentice,  They  become  eligible  for
 higher  skilled]  grades  viz.  Rs.  !40-5-I80  and
 Rs.  £50-5-I80  after  undergoing  successful
 training  in  an  Artisan  Training  Schoot  for  2}
 years  provided  they  are  selected  for  it.

 (८)  The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the  House.

 Progress  at  Baranail  Fertilizer  Project

 2680,  SHRI  SHYAMNANDAN  MISHRA  :
 Will  the  Minister  of  PETROLEUM  AND
 CHEMICALS  be  pleased  to  state  १

 (a)  the  schedule  of  construction  of  Barauni
 Fertilizer  Project  ;  and

 (b)  whether  the  progress  of  construction  is
 in  conformity  with  the  schedule  ?

 THE  MINISTER  OF  PETROLZUM  AND
 CHEMICALS  (SHRI  ी  0,  SETHE):  (a)  and
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 tb).  The  Barauni  Ferdlizer  Project  was  कांडा
 nally  scheduled  to  be  completed  by  April,
 1971.  Iebas,  however,  not  been  possible  to
 adhere  to  this  time  schedule  mainly  because  of

 delay  in  getting  structural  steel  for  the  project
 and  the  delay  in  the  delivery  of  equipment  by
 indigenous  fabricators.  As  per  present  indi-
 cations  the  project  is  expected  to  be  completed
 by  April,  1972.

 Accemmoedation  for  Low-Paid  Govers-
 ment  Employees

 268l.  SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  there  is  any  plan  to  find  space
 in  New  Delhi  from  the  extensive  compounds
 of  the  officials,  Ministers  and  M.Ps.  in  order
 to  provide  accommodation  to  low-paid  Govern-
 ment  employeca  and  those  who  are  living  on

 pavements  ;  and

 (b)  if  so,  the  estimate  of  the  land  that
 would  be  available  by  enforcing  austerity
 standards  in  the  above  categories  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K,  GUJRAL)  :  (a)  and  (9),  The
 question  of  redevelopment  of  bungalow  arca
 in  New  Delhi  was  examined  bya  Technical
 Committee  set  up  by  the  Government  last
 year.  In  accordance  with  one  of  the  recom-
 mendations  of  this  Committee,  a  special  Cell
 comprising  of  a  Chief  Architect,  Town  Planner
 and  landscape  Architect  etc.  is  proposed  to
 be  set  up  te  go  into  the  details  of  redevelop
 ment  of  this  area.  Till  the  aforesaid  specialised
 study  ig  completed,  ie  is  not  possible  to  give
 an  estimate  of  the  land  that  would  become
 available  for  different  purposes  in  terms  of  the
 provisions  of  the  Delhi  Master  Play.

 Outlet  fer  Chien  to  Indian  Ocean

 2682.  SHRI  BISHWANATH  JHUN-
 JHUNWALA:  Will  the  Minister  of  DE-
 FENCE  be  pleased  to  state:

 @  whether  according  to  British  prem

 inion
 ७,  China  has  accquired  an  outlet  to  the

 &  newly  constructed ocean  through
 tnd,  linking  Stoklang,  Gilgit  aud  Karachi  ;
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 (b)  whether  this  new  development  causes
 new  burden  on  the  Indian  Navy  ;  and

 (c)  Government's  reaction  in  this  regard  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  Government  is  not
 aware  of  any  British  press  report  but a  report
 on  the  newly  constructed  road  has  appeared
 in  the  Indian  press.

 (०)  The  Indian  Navy  is  required  to  cxer-
 cise  greater  vigilance.

 (c)  Government  considers  that  the  deve-
 lopment  is  likely  to  pose  @  danger  to  peace  and
 security  in  the  region.

 Suspension  of  employees  in  Marketing
 Division  Eastern  branch  of  Indian

 Oil  Corporation

 2683.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  PETROLEUM  AND  CHEMI.
 CALS  be  pleased  to  atate  :

 (a)  whether  the  management  of  the  Indian
 Oil  Corporation  (Marketing  Division)  Eastern
 Branch  suspended  six  employees  without  giving
 them  any  charge-sheets  beforehand  ;

 (b)  if'so,  the  reasons  thereof  ;

 (e)  whether  proper  subsistence  allowance
 are  not  being  given  to  these  suspended  em-
 ployees  in  accordance  with  the  Act,  970  of
 West  Bengal  Government  regarding  Payment
 Subsistence  Allowance  to  the  suspended  em-
 ployees  ;  and

 (d)  if'so,  the  reasons  therefor  ?

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  C.  SETHI):  (a)
 and  (b).  The  Management  of  Eastern  Branch
 of  Indian  Oi  Corporation  (Marketing  Divi-
 sion)  suspended  six  employees  of  the  Branch
 office  in  Calcutta  on  50  November,  969
 on  allegations  of  having  physically  assaulted
 certian  employees  said  to  be  belonging  to  a
 rival  Union,  during  office  hours  in  the  Cor-
 poration’s  Canteen.

 Suspetsion  orders  Were  isnied  to  these

 @mapigyees  on  the  afternoon  of  Saturday,  the
 l5th  November,  1969.  However,  in  view  of



 75  Whitten  Annvert

 the  intervening  Sunday,  when  the  olfice  was
 closed,  the  chargesheets  were  issued  to  them
 of  the  I7th  November,  1969.

 (०)  and  (d).  The  suspended  employees  are
 being  paid  subsistence  allowance  in  accordance
 with  the  rules  of  Indian  Oj]  Corporation,
 which  provide  50%  of  salary  as  subsistence
 aHowance  during  the  period  of  suspension.

 The  West  Bengal  Payment  of  Subsistence
 Alfiewance  Act,  7969  came  into  force  with
 effect  only  from  the  Ist  March,  1970.  This
 Act  does  not  provide  for  any  retrospective
 effect  thereof  and,  therefore,  it  does  not  apply
 to  the  six  employees  in  question  who  were
 suspended  prior  to  Ist  March,  I970.

 1 मामा  involved  in  Operations
 undertaken  by  Indian  Armed  Forces  in

 Ceylon

 2684.  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  DEFENCE  be  pleased  to
 refer  to  the  reply  given  to  USQ.  No.  1443  on
 the  7th  June,  97  and  state  the  total  expendi-
 ture  involved  in  the  operations  undertaken  by
 the  Indian  Armed  Forces  in  Ceylon  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAG}IWAN  RAM):  Government  of  India
 have  decided  that  the  cost  of  services  rendered
 by  the  Indian  Armed  Forces  at  the  request  of
 Ceylon  of  Government  may  not  be  recovered
 from  that  Goverament.  It  is  difficult  to  work
 out  the  actual  cost  of  these  services.

 Russian  bees  in  lodian  Ocean

 2686.  SHRI  P.K.  DEO:  Will  the  Minis-
 ter  of  EXTERNAL  AFFAIRS  be  pleased  to
 otate  :

 (a)  whether  our  Ambamador  in  South
 Yemen  vuited  the  Indian  Ocean  to  verify
 whether  Ruteia  has  any  base  at  Socotra  ;

 (b)  if'e0,  the  gist  of  the  report  of  out
 Ambassador  in  this  regard  ;

 (3)  whether  Government  of  India’s  atten-
 tion  oh  the  subject  has  been  invited  to  a  paper
 published  by  British  Government  ;  and

 (d)  whether  in  this  paper  it  has  beea  clearly
 pointed  out  that  Rutians  have  put  up  &  bag
 ip  the  Indian  Ocean  ?

 JUNE  २१,  7977  Written  Answers  76

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  {a)  Yes,
 Slr.  Our  Ambamadorin  South  Yenien  visited
 Socotra  slong  with  a  number of  other  Heads
 of  Missions.

 (b)  Hie  report  clarifies  that  there  is  no
 Soviet  hate  at  Socotra.

 (c)  and  (d).  Government  of  Indis  are  aot
 aware  of  any  recent  paper  published  by  the
 British  Governmedt  in  whith  it  is  stated  that
 the  Soviet  Union  have  put  up  a  base  in  the
 Indian  Ocean.

 Crossing  of  Border  by  Kuki  and  Mine
 Heetiles  co  Kast  Pakistan

 2687.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  DEFENCE  be  pleaved  to  state  :

 (a)  whether  hundreds  of  Kuki  and  Mizo
 hostiles  had  crossed  the  Manipur  and  Mizo
 Hulls  borders  on  their  way  to  East  Pakistan  for
 arms  and  training  in  guerilla  warfare  ;  and

 (b)  af  so,  the  reaction  of  Indian  Government
 thereon  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  There  has  beea  no
 significant  movement  of  the  hustiles  into  East
 Pakistan  recently.  Government  are,  however,
 aware  that  about  3200  Mizo  hostiles  have
 taken  sanctuary  in  East  Pakistan  since  1968
 and  are  receiving  active  assistance  in  training and  arms  from  the  Government  of  Pakistan:

 (b)  Protest  Notes  have  been  ladged  with  the
 Government  of  Pakistan  on  the  astistance  and
 support  provided  by  them  to  thea  elements,
 Necessary  steps  have  also  been  taken  to  prevent
 the  movement  of  these  hostiles  from  and  to
 East  Pakistan.

 सरकारी  अध्यापक  सहकारी  गृह  निर्माण

 सोसाइटी  लिमिटेड,  दिल्‍लो  को

 भूमि  का  ोरयंदन

 2688.  शी  गा युरान  अहिरवार:  क्या
 निर्माण  और  आयात  मंत्री  यह  बताने  को  कृपा
 करेंगे  किः

 (क)  कपा  सरकार  ते  क्वार्टरों  के  निर्माण
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 हेतु  सरकारी  अध्यापक  सहकारी  गृह  निर्माण

 सोसाइटी,  लिमिटेड,  शक्ति नगर,  दिल्‍ली,  को

 भूमि  का  आवंटन  किया  है  ;

 (स)  क्‍या  1... ड  सोसाइटी  के  सभी  सदस्यों

 को  प्लाट  आवंटित  करने  के  पश्चात्‌  150-200

 प्लाट  अभी  भी  बच  गये  हैं  ;  और

 (प्र)  यदि  हां,  तो  कया  शेष  प्लाटों  को

 सरकार  दिल्‍ली  प्रशासन  के  उच्चतर  माध्यमिक

 स्कूलों  के  अनुसूचित  जातियों  के  अध्यापकों  को

 आवंटित  कर  रही  है  ?

 निर्माण  और  आवास  अंबाला  में  राज्य

 मंत्री  (शी  आपके  गुजराल):  (क)  जी,  हां  1

 (ख)  समिति  ने  सारी  जमीन  अपने

 सदस्यों  को  आवंटित  कर  दी  है  और  इसके

 पास  कोई  अभिमत  प्लाट  नहीं  हैं  t

 (ग)  प्रदान  ही  नहीं  उठता  ।

 मथ्य  प्रदेश  में  पेश  जल  की  समस्या  हल

 करने  के  लिये  योजना

 2689.  थनी  गंगा  शरण  दीक्षित:  गया

 स्वास्थ्य  और  परिवार  नियोजन  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  उन  गांवों  की  कितनी

 संख्या  हैं  जहां  पीने  का  पानी  उपलब्ध  नहीं  है  ;

 (ल)  क्‍या  राज्य  सरकार  ने  केन्द्रीय

 सरकार से  पीने  के  जल  की  समस्‍या  हल  करने

 हेतु  वृहद्‌  योजना  की  कियास्विति  के  लिये

 सहायता  देने  का  अनुरोध  किया  है  ;  और

 (ग)  उक्त  योजना  के  लिये  कितने  अनुसार-
 नित  धन  की  आवश्यकता  है  और  उक्त  योजना

 ,  कब  तक  लागू  हो  जायेगी  ?

 स्वास्थ्य  और  प्रकार  नियोजन  मंत्रालय

 में राज्य  मंत्री  {atte  Co  अद्दोषांध्यावं)  :
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 (क)  से  (7).  सूचना  एकत्र  की  जा  रही  है

 और  सभा  पटल  पर  रख  दी  जायेगी।

 भूमिहीन  क्च  मजदूरों  के  लिए  मकानों  का

 निर्माण

 2690.  भी  गंगा  श्र  दीक्षित:  क्‍या
 निर्माण  और  आवास  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि:

 (क)  क्या  कुछ  मास  है  केन्द्रीय  सरकार
 ने  भूमिहीन  कृषि  मजदूरों  के  लिये  सरकारी

 खर्च  पर  मकानों  का  निर्माण  करने  की  योजना

 तैयार  की  थी  ;

 (ख)  यदि  हां,  तो  ऐसे  कितने  मकान

 बनाये  जा  रहें  हैं;  और

 (ग)  यदि  हां,  तो  ये  मकान  मध्य  प्रदेश  में

 कहां  कहां  पर  और  कितने  कितने  बनाये  गये  हैं

 गौर  इन  पर  कूल  कितना  धन  व्यय  हुआ  है  ?

 निर्माण  और  आवास  मंत्रालय  में  राज्य

 मंत्री  (भी  आपके  गुजराल)  :  (क)  जी,  नहीं  ।

 (ख)  तथा  (ग).  प्रदान  ही  नहीं  उठता  t

 C.G.H.  8.  Dispensaries  in  Delhi  and
 other  cities  of  the  Country

 2691.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  the  number  of  G  G.  H.  S.  Dispensaries
 in  the  city  of  Delhi  and  other  States  all  over
 the  country  ;  and

 (b)  whether  any  such  Dispensary  exists  in
 the  cities  of  Patna,  Dhanbad  and  Jamshedpur
 and  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HESLTH  AND  FAMILY

 oy  ae
 (SHRI  .D.  ि,  CHATTOPA.

 AYA):  (a)  The  number  of  a  G.  ca  &
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 dispensaries  in  Delhi  and  other  cities  in  India  is  as  follows:

 Allepathic  Ayercedic  —  Honssopathia

 ____iledged  |  Subs  Di  |  Motte
 Sub,  Disp.

 |
 Mobile  Disp.

 Delhi  60  i  2  5  2

 Bombay  3  3  _  ~  _

 Allahabad  4  _  _  _

 (७)  No,  Sir.  These  cities  are  not  covered
 under  the  C.  G.  H.  s.  Scheme  which  is  being
 extended  first  to  cities  with  great  concentration
 of  Central  Government  servants.  No  survey  of
 the  number  of  Central  Government  employees
 stationed  in  Patna,  Dhanbad  and  Jamshedpur
 has  been  carried  out  so  far.

 Sapply  of  Sab-Standard  Medicines  to
 G.  G.  H,  S.  Dispensaries  in  Delhi

 2692.  SHRI  R.  P.  YADAV:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  sub-standard  medicines  are

 supplied  to  the  C.  5.  H.&.  Dispensaries  in
 Delhi  and  even  the  doctors  are  not  aware  of
 the  latest  best  medicines  on  the  particular  type
 of  diseases  ;  and

 (b)  if  so,  the  measures  being  considered  by
 Government  to  improve  the  efficiency  of  the
 doctors  in  their  diagnosis,  treatment  and

 knowledge  about  the  latest  medicines  besides

 supply  of  good  quality  of  medicines  to  the
 C.  G.  H.  S.  Dispensaries  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  A.K.  KISKU)  :  (a)  and
 {b).  There  have  been  some  cases  of  supply  of
 sub<tandard  drugs  to  the  CGHS  Stores.  To
 overcome  this,  tenders  for  purchase  of  medicines
 are  sent  by  DGS&D  only  to  approved  manu-
 facturers  who  fulfil  the  minimum  requirements
 of  the  pattern  set  by  the  DGS&D.  When  in
 doubt  medicines  are  sent  for  chemical  analysis.

 No  report  has  been  received  by  the  CGHS
 that  a  doctor  has  fafied  to  prescribe  suitable
 medicines  for  a  particular  type  of  disease.  The
 doctors  are

 keeping
 themselves  abreast  with

 the  progress  of  modern  medicines  and  their
 use.  Medicines  are  supplied  wo  C.  G.  H.  ss
 beneficiaries  from  a  list  of  medicines  known  as
 the  0.  6.  H.S.  Formulary.  The  Formulary
 was  drawn  up  by  a  Committee  of  Consultants
 and  Senior  Specialists  and  it  covers  adequate
 number  of  Standard  medicines  required  for
 treatment.  The  Formulary  is  kept  uptodate  by
 reviging  it  from  time  to  time.

 Distribation  Agencies  of  Fertilizers

 2693.  SHRI  BHUVARAHAN:  Will  the
 Minister  of  PETROLEUM  AND  CHEMI-
 CALS  be  pleased  to  state  :

 (a)  the  distribution  agencies  for  fertilizers
 by  the  Fertilizer  Corporation  of  India,  Madras
 Fertilizers  and  Neyveli  Fertilizer  Unit  ;

 fb)  the  amouat  of  commission  givea  to  such
 distributing  agencies  per  ton  by  each  unit  ;
 and

 (८)  the  names  of  such  agencies  in  the  Tamil
 Nadu  State  ?

 THE  MINISTER  OF  PETROLEUM
 AND  CHEMICALS  (SHRI  P.  0.  SETHI)  :
 (a)  to  (e).  The  distribution  agencies,  the
 Commission  given  to  such  distribution  agencies
 per  ton  and  the  names  of  agencies  in  Tamil
 Nadu  State  in  respect  of  the  Fertilizer  Corpora-
 tion of  India  and  Neyveli  Lignite  Corporation
 are  given  in  the  statement  laid  on  the  Table
 of  the  House  {Pieced  in  Library.  See  No.  LT

 485/71}.  Madras  Fertilizers  Limited  has  not
 yet  gone  into  production.  Thie  Company  is
 having  negotiations  for  Marketing  Agreements
 with  private  marketers  and  Government
 Cooperatives.  However,  as  part  of  their  seeding
 programme,  Madras  Fertilizers  Lid.  are
 distributing  fertilizers  of  the  type  they  will
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 produce.  The  distribution  is  done  through
 Shaw  Wallace  and  Company,  EID-Parry  Ltd.
 and  Government  Cooperatives  in  the  State  of
 Tamil  Nadu,  Andhra  Pradesh  and  Mysore.

 Over-Crowding  in  Maternity  Ward  of  V.M.
 Hoepital  Agartala

 2694.  SHRI  BIREN  DUTTA:  Will  the

 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  the  Maternity  Ward  of  द  M,

 Hospital  of  Agartala,  Tripura  is  very  much
 overcrowded  ;

 (b)  whether  Government  of  Tripura  have
 asked  money  for  more  beds  and  staff of  all
 categories  ;  and

 (e)  if  so,  the  reaction  of  Government  there-
 on?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  (SHRI  D.  P.  CHATTOPA-

 DHYAYA)  :  (a)  to  (c).  The  information  is

 being  collected  and  will  be  laid  on  the  Table

 of  the  Lok  Sabha  on  receipt.

 Organisations  ह...  in  Collecting

 Blood  Plaema  fer  Refugees  from  Bangin
 Desh

 2695,  SHRI  K.  C,  PANDEY:  Will  the

 Minister  of  HEALTH  AND  FAMILY
 PLANNING  be  pleased  to  state  :

 (a)  whether  reports  have  been  received  by
 Governzosnt  indicating  that  some  organisations
 are  engaged  in  collecting  blood  plasma  and

 administering  the  same  to  the  refugees.  coming
 from  Bangle  Desh  indiscriminately  ;  and

 (b)  if  so,  the  action  taken  by  Government
 in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  BEALTH  AND  FAMILY
 PLANNING  (SHRI  D.P.  CHATTOPA-
 DHYAYA);  (s)  No,

 (b)  Does  nat  arise,
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 Sapply  of  Dust-Proof  Goggles  and  Overalls
 to  Tank  Grews  of  Armoured  Regiments

 2696.  SHRI  BRIJ  RAJ  SINGH  KOTAH:
 Will  the  Minister  of  DEFENCE  be  pleased  to
 state  whether  the  Tank  Crews  in  our  Armoured
 Regiments  are  provided  with  dust-proof
 goggles  and  overalls  which  resist  burns  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  Tank  Crews  in  the
 Indian  Army  have  been  provided  suitable
 goggles  for  protection  against  dust.

 Fire  resistant  overalls  have  been  developed
 recently.  Steps  are  being  taken  to  issue  these
 overalls  to  the  Tank  Crews  in  the  shortest
 posible  time.

 Ex-Pelitical  Workers  Colony  in  Bisaigar
 Area  of  Tripura

 2697,  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  WORKS  AND  HOUSING  be
 pleased  to  state  :

 (a)  whether  Government  of  Tripura  pro-
 pose  to  start  an  Ex-political  Workers  colony  in
 Bisalgar  area  ;

 (b)  whether  a  Housing  Co-operative  of  Ex-
 political  workers  have  been  set  up  ;  and

 (e)  if  so,  whether  houting  loan  will  be  given
 to  it  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSING
 (SHRI  I.  K.  GUJRAL):  (a)  to  (c).  The
 requisite  information  has  been  called  for  from
 the  Government  of  Tripura  and  will  be  placed
 on  the  Table  of  the  Sabha  as  soon  as  possible.

 Instructions  for  Counting  Services  of
 Former  Civilian  School  Masters  for  Pes-

 sions

 2698.  SHRI  8.  M.  BANERJEE  :

 SHRI  SHASHI  BHUSHAN  :

 Will  the  Minister  of  DEFENCE  be  pleased
 to  state  :

 fe)  whether  his  Ministry  has  issued  instruc-
 tions  regarding  counting  the  services  of  forniter
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 elvitian  school  masters  towards  their  subse-

 quent  services  under  various  establishments  of

 Ministry  of  Defence  for  pension  purpose  ;

 (b)  whether  this  benefit  has  been  given
 effect  only  from  the  Ist  April,  970  ;

 (c)  whether  the  decision  to  give  this  benefit
 was  taken  on  a  representation  ;

 (d)  whether  this  benefit  has  been  denied  to
 the  person  who  represented,  if  so,  the  reason
 therefor  ;  and

 {c)  whether  his  Ministry  has  received  इह्ूाठन
 sentations  from  several  other  affected  civilian
 school  masters,  Hf  so,  his  reaction  thereto  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  to  (९).  Orders  were
 issued  in  April,  970,  for  counting  for  pension
 service  rendered  by  civilians  working  in  lieu  of
 combatants,  when  followed  by  other  pension-
 able  civil  service,  in  the  same  manner  as  extra
 temporary  establishment/casual  service,  subject
 tothe  normal  conditions  for  countiug  casual
 service  when  followed  by  pensionable  service
 being  fulfilled,  These  orders  took  effect  from
 lst  April  ‘1970.  Although  the  proposal  for
 counting  such  service  in  tieu  of  combatants  had
 been  initiated  as  a  result  of  an  earlier  represen-
 tation,  and  further  representations  have  also
 since  been  received,  the  orders  have  not  been
 given  retrospective  effect,  as  according  to
 accepted  Government  policy,  progressive
 financial  concessions  are  not  nofmally  given
 retrospective  effect.  The  individual  who  had
 represented  first  could  not  be  given  the  bene-
 fit  of  these  orders  as  he  retired  in  1965.

 Representation  from  Members  of  Parlia-
 ment  Re;  Release  of  Sheikh  Maujibar

 Rehman

 2700.  SHRIMAME  BHARGAVI  THAN.
 KAPPAN  :  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government  have  received  any
 representations  from  Members  of  Parliament
 in  order  to  take  initigtive  in  creating  a  strong
 world  opinion  to  secure  the  unconditignal
 release  of  Bangabandhu  Sheikh  Mujibur
 Rebman  from  Welt  Pakistan  jail  ;  and
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 (9)  if  eo,  the  reaction  of  Government  there-
 to?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SURENDRA  PAL  SINGH):  (s)
 Yea,  Sir.

 (b)  Goveroment  bave  been  in  touch  with
 friendly  foreign  Governments  on  this  matter
 and  urged  them  to  ensure  the  safety  of  Sheikh
 Mujibur  Rehman  and  his  family  members.

 Local  People  Employed  in  Acro  Engine
 Factory  at  Sonabeda

 270l.  SHRI  K.  PRADHANI:  Will  the
 Minister  of  DEFENCE  be  pleased  to  state  :

 {a)  the  percentage  of  local  people  employed
 in  various  class  of  services  in  the  Aero  Engine
 Factory  at  Sonabeda  ;  and

 (9)  the  percentage  of  employment  given  to

 people  belonging  to  Scheduled  Caste  anc
 Seheduled  Tribes  ?

 THE  MINISTER  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  The  percentage  of
 people  belonging  to  Orisa  State  employed  in
 various  clases  of  services  in  the  Aero  engine
 factory  at  Sunabeda  is  about  45%.

 (b)  The  percentage  of  employment  given  to
 people  belonging  to  Scheduled  Castes  and
 Tribes  is  about  4.3%  and  3%  reapectively,

 Masufacture  of  Nuclear  Submarines  by
 China

 2702.  SHRI  RAO  BIRENDER  SINGH  :
 Will  the  Minister  of  DEFENCE  be  pleased  to
 state  ¢

 (a)  whether  Government  have  seen  the
 report  in  various  sections  of  the  press  wherein
 it  bas  been  stated  that  Chins  has  started  mak-
 ing  Nuclear  Submarines  ;  and

 {b)  if  so,  the  steps  taken  or  to  be
 taken  by  Government  of  India  in  this  regard  ?

 THE  MINISTBR  OF  DEFENCE  (SHRI
 JAGJIWAN  RAM):  (a)  Yes,  Sir,

 )  Governsent  are  awato  of  the  nature
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 and  extent  of  likely  threat  from  Chines  Sub-
 marines.  All  possible  steps  to  strengthen  and

 increase  our  anti-submarine  forces—both  sur-
 face  and  air-borne--are  being  taken.

 v2.01  brs.

 CALLING  ATTENTIOM  TO  MATTER  OF

 URGENT  PUBLIC  IMPORTANCE

 Reroxrap  tuerr  or  Scurprurns  From  Kuayu-
 RAHO  AND  A  BRONZe  STATUE  FROM  CuAMBA

 Tare

 SHRI  VIKRAM  CHAND  MAHAJAN

 (Kangra):  Sir,  I  beg  call  the  attention  of

 the  Minister  of  Education  and  Socia)  Welfare
 to  the  following  matter  of  urgent  public

 importance  and  I  request  that  he  may  make
 a  statment  thercon  ३०

 “The  reported  removal  of  hundreds  of

 famed  erotic  sculptures  from  Khajuraho,
 their  alleged  sale  to  foreign  countries  and

 sale  of  a  life-sized  bronze  statue  of  Lord
 Vishnu  stolen  from  a  temple  in  Chamba,
 Himachal  Pradesh,  for  fifty  lakhs  [of  rupecs
 toa  U.  S.  Buyer.”

 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE,  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARTHA  SHANKAR  RAY):  I  am

 grateful  to  the  Honourable  Members  for

 drawing  attention  to  a  grave  problem  which
 is  causing  considerable  concern  to  the  Govern-

 ment  end  is  under  its  active  consideration
 Theft  of  our  art  objects  is  a  serious  matter  and
 it  goes  without  saying  that  the  question  has
 to  be  dealt  with  thoroughly  and  sternly.  I
 have  written  to  the  Chief  Ministers  of  a  num-
 ber  of  States  for  the  purpose  of  deputing
 responsible  officers  to  #  conference  called  on

 30th  June,  97)  by  me  for  the  purpose  of  di-
 cuming  this  issue  and  formulating  an  adequate
 acheme  whereby  such  thefts  are  checked  and
 controlled.  The  Government  has  alec  already
 taken  several  seeps  y  under  tp  preveat  such
 théfe  and  the  छह  1... ह  out  of  our
 cowatty  of  our  act  objects,  These  seeps  up  til}
 now  have  been  ;

 o  Lootesculpturca  la.  apd  ardund  Centrally
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 protected  monuments,  which  cannot  be
 adequately  safeguarded  in  situ,  are  being
 collected  and  stored  in  sculpture  sheds
 where  they  could  be  better  looked  after.

 (2)  Watch-and-ward  staff  of  Centrally  pro-
 tected  monuments  has  been  strengthened.
 3695  more  posts  of  monument  ‘Atten:
 dants  have  been  sanctioned  and  are  in
 the  course  of  being  filled  up.

 (3)  State  Governments  have  been  requested
 to  provide  police  guards  at  selected
 museums  and  monuments  under  the
 Archaeological  Survey  of  India.

 (4)  Watch-and-ward  staff  of  the  Survey
 bas  also  been  warned  to  be  more  vigi-
 lant.  Cases  of  thefts  are  required  to  be
 immidiately  reported  to  the  police.

 (5)  As  soon  as  cases  of  thefts  are  detected,
 intimation  is  also  sent  to  the  Expert
 Advisory  Committee  and  Customs
 Authorities  at  major  ports  to  watch  out
 for  the  stolen  antiques  being  smuggled
 out  of  the  country.

 (6)  In  order  to  have  complete  documenta-
 tion  of  sculptures  at  centrally  protected
 monument,  a  phased  programme  is

 being  drawn  up  by  the  Survey.  Docu-
 mentation  will  facilitate  the  identifica-
 tion  of  stolen  sculptures  and  will  check

 smuggling  of  art  objects.  Necessary
 staff  has  been  sanctioned  for  this  pur-
 pose,

 (7)  It  is  proposed  to  enter  into  bilateral
 agreements  with  foreign  countries  to
 stop  flow  of  antiquities  by  illegal  means.

 (8)  It  is  proposed  wo  give  imeservice  train-
 ing  to  customs  staff  for  idemtifying  anti-

 quities,  20  that  they  may  be  able  to
 detect  these  if  attempted  to  be  amuggied
 eus  of  India.  Six  posts  of  Deputy
 Superintending  Archacologists  have

 been  sanctioned  on  the  strength  of  the

 Archaselogical  Survey  of  India  for

 deing  posted  at  eimportant  air  and  sca

 pete  to  belp  custom  authorities  in

 checking  smuggling  of  antiquities  to
 forsign  countries.
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 (9)  The  0.  8,  I.  has  commencea  the  main-
 tenance  Of  central  reeords  of  crimes,
 criminals  and  property  involved  in
 cases  of  this  category.  This  work  was
 started  with  effect  from  January,  1969.

 (I0)  The  assistance  of  the  Secretary  General,
 ICPO-Interpol,  Paris,  has  been  sought
 to  compile  a  Tist  of  all  foreign  dealers
 and  collectors  of  art  objects.  This  list
 when  completed  will  be  issued to  the
 customs  authorities:  so  that  any  packet
 addremed  to  these  persons  and  (being
 mouggled  out  of  the  country  may  be
 checked,

 The  Government  is  also  contemplating
 repealing  the  present  Antiquities  (Export  Con-
 trol)  Act,  4947  which  merely  controls  the
 export  of  objects  of  antiquarian  or  historical
 interest  or  significance  out  of  India  and  pro-
 poses  to  reenact  in  its  place  a  more  comprehe-
 sive  law  ;

 (a)  Providing  that  the  Central  Government
 or  any  authority  or  agency  authorised
 by  the  Central  Government  in  its
 behalf  shall  alone  be  entitled  to  export
 any  antiquity  aod  making  it  unlawful
 for  any  persona,  authority  or  agency  to
 make  such  exports  ;

 (b)  Preventing  any  person  from  carrying
 on  business in  selling  any  antiquity  ex-
 cept  in  accordance  with  licences  granted
 therefor  by  the  appropriate  authority  ;

 (०)  Requiring  all  holders  of  such  liccnces
 to  maintain  registérs  containing  parti-
 culars  of  the  antiquities  in  their  posses.
 sion  and  keeping  all  such  registers  open
 for  inspection  by  licencing  officers  at
 any  time  ;

 (d)  stringent  provisions  preventing
 monn  in  antiquities  and  lying  down
 various  penalties  therefor  ;

 (4  Empowering  the  Government  with
 wide  powers  f  search  ‘and  seizure  for
 the  purpose  Of  prevesiting  and  checks
 ing  thefts  of  our  art  objects  or  their
 being  amtiggled  out  of  our  country.
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 It  is  proposed  to  introduce  a  छह  for  this
 Purpose  in  the  present  session  of  Parliament.

 This  Honourable  Howe  no  doubt  ककछूछापन
 ciates  that  no  matter  what  ateps  the  Govern-
 ment of  India  may  take  in  the  matter  of  such
 thefts  etc,  the  question  is  also  inextricably
 connected  with  Law  and  Order  which  is  a  State
 subject  and  unless  vigorous  stepe  are  also  taken
 by  our  State  Governments  to  protect  thefts  of
 our  art  objects  from  our  various  monuments,
 temples,  shrines,  etc,  the  Central  Government
 alone  cannot  effectively  deal  with  the  matter.
 It  is  for  this  purpose  that  the  conference  about
 which  mention  has  been  made  earlier  has  been
 called  on  the  30th  of  this  month.

 While  fully  appreciating  the  concern  of  the
 Hon'ble  Members  for  the  lows.  of  some  of  our
 art  objects,  I  must  hasten  to  add  that  it  is  not
 correct  that  hundreds  of  sculptures  have  been
 Femoved  from  the  Khajuraho  and  sold  to  foreign Countries.  Between  956  and  968  there  have
 been  only  6  thefts  involving  the  loss  of  4  stone
 sculptures  and  J]  bracket  figures.  When  I  say tris  it  is  not  for  the  purpose  of  in  any  way  sug.
 gesting  that  the  matter  is  notecrious.  The  theft
 of  a  single  art  object  is  serious  enough  to  be
 dealt  with  sternly  and  promptly.  All  that  is
 intended  to  be  conveyed  however  is  that  the
 imprestion  of  the  Hon'ble  Members  that  bund- reds  of  sculptures  have  been  Temoved  is  not
 correct  and  that  in  fact  only  6  thefts  have
 taken  place  between  956  and  I968  at  Khaju-
 rabo.  Out  of  these  again  3  sculptures  have
 been  recoverd  by  the  Madhya  Pradesh  police authoritics  and  our  watch-and-ward  staff  there
 has  already  been  strengthened.  Further  mfety measures  have  also  been  introduced  for  sufe-
 guarding  the  monuments  and  tculptures  there,

 The  Vishnu  idol  which  was  stolen  from  the
 Hariral  temple  io  Chamba,  Himachal  Pradesh, wash  metal  image  about  000  years  old.
 Active  worship,  however,  still  went  on  in  this
 temple  de  a  result  of  which  in  so  fer  as  the
 Archacological  Survey  of  India  was  concerned
 it  had  to  lonk  after  the  outer  side  of  the  temple and  the  preservation  of  ite  mructure.  The
 Archaeological  Survey  was,  however,  not
 responsible  for  the  Sencton  Stnctoram  (Garba
 Grilia)  ह  the  idol  was  not  under  the  custody of  the  Archaeological  Survey.  The  Pujaci
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 of  the  temple  was  in  fact  not  only  incharge  of
 the  sanctum  santoram  but  the  idol  was  also  in
 hia  custody.  ‘The  keys  of  the  sanctum  sanctorerm
 were  kept  by  the  Pujari.  All  that  the  Archaco-
 logical  Survey  of  India  was  concerned  with
 was  the  structural  stability  and  preservation
 of  the  temple.  However  the  Government  is
 not  putting  this  point  forward  as  an  excuse  nor
 is  it  हम  that  sternest  measures  should  not
 be  taken  for  the  prevention  of  such  thefts  and
 the  ultimate  recovery  of  the  idol  even  though
 the  idol  may  not  have  been  in  the  custody  of
 the  Archaeological  Survey,

 The  Government  of  India  came  to  know
 about  this  theft  on  the  7th  May,  97]  and  has
 since  then  been  in  constant  touch  with  appro-
 priate  authorities  for  the  purpose  of  finding
 out  as  to  whether  the  culprits  had  been  appre-
 hended  and  the  idol  recovered.  Soon  after  the
 theft  had  been  noticed,  a  report  was  lodged
 with  the  Police  authorities  at  P.  S.  Sadar,
 Chamba  (H.  Pp)  being  7.  L  R  No,  20  dated
 7th  May  I97I.  This  case  was  registered  at
 6.30  A.  M.,  that  is  to  say,  carly  in  the  morn-

 ing  following  the  night  the  theft  had  taken

 place.  Immediately  after  the  registration  of
 this  case,  8  special  staff  was  pointed  by  the
 Police  Department  of  Himachal  pradesh  and
 under  a  Deputy  Superintendent  of  Police
 for  its  investigation  and  the  police  posts  at
 all  relevant  points  in  India  were  alerted
 through  wireless  messages  so  that  the  stolen
 idgl  could  be  recovered.  The  Himachal
 Pradesh  Government  has  informed  the  Govern-
 ment  of  India  that  vigorous  investigation  is

 going  on  with  regard  to  this  case  and  that  the

 investigation  so  far  made  has  revealed  that  the
 idol  was  stolen  by  three  persons  who  had  come
 in  a  car  antl  stayed  at  Chamba  on  the  relevant
 night.  It  has  also  been  reported  by  the
 Himachal  Pradesh  Government  that  as  a  result

 Of  the  investigation  made  so  far  it  has  been
 possible  to  unearth  the  gang  suspected  to  be
 responsible for  the  theft  and  five  orembers  of
 this  gang  have  already  beon  arreated.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Sir,  I  rise  on  a  point  of  order.
 Under  rule  196  the  Minister  is  expected to
 make  a  brictatement  on  a  calling  attention
 notice.

 He  taunot  make  a  long  speech,

 SHRI
 SIDDHARTHA  SHANKAR  RAY  :

 $l,  893  (SAKA
 ap  a:

 K JVAISTHA  $1,  3893  (
 मन.  pr  ba’

 hajuraho  and  90
 Chamba  Temple  (C.  4.)

 I  know  the  tactics  of  Shri  Jyotirmoy  Basu  and
 his  party.  I  have  faced  him  in  Bengal  for
 years.  I  know  this  is  their  habit....  (inter
 ruptions)

 SHRI  JYOTIRMOY  BOSU  :  Sir,  this  has
 nothing  to  do  with  parties.  I  am  quoting  a
 tule  which  clearly  says  what  I  said.

 MR.  SPEAKER:  I  know  his  point  of
 order  and  the  relevant  rule.  In  that  case,  shail
 I  start  enforcing  all  the  rules  strictly?  If  it
 is  the  pleasure  of  the  House,  from  tomorrow,
 I  will  enforce  them  strictly.  They  will  be
 applicable  to  both  sides.

 SHRI  JYOTIRMOY  BOSU:  I  am  not
 insisting  on  anything.  I  am  only  quoting  a
 tule.

 MR.  SPEAKER  :  In  that  case,  he  should
 ask  only  simple  question.

 SHRI  SIDDHARTHA  SHANKAR  RAY  a
 hope  the  House  will  pardon  me  for  this  long
 statement,  but  I  think  this  is  a  serious  matter.
 So,  I  must  place  all  the  facts  before  the  House.

 Vigorous  efforts  are  a  foot  for  apprehending
 the  remaining  accused  and  the  recovery  of
 the  idol.  The  investigation  carried  out  so
 far  has  not  yet  disclosed  any  evidence  to  indi-
 cate  that  the  stolen  idol  had  been  taken  out
 of  India.  However,  since  it  was  apprehended
 that  attempts  may  be  made  to  smuggle  the  idol
 out  of  India,  all  check  posts  have  been  alerted
 by  the  Interpole  Division  of  the  CBI  to  prevent
 this.  A  telegram  has  been  sent  to  the  Secretary-
 General  of  Interpol  giving  him  the  description
 of  the  idol  with  a  request  to  alert  all  National
 Crime  Bureaus  so  that  if  this  idol  is  noticed  in
 any  country,  India  may  be  informed  about  it.

 This  case  is  still  under  active  investigation
 and  therefore,  I  am  sure,  that  the  hon.  Mem-

 bers  of  this  House  will  appreciate  that it  will
 not  be  in  the  public  interest to  disclose  any
 further  details  about  this  case  until  investiga-
 tion is  complete.

 SHRI  VIKRAM  CHAND  MAHAJAN:A
 plunder  of  priceless  angiquities  is  going  on  and
 they  are  being  smuggled  out  of  India in  an
 slarnting  number.  This  is  not  the  first  instance

 where
 this  has  happened.  Stacues  have  been
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 [  Sbri  Vikram  Chand  Mahajan  )
 stolen  from  the  Jain  Temple,  Devgiri,  UP,
 Ranikhet  Temple  and  then  20  statucs  from

 Broch  temple  in  Madhya  Pradesh.  The  hon.

 Minister  has  stated  in  his  statement  that  only
 four  statues  and  11  brackets  were  stolen.
 The  Hindutten  Times  of  l7th  and  also  its  edi-
 torial  of  20th  say  that  over  one  hundred  fabul-
 ous  sculptures  valued  at  several  million  dollars
 have  been  ripped  of  Khajuraho  temple  and

 amuggied  abroad  to  decorate  the  drawing
 rooms  of  foreigners.  The  Nevbharat  Tinws  of

 19th:  June  also  says  that  about  30  brackets
 have  been  stolen.  I  wish  that  the  hon.  Minis-
 ter  makes  a  thorough  enquiry  whether  the

 department  has  given  proper  information  to

 this  House  or  not  because  if  three  newspapers
 give  the  information  that  hundreds  of  sculp-
 tures  have  been  stolen,  then  there  is  certainly
 something  wrong  somewhere.

 Now,  coming  to  thistemple  of  Chamba  the
 National  Herald  says:  “It  isa  protected  mo-

 unment,  under  the  care  of  the  Archacological
 Survey  of  India,  the  Hari  Rai  Temple  in

 Chamba  which  lost  its  unique  tenth-ceatury
 bronze  image  of  Vishnuon  May  oe”.  Today

 is  June  2!  and  s0  far  we  do  not  know  where
 the  statue  is.  The  Paper  further  says:  “The

 lifesize  image  weighs  about  I00  kg.  and  has
 been  valued  at  Rs,  60-70  Iakhs  by  official  eva-

 luators.  Its  International  price  would  run  into
 several  hundred  thousand  dollars...  The  source
 said  that  the  ultimate  buyer  of  the  piece  could
 be  a  particular  museum  in  America  which  had
 earlier  dealings  in  antique:  with  a  Bombay
 man”.  Sir,  this  is  the  information  supplied  by
 National  Herald.

 Another  Paper—Nav  Bharat  Times  of  ]9th—
 has  put  the  figure  at  400  crores  of  statues  and

 figures  stolen  and  smuggled  abroad.

 व  with  to  bring  to  the  notice  of  the  Minister
 a  few  more  points.  One  of  them—so  fat te
 this  particular  temple  is  concerned—in  the
 statement  of  the  Minister  it  is  said  that  the
 temple  is  under  the  protection  of  the  Archaco-
 Jogical  Department  but  not  the  idol.  Sir,
 nobody  is  goug  to  lift  ghe  temple  and  take  it

 away.  Icis  humanly not  possible  to  take  the
 complete  temple  and  ship  it  abroad.  The  only
 thing  they  can  take  és  &  statue  or  a  figure ot  a

 JUNE  2  973
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 bracket  from  Khufuraho.  J  hope  in  future  the

 idols  are  also  taken  under  the  care  of  Archaco-
 logical  Department,  This  particular  statue  of
 Lord  Vishnu  weights  00  kg.  and  no  person
 could  have  taken  it  without  the  connivance
 of  the  local  police  or  local  pujari.

 Now,  I  would  like  ta  ask  three  or  four  ques-
 tions:  Have  you  taken  the  pujari  into  custody
 or  have  you  let  him  off.  Without  his  conni-
 vance  and  that  of  the  local  police  this  would
 not  happen.  Second,  what  are  the  teste  Jaid
 down  by  the  Archaeological  Department  to
 decide  whether  a  temple  should  only  be  taken
 under  the  protection  of  the  Archaeological
 Department  and  not  the  idol  or  the  idol  and
 not  the  temple.  Third,  what  is  the  maximum
 penalty  provided  under  the  law  for  those  who
 commit  such  a  theft  and  how  many  persons
 have  so  far  been  convicted  of  this  particular
 crime.  Lastly,  what  steps  have  been  taken  so
 far  to  protect  the  temples  of  Khujaraho  and
 Chamba  and  who  were  the  persons  incharge
 of  these  monuments  ?  9  want  a  detailed  reply.

 MR.  SPEAKER:  I  think,  Ihave  to  send
 a  Comanittee  to  all  these  temples.

 SHRI  SIDDHARTHA  SHANKAR  RAY  :
 Mr.  Speaker,  Sir,  my  hon.  friend  has  asked  me
 several  queations  but  fortunately  they  can  be
 divided  conveniently  into  two  groups.  The
 first  group  relates  to  the  Khajuraho  group  of

 temples  and  the  other  with  regard  to  the
 Chamba  Idol.  In  so  far  as  the  Kbuyarabo
 group  of  temples  is  concerned  the  hon,  Mem-

 ber  has  proceeded  on  the  basis  that  2i0  rare
 pieces  have  been  stolen  and he  seems  to  think
 that  that  must  be  correct.  I  can  assure  this
 House  that  I  have  not  only  discussed  with
 officers in  Delhi  but  I  sent  for  Shri  Binod
 Shankar,  who  is  the  person  in  charge  ia
 Khajuraho  on  behalf  of  the  Archacalogical
 Sutvey  of  India-~~he  is,  in  fact,  the  Contervae
 tion  =  Astistant  there~and  had  8  personal
 discussion  with  him.

 SHRI  PILOO  MODY  (Godhia)  :  Why  do
 you  not  go  and  see  those  sculptures  yourself?

 SHRI  SIDDHARTHA  SHANKAR  RAY  t
 Lloave it  to  Shri.  Piles  Mody  who  will  enjoy
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 them  much  more.  Ihave  not  yet  reached  that

 atage.

 I  have,  to  the  best  of  my  abjlity,  made

 inquiries  and  investigation  and  these  investiga-
 tion  and  inquiries  reveal  that  the  figures  are
 not  as  mentioned  by  my  hon.  friend  but  those  as
 mentioned  in  my  statement.

 With  regad  to  the  Chamba  temple,  the  first
 question  that  has  been  asked  is  as  to  why  we
 did  not  make  the  idol  also  a  national monu-
 ment,

 SHRI  VIKRAM  CHAND  MAHAJAN:
 Protected  idol  and  not  protected  monument.

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 The  fact  is  that  the  idol  in  this  case  happened
 to  be  in  actual  worship.  But  I  have  made  it
 clear  in  my  statement  that  the  Goverament  is
 not  taking  shelter  under  this  plea  ;  Govern.
 ment  myst  sce  to  it  that  thefts  of  this  kind
 do  not  take  place.  Therefore,  my  hon.  friend
 need  mot  worry  on  this  score,  Government
 will  certainly  take  action  to  prevent  thefts  of
 this  nature,  whether  the  idol  isin  the  custody
 of  the  department  or  not.

 With  regard  to  the  pujari,  the  hon,  Member
 has  asked  as  to  why  the  pujari  has  not  been
 taken  into  custody.  I  would  request  the  hon.
 Member  to  take  this  matter  up,  if  he  so  thinks
 fit,  with  the  Himachal  Pradesh  Government
 because  this  is  a  law  and  order  matter.  But  as
 far  aawe  have  been  able  to  ascertain,  Ishwari
 Prasad  is  the  person  who  had  lodged  the  FIR
 early  in  the  morning  of  7th  and  from  the  in-
 formation  received  it  seems  that  he  had  said
 in  his  FIR  that  he  had  locked  the  temple  and
 gone  out  and  then  he  had  come  to  knew  that
 this  had  been  lost.  It  appears that  he  is  pore
 haps  the  pujari,  because  the  key  is  in  his  pos
 session.

 ‘The  matters  mentioned  by  the  hon.  Member
 T  think,  have  been  sufficiently  dealt  with,

 J¥AISTHA  31,  4893
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 SHRI  VIKRAM  CHAND  MAHAJAN;
 How  many  have  been  convicted  so  far  and
 what  is  the  maximum  penalty  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 With  regard  to  the  number  of  thefts  from  the
 year  I952  to  1970,  I  have  gone  isto  all  that
 and  I  find  that  up  to  970  there  were  I65
 thefts  and  upto  1971,  taking  the  latest  theft
 into  account,  it  could  be  168,  I  should  be
 delighted  to  give  the  hon.  Member  all  the
 information  if  he  kindly  comes  to  me  for  this
 purpose  ;  I  have  all  the  figures  with  me.

 SHRI  VIKRAM  CHAND  MAHAJAN  :
 How  many  have  you  convicted  so  far  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 There  have  been  so  many  cases.

 भी  शानेरथर  प्रसाद  बादल  (कटिहार)  :

 अध्यक्ष  महोदय,  मैं  मंत्री  महोदय  का  बहुत
 आभारी  हूं  कि  उन्होंने  विषय  चर्चा  करके  पूर्ण
 विवरण  देने  की  चेष्टा  की  है।  लेकिन  एक  बात

 उन्होंने  कही  है  कि  खजुराहो  से  जो  मुखिया  गयीं

 बह  हमारे  सांस्कृतिक  वैभव  की  बात  है।  मैं

 कहना  चाहता  हूं  कि  चाहे  सारी  मूर्तियों  की  चोरी

 की  गई  हो  अथवा  एक  मति  की  चोरी  की  गई

 हो,  महत्व  सबका  बराबर  होता  है।  जैसा  मंत्री

 महोदय  ने  बतलाया  खजुराहो  मे  और  6  मई  को
 चम्बा के  हरिराम  सन् दिर  से  आदमकद  कांस्य

 मति  की  जो  चोरी  हुई,  जिसके  विषय  में  7  मई
 को  पुलिस  को  सूचना  दी  गई,  उसके  सम्बन्ध  मे
 मैं  आपका  प्रोटेक्शन  चाहता  हूं  और  कहना

 चाहता  हूं  कि  पुलिस  विभाग  के  लोगों  ने  और

 दिल्‍ली  की  पुलिस  ने  जान-चुराकर  बहुत  मलबा
 की  है,  जिसके  कारण  जो  सही  अपराधी  थे  ag
 पकड़े  नहीं  गये  ।  इसके  विषय  में  में  9  तारीख

 के  नेशनल  हेरल्ड  से  उद्धरण  देता  चाहता  हूं
 l0  तारीख  को  यह  मूतियां  दिल्‍ली  में  थीं  :

 “Meanwhile  a  powerful  Bombay  ant-
 que  dealer  arrived  here  to  negotiate  on
 the  purchase  and  transhipment  of  the  bronze
 piece  to  America.  He  was  reportedly  sta-
 ying in  a  South  Delhj  hotel  for  three  days

 eine  local  police  were  informed  of  the  dea-
 lee’S  visit  and  the  presence  of  the  Vishou
 here  by  the  informer.”  *
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 लेकिन  दिल्‍ली  की  पुलिस  ने  उसके  ऊपर  कोई  कार-

 बाई  नहीं  की  ।  मंत्री  महोदय  से  मेरी  मांग  है  कि

 इसमें  पूरे  तथ्यों  की  जांच  की  जाये  और  इसका
 आर  सी०  tte  आई०  को  दिया  जाये  मेरे  पास

 कुछ  ऐसे  तथ्य  हैं  कि अगर  सी०  थी  आई  को

 इसकी  जांच  का  भार  दिया  गया  तो  उसको  मैं

 बह  दे  दूंगा  ।  में  दो  अभूति  सम्पन्न  व्यक्तियों  के

 नाम  भी  सी०  बी०  आई०  के  सामने  रखने  की
 चेष्टा  करूंगा  जो  अपने  पद  का  दुरुपयोग  करके

 इस  तस्करी  में  मिले  हुवे  हैं।  तो  मेरी  मांग  यह

 है  कि  इस  सारे  मामले  को  सी०  बी  भाई०  के

 सुपुर्द  किया  जाये  t

 दूसरी  बात  में  यह  जानना  चाहत  हूं  कि

 क्या  भारत  सरकार  अमरीका  सरकार  के  ऊपर

 कोई  दबाव  डालने  का  इरादा  रखती  है  ?  अम-

 रीका  म्यूजियम  में  कुछ  ऐसे  लोग  हैं  जो  हमारी

 सांस्कृतिक  वैभव  की  चोरों  की  तस्करी  व्यापक-

 रियों  द्वारा  तथा  जो  अन्य  मति  चोर  हैं  उनके

 द्वारा  चोरी  से  मंगाया  करने  हैं

 तीसरी  बात  यह  है  कि  क्या  भारत  सरकार

 भारतीय  बन्दरगाहों  पर  कुछ  पुरातत्व  विभाग  के

 वरिष्ठ  अधिकारी  तथा  कुछ  विशेषज्ञ  रखेगी

 और  इस  बात  का  परीक्षण  करवायेगी  कि  जो

 मूर्तियां  वहाँ से  चोरी  करके  लोग  ले  जाते  हैं

 वास्तव  में  क्या  वह  हमारी  सांस्कृतिक  धरोहर

 की  मूर्तियां  हैं  गौरव  की  मूर्तियां  हैं  ?

 मेरा  बोथा  छह  यह  है  कि  क्या  सरकार

 इन  जूतियों  की  सुरक्षा  के  लिये,  जो  कि  वास्तव

 में  हमारी  सांस्कृतिक  और  ऐतिहासिक  भरोहंर

 है,  संग्रहालय  में  या  धार्मिक  स्थानों  में  किसी  ६-1.

 प्रोटेक्शन  फोर्स  की  स्थापना  करेगी  ?  अगर  इस

 तरह  का  काम  किया  जाता  है  तो  इसमें  किसी

 ख़ास  खर्च  की  भी  बात  नहीं  है।  संग्रहालयों  में

 और  धार्मिक  स्थानों  में  मूर्ति  ब्रोटक्शन  फोर्स  की

 स्थापना  की
 व्यवस्था,

 असानी  से  को  जा

 सकती  है

 पांचवीं  बात  पं  यह  जानना  चाहता  हूं  कि
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 क्या  सरकार  संग्रहालयों  में  और  मन्दिरों  में  जो

 सांस्कृतिक  वैभव  की  भेजें  रखी  गई  हैं  उनकी
 तथा  मूर्तियों  की  कोई  सूची  बनाने  का  विचार
 रखती  है  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Sir,  the  hon,  Member  has  asked  me  five
 questions,

 The  first  is  as  to  whether  the  Government
 should  entrust  the  investigation  to  the  C,  B.  I.
 As  at  present  advised,  it  appears,  the  Himachal
 Pradesh  Government  is  carrying  out  the  inves-
 tigation.  They  have  already  arrested  a  few
 persons  and  thry  are  in  pomession  of  certain
 facts  which,  as  I  said,  in  public  interest,  I
 cannot  disclose  before  the  House.  This  makes
 it  appear  that  the  Himachal  Pradesh  Govern-
 ment  is  in  perfect  poseemion  of  facts  and  is
 carrying  out  the  investigation  on  right  lines.
 I  do  not  think  the  stage  has  come  for  the
 C.  8,  I.  to  intervene.  But  if  the  hon.  Member,
 as  he  pointed  out  has  any  particular  names  in
 miod,  I  shall  be  very  grateful  if  he  can  see  me
 and  give  me  the  facts  and  the  names  which  he
 wants  to  be  taken  into  account.

 With  regard  to  the  US  Government,  the
 investigation  is  going  on  and,  if  necessary,  we
 will  take  up  the  matter  at  the  Easbassy  level.

 With  regard  to  having  ptoper  persons  at
 ports  in  India  to  check  antiquities  being  smug-
 gied  out,  I  have  already  mentioned  that
 amongst  the  ten  proposals  that  the  Govern-
 ment  bat  made  and  is  intending  to  carry  out,
 one  of  the  proposals  is  to  provide  for  such
 facilities  and  to  appoint  six  persons  as  Deputy
 Superintendent  Archacologiets  who  will  be  able
 to  identify  antiquities.

 With  regard  to  the  setting  up  of  a  protec-
 tion  force,  I  am  glad  the  hoa.  Member  has
 mentioned  this  because  that  is  also  «  point
 which  I  mentioned  the  day  before  yesterday
 when  we  had  a  conference.  We  are  trying to
 find  out  the  financial  implications  of it.  Bat
 we  have,  as  I  have  already  mentioned,  sanction-
 ed  over  4600  new  poste  of  moment  attendants,

 With  regard  to  bis  Gfth  point,  that  is  to  any,
 whether  a  catalogue  is  being  prepared  of  ido,
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 we  are‘doing  something  better.  We  arc  having
 a  photographic  documentation  of  the  various
 art  treasures  and  objects  that  we  have  in
 numerous  places  in  India.  This  is  a  must  and
 Ihave  no  doubt  whatsoever  that  the  Govern-
 ment  would  try  to  bave  this  documentation  as
 catly  as  physically  possible.

 ef  ज्ञानेश्वर  प्रसाद  यादव  :  मंत्री  महोदय

 ने  कहा  है  कि  मेरे  पास  अगर  कुछ  तथ्य  हैं  तो

 मैं  उसकी  जानकारी  उनको  दूं  t  मुझे  आशंका

 है  कि  मंत्रों  महोदय  ऐसे  वरिष्ठ  व्यक्तियों  के

 विरुद्ध  कार्रवाई  करने  में  हिचकेंगे  ।  इसलिए  मैं

 चाहता  था  कि  सी०  जी०  आई०  को  जांच  का

 काम  दे  दिया  जाये  ।  ऐसा  अगर  कर  दिया

 ,  जाता  तो  अच्छा  होता  ।  वैसे  उनसे  मिलकर  मैं

 जानकारी  देने  की  कोशिश  करूंगा  t

 SHRI  SIDDHARTHA  SHANKAR  RAY  :
 I  can  assure  the  hon.  Member  that  the  Hima-
 chal  Pradesh  Police  is  already  taking  the  fullest
 assistance  from  the  CBI  and  the  responsibility
 for  investigation  can  be  transferred  from  the
 State  Police  to  the  CBI  only  at  the  request  of
 the  State  Government  and  if  the  hon.  Member
 has  no  contidence  in  me,  he  may  not  accept
 the  facts  I  give.

 SHRI  G.  P.  YADAV:  I  have  confidence.

 MR.  SPEAKER:  Please  don’t  convert  this
 motion  into  a  regular  hour  for  debate.  ‘This  is

 a  very  simple  call  attention  motion.  Please  try
 to  be  relevant.

 SHRI  SEZHIYAN  (Kumbakonam)  :
 As  a  conservative  estimate  by  an  expert,  during
 the  past  ten  years,  antiques,  rare  manuscripts,
 precious  miniature  paintings  and  ancient  jewel-
 lery  and  idols  to  the  tune  of  Rs,  00  crores  has
 been  smuggled  out  of  the  country.  हुअ  is  a  very
 conservative  estimate  and  it  is  published  in  the
 papers,  The  Minister  says  that  there  have  been
 only  6  thefts  involving  the  loss  of  4  stone  sculp-
 tures  and  11  bracket  figures  from  Khajuraho.
 Idon’t  doubt  the  sincerity  of  the  Minister  or
 the  officer  comcerned  but  the  whole  trouble  is
 that  the  Government  and  the  officers  themsel-
 ves  do  not  know  how  many  sculptures  are  there
 10  cach  of  theac.  temples  and  ancient  monu-
 Ments,  In  the  statement  made  by  the  hon.
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 Minister  it  has  been  stated  that  “‘in  order  to
 have  a  complete  documentation  of sculptures
 and  protected  monuments  a  phased  programme
 is  being  drawn  up  by  the  Survey.”  That  means
 that  the  Survey  docs  not  now  have  a  complete
 documentation  of  all  these  sculptures  in  any
 particular  place.  Therefore,  whether  00  have
 been  stolen  or  only  l!  have  been  stolen,  they
 do  not  themselves  know.  The  papers  have
 uniformly  stated  and  it  was  stated  by  all  the
 correspondents  who  visited  the  spot  and  made
 inquiry  in  those  places  that  230  pieces  of
 sculpture  have  been  stolen  at  Khajuraho,
 Whenever  they  take  a  cue  and  go  to  unearth
 any  antique  shop  or  hoarding  place,  they  find
 not  5  or  6,  but  00  or  I50  pieces.  For  example
 in  February  1969,  the  Rajasthan  Minister  for
 Home  Affairs  in  Rajasthan  Assembly  has
 stated  that  48  persons  have  been  arrested
 on  charges  of  stealing  200  idols  from  monu-
 ments  of  Rajasthan  ;  he  also  added  that  of  these
 l0  were  recovered  in  Ahmedabad,  I0  in  Palan-
 pur  and  352  in  Delhi.  Delhi  seems  to  be  not
 only  the  political  capital  of  India  but  the
 capital  city  for  smugglers,  as  their  clearing
 house.

 In  this  connection,  I  want  to  know  why  the
 Government,  in  spite  of  hundreds  of  idols  and
 sculptures  being  stolen  have  so  far  not
 prepared  a  complete  documentation  of  all  the
 priceless  sculptures  and  antiqus.  It  is  not  as
 if  it  is  the  logenuity  of  the  idol-smugglers  and
 the  international  group  which  is  working,  it  is
 much  more  so  due  to  the  corrupt  officials  and
 the  indifference  of  the  Government  towards
 the  preservation  and  protection  of  the  cultural
 wealth  of  the  country.  Smuggling  in  the  form
 of  nylon,  gold  and  watches  has  been  coming
 in,  but  this  is  a  smuggling  of  a  reverse  order.
 i  do  act  know  whether  the  Government  is
 taking  proper  care  of  this  one.  The  hon.
 Minister  has  been  toying  with  the  idea  that
 it  is  a  problem  of  the  State,  the  law  and  order

 problem  of  the  State.  May  I  inform  the  Minis-
 ter  that  preservation  and  protection  of  monu-
 ments  of  archacological  interest  is  solely  the
 responsibility  of  the  Centre?  Law  and  order
 problem  comes  only  after  the  idol  is  stolen.
 To  preserve  the  idol  and  to  protect  the  monu-
 ment,  the  duty  is  that  of  the  Central  Govern-
 ment.  Ifthe  Central  Government  feels  that  it
 cannot  do  that,  they  cam  transfer  this  duty  of

 looking,  afier  historical  monuments  to  the
 State  Governments.  I  want  to  know  whether
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 the  Minister  is  prepared  to  transfer  the  work
 relating  to  maintenance,  preservation,  etc.  of
 these  ancient  monuments  to  the  respective
 State  Governments,

 He  mentioned  that  Government  are  taking
 the  help  of  Interpol.  I  wantte  know  whether
 any  antique  smuggitd  out  of  the  country  has
 ever  been  recovered  with  the  help  of  the

 Interpol  or  any  other  form  of  such  agency.

 Therefore,  these  are  the  three  specific  points
 T  want  to  know.

 First,  I  want  to  know  why  documentation
 has  not  been  prepared  in  spite  of  hundreds  of

 sculptures  being  stolen  out  of  the  country.

 Second,  I  want  to  know  why  law  and  order
 problem  has  been  brought  in,  while  the  duty
 of  protecting  and  preserving  of  the  ancient
 monuments  is  that  of  the  Central  Government,
 I  want  to  know  whether  Government  are  going
 to  transfer  this  to  the  State  Governments.

 Thirdly,  has  Interpol  been  of  help?  In  how
 many  cases  you  have  recovered  the  lost  items  ?
 These  are  my  questions.

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Three  categorical  questiona  have  been  put.
 The  first  question  was  about  documentation.
 I  have  certain  figures  before  me  which  show
 that  from  967  on  wards  there  has  been  a
 remarkable  rise  in  thefts  of  art  objects  and  this
 has  doubled  since  ‘1967.  There  has  to  be  a
 proper  documentation  in  respect  of  these
 things.  This  is  a  massive  task  and  as  the  hon.
 Member  will  know,  this  has  been  going  on  for
 some  time  and  we  expect  that  within  some
 reasonable  time  we  shall  be  able  to  do  this
 documentation  completely.

 With  regard  to  the  second  part,  I  have  made
 it  very  clear.  It  is  not  my  intention  simply  to
 say  that  it  is  a  State  matter.  If  the  hon,
 Mennber  will  look  at  my  statement  he  will  see
 this.  In  these  matters  the  States  and  the  Centre
 have  to  work  together,  not  only  for  the  purpose
 of  preventing  these  thefts,  but  also  for  the
 purpose  of  recovering  stolen  objects.  It  is  for
 this  purpose  that  #  Conference  is  being  held
 on  50th  June  in  Delhi  where  the  whole,  matter
 will  be  discumed

 fully
 and  elaborately,
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 So  far  as  the  Interpol  organisation  is  con-
 cerned,  as  the  House  knows,  they  work  through
 various  crime  bureaus  In  every  country.  In
 Indian  the  CBI  is  the  crime  bureau and  they
 work  through  various  such  crime  bureaus  in
 various  countries.  As  hon.  Member  knows,
 Interpol  has  been  effective  and  some  results
 had  certainly  been  achieved.  It  is  only  proper
 that  we  should  take  advantage  of  the  only
 international  organisation  that  we  have  for
 this  kind  of  thing.  We  have  taken  steps  to
 inform  the  Interpol  authorities  about  the  thefts
 which  have  taken  place.

 PROF.  8.  L.  SAKSENA  (Maharaiganj)  :  I
 thank  the  hon.  Minister  for  his  determination
 to  see  that  these  thefts  do  not  occur  in  future.
 But,  I  want  to  know  about  one  thing.  I  have
 got  with  me  a  copy  of  the  Times  of  India  report,
 *The  Idol  Runners  of  India’  in  its  issue  of  the
 39th  June,  1971.  And  it  says  that  at  least  a
 thousand  idols,  plates,  carpets  and  jewels  have
 been  stolen  during  the  last  ten  years,  and  they
 have  all  been  sold  to  people  outside  the  country.
 I  would  like  to  know  whether  our  Department
 of  Archaeological  Survey  has  been  siceping  all
 these  years.  The  hon.  Minister  may  be  bring-
 ing  in  these  new  reforms  into  action  now.  But
 what  was  happening  during  the  Jast  ten  years?
 T  think  the  hon,  Minister  can  give  us  some
 information  on  this.  I  would  like  to  know  why
 the  Department  was  sleeping  over  this  for  so
 many  years.

 The  Hindustan  Times  in  4७  editorial  dated
 20th  June  Says  :

 “A  nation’s  ancient  trearures  and  monu-
 ments  are  the  soul  of  its  history  and  culture,
 and  then  goes  on  to  quote  the  famous  words
 of  Dr.  Johnson  that  “they  are  part  of  a
 nations  pedigree,  make  chroniclers  of  change
 and  refinement  as  society  moved  through  a
 process  of  challenge  and  response  into  its
 current  character,  its  current  mores.”

 I  hope  the  hon.  Minister  agrees  with  these
 sentiments,  The  hon.  Minister  is  now  inspired
 to  action  because of  the  colossal  thefts  of  our
 antiquities.  I  would  like  to  know  whether
 Government  ware  sleeping  over  these  theft  for
 the  last  so  tnany  years.  It  is  a  very  important
 duty  of  the  Government  that  the  antique
 treasures  of  a  tiation  should  not  be  allowed  to
 be  stolen  away.
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 The  hon.  Minister  has  referred  to  the  State
 Government's  responsibility.  This  Department
 is  under  the  contral  of  the  Central  Government.
 The  State  police  can  certainly  help.  But

 primarily,  the  initiative  should  be  that  of  the
 Cemtral  Government.  For  instance,  the
 Chmaha  idol  is  the  responsibility  of  the  Central
 Government  and  they  should  take  the  initia-
 tive  in  recovering  it.  The  State  Government
 can  only  help  with  their  police.  The  Centre
 cannot  shift  the  responsibility  to  the  State
 Government.  I  do  not  want  that  the  hon,
 Minister  should  take  shelter  behind  the  State
 Government.  If  the  Central  Government  are
 serious  to  protect  their  idols,  and  other
 antiquities  then  the  State  Governments  will  be
 glad  to  help.

 The  first  information  report  which  was

 lodged  with  the  Himachal  Pradesh  Police  was
 that  an  idol  worth  Rs.  4000  had  been  stolen.
 The  idol  is  worth  Rs,  70  lakhs,  but  if  it  is  said
 in  the  FIR  that  an  idol  worth  Rs.  4000  has
 been  stolen,  the  police  will  treat  it  as  an
 ordinary  theft  ?

 So,  3  would  like  to  know  whether  the  hon.
 Minister  will  give  this  whole  inquiry  into  the
 theft  of  Vishunu  to  the  CBI  and  then  ask  the
 State  to  help  them.  It  is  not  proper  for  the
 States  to  start  investigation  and  then  for  the
 CBI  to  come  forward  to  help  them.  If  the
 CBI  starts  the  inquiry  first,  then I  am  sure
 some  important  things  will  come  to  light.
 What  is  now  being  dane  is  not  the  correct
 procedure.

 I  would  like  the  hon,  Minister  also  to  inquire
 into  the  details  of  thefts  mentioned  in  the
 Times  of  india  dated  the  !9th  June,  wherein
 there  is  4  long  article  giving  the  lists  uf  idols
 stolen  from  India  and  mentioning  thousands

 of  cases of  thefts  of  idols  at  various  placcs
 during  the  last  ten  years,  If  the  hon.  Minister
 does  not  have  the  paper,  I  am  prepared to
 giveit to  him,  and  I  would  like  him  to  inquire
 into  all  those  cases  and  ace  that  the  stolen
 antiques  are  restored  to  our  country  and  that
 no  more  antiques  are  allowed  to  be  stolen
 away  in  future,

 T  would  alo  like  to  know  whether  the
 vighau  idol

 is  ait  in  India,  There  48  a  report
 in  the  Nationa}  Herald  to  the  effect  that  it  is
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 still  in  India  and  some  where  in  Calcutta.  I
 do  not  know  what  the  truth  is.  I  do  not  know
 whether  there  has  been  any  real  search  for  it  in
 India.  If  it  is  in  India,  then  it  must  be  found
 out  and  recovered.

 SHRI  PILOO  MODY:  It  is  in  India, because  God  is  everywhere.

 SHRI  SEZHIYAN:  The  hon.  Minister
 comes  from  Calcutta,  and,  therefore,  he  should
 know  it  better.

 PROF  S.  L.  SAKSENA:  Ifit  is  in  India,
 the  piece  should  be  recovered.  If  it  has  gone
 to  America,  then  all  efforts  should  be  made  to
 restore  it  to  our  country,  because  things  taken
 by  theft  should  not  be  allowed  to  be  taken
 possession  of  by  the  museums  elsewhere,  I
 hope  that  the  hon.  Minister  will  give  a
 categorical  answer  to  my  questions.

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Government  fully  shares  the  concern  expressed
 by  the  hon.  Member  with  regard  to  the  loss  of
 our  art  objects.

 The  first  thing  that  he  has  mentioned  is
 that  thousands  of  our  art  objects  are  being
 stolen,  and  he  has  asked  what  Government  are
 doing  about  it.  I  would  submit  that  there  are
 art  objects  and  art  objects.  I  am  not  trying  to
 defend  any  organisation  or  anybody  else.  But
 what  I  am  trying  to  point  out  is  that  there  are
 art  objects  and  art  objects.  There  are  art
 objects  which  are  monuments  which  come
 within  the  category  protected  monuments  or
 protected  objects  ;  there  are  art  objects  which
 have  been  declared  by  Government  as  being
 eligible  to  receive  Government  protection,
 There  are  also  art  objects  which  do  not  come
 within  this  category  at  all,

 PROF  S.  L.  SAKSENA:  I  mention  art
 objects  coming  within  the  jurisidction  of  the
 Central  Government,

 SHRI  SIDDHARTHA  SHANKAR  RAY  ;
 In  so  far  as  art  objects  which  come  within  the
 purview  of  the  Archacological  Survey  of  India
 are  concerned,  I  shal]  be  very  happy  to  give
 the  hon.  Member  all  the  figures  which  I  have
 with  me  here.  If  I  sfart  giving those  Ggures
 here, थे.  think  I  would  take  perhaps  two  to
 three  hours,  and  Shri  Jyotirmoy  Basu  will
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 ioumediately  get  up  and  say  that  I  am  taking
 much  more  time  than  J  should.  So,  I  would

 request  the  bon.  Member,  when  he  bas  got
 some  time,  to  contact  me,  and  I  shall  give
 him  all  the  figures  and  discuss  the  matter  with
 him.

 The  second  point  which  he  raised  was  with

 regard  to  the  State  Government's  involvement
 in  the  matter.

 I  thought  I  had  made  the  position  absolutely
 clear  that  whereas  the  protection  of  ancient
 monuments  and  art  objects  coming  within  the
 purview  of  the  Archacological  Survey  of  India
 is  the  responsibility  of  that  department,  in-
 vestigation  with  regard  to  thefts  of  these  objects
 is  a  matter  which  has  to  be  taken  on  by  the
 State  police  concerned.  The  State  police,  in
 its  turn,  may  seek  the  assistance  of  the  CBI  or
 it  may  not.  But  it  is  for  the  State  Government
 to  decide  whether  it  should  refer  any  matter  to
 the  CBI  or  not.  It  is  for  the  purpose  of  working
 in  greater  co-ordination  and  bringing  about
 cohesion  in  the  working  of  both  the  Central
 and  State  Governments  in  these  matters  that
 we  have  called  this  conference  on  30  June,  I

 hope  we  shal]  be  able  to  formulate  a  clear
 acheme  with  regard  to  this  matter.

 PROF  S.  L.  SAKSENA:  The  matter  is
 so  serious  that  the  CBI  has  to  take  the
 initiative,

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Unless  the  matter  was  serious,  the  Chief  Minis.
 ters  concerned  would  not  have  been  written  to
 by  me  and  this  conference  on  30  June  would
 not  have  been  called.

 The  last  question  was  whether  the  stolen
 Vishnu  idol  was  in  India.  I  have  said  in  my
 statement  that  there  is  no  evidence  yet  to  show
 that  it  has  gone  out  of  India  but  I  hope  the
 hon.  member  will  understand  and  pardon  me
 if  T  say  that  it  is  not  posible  for  me  to  disclose
 any  further  facts  on  this  matter  since  the  matter
 is  under  investigation,

 aft  मुख्तियार  स्त्री  मलिक  (रोहतक)  :

 स्पीकर  साहब,  अपने  देश  में  अनेक  किस्म  की
 बोरियां  सुनने  में  कराई  होंगी,  लेकिन  अब  तो
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 ऐसी  बिशेष  ढंग  की  चोरियां  हमारे  देश  में  होने
 लगी  हैं  कि  भगवान्‌  के  घर  में  भी  लोग  जाकर

 घुसने  लगे  हैं  ।  (व्यवधान)  लोग  भगवान्‌  के  धर

 में  घुसने  ही  नही  लगे  हैं,  बल्कि  भगवान्‌  को  ही
 उठाकर  ले  जाने  सगे  हैं  t

 अध्यक्ष  महोदय  :  जोर  भी  तो  भगवान्‌  ने

 ही  पैदा  किये  हैं  ।

 श्री  सुख्तिवार  सिह  मलिक  :  जैसा  कि  पहले

 कहते  थे,  ऐसा  मालूम  होता  है  कि  हमारे  देवता

 डिसएपियर  न  होने  लगे  हों।  ख़ामोशी  सबसे

 बड़ी  जुबान  है,  लेकिन  फिर  भी  आवाज  उठानी

 पड़ती  है।  हमारे  एजुकेशन  मिनिस्टर  ने  बड़ी'

 मासूम  जुबान  में  कहा  कि  यह  ला  एण्ड  आइंद  का

 भी  मसला  है,  लेकिन  यह  खुशी  की  बात  है  कि

 उन्होंने  साथ  ही  रेसपांसिबिलिटी  ओन  भी  की  है
 और  स्टेट्स  पर  नही  फेंकी  है।  मै  उनको  बताना

 चाहता  हूं  कि यह  कोई  मामूली  बात  नहीं  है,

 जिसकी  जिम्मेदारी  स्टेट्स  पर  फेक  दी  जाये  t

 दिल्‍ली  में  एक  बढ़ा  जबर्दस्त  इंटरनैशनल  गैंग  बैठा

 हुआ  है  {  क्या  मिनिस्टर  साहब  के  नालेज  में

 यह  बात  है  या  नहीं  कि  यह  गैंग  मूर्तियों  को

 अमरीका  में  बेचता  है,  उनको  नेपाल  से  लाकर

 सर्टिफिकेट  दिखाकर  बेचता  है,  वह  एक  जबर्दस्त

 गई  है,  जिसके  बहुत  से  मेम्बरान  हैं,  जो  दिल्ली

 के  बड़े-बड़े  होटलों  में  ठहरते  हैं  और  जो  बहुत
 बड़ी  जगहों  पर  ताल्लुकात  रखते  है  ?  इन  सब

 बातों  को  देखते  हुए  यह  रेसपांसिबिलिटी  स्टेट्स  पर

 नही  छोड़ी  जा  सकती  है।  खुद  गवर्नमेंट  आफ

 इंडिया  पिक्चर  में  आती  है  और  इस  मामले  में

 उसकी  अपनी  बड़ी  जबर्दस्त  जिम्मेदारी  है  ।

 यह  बड़े  अफसोस की  बात  है  कि  विष्णु

 भगवान्‌  की  मूर्ति  को  पहले  चोरी  किया  जाये,
 फिर  उसको  स्मगल  किया  जाये  और  उसके  बाद

 उसको  बेचा  जाये  ।  पहले  सुनत ेथे  कि  हंगर
 बिकते  हैं।  फिर  इस  देश  में  विधायक  बिकते
 लगे  ।  अब  तो  भगवान्‌  विष्णु भी  बिकते  सगे  हैं  1
 मिनिस्टर  साहब  ने  अपने  स्टेटमेंट में.  बताया है
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 fe  वह  इस  बारे  में  कोई  ला  कनेक्ट  करने  जा

 रहे  हैं।  हमारे  देश  में  कई  कामिक  स्थान

 बियाबान  जंगलों  में  हैं  और  बहुत  सी  आर्ट

 मैले रीज  हैं।  इसके  लिए  वह  लाज  जो  कनेक्ट

 करने  जा  रहे  हैं  उनको  एयरफोर्स  करने  के  लिए

 क्या  खास  कदम  वह  उठायेंगे  ?  साथ  में  मैं  मंत्री

 महोदय  से  यह  भी  पूछता  चाहता  हूं  कि  आया

 वह  इसके  अन्दर  कोई  खास  डेट  जल्दी  से  जल्दी

 महसूस  कर  सकते  हैं  कि  बाइ  दैट  टाइम  देश  ला

 कौन  वी  एनैक्टेड  ?

 तीसरे  स्मरग्लिग  के  मामले  में  जैसा  कि  देखने

 में  आया  है  कुछ  पोलिटिकल  आदमी  इस  फन  के

 अन्दर  बड़े  माहिर  हो  गये  है  और  इस  स्टर्लिग

 की  हालत  तो  बड़ी  खास  अहमियत  इस  देश  के

 अन्दर  रखती  है  वैसे  एक  फैक्ट  की  बात  है  कि

 हिन्दी  व्याकरण  के  अन्दर  अभी  तक  तीन

 लिंग  थे---
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 पुल्लिंग  स्त्रीलिंग  और  नपुंसक  लीग,  लेकिन

 अब  हिन्दी  व्याकरण  को  भी  बदल  कर  एक  और

 चौथा  लिंग  उसमें  बढ़ा  दिया--स्टर्लिग  |  कुछ

 ऐसे  सियासतदाँ  लोग  है  जिनकी  सियासत  चलती

 नहीं  बिना  स्मगलिंग  के  ।  तो  मैं  मंत्री  महोदय  से

 अर्ज  करना  चाहता  हूं  कि  चहु  इस  चीज  के

 अन्दर  देखें,  जैसे  कि  एक  मेरे  आनरेबल  फ्रेंड

 उनकी  नोटिस  में  कुछ  नाम  बताना  चाहते  है
 और  इसके  अन्दर  कुछ  पोलिटिकल  पार्टीज  का

 भी  हाथ  हो  सकता  है  4  बह  यह  अध्योरेंस  हाउस
 के  अन्दर  देने  को  तैयार  है  या  नहीं  कि  इसके
 अन्दर  कोई  पोलिटिकल  इंटरफेमरेंस  बर्दास्त  नहीं
 की  जायेगी  ?

 SHRI  SIDDHARTHA  SHANKAR  RAY:
 Three  questions  have  been  asked.  The  fint
 Question  relates  to  what  I  had  stated  with
 regard  to  this  also  being  a  part  of  the  law  and
 order  problem,  No  ,  matter  how  the  hon.
 Member  may  try  to  emphasize  the  point,  the
 laws  of  the  country  are  very  clear.  A  case  of
 theft is  9  matter  within  the  jutisdiction  of  the
 State  Government  conoetned,  and  the  Centre
 cannot  posmibly  interfere  in  thet.  And  I  will
 Tepeat  that  we  have  called  this  conference  on

 furahe
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 the  30th  June  for  the  purpose  of  formulating
 specific  plans  so  that  these  thefts  can  be  pro-
 perly  investigated  and  the  stolen  objects
 recovered.

 So  far  as  the  new  law  is  concerned,  I  have
 already  said  that  a  Bill  for  the  purpose  will
 be  introduced  in  this  House,  and  I  hope  that
 during  this  session  or  the  next,  the  Bill  become
 law.  The  hon.  Member  hoped  that  the  Govern-
 ment  would  enforce  the  law.  The  Government
 will  certainly  enforce  the  law,  the  law  try  to
 enforce  the  law  which  is  passed  by  this
 House,  but  I  am  sure  that  this  great  Howse,
 will  also  be  very  vigilant  in  this  matter,  for  a
 Government  can  only  be  as  vigil  i::  c:  the
 Parliament  to  which  it  is  responsible.

 With  regard  to  the  third  matter,  the  hon.
 Member  perhaps  raised  this  question  more  in
 jest  than  in  seriousness,  because  he  went  into
 the  question  of  political  smuggling  and  all
 the  rest  of  it  which  has  nothing  to  do  with  the
 calling  attention  notice  before  the  House.  I  do
 not  think  he  really  wants  me  to  answer  it.

 sit  मुख्तियार  साहू  मलिक  :  उसके  लिए
 ला  जो  कनेक्ट  करने  जा  रहे  हैं  उसके  अन्दर  एक
 नो  आब्जेक्शन  सर्टिफिकेट  और  लगा  दें”

 SHRI  SIDHARTHA  SHANKAR  RAY:
 When  the  Bill  comes,  he  can  put  in  an  amend-
 ment.

 12,55  hrs.

 RE:  PASSING  OF  THE  MAINTENANCE
 OF  INTERNAL  SECURITY  BILL

 SHRI  PILOO  MODY  (Godhra)  :  Have  I

 your  permission  to  make  a  brief  statement  ?

 MR.  SPEAKER  :  On  what  matter?

 SHRI  PILOO  MODY  :  On  the  matter  of
 the  passing  of  the  Maintenance  of  Internal

 Security  Bill,  I  have  given  you  notice,  On

 Friday  evening  at  the  end  of  the  debate  there
 was  a  great  deal  of  noise  and  the  entire

 opposition  except  myrelf  walked  out.

 SHRI  0.  M.  STEPHEN  (Muvattupuzha)  :
 I  rhe  of  a  point  of  order.  There  are  certain
 rules.
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 "MR,  SPEAKER  ;  Let  mic  listen  to  him  for
 #  minute.

 SHRI  PILOO  MODY:  No  doubt  there

 was  a  great  deal  of  noise  at  that  time.  I  was

 waiting  to  coat  my  vote  even  though  it  might
 be  a  solitary  vote  againtt  that  Bil.  I  feel

 aggrieved  in  the  sense  that  I  was  deprived  and

 my  party  was  deprived  of  the  right  to  register
 its  protest  through  a  vote  on  that  particular
 Bill.  I  realise  there  was  a  lot  of  noise  going  on

 and  I  do  not  want  to  enter  into  any  contro-

 versy  nor  am  I  demanding  a  CBI  enquiry.  I

 shall  be  satisfied if]  am  allowed  to  listen  to

 the  tape  and  make  sure  for  myself  that  a  vote

 was  taken  on  that  Bill.  I  assure  the  House

 that  even  the  sighs  of  the  Deputy-Speaker  are

 registered  on  the  tape.  If  I  am  satisfied  I

 shall  make  a  public  retraction  of  whatever  I

 have  said  ;  otherwise  I  leave  you  and  the

 country  to  judge  of  what  may  have  been  the
 truth  in  the  matter.

 SHRI  P.  K.  DEO:  (Kalahandi):  This  is

 a  very  genuine  request.

 MR.  SPEAKER:  Order,  order.  I  heard
 about  it  on  that  day.  You  came  out  with  a

 ि  statement,  which  I]  cannot  appreciate
 very  much.  Your  letter  reached  me  today
 and  your  statement  was  dated  the  I8th.  It  is

 so  much  embarrassing.  I  have  made  it  sure
 from  the  Deputy-Speaker  that  every  procedure
 was  followed  and  it  was  put  to  vote  and  the
 Bill  was  passed.  I  have  seen  the  old  rules,

 SHRI  P.  K.  DEO:  Have  you  heard  the

 tape.

 MR.  SPEAKER  :  I  cannot  sit  in  judgement
 over  the  Deputy-Speaker  or  the  Chairman  who
 is  presiding  ;  I  am  not  prepared  to  go  through
 it.  I  rely  on  the  text  provided  to  me  and  on
 what  the  Deputy  Speaker  who  was  in  the  Chair
 tells  me.  I  cannot  sit  in  judgment  over  him
 nor  can  I  take  any  action....(Jnterruptions)  7
 am  hot  going  to  allow  any  discussion.

 शी  छह  विहारों  बाजपेयी  (ग्वालियर):
 अध्यक्ष  महोदय,  मैं  «इस  पर  चर्चा  नहीं  मांग

 रहा हूं।  आप  ते  निर्णय  दे  दिया,  वह  निरण

 हम  मान रहे  हैं  ७  यह  मामला  तो  खत्म हो

 Message  from  R.  S.  08

 गया  ।  लेकिन हसी  से  जुड़ा  हुआ  किन्तु  इससे

 अलग  यह  सवाल  पूछना  चाहतों  हूं  कि  अगर

 कोई  तथ्यों  के  बारे  में  मतभेद  पैदा  हो  जाय तो

 क्या  27  को  सदस्यों  को  सुनाने  में  कोई  एतराज
 है  ?  keene  (व्यवधान  )......जो  डिप्टी  स्पीकर

 साहब  कहते  हैं  वह  में  मानता  हूं  ।  मैं  तो  दूसरा
 सवाल  उठा  रहा  हूं  1

 MR.  SPEAKER :  So  far  as  the  Chair  is
 concerned,,...his  own  observations  are  more
 important  and  his  own  knowledge  on  the
 affairs  has  been  conveyed  to  me  and  I  prefer
 them  to  any  other.  If  you  do  it  it  will  be  set-
 ting  a  very  unhappy  precedent  for  the  future,

 32.58  hrs.

 PAPERS  LAID  ON  THE  ‘TABLE

 Kerosenz  (Frxarion  ov  Carine  Prices)
 Seconp  Ampr.  Onver

 THE  MINISTER  OF  PETROLEUM  AND
 CHEMICALS  (SHRI  P.  C.  SETHI):  I  beg
 to  lay  on  the  Table  a  copy  of  the  Kerosene
 (Fixation  of  Ceiling  Prices)  Second  Amendment
 Order,  97  (Hindi  and  English  versions)
 published  in  Notification  No.  G.  s.  ह्,  809  in
 Gazette  of  Indis  dated  the  28th  May,  1971,
 under  tub-ecction  (6)  of  section  3  of  the  Easen-
 tial  Commodities  Act,  955,  [Placed  in  Library,
 See  No.  LT~473/7,]

 2.59  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  Ihave  to  report  the
 following  message  received  from  the  Secretary
 of  Rajya  Sabha  ४०

 “In  accordance  with  provisions  of  sub.
 rale  (6)  of  rule  66  of  the  Rules  of  Procedure
 and  Conduct  of  Busines  in  the  Rajya  Sabha,
 lam  directed  w  return  herewith  the  appro-
 priation  (Railways)  No,  2  Bill,  1971,  which
 was  pated  by  the  Lok  Sabha  at  ite  sitting  held
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 on  the  450  June.  1971,  and  transmitted  to
 the  Rajya  Sabha  for  its  recommendations  and
 to  state  that  the  House  has  no  recommenda-
 tions  to  make  to  the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 38  hrs.

 ARREST  OF  MEMBERS

 MR.  SPEAKER:  I  have  to  inform  the
 House  that  I  have  received  the  following  wire-
 less  message,  dated  the  20th  June,  1971,  from
 A.C.  M  LL  Kanpur  :—

 “Shri  पे,  8,  Sharma  and  Shri  Maha-
 deepak  Singh  Shakya,  Members,  Lok  Sabha,
 were  arrested  at  I!.05  hours  on  the  20th
 June,  1971,  at  Kanpur  Central  Railway
 Station,  under  Sections  147/341,  Indian
 Penal  Code,  read  with  Section  120,  Railway
 Act,  and  lodged  in  District  Jail,  Kanpur.
 The  abovementioned  members  along  with
 several  others  belonging  to  Bhartiya  Jan
 Sangh  were  demonstrating  at  Railway  Station
 against  the  increase  in  railway  fares  and
 obstructed  the  movements  of  the  Lucknow.
 Jhansi  Mail!  by  standing  before  the  railway
 engine  of  the  train.  Offence  cognizable.
 They  were  offered  to  be  released  on  bail
 but  refused  to  furnish  bail.  Case  Crime
 No.  445  registered  at  Police  Station,  Govern-
 ment  Railway  Police,  Kanpur.”

 MR.  SPEAKER  We  will  take  up  the  next
 item  after  lunch.  I  may  tell  the  hon.  Members
 that  it  was  decided  by  the  Business  Advisory
 Committee  and  accepted  by  this  House  that
 there  will  be  no  lunch  hour  from  tomorrow
 onwards.  So,  You  can  have  either  a  heavy
 brunch  or  go  without  lunch  as  you  like.  This
 is  your  last  lunch  today.

 aft  yer  we  का बाय  (सुनेगा)  :  यह
 लंच  कब  तक  नहीं  होगा  ?

 MR.  SPEAKER:  As  long  as  you  do  not
 Teduce  your  weight,

 13,08  here.

 The  Lok  Sabha  adjourned for  Lunch  till
 "Fourteen  of  tha  Clock

 JYAISTHA  Si,  893  (SAKA)  Proclamation  ye:  State  of  40
 Gujarat  (Res.)

 The  Lok  Sabha  reassembled  after  lnnch  at  seven
 minutes  past  fourteen  of  the  clack

 (Mx.  Derury-Srxaxer  in  the  Chair]

 SHRI  JYOTIRMOY  8050  (Diamond
 Harbour):  Sir,  I  have  written  a  letter  about
 the  fraudulent  action  taken  by  the  Chairman
 of  IOC.  Before  the  Commission  they  produced a  fraudulent  file,  a  dummy  file.  It  is  a  very
 serious  matter.  Government  should  take  note
 of  this,  arrange  for  a  thorough  investigation and  see  that  sort  of  thing  isnot  repeated  in
 future.  It  has  come  up  very  prominently  ia
 the  press  this  morning.

 4.68  hrs.

 STATUTORY  RESOLUTION  RE:
 PROCLAMATION  ISSUED  UNDER

 ARTICLE  356  IN  RELATION
 TO  THE  STATE  OF

 GUJARAT

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 MOHSIN) :  Sir,  on  behalf  of  Shri  K.  fol
 Pant,  I  beg  to  move  :

 “That  this  House  approves  the  Procla-
 mation  issued  by  the  President  on  the
 I3th  May,  97i,  under  article  356  of the
 Constitution  in  relation  to  the  State  of
 Gujarat.”

 Copies  of  the  Governor’s  Report  relating
 to  the  issue  of  the  Proclamation  have  been  laid
 onthe  Table  of  the  House.  I  shall  briefly
 relate  the  circumstances  necessitating  recourse
 to  the  provisions  of  article  356.

 Tt  may  be  recalled  that  immediately  before
 a  motion  of  no  confidence  was  to  come  up  for
 consideration  in  the  Legislative  Assembly  on
 the  Sist  March  97]  the  Chief  Minister,  Shri
 Hitendra  Desai,  submitted  his  resignation.
 However,  subsequently  he  staked  his  claim  to

 be  invited  to  form  a  new  Ministry.  On  com-
 ing  to  the  conclusion  that  Shri  Hitendra  Desai
 enjoyed  the  support  of  the  majority  of  the
 members  of  the  Legisihtive  Assembly,  the
 GoVernor  invited  him  to  form  a  new  Ministry,
 which  Shri  Hitendra  Desai  did  on  the  7th  April
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 ag  number  of  members  belonging  to  the  ruling
 party  in  the  State,  resigned  from  the  party,
 the  Chief  Minister  advised  the  Governor  to
 dissolve  the  Legislative  Assembly.  I  may  point
 out  that  the  Legislative  Assembly  on  29th
 March  1971  had  passed a  vote  on  account  for
 expenditure  for  only  the  first  four  months  of
 the  financial  year  1971-72  and  the  budget  for
 the  remaining  part  were  to  be  passed  before
 the  3lst  July  1971.  The  Governor  explained
 to  the  Chief  Minister  that  if  the  Assembly  was
 dissolved  under  article  !74  (2)  (11  of  the  Cons-
 titution  then  it  would  not  be  possible  to  pass
 the  budget  by  3lst  July  and  the  administration
 come  to  a  standstill.  The  Chief  Minister
 appreciated  this  difficulty  and  told  the
 Governor  that  he  had  no  objection  to  the  issue
 of  the  proclamation  under  article  356  of  the
 Constitution,  He  did  not  preas  his  claim  to  func-
 tion  as  caretaker  government  after  the  disso-
 lution  of  the  Assembly,  The  Governor  was  also
 convinced  that  the  Leader  of  the  Opposition
 was  notin  a  position  to  form  a  stable  Ministry.
 He,  therefore,  recommended  that  the  President

 may  take  over  the  administration  of  the  State
 under  provision  of  Article  356.  In  accordance
 with  recommendation  the  Presidential  Procla-
 mation  was  issued.  On  I3th  May,  1971  the

 Legislative  Assembly  was  dissolved.  We  are
 keen  that  elections  should  take  place  in  the
 State  as  early  as  possible.  Members  are  aware
 that  the  Election  Commission  is  undertaking
 revision  of  electoral  rolls  in  a  number  of  States
 including  Gujarat.  The  revision  is  expected
 to  be  completed  in  October  this  year.  Elec-
 tions  will  be  held  on  the  basis  of  revised  rolls.
 In  accordance  with  clause  3  of  Article  356
 the  Proclamation  issued  in  relation  to  the  State
 of  Gujarat  will  cease  to  operate  on  l3th  July,
 397]  unless  meanwhile  it  has  been  approved
 by  the  Parliament.  As  I  have  stated,  Sir,  it
 may  be  possible  to  hold  fresh  election  in
 Gujarat  on  the  basis  of  the  revised  electoral
 rolls  only  after  October  this  year.  I  would,
 therefore,  request  the  House  to  grant  its
 approval  of  the  Proclamation  so  that  it  may
 continue  for  a  further  period  of  six  months.
 The  Proclamation  has  already  been  approved
 by  the  other  House.  I  may  be  permitted  to
 state,  Sir,  that  while  the  State  remains  under
 President's  rule  the  SAite’s  Administration  will
 give  the  fullest  consideration  to  the  wievs  of
 the  public  opinion.  We  propose  to  bring
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 shortly  before  the  House  a  Bill  secking  to  dele-
 gate  to  the  President  the  legislative  powers  of
 the  State  legistature,  The  Bill  will  as  usual  also
 provide  for  the  constitution  of  a  consultative
 committee  consisting  of  Members  of  Parlia-
 ment,

 Lastly,  Sir,  I  may  state  that  during  the
 President’s  rule  the  concern  of  the  Government
 will  not  be  confined  to  the  day-to-day  running
 of  the  Administration.  All  possible  ateps  will  be
 taken  to  speed  up  the  development  of  the
 State.

 MR.  DEPUTY  SPEAKER:  Resolution
 moved  ‘That  this  House  approves  the  Procla-
 mation  issued  by  the  President  on  the  I3th
 May,  1971,  under  article  356  of  the  Constitu-
 tion  in  relation  to  the  State  of  Gujarat.”

 SHRI  DASARATHIA  DEB  (Tripura  East)  :
 Mr.  Deputy  Speaker,  Sir,  the  imposition  of  the
 President's  Rule  in  Guyarat-—~I  should  say
 was  an  outcome  of  the  horse-trading  of  the

 Ruling  Congress  Party.

 The  first  phase  of  the  political  game  which
 has  been  started  and  shamelessly  pursued  by
 the  Ruling  Congress  to  topple  the  non-
 Congress  Ministry  that  existed  in  the  States
 has  been  completed  after  the  dissolution  of
 the  Punjab  Legislative  Assembly.  The  non
 Congress  Governments  of  Uttar  Pradesh,  Bihar,
 Myeore  and  Gujarat  have  been  toppled  one
 by  one  through  defections—and  latest  assault
 was  made  on  Punjab.

 Sir,  in  Uttar  Pradesh  and  Bihar,  the  ruling
 Congress  has  succeeded  not  only  in  toppling
 the  non-Congress  Ministry  but  also  in  install-
 ing  of  Congress  Government  with  the  help  of
 the  defectors.  Sir,  this  defectionary  tactics
 should  be  discouraged  all  over  the  country.

 Siz,  in  Tamil  Nadu,  Ruling  Coagress  had
 to  give  a  blank  cheque  to  D,M.K.  because  they
 needed  D.M.K’s  assistance  and  in  fact  they
 got  benefit  of  getting  a  sizeable  number  of
 MPs  from  Tamil  Nadu  with  their  help.  Be-
 sides,  the  Ruling  Congress  is  not  in  a  position
 in  Tamil  Nadu  to  create  defections  among  the
 D.M.K.  MLAs.  But  if  they  have  that  vitality
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 of  creating  defections  among  D.M.K.,  I  am

 sure,  Di\M.K,  would  also  not  have  been

 spared.

 The  toppling  of  Kerala  Government  docs
 not  arise  at  present,  as  everyone  knows  that.

 Achut  Menon  Ministry  in  Kerala  is  yet  serving
 the  cause  of  ruling  Congress,  and  in  fact  with

 the  support  and  patronisation  of  Indira  Con-

 gress,  Achut  Menon  Ministry  came  into  exist-

 ence  aod  is  still  surviving.

 Sir,  every  one  of  us  knows  that  the  Central

 Parliamentary  Board  of  the  Ruling  Congress
 has  taken  a  decision  of  toppling  non-Congress
 Ministries  in  the  States  and  has  directed  to

 their  counter-parts  in  the  States  to  act

 accordingly.  If  I  may  say  more  crudely,  they
 have  directed  the  Congress  leaders  to  kil!  the

 democratically  elected  non-Congress  govern-
 ments  in  the  States.  If  it  was  done  by  some
 other  parties,  the  ruling  Congress  would  have
 come  forward  with  the  Preventive  Detention
 Act  and  other  things,  but  since  these  people
 themselves  are  doing  it,  they  are  supporting
 this  dirty  game.

 Immediately  after  the  conspiracy  of  creat-

 ing  defections,  which  had  been  hatched  in

 the  Central  Parliamentary  Board  of  the  Con-

 gress  itself,  it  started  working  in  full  swing
 hike  magic,  particularly  in  State  where  nan-

 Congress  ministries  existed,

 The  ruling  Congress  was  found  very  much

 jubilant  as  long  as  the  action  of  the  Governors

 paved  the  way  for  Indira  Congress  to  come  to

 power  by  horsetrading  in  the  States.  But  in
 the  Punjab  case  we  found  that  they  were  some-
 how  or  the  other  unhappy  because  it  did  not
 serve  their  cause.

 You  remember,  Sir,  we  always  discouraged
 President’s  rule  and  not  only  discouraged  but
 hated  this  defection  business.  Shri  Jyoti  Basu
 was  not  given  a  chance  to  form  a  ministry  in
 1968,  Shri  Dharma  Vira  acted  at  the  instance
 of  the  Chief  Minister.  Shri  Jyoti  Basu  was
 not  given  the  chance  to  form  the  ministry  and
 to  be  examined  about  his  majority  by  the

 Assembly  itself,  But  this  action  of  the  Governor
 was  applauded  by  the  ruling  Gongress  Party
 at  that  time,  The  action  of  Shri  Dharma
 Vira  at  that  time  was  against  the  letter  and
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 spirit  of  the  Constitution  of  India,  but  it  was
 supported  by  the  Congress  because  it  had
 served  their  cause.

 Coming  to  the  State  of  Orissa,  the  same  thing
 had  happened.  The  Orissa  Assembly  was
 dissolved  by  the  Governor  on  the  advice  of  the
 Chief  Minister  just  on  the  eve  of  the  mid-term
 poll  and  the  Opposition  was  not  thus  given  a
 chance  to  form  a  ministry,  even  to  have  a  fair
 trial  to  form  the  government  there.  At  that
 time  also  the  criticism  was  that  the  Governor
 should  not  have  dissolved  the  Assembly  in
 accordance  with  the  wishes  of  the  Chief  Minis
 ter  but  should  have  examined  if  the  was  any
 possibility  of  forming  the  government  by  an-
 other  party  or  group  of  partics.  But  at  that  time
 the  Congress  fought  against  those  critics  and
 gave  a  clear  certificate  saying  that  the  Gover-
 nor  of  Orissa  did  the  right  thing  by  dissolving
 the  Orissa  Assembly  and  as  such  he  upheld  the
 provisions  of  the  Constitution.  The  support  of
 the  ruling  Congress  to  those  acts  of  the  Gover-
 nor  was  subjective  because  they  helped  the
 Congreas  to  regain  their  potition.

 But  in  the  case  of  Punjab  they  have  not
 accepted  the  action  of  the  Governor  with  an

 open  mind  because  he  did  not  oblige  the
 Indira  Congress  by  allowing  it  to  form  the
 government  with  the  help  of  the  17  Akali
 ‘lefectors  in  Punjab.  It  was  in  everybody’s
 knowledge  that  the  Indira  Congress  had  desi-
 gned  to  give  birth  to  the  Gurnam  Singh  Minis«
 try,  that  is,  the  defectors’  ministry,  in  Punjab.
 If  Shri  Pavate  had  not  tnrned  the  wheel,  a
 defectors’  government  might  have  come  into
 existence  in  Punjab  and  the  horsetrading  of  the
 tuling  Congress  might  have  reached  its  full
 moon.  But  that  conspiracy  was  foiled.  Who
 knows  if  the  Rs.  60  lakhs  of  the  State  Bank,
 would  have  had  any  part  to  play  inthe  defec.
 tion  of  MLAs  ;  it  is  for  them  to  answer.

 The  Congress  leaders  always  make  a  false
 gesture  that  they  are  advocates  of  democracy,
 but  the  nation  has  been  witnessing  that  they
 show  respect  to  the  provision  of  the  Constitu-
 tion  as  long  at  such  provisions  of  the  Constitu-
 tion  serve  their  end  and  they  never  hesitate  to
 violate  them  ifthey  sce  that  they  no  longer
 serve  their  cause.

 Here  I  should  refer  to  very  noble  words.
 Inherent  character  of  capitalism  is  very  very
 selfish,
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 {Shri  Dasaratha  Deb.)

 “Capitalism  permits  democracy  to  deve-
 lop  as  long  as  it  serves  to  ite  end  but  capi-
 talism  frustrates  it  when  it  finds  that  it
 no  longer  serves  its  end.  Then,  capitalism
 openly  takes  the  course  of  violence  and
 barbarism.”

 ‘These  are  the  words  uttered  by  no  less  a  person
 than  Pandit  Nehru  himself.

 Our  country  under  the  Congress  rule  is  not
 advancing  towards  right  direction.  Direction
 is  towards  more  auffering  for  the  common  man.
 The  Congress  party  wants  to  concentrate  all
 power  in  their  hands  and  that  is  why  they
 want  a  clear  Congress  rule  in  every  State,
 That  is  why  they  are  very  much  keen  to  impose
 President’s  Rule  just  to  pave  the  way  for  their
 coming  to  power.

 We  must  discourage  ajl  these  things.  If  the
 Congress  party,  after  the  General  Elections,
 had  not  indulged  in  creating  defections  among-
 st  MLAs,  then  the  series  of  President's  Rule
 would  not  have  come.  That  is  why  we  should
 be  very  careful  about  all  these  things  in  our
 country.  Our  countrymen  must  know  how  in
 the  name  of  democracy,  the  ruling  Congress
 is  creating  a  very  unhealthy  atmosphere  in  the
 country  and  how  in  the  name  of  democracy,
 by  imposing  President's  rule,  one  after  another,
 by  creating  defections  of  MLAs  and  other
 people,  they  are  gradually  advancing  towards
 a  fascist  type  of  rule  in  the  country,

 That  is  why  I  oppose  this.

 डा०  लक्ष्मी  नारायण  पांडे  (मंदसौर):
 मंत्री  महोदय  ने  राष्ट्रपति  जी  की  उस  घोषण!
 को  सदन  के  समक्ष  स्वीकृति  के  लिए  रखा  है
 जिसके  द्वारा  गुजरात  राज्य  में  राष्ट्रपति  के
 कलेयों  का  पालन  करने  का  अधिकार
 राज्यपाल  को  दिया  गया  है  और  वहां  पर

 राष्ट्रपति  जी  का  शासन  लागू  कर  दिया
 गया  है  1

 जैसा  कि  अभी  माननीय  सदस्य  ते  कह  कि

 जहां  जहां  विरोध]  दलों  के  हाथों  में  सरकारों
 की  बागड़ोर  थी  वा  जहां  जहां  संयुक्त  सरकारें
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 थीं  वहां  वहां  पर  सरकार  में  बैठे  हुए,  शासन  में
 बैठे  हुए  लोगों  की  सदैव  यही  कोशिश  रही  और
 इसके  लिए  के  कार्य  भी  करते  रहे  कि  उनसे
 सरकारों  को  गिराया  जाएं  और  उनके  स्थान
 पर  अपनी  सरकारें  बनाई  जायें।  इसका
 परिणाम  हमारे  सामने  है।  अभी  अभी  हमले
 बिहार  की  सरकार  को  गिरते  हुए  देखा  है।
 उत्तर  प्रदेश  की  सरकार  भी  कुछ  दिन  पहले
 इसी  प्रकार  से  गिरी  थी।  मैसूर  में  भी  यही
 हुआ  ।  गुजरात  भी  इसका  अपवाद  नहीं  रह
 सका  1  भ्रुजरात  में  जो  कुछ  हुआ  है  हम  सबके
 सामने  है।  राज्यपाल  ने  अपनी  रिपोर्ट  में  अलग
 अलग  समय  के  दृष्टान्त  दिये  हैं  और  यह
 बतलाने  का  प्रयत्न  किया  है  कि  किस  समय
 किस  पार्टी  की,  किस  दल  की  स्थिति  किस
 प्रकार  की  रही  ।  यह  सब  बतलाने  के  बाद
 उन्होंने  कहा  है  कि  मै  इस  निष्कर्ष  पर  पहुंचा
 हैँ  कि  वहा  स्थायी  सरकार  नहीं  बन  सकती
 है  उन्होंने  यह  भी  कहा  है  कि  उनको  भरोसा
 हो  गया  है  था  उसको  विश्वास  हो  गया  है  कि
 मए  निर्वाचन  भी  अक्टूबर  या  नवम्बर  से  पहले
 सम्भव  नही  है  ।  अतः  राष्ट्रपति  शासन  आवश्यक
 है  यहां  पर  एक  बार  किसी  एक  व्यक्ति  या
 अनेक  व्यक्तियों  न ेदत  बदल  किया  हो  ऐसी
 बात  नहीं  है।  अनेक  बार  गुजरात  में  दल  बदल

 हुए  है।  दबाव  और  प्रलोभन  देकर  भी  दल
 बदल  करवाए  गए  हैं।  जो  शासकोय  वल  मे
 बैठे  हुए  लोग  हैं  या  जो  रूलिंग  पार्टी  में  बैठे  हुए
 लोग  है  उनका  प्रयास  यही  रहा  है  कि  उनके
 हाथ  में  सत्त  आ  जाए  और  इस  वास्ते  उन्होंने
 दल  बदल  को  प्रोत्साहन  दिया  है।  मैसूर  और
 गुजरात  में  भी  यही  हुआ  है।  शासन  सूत्र  अपने
 हाथ  में  लेने  के  लिए  गुजरात  में  श्री  चिमन  भाई
 पटेल  और  श्री  हितेन्द्र  देसाई  के  बीच  संघर्ष
 चला  और  संघर्ष  के  परिणाम  स्वरूप  जो  स्थिति
 बनी  वह  हमारे  सामने  आई  |

 उपाध्यक्ष  महोदय,  आप  को  याद  होगा  कि
 1968  में  एक  समिति  का  गठन  हुआ  था  और
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 उसको  यह  काम  सौंपा  गया  था  कि  डिफैक्शंज

 को  किस  प्रकार  से  रोका  जाएं,  इनके  उपाय

 बहु  सुझाये  ।  उस  समिति  की  रिपोर्ट  l969  के

 आरम्भ  में  प्राप्त  हो  गई  थी  ।  लेकिन  दो  वर्ष

 बीत  जाने  के  बाद  भी  किसी  प्रकार  की  कोई

 कार्रवाई  सरकार  द्वारा  उस  रिपोर्ट  पर  नहीं  की

 गई  है।  जब  तक  दल  बदल  को  रोकने  के

 निहित  उपाय  नहीं  किये  जाते,  तब  तक

 सरकार  में  बैठे  हुए  लोग  दल  बदल  को  प्रोत्साहन

 देते  रहेंगे  शासन  सूत्र  जिन्होंने  संभाल  रखा  है,

 वे  इसको  प्रोत्साहन  देते  हैं,  जो  शासन  कर्ता  हैं,

 &  इसको  बढ़ावा  देते  हैं,  मै ंसमझता  कि  तब

 तक  दल  बदल  चलता  रहेगा  ही  और  अगर  यह

 चलता  रहा  तो  कोई  भी  सरकार  स्थायित्व

 प्राप्त  करने  में  असमर्थ  होगी  ।  सरकारी  साधनों

 सरकारी  पैसे  और  शासकीय  मशीनरी  का

 इस्तेमाल  दल  बदल  करवाने  में  किया  जाता

 है  1  शासकीय  दल  में  बैठे  हुए  लोग  बार  बार

 इसका  प्रयत्न  करते  हैं  कि  किसी  न  किसी  प्रकार

 पे  विरोधी  दलों  को  सरकारें  छूटें।  जहां  तक

 गुजरात  का  सम्बन्ध  है  हितेन्द्र  देसाई  की

 सरकार  टूटने  का  पहले  जब  प्रसंग  आया  तो

 स्वतत्र दन  के  कुछ  लोगों  ने  जनसंघ  ने  तथा

 कुछ  इंडिपेंडेंट्स  ने
 उसको  अपना  समर्थन  दिया

 और  सरकार  फिर  से  वहा  बन  गई  या  बच

 गई  1  लेकिन  फिर  उसको  तोड़ने  वा  प्रयत्न

 किया  गया  और  यह  प्रयत्न  लगातार  होता  रहा

 है।  एक  असन्तोष  पूर्ण  वातावरण  यहां  बनाने

 की  कोशिश  की  जाती  रही  है  ताकि  यह  सिद्ध

 किया  जा  सके  कि  वहां  पर  स्थायी  सरकार

 सम्भव  नहीं  है  या  बन  नहीं  पाई  है।  इस

 प्रकार  का  वातावरण  उत्पन्न  करके  सारो

 परिस्थिति  को  खराब  करने  की  कोशिश  की

 गई  है

 मैं  कह  चुका हूं  कि जब  तक  शासकीय  दल

 के  लोग  निश्चय  नहीं  कर  सेते  हैं  कि  हम
 दल

 बदल  को  बढ़ाया  महीं  देंगे  तब  तक  सरकारें

 टूटेगी  और  बनेंगी  |  जहाँ  जहां भी  विरोधी  दल

 के  हाथों  में  शासन  की  मभागडोर  है,  वहां  वहां
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 सरकारें  टूटेगी  और  स्थायी  सरकारों  का  गीत

 सम्भव  महीं  होगा  ।  राज्यपाल  बे  राष्ट्रपति  का

 शासन  गुजरात  में  लागू  करने  के  वास्ते  जो  भी

 कारण  दिये  हैं,  उन  कारणों  के  विस्तार  में  में

 जाना  नहीं  चाहता  हूं  -  थे  सब  कारण  सदन  के

 सामने  हैं  |  लेकिन  उन्होंने  जो  विचार  प्रकट

 किए  हैं,  थोड़ा  सा  मैं  उसको  उद्धत  करना

 चाहता  हूं

 “On  7th  March,  1971,  on  the  advice  of
 the  Chief  Minister,  the  Ministry  was  expand-
 ed  substantially,  apparently  in  an  attempt
 to  make  it  stable  and  check  further  defeo-
 tions.”

 आगे  चलकर  उन्होंने  कहा  है:---

 “Shri  Desai  still  claimed  the  support
 of 82  Members  in  all,  which  include  69  of
 Congress  (0),  10  Swatantra,  |  Jan  Sangh  and
 2  Independents.  Congress  (R)  has  66
 membera  of  its  own  and  has  declared  sup-
 port  of  7  Independents,  thus  bringing  its
 total  to  73."

 केवल  उनको  73  लोगों  का  समर्थन  प्राप्त

 है  जबकि  दूसरी  तरफ  श्री  हितेन्द्र  देसाई  को

 82  लोगों  का  समर्थन  प्राप्त  था।  उस  सरकार

 के  स्थायित्व  को  किसी  प्रकार  से  खतरे  में  डाला

 जाए,  इसके  प्रयत्न  शुरू  किये  गये।  फिर  से

 डिफीक्शंज  कराने  के  प्रयत्न  आरम्भ  किए  गए।
 जिस  दिन  नो-कॉन्फिडेंस  मोशन  सदन  के  सामने

 आने  वाला  था  उस  अवसर  पर  प्रयत्न  और

 भी  जोर  से  शुरू  किये  गये  ताकि  वह  प्रस्ताव

 पारित  हो  जाए।  शासकीय  दल  की  ओर  से

 यहां  भी  उसी  प्रकार  के  कदम  उठाये  गये  जिस

 प्रकार  के  मैसूर  में  उठाए  गए  थे,  वही  रवैया

 अपनाया  गया  जैसा  वहां  अपनाया  गया।

 बिहार  में  भी  यही  हुआ  और  उत्तर  प्रदेश  में

 भी  यही  हुआ  |  शासकीय  दल  के  कुछ  लोगों

 द्वारा  इस्तीफे  दिलवाने  की  का रंगाई  की  गई  1

 दल  बदल  करवाया  गया  इस  तरह  से  एक  के

 बाद,  दूसरी  सरकार  को  गिराया  गया  ।  गुजरात

 में  भी  यही  हुआ  तो  आश्चर्य  की  बात  नहीं  हैं
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 [aft  लक्ष्मी  नारायण  पांडे]
 क्योंकि  जब  तक  इस  तरह  की  कार्रवाइयां  SHRI  K.  5.  CHAVDA  (Patan):  Mr.

 चलती  रहेंगी  इस  तरह  के  उदाहरण  निरंतर

 हमारे  सामने  आते  रहेंगे।  एक  जो  सबसे  बढ़ा
 उपाय  हो  सकता  है,  उपक्रम  हो  सकता  है  वह

 यह  हो  सकता  है  कि  दल  बदल  की  प्रवृत्तियों
 को  कानूनन  रोका  जाए  और  सरकार  के  पास

 जो  रिपोर्ट  पड़ी  है,  उस  पर  विचार  करके

 कार्रवाई  की  जाए  ।  मेरी  जानकारी  में  आया  है
 कि  कुछ  समय  पूर्व  उस  रिपोर्ट  १र  विचार  करने  के

 लिए  कुछ  विरोधी  दलों  के  लोगों  को  बुलाया  भी

 गया  था  और  कहा  गया  था  कि  कोई  सर्वसम्मत

 हल  खोजने  का  प्रयत्न  होना  चाहिये।  लेकिन

 बाद  में  कहा  गया  कि  कोई  सर्व  सम्मत  हल

 नहीं  निकल  सका  है,  कोई  ऐसा  हल  नहीं
 निकल  सका  है  जिस  पर  सब  सहमत  हो  जाए  t

 मैं  नहीं  समझता  हूं  कि  विरोधी  दल  के  लोग

 डिटेक्शन  को,  दल  बदल  को  अच्छा  समझते  है  ।

 विरोधी  दल  वालों  को  विश्वास  में  लेकर

 शासकीय  दल  को  किसी  निश्चय  पर  पहुंचना

 चाहिये  a  अगर  ऐसा  किया  गया  तो  हमारे  देश

 के  प्रजातंत्र  और  प्रजातंत्रीय  परम्पराओं  के  लिए

 यह  एक  अच्छी  बात  होंगी  और  स्थायी  सरकारों

 का  निर्माण  हो  सकेगा।  यह  प्रजातंत्र  के  भविष्य

 के  लिए  अच्छी  बात  होगी।  एक  सशक्त

 विरोधी  दल  हमारे  सामने  आ  सके,  इसकी  भी

 बढ़ी  आवश्यकता  है।  मैं  प्रार्थना  करना  हूं  कि

 मंत्री  महोदय  जब  उत्तर  दें  तो  डिफेक्शंज  रोकने

 के  लिए  कौन  सी  कार्रवाई  बहू  करने  जा  रहे  हैं,

 इस  पर  भी  प्रकाश  डालें  ;  डिफैकशंज  को  अगर

 बढ़ावा  दिया  गया  और  इस  वास्ते  दिया  गया  कि

 लोग  आप  के  साथ  रहें  तो  यह  देश  के  लिए
 खतरनाक  होगा  ।  आज  तक  पदों  का,  पैसे  का,

 सत्ता  का लाभ  उठा  कर  दले  बदल  करवाया

 गया  है,  मन  माने  तौर  पर  कराया  गया  है।

 गुजरात  तथा  अन्य  प्रदेश  में  जो  हुआ  है  वह
 प्रजातंत्र  की  दृष्टि  से  उचित  नहीं  है।  अगर  दल

 बदल  को  रोका  नहीं  गया  तो  यह  होता  ही

 रहेगा  और  प्रजातंत्र  के  अस्तित्व  को  इससे  खत्तरा

 पैदा  हुए  बगैर  नहीं  रहेगा  ।

 Deputy  Speaker,  Sir,  before  the  split  of  the
 United  Congress  in  1969,  the  Prime  Minister
 used  to  praise  the  Government  of  Gujarat  as
 one  of  the  best,  the  most  progressive,  and
 stable  Governments.  Really,  it  was  praised  by
 all  people  as  such,  because,  it  has  done  well  so
 far  as  progressive  measures  are  concerned.  It
 has  done  well  for  land  reforms,  for  prohibition,
 for  dairy  development,  for  cooperatives  and
 30  on,

 Sir,  who  is  responsible  for  the  fall  of  such  a
 good  Government  and  for  the  imposition  of
 President's  rule  in  the  State  of  Gujarat  ?

 Ie  is  the  New  Congress  and  nobody  else
 who  is  responsible  for  the  fall  of  this  stable
 Government  of  Gujarat.

 After  this  split,  the  New  Congress  wanted  to
 have  its  rule  over  all  the  States  and  started
 toppling  the  Governments  opposed  to  it  by
 offering  various  types  of  inducements  to  the
 MLAs  for  defection,  One  of  the  inducements
 offered  by  the  Ruling  Congress  was  that  of
 money.  It  is  not  only  I,  who  say  this.  It  was
 said  by  Shii  Manubhai  Shah,  our  former
 Muniater,  Government  of  India,  now  a  Member
 of  Rajya  Sabha,  who  has  written  an  editorial
 in  the  Political  and  Econormc  Review  of
 April  I3,  1970,  I  would  like  to  quote  a  para
 of  that  editorial  written  by  him.  He  wrote  :

 “Enticing  by  offer  of  moncy  is  a  con-
 mon  phenomenon.  This  has  now  been  per-
 fected  into  an  art  and  the  price  is  rising
 daily.  As  stated  on  the  floor  of  the  Gujarat
 Legislative  Assembly  and  reported  elsewhere,
 firse  a  sum  of  Rs.  10,000  is  paid  to  the  prow
 pective  defector.  Another  instalment  of
 Rs.  20,000  is  paid  when  the  defector  gives
 vent  to  his  new-found  love  publicly.  Then,
 the  balance  of  Rs.  50,000  or  more  is  deposi-
 ted  in  a  joint  locker  of  the  defector  and  the
 enticer.  This  isto  be  paid  to  bim  in  three
 instalments  over  a  period  of  6  months.”’

 That  is  the  reason  why  the  strength  of  the
 ruling  Congress  which  was  only  7,—which  had
 only  7  MLAs.  in  970,—had  gone  to  67  at  the
 time  of  the  dimolution  of  the  Gujarat  Legisia-
 tive  Assembly.

 I  would  like  to  quote  him  further.
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 “What  a  fall  of  standards  in  public  life
 we  are  witnessing  today  en

 asks  Shri  Manubhai  Shah,  and  then  he  says  ¢

 “This  ia  due  to  the  Prime  Minister's
 grand  dream  of  ‘Operation  Topple’  to  cap-
 ture  power  by  hook  or  by  crook.  etc.  etc.”

 SHRI  SHYAMNANDAN  MISHRA  (Begu-
 garai)  :  Now,  the  Prime  Minister  has  recruited
 lis  services.

 SHRI  K.  S.  CHAVDA:  A  Gujarati  jour-
 nalist  had  written  in  his  column  on  May
 19,  97!  -  follows.  I  shall  frat  read  out  the
 quotation  in  Gujarati  and  then  I  shall  translate
 it  in  English.  The  Gujarati  quotation  is  as
 follows  :

 (Quoted  in  Gujarati)

 The  English  translation  is  as  follows  :

 “The  writer  of  this  column  held  the
 view  till  today  that  the  Congress  (R)
 gives  money  to  members  for  defection  is
 only  a  propaganda  of  the  Congress  (O).
 Now,  it  is  quite  clear  that  the  Gongress  (R)
 had  given  money  in  the  past  and  money  and
 other  inducements  for  power  this  time  also
 for  the  defection  of  members.”

 SHRI  PILOO  MODY  (Godhra):  From
 which  paper  is  this  ?

 SHRI
 Samachar,

 K  8.  CHAVDA:  From  Gujarat

 I  would  like  to  submit  at  this  juncture  that
 Government  should  bring  forward  a  Bill  to
 stop  defections  as  carly  as  possible,  that  is,
 political  defections  as  carly  as  possible.  There
 should  be  a  provision  that  a  Member,  whether
 he  belongs  to  the  legislature  or  Parliament,
 Ctases  to  be  8  Member  on  the  date  on  which
 he  defects  from  the  party  to  which  he  belongs.
 A  Bill  to  that  effect  should  be  brought  before
 the  House  as  early  as  potible.

 PROF.  MADHU  DANDAVATE  (Rajapur):
 Why  should  we  mat  act  according  to  that

 ‘before  the  Bi  comes?  Acharya  Narendra
 Deo  had  done  é&,

 SHRI  K.8,  CHAVDA:  Regarding  secon-
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 dary  education,  the  Gujarat  Government  had
 made  secondary  education  free  for  all.  But  the
 Governor  had  modified  that  order,  which  he
 should  not  have  done.  Primary  education  is
 free  in  Gujarat  from  the  first  to  the  seventh
 standard.  Secondary  education  is  free  for  girls
 there,  and  it  isfree  for  students  belonging  to
 the  Scheduled  Castes  and  Scheduled  Tribes  and
 other  weaker  sections  also,  the  annual  income
 of  whose  parents  or  guardians  from  all  sources
 does  not  exceed  Rs,  $600.  Oly  very  few
 students  now  get  the  benefit  of  the  order  modi-
 fied  by  the  Governor,  From  this  academic
 year,  three  classes  of  students  get  the  benefit  :
 first,  students  whose  parents’  or  guardians’
 annual  income  from  all  sources  does  not  exceed
 Rs.  3,600  ;  second,  students  whose  parents  or
 guardians  are  agriculturists,  that  is,  agricultu-
 Trista,  and  those  engaged  in  other  allied  pursuits,
 holding  land  equal  to  half  the  ceiling.  There-
 fore,  only  very  few  students  get  that  benefit.
 Moreover,  the  students  who  are  eligible  for  this
 benefit  have  to  produce  income  certificates  and
 they  experience  much  difficulty  in  obtaining
 these.  Also,  they  do  not  like  the  slab  system.
 Therefore,  they  desire  that  secondary  education
 should  be  made  free  for  all  like  primary
 education.

 I  would  like  to  know  from  this  Government
 how  it  was  that  of  the  three  measures  taken  by
 the  State  Government  there,  the  Governor
 could  hold  two  as  valid  and  one  as  invalid.
 One  measure  was  regarding  the  abolition  of
 the  irrigation  cess,  the  second  was  allotment  of
 agricultural  land  to  backward  classes,  both  held
 valid,  and  the  third  was  this  one,  free  secon-
 dary  education  held  invalid.  The  other  day  on
 the  floor  of  the  House,  the  Minister  concerned
 replied  that  the  Chief  Minister  merely  made
 a  press  statement.  It  is  not  so.  The  order  was
 signed  by  the  Secretary,  Education  Dept.,  the
 Education  Minister,  the  Finance  Minister  and
 the  Chief  Minister,  so  to  aay  that  it  was  merely
 &  press  statement  is  not  in  accord  with  facts.

 SHRI  MOHSIN:  He  meant  to  say  it  was
 not  a  Cabinet  decision.

 SHRI  K.  8,
 CHAVDA

 :  Then  the  aboli-
 tion  of  the  cess  was  not  a  Cabinet  decision.
 Dots  hé  mean  to  tay  that  ?  What  is  the  logic
 of  it?  I  fail  to  understand  iz.
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 SHRI  PILOO  MODY :  Politics  is  the  logic
 of  it.

 SHRI  K.  S.  CHAVDA:  Yes.  My  time  is

 up  and  I  should  wind  up.

 After  the  imposition  of  President's  rule,
 some  officers  who  have  discharged  their  duties
 conscientiously  have  not  been  found  suitable
 to  the  new  Congress  and  are  transferred  from
 ome  place  to  another.  People  say  that  the
 Governor  acts  on  the  advice  of  the  new  Con
 gress.  I  only  say  he  should  not  take  »  partisan
 attitude  in  the  matter  of  administration.
 Caesar's  wife  should  be  above  suspicion.

 SHRI  RASIKLAL  PARIKH  (Surendra-
 nagar):  I  welcome  the  Proclamation  imposing
 President’s  rule  in  Gujarat.  I  think  it  came  as
 a  good  relief  from  the  confusing,  degrading,
 demoralising  situation  that  was  created  by  the
 Gongress  (O)  Ministry  there.  My  bon.  friend
 Shri  Chavda  complained  about  payment  of
 money  in  order  to  get  defections  from  his  party.
 Let  Mr,  Chavda  put  his  hand  on  his  heart  and
 say  who  started  these  defections  in  Gujarat.

 SHRI  K.S.  CHAVDA:  The  ruling  Con-
 gress  started  itin  Gujarat.

 SHRI  RASIKLAL  PARIKH:  The
 honour  of  starting  defections  in  Gujarat  goes
 to  the  Congress  (QO).

 SHRI  K.  S.  CHAVDA  :  It  is  not  a  fact.

 SHRI  RASIKLAL  PARIKH  :  I  can  prove
 it,

 The  Congress  (0)  had  lost  the  support  of  the
 people,  and  the  Proclamation  only  ended  a
 very  anomalous  and  unhappy  position,  and
 therefore,  I  welcome  it.

 १4.46  hea.

 [Sear  K.  ह  Trwary  in  the  Chair]

 There  is  something  strange  about  the  last
 doings  of  the  Ministry.  They  were  the  doings
 of  one  or  two  Ministers,  and  they  were of  the
 nature  of  dissipation  of  the  State’s  resources.
 They  coula  not  take  a  Cabinet  decision  on
 certain  items  and  inglude  them  in  the  Budget,
 nod  ry  the  Chief  Minister,  with  the

 help
 of  gwo

 other  Ministers,  made  announcements  about
 them.  The  Governor  has  removed  what  he
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 held  to  be  of  the  nature  of  dissipation  of  the
 State's  resources  and  perraitted  what  he  thoue
 ght  could  be  permitted.  There  is  no  question
 of  anybody  advising  the  Governur  to  do  this
 or  not  to  do  this.

 Let  it  be  clearly  understood  that  the  free
 education  which  was  announced  involved  an
 expenditure  of  Rs.  4  crores,  and  it  was  not
 included  in  the  Budget.  It  was  not  a  Cabinet
 decision.  (Interruptions)

 Unfortunately,  Mr.  Mody  does  not  realise
 where  light-heartedness  ends  and  seriousness
 begins.  There  are  tome  unpalatable  truths
 which  he  also  has  to  hear.

 So,  what  the  Government  could  not  decide
 inits  wisdom  in  the  ordinary  course  of  busi-
 ness,  they  tried  to  do  after  advising  the  diseo-
 lution  of  the  House.  So,  the  Governor  had
 no  other  choice  but  to  examine  them  on  merits
 and  decide  whether  certain  things  could  be

 permitted  or  not.  The  Congress  (O}  in  order
 to  hold  on  to  power  had  recourse  to  these  steps
 and  the  Governor  had  to  set  them  aside.

 There  was  confusion,  and  there  were  not

 merely  defections  from  Congress  (Q)  but  from

 Congress  (R)  also  which  had  been  manocuvred
 by  Congress  (O).  There  was  an  error  commit~
 ted  by  both  sides.  I  personally  do  not  think
 that  any  law  will  help  us  out  of  this.  We  will
 have  to  follow  the  normal  democratic  process.
 Any  law  is  likely  to  distort  the  democratic
 process,  Therefore,  let  us  adopt  a  code  of
 conduct  whereby  defections  wil]  be  discoura-
 ged.

 I  would  ask  Mr.  Chavda  whether  be  has
 ever  been  a  party  ९०  defections  or  not.

 SHRI  K.S.  CHAVDA:  No.

 SHRI  RASIKLAL  PARIKH  :  Then  I  will
 certainly  congratulate  him.  I  know  that  there
 are  very  important  Congress  (O)  Members
 who  have  been  a  party  to  this  at  one  time  or
 the  other.  The  Ministry  adopted  two  methods
 in  order  to  continue  in  power,  to  bring  about
 defections,  to  bring  about  adherents  to  the  party,
 and  threat  of  crimina)  action  against  their
 own  Party  members.  One  was  to  throw  the
 crumbs  of  office  ;  they  expanded  the  Ministry
 and  to  the  extent  they  could  faclude  people  in
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 the  Ministry  they  did  it.  When  it  looked  that
 it  was  going  to  be  absurd,  absurdity  per  se,
 they  tried  another  method.  I  do  not  think  in
 India  any  other  Government  has  adopted  that
 method,  They  created  a  device  of  Panels  and
 the  chairmen  and  the  members  were  given  all
 the  amenities  and  also  other  perquisites  which
 the  Ministers  were  entitled  to,  except  salary.
 I  am  not  talking  of  the  corporations  or  boards
 or  comamissions.  So  these  people  were  given  a
 house,  car,  T..  A.,  D.  A.  every  thing;  these
 were  given  to  the  Chairman  and  panel  mem-
 bers.  That  way  they  got  cight  or  nine
 adherents  to  the  party.  These  were  the  two
 devices  they  adopted  and  if  these  have  failed
 they  have  to  thank  themselves

 The  other  device  was,  they  thought  of  some
 criminal  cases  against  their  own  members  and
 kept  some  papers  ready  and  ahowed  those
 papers  to  those  members  and  told  them  that  if
 they  defected  criminal  action  would  be  taken
 against  them.  That  way  also  they  tried  to  stop
 people  from  going  to  the  other  side.  But  let
 me  make  it  clear  that  more  than  all  thete
 forces,  there  was  the  clash  on  ideological  stand.
 Some  people  hke  Shri  Chiman  Patel  and
 others  changed  their  side  because  they  were
 convinced  that  Cong  (O)  did  not  represent  a

 progressive  attitude  of  mind  and  that  it
 represented  a  stand-atill  in  this  country...
 (Interruption).  Shri  Piloo  Mody  should  be
 patient  to  know  the  truth  about  the  Cong  (O).
 I  was  saying  that  they  took  action  against  some
 pertons  on  the  basis  of  made  up  cases.  The
 situation  was  so  uncertain  that  when  the
 Proclamation  came  the  whole  of  Gujarat
 heaved  a  sigh  of  relief  and  actually  I  should
 describe  it  as  a  good  gift  to  the  people of
 Gujarat.

 T  must  say  that  the  Governor  has  not  been
 taking  the  advice  only  of  any  Cong  (R)
 Members.

 SHRI  PILOO  MODY:  Question.

 SHRI  RASIKLAL  PARIKH  :  You  may
 ask  a  question  about  the  Gong  (0)  people  also.
 The  Governor  convened  in  the  Raj  Bhavan  a
 Meeting  of  all  M.Ps,  the  Cong  (0),  Cong  (R)
 and  tome  independent  members,  The  pro-

 ain
 of  Gujarat  were  discussed  freely  and  no

 #  opinion  was  given  greater  weight  because
 he  belonged  to  Gong  (R)  or  Gong  (0).  If  my
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 hon.  friend  Chavda  is  sorry  about  the  present
 fituation,  I  am  equally  sorry.  The  whole
 public  life  of  Gujarat  requires  to  be  rebuilt  and
 it  is  good  that  the  President’s  rule  haz  come  ;
 it  will  give  us  some  time  to  think  about  our
 bebaviour  in  recent  months  and  to  find  out
 solutions  and  also  to  rebuild  our  public  life  ao
 as  to  serve  the  best  interest  of  the  people.  It  is
 not  80  at  present.

 I  should  like  to  congratulate  the  Governor
 for  some  steps  he  has  taken  to  gear up  the
 administration.  He  has  certainly  withdrawn
 the  steps  of  the  Hitendra  Desai  Government
 where  they  were  worth  withdrawing;  he  has
 also  confirmed  the  steps  which  were  worth
 confirming.  The  Central  Government  also  has
 to  take  some  steps.  The  Governor  is  busy  with
 the  basic  problems  of  Gujarat.  I  want  to  make
 @  request  to  the  Government  here  about  two
 important  problems,  viz.,  the  gas  and  the  fuel
 oil  prices  and  Narmada  Waters,

 The  question  of  fuel  oil  price  and  the  gas
 price  is  of  vital  importance  to  the  industrial
 life  of  Gujarat,  and  it  requires  a  certain
 handling  at  ‘the  highest  level.  Fortunately,
 today,  at  the  negotiation  table,  both  the  sides—-
 the  Gujarat  side  and  also  the  Central  Govern.
 ment  side—happen  to  coincide  in  the  same

 point  that  there  is  President's  rule  there  and
 there  is  the  President’s  Government  here,
 Therefore,  I  would  say  that  prices  which  the

 Gujarat  State  and  the  industry  can  afford  to
 pay  should  be  fixed,  if  possible  by  negotiations,
 and  if  negotiations  do  not  succeed,  let  us  have
 arbitration,  and  a  time-bound  arbitration,  so
 that  this  question  is  decided  early.

 The  second  question  of  vital  importance  to
 Gujarat  is  that  of  Narmada  waters.  I  fail
 to  understand  how  my  happiness  is  different
 form  the  happiness  of  those  living  on  the  other
 side  of  the  border.  Our  happiness  is  indivisible  ;
 our  well:  being  is  indivisible.  But  the  present
 way  or  method  adopted  by  us—probably  my
 side  is  also  responsible  for  it—is  one  of  pro-
 crastination.  I  am  really  sad,  and  unhappy
 that  the  waters  of  the  Narmada  are  being
 wasted  away.  Every  drop  of  water  of  this  river
 can  help  us  to  build  up  a  modern  State,  to
 have  a  prosperous  civilisation  in  that  area.  But
 at  present,  the  Narmad&  waters  are  wasted
 away.  a  would,  therefore,  request,  particularly
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 {Shri  Rasikalal  Parikh}

 the  Prime  Minister,  that  she  may  exercise  her
 good  offices  to  see  that  the  award  of  the
 Narmada  Tribunal  is  expedited.  I  will  be  very
 happy  to  have  the  award.  I  am  prepared  to

 accept  it,  I  would  be  very  happy  if  that  award
 is  given  at  the  carliest  and  the  method  or  the

 technique  of  procrastination  is  avoided.  (/n-
 terruption).

 AN  HON.  MEMBER:  When  did  Mr.

 Jyotirmoy  Bosu  become  a  Minister?  He  is

 sitting  there.

 MR.  CHAIRMAN:  Order,  order.  It  is

 not  a  point  of order.

 SHRI  RASIKLAL  PARIKH:  So,  these
 are  the  two  points  that  I  wanted  to  make
 about  the  fuel  oil  and  the  gas  prices  and  about
 the  utilisation  of  the  Narmada  waters  in  time
 before  they  are  wasted  a  day  longer.

 I  want  to  congratulate  again  the  Governor
 for  the  confidence  that  he  has  inspired  in  the

 people  about  the  steps  that  be  is  taking.  Let
 me  say  that  the  President’s  proclamation  has
 not  come  ina  day  tovearly.  Iam  not  one  of
 those  who  like  the  President's  rule.  We  should
 try  to  have  back  the  normal  conditions  in

 Gujarat.  But  I  suppore  we  cannot  remain
 helpless,  and  something  had  to  be  done.

 With  these  words,  I  welcome  the  proclama-
 tion  imposing  President's  rule.

 SHRI  PILOO  MODY  ;  Sir,  8  certainly
 would  like  to  welcome  the  latter  half  of
 Mtr.  Rasiklal  Parikh’s  speech,  when  he  talked
 about  the  real  injustice  that  has  been  done  to
 the  State  of  Gujarat  ;  not  in  the  common  sense
 in  which  you  hear  about  injustice  in  this  House,
 where  every  Member  thinks  that  injustice  is
 being  done  to  his  particular  district,  but  in
 the  very  rea]  sense  that  here  we  have  a  very
 great  natural  resource  in  Gujarat,  namely,  the
 natural  gas  that  is  there  in  abundance.  But
 this  Government  in  fixing  the  price  for  the
 natural  gas  has  done  such  an  injustice  to
 Gujarat  that  nobody  wants  to  use  it.  The  price
 has  been  fixed  at  such  an  exorbitant  rate  that
 nobody  can  get  commercial  utilisation  of
 what  already  God  ha®given  us.  So,  in  a  very
 réal  sense,  what  God  gave  to  Gujarat,  the
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 Central  Government  wants  to  take  away.  I
 think  I  would  like  to  congratulate  Mr.  Parikh,
 even  though  he  is  a  Member  of  the  ruling
 Congress  party,  that  when  it  comes  to  mutual
 interesta  he  is  with  us.

 I  am  sure  that  the  decision  about  the
 Narmada  waters  has  been  waiting  far  too  long.
 The  whole  thing  has  been  waiting  for  too  long.
 One  begins  to  wonder  how  such  a  great
 natural  resource  in  this  country  is  allowed  to
 go  waste.  Year  after  year,  you  hear  about
 floods  in  the  Surat  and  Broach  area.  Year
 after  year,  crores  of  rupees  worth  of  things  are
 Jost  as  a  result  of  these  floods.  But  no  solution
 scema  to  be  coming  to  the  Narmada  problem,
 because  of  some  artificially  contrived  dispute
 between  Gujarat  and  M.  ए.  Both  these  State
 Governments  were  under  the  overall  umbrella
 of  this  Government  at  the  Centre  ;  and  vet,
 they  could  find  no  solution.  The  problem  is
 really  very  simple.  One  dam  has  to  be  built
 at  Navgam.  The  height  of  the  dam  can  be
 decided  by  future  generations,  when  more
 reason  can  prevail  between  the  people  of
 Gujarat  and  M.  P.  As  a  result  of  this  dam,
 lakhs  of  acres  of  land,  including  land  in  Rajas-
 than,  can  be  irrigated,  but  nothing  seems  to
 come.  I  have  told  varivus  people  including
 the  Chief  Ministers.  Let  the  agreement  bet-
 ween  Gujarat  and  M.  क,  be  on  the  basis  of,
 let  M.  दक  take  whatever  they  want  out  of  the
 Narmada  proyeet  and  leave  the  balance  to  us,

 i5.  brea,

 SHRI  R,  V.  BADE  (Khargone}:  The
 question  is  about  the  height  of  the  dain.

 SHRI  PILOO  MODY;  As  I  said,  it  can
 be  decided  by  future  generations,  which  I  am
 sure  will  be  wiser  than  us.  It  can  be  raised  up
 to  a  level  where  there  is  no  controversy.

 Comiag  to  the  latter  part  of  his  speech,  I
 was  really  distressed  to  hear  a  member  of  the
 ruling  party  talking  about  honesty  and  fair-
 play.  I  could  not  believe  my  own  ears  when
 I  was  hearing  it  from  that  side  of  the  House.
 He  talked  about  the  size  of  the  ministry  in
 Gujarat  and  how  it  was  expanded  to  accom.
 moadate  ptople,  how  patronage  was  being
 shown,  etc,  I  just  do  not  understand  the  langua-
 ge  which  we  finally  use  in  this  House,  if  people
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 of  the  ruling  party  can  talk  about  these  things.
 What  is  the  size  of  the  ministry  at  the  Centre  ?
 It  goeson  expanding  every  day.  I  think  we
 have  lost  count  of  it.  Maybe  it  is  round  about
 60  now,  but  it  goes  on  expanding  and  still  Mr.
 Rasiklal  Parikh  has  been  left  out!  There  ix
 bound  to  be  another  expansion.  If  not,  some

 patronage  will  have  to  be  provided,  There
 are  80  many  people  here  waiting.  They  might
 think  it  is  a  massive  mandate,  but  it  isa
 massive  headache  for  the  Prime  Minister.

 He  says,  Hitendra  Desai  Ministry  was  hang-
 ing  on.  I  am  sure  thisparty  will  go  on  hanging
 on  even  when  the  situation  changes.  You  remem
 ber  what  happened  in  the  last  Lok  Sabha.  They
 kept  on  hanging  on.  They  want  to  be  choosy
 about  the  methods  they  use  for  hanging  on.
 Then  he  said  that  Indicate  members  have  been
 using  no  influence  at  all.  Ican  refute  it  by
 giving  an  cxample.  There  was  a  small  com-
 munal  riot  in  Godhra  recently.  The  convener
 ofthe  Indicate  was  very  keen  that  he  should
 take  a  leading  part  in  stopping  this  riot.  But
 the  Collector  thought  he  would  be  only  inciting
 people  and  said  that  if  section  44  or  whatever
 section  it  was,  applied  to  everybody  else,  it
 should  apply  to  the  convener  of  the  Indicate.

 Whereupon,  he  got  very  angry  and  said,  “How
 dare  the  Collector  do  this?  I  am  going  strai-

 ght  te  the  Governor’.  And  indeed,  he  did,
 I  believe  the  Governor  also  placated  him.  So,
 he  came  straight  to  Delhi  to  complain  to  the
 Prime  Minister.  Sv,  to  say  that  the  Indicate
 does  not  try  (o  use  its  influence  would  be  a

 travesty  of  facts.

 Finally,  I  would  like  to  endorse  very  strongly
 evetything  that  my  friend,  Shri  Chavda  said,
 particularly  on  the  question  of  toppling.  I
 want  to  charge  that  massive  amounts  of  money
 have  been  used  to  arrange  for  these  defections.
 I  want  to  say  that  I  have  scen  this  moncy  in
 suit  cates  with  my  own  eyes.  I  want  to  tell
 you  further  that  I  have  picked  up  a  bundle  of
 notes  like  that  and  tossed  it  to  the  ceilling
 because  there  was  nothing  more  filthier  than
 this  paper,  which  was  tainted  from  every  con-
 ceivable  point  of  view,  It  was  used  for  pur-
 chasing  members.  People  who  have  not  seen

 pe  2
 »  2,000  or  Rs,  4,000  in  their  lives  were

 Rea,  50,000  or  70,000.  I  have  seen  it  with
 say  own  eyes  and  I  atm  hear  to  bear  testimony

 2

 This  is  how  toppling &  being  done  and
 in  bow  it  it  being  arranged.  I  do  not

 moy  member  here  van  claim  any  virtue
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 in  this  respect.  When  you  talk  of  the  public
 life  of  our  country  this  is  what  is  responsible
 for  turning  this  great  good  country  into  a
 wretched  mess  to  which  it  has  been  brought
 by  the  activity  and  the  behaviour  of  this  party
 not  only  for  the  last  three  years,  when  it  has
 increased  tremendously,  but  over  the  last
 25  years.

 aft  रामावतार  शास्त्री  (पटना)  :  सभापति

 महोदय,  यह  प्रसन्नता  की  बात  है  कि  श्री

 हितेन्द्र  देसाई  की  प्रतिक्रियावादी  सरकार  राज

 गुजरात  में  नहीं  है।  इससे  यह  स्पष्ट  होता  है
 कि  गुजरात  की  जनता  भी  अब  यह  समझ  रही

 है  कि  हवा  का  रुख  किधर  है  और  किस  रास्ते

 पर  जाने  से  देश  का  नव  निर्माण  होगा  और

 सही  माने  में  देश  का  विकास  होगा,  गरीबी

 मिटेगी  और  समाजवाद  की  तरफ  हम  जायेंगे।

 इस'  तरह  का  आभास  थोड़ा  थोड़ा  गुजरात  की

 जनता  को  भी  होने  लगा  है।  मैं  समझता  हूं
 कि  श्री  हितेन्द्र  देसाई  सरकार  का  जो  खात्मा

 हुआ  यह  बहुत  ही  अच्छा  हुआ ।

 अब  एक  प्रश्न  जो  जरूरी  है  वह  यह  है  कि

 देश  के  अन्दर  जो  दल  बदल,  आया  राम,  गया

 राम  की  कहानी  चल  रही  है  इसको  कैसे  रोका
 जाय  ।  मुझे  इस  बात  का  फक्र  है  कि  कम्युनिस्ट
 पार्टी  में  इस  तरह  की  बीमारी  नहीं  है।  शेष

 जितने  भी  दल  हैं  सब  में  आया  राम,  गया  राम
 की  बीमारी  झा  गयी'  है  ;  इस  बीमारी  को  अगर
 आप  रोकना  चाहते  हैं  तो  ऐसा  रास्ता  निकालना

 होगा  कि  फिर  इस  तरह  की  बीमारी  पैदा  न  होने
 पाये  ;  यह्‌  अजीब  बात  है  वोट  लेकर  जनता

 से  चले  आइये  और  फिर  पैसे  के  बल  पर  इधर

 से  उधर  होते  रहिये  ।  पैसा  कोंगो  के  लोग  दें

 या  होंगी  के  लोग  दें,  या  श्री  पीलू  मोदी की
 पार्टी  दें,  जनसंघ  पार्टी  के  लोग  पैसा  दें,  पैसा

 लेकर  जो  लोग  इधर  से  उधर  जाते  हैं  वे  जनता

 के  प्रतिनिधि  तहीं  हो  सकते  |  ऐसे  लोगों  को

 कहीं  और  जाने  की  जरूरत  है  |  लेकिन  अफसोस

 है  कि  आज  हमारे  संविधान  में  इस  तरह  की

 व्यवस्था  नहीं  है।  जो  डिटेक्शन  की  बीमारी

 है  इस  को  दूर  करने  के  लिये  सब  लोगों  को
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 {  श्री  रामावतार  शास्त्री  ]

 सिल  कर  कानून  बनाना  चाहिये।  कानून  तो

 असर  है  अगर  संविधान  में  संशोधन  करने  की

 जरूरत  पड़े  धो  उस  में  हिचकिया ना  नहीं  चाहिये।

 राइट  आफ  'निकाल  जनता  को  दें  ताकि  जो

 जनता  अपने  प्रतिनिधियों  को  चुन  कर  भेजती

 है  वह  उनको  वापस  बुला  सके  ।  जो  लोग  पैसा

 लेकर  इधर  से  उधर  जाते  हैं  उनको  जनता  का

 प्रतिनिधि  बनने  का  कोई  अधिकार  नहीं  है।
 लेकिन  अभी  हमने  जनता  के  हाथ  में  इस  तरह
 का  कोई  अस्त  नहीं  दिया  1  हम  जनतंत्र  की

 बात  कहते  हैं  लेकिन  जो  सबसे  जनतांत्रिक  बात

 हो  सकती  है,  अर्थात्‌  राइट  आफ  निकाल,  वह

 हमने  जनता  को  अमी  तक  नहीं  दिया  है  |  अगर

 कोई  जनता  का  अमीनिधि  विश्वासपात्र  नहीं

 रहा  तो  जनता  को  अधिकार  दिया  जाय  कि

 बहु  उसको  वापस  बुला  ले  और  फिर  नया

 प्रतिनिधि  अपने  मनोनुकूल  भेजे  }  अगर  आप

 ऐसा  नहीं  करेंगे  तो  यह  डिटेक्शन  की  बीमारी  दुर

 नहीं  होगी  ।  सरकार  बहुत  दिनों  से  कहती  है  कि

 हम  आया  राम  और  गया  राम  को  रोकने  वाला

 कानून  बनायें ग्रे  । उसको  वह  क्‍यों  नहीं  बनाती

 है  ’  अगर  आपको  इस  चीज  को  दूर  करना  है

 तो  आपको  इसी  सत्र  में  इस  विधेयक  को  लाना

 चाहिये  । यह  जो  बीमारी  है  वह  सब  जगहों
 पर  है।  मैं  पूछना  चाहता  हूं  कि  कौन  सी  स्टेट

 में  कम्युनिस्ट  पार्टी  के  सिवा  कौन  सा  दल

 बचा  हुआ  है  जहां  पर  यह  आया  राम  और

 गया  राम  की  बीमारी  नहीं  है।  इसको  रोकने

 के  लिये  कोई  न  कोई  कारगर  तरीका  आपको

 अपनाना  चाहिये।  अगर  आप  ऐसा  नहीं  कर

 सकते  तो  आप  जनता  को  अधिकार  दीजिये  कि

 वह  ऐसे  प्रतिनिधियों  को  वापस  बुला  सके  और

 दुबारा  उनकी  वहां  पहुंचने  का  मौका  न  मिले।

 लेकिन  बदकिस्मती  गह  है  कि  कहीं  जाति  की

 बात  हो  जाती  है,  कहीं  फीके  की  बात  हो

 जाती  है,  कहीं  पैसे  से  लोग  खरीदे  जाते  हैं  और

 वह  चुने  जाने  के  बाह  जनता  को  भूल  जाते  हैं।

 इसलिये  इस  तरह  का  कानून  जिल्दों  ही  बताया
 जाना  चाहिये।,  पा

 JUNE  2h  1970  State of  Gagargt  {Res.)  I82

 att  fetter  देसाई  और  उनके  समर्थक

 दलों  के  जो  लोग  थे,  चह  वह  कांग्रेस  (बो)  के

 लोग  हों,  ब्याहे  स्वतन्त्र  पार्टी  के  लोग  हों  या

 फ़िर  चाहे  वह  जनसंघ  के  लोग  रहे हों,  उन  सबके

 हाथ  अहमदाबाद  रायट्स  के  खून  से  रंगे  हुए

 हैं।  इसके  लिये  एम्क्यायरी  कमिशन  बिठलाया

 गया ।  उसकी  रिपोर्ट  आई।  उस  पर  कुछ

 नहीं  हुआ  ।  विजिलेंस  कमिशन  ने  यह  कहा  कि

 फलां  फलां  अफसर  ने  गोलमाल  कर  रक्खा  हैं,
 लेकिन  उन्हें  सजा  नहीं  दी  गई।  मैं  पूछना

 आहत  हूं  कि  क्यों  उनको  सजा  नहीं  वी  गई  ?

 जो  लोग  हमारी  मां  बहनों  की  इज्जत  लूटते  हैं
 उनके  खिलाफ  कोई  कार्यवाही  न  की  जाये,  यह
 कौन  सी  अच्छी  बात  है  ?  सरकार  को  चाहिये
 कि  विजिलेंस  कमिशन  को  रिपोर्ट  के  अनुसार
 जिनके  हाथ  अहमदाबाद  रामदास  के  खून  से

 रंगे  हुए  हैं,  बह  चाहे  जो  भी  हों,  उनको  पकड़े

 और  उनके  खिलाफ  कार्रवाई  करें।  अभी  भी

 बहा  जो  भाई  बहन  दंगे  के  शिकार  हुए  उनको

 बसाया  नहीं  गया  है  ।  उनके  पुनर्वास  की

 व्यवस्था  होनी  चाहिये  ।  हितेन्द्र  देसाई  की

 सरकार  के  बाद  सरकार  उन  लोगों  को  बसाने

 के  लिये  जैसा  काम  कर  रही  है,  वह  कर  रही  है,
 लेकिन  यह  जग-जाहिर  बात  है  कि  अभी  सैंकड़ों

 हजारों  लोग  ऐसे  हैं  जिनके  पुनर्वास  की  व्यवस्था

 नही  की  गई  है

 इतना  ही  नहीं,  वहां  के  मिल-मालिक,  बढ़े

 बड़े  कैपिटलिस्ट  और  पूंजीपतियों  ने,  जिनके

 इशारे  पर  हितेन्द्र  देसाई  सरकार  खाती  थी,

 माइनॉरिटी  कम्यूनिटी  के  बहुत  से  मजदूरों  को

 आज  तक  काम  पर  वापस  नहीं  लिया।  जो

 राय टके के  जमाने  में  किसी  न  किसी  वजह से
 काम  से  अलग हो  गये  थे  था  काम पर  नहीं
 गये  थे,  उसको  काम  पर  नहीं  लिया  भया ।

 आपका  फर्ज  है,  बगर  जाप  समझते  हैं  कि  उनके

 साथ  सिवाय  हुआ  है,  तो  उनको  वापस

 लीजिये  ।  एक  तरफ़  तो  उसके  बाल-अन्यों  का,

 उसके  परिवार  का  कत्ल  किया  गया  हैं  और



 433  Procldmation  re.

 दूसरी  तरफ  उनको  नौकरी  न  दी  जाये,  काम  ने

 दिया  गे,  उन्हें  संजा  भी  नदी  जाये  तो

 उनके  साथ  हमदर्दी  किस  लिये  ?  मैं  सरकार  से

 निवेदन  करता  हुं  कि  मगर  इस  तरह  के  मजदूर
 बचे  हुए  हैं  तो  आप  उनका  पत्ता  लगाकर,

 मिल  मालिकों पर  दबाव  डालें  कि  चूंकि वह
 लोग  बहुत  दिनों  से  काम  करते  थे  इसलिये

 उनको  नौकरी  में  दुबारा  दाखिल  किया  जाने

 ताकि  उनके  बच्चों  की  और  उनके  परिवार  की

 परवरिश  हो  सके  ।  आपको  चाहिये  कि  आप

 विजिलेंस  कमिशन  की  सिफारिशों  के  मुताबिक

 बहा  कार्रवाई  कीजिये  ताकि  वहा  के  लोगों  में

 एक  नई  चेतना  जगे  और  उतको  यह  एहसास

 हो  कि  सेकुलरिज्म  की  जो  नीति  है,  धर्म-

 निरपेक्षता  की  जो  नीति  है,  उसको  अमल  में

 लाने  के  लिये  आप  कुछ  कदम  उठाना  चाहते

 हैं।  अगर  आप  ऐसा  काम  नहीं  करेंगे  तो  जो

 दंगाई  जमाते  है,  जो  फिरकापरस्त  जमातें  हैं,

 साम्प्रदायिक  तत्व  है,  उनके  ऊपर  आप  नियंत्रण

 नही  कर  सकेंगे  ।  यह  जरूरी  है  कि  ऐसे  लोगों

 के  खिलाफ  सख्त  से  सख्त  कार्रवाई  की  जाये

 ताकि  आम  जनता  में  आत्म-विध्वंस  पैदा  हो,

 उनको  यह  समझने  का  मौका  मिले  कि  देश  को

 जो  धर्मनिरपेक्षता  की  नीति  है  उसको  लागे

 चलाने  की  कोशिश  की  जा  रहो  है  1

 आज  वहां  पर  इस  तरह  का  वातावरण

 पैदा  किया  जाना  चाहिये  जिसमें  जो  आने  वाले

 चुनाव  हैं  उसमें  लोग  आजादी  के  साथ  अपने

 मतों  का  प्रयोग  कर  सके,  ऐसा  न  हो  कि  वहां
 पर  चमेन्तस्त्र  काम  करने  लगे  और  जनतन्त्र

 खत्म  हो  जाये  तथा  पैसे  के बल  पर  और
 फिरकापरस्ती  के  नामे  पर  वोट  :मांगे  जायें ।

 पिछले  चुनावों  में  बहुत  से  सूबों  में  ऐसा  हुआ
 'कि  हरिजनों  को  बोट  डालते  के  लिये  नहीं  जाने

 दिया  जया  1  हक़ीक़तों  की  बात  तो  छोड़
 दीजिये,  जिसके  हाथ  में  लाठी  थी  उनकी  तरफ
 हि  लाठी  के  बल  पर  गैर-लाठी  बालों  को  मत
 देने  के  लिये  नहीं  जानें  दिया  गया।  इसलिये
 स्तर!  बहीं  मी  हो  बकता  है,  शुंभ रात  में  भी

 JVAISTHA  31,  1898  (SAKA)  State  of  Gujarat  (Rez.)  494

 हो  सकता  है।  आपको  इस  खतरे  से  बचने  के
 लिये  अभी  से  व्यवस्था  करनी  होगी  ताकि  यहां
 की  जनता  मही  सालों  में  जन-सामजिक  तरीके  से
 अपने  मतों  को  प्रयोग  कर  सके,  जिसको  भी  बहु

 मत  देता  चाहे  उसको  दे  ।  उसके  मत  देते  में
 कोई  रुकावट  न  हो  i

 SHRI  JIVRA]  MEHTA  (Amreli):  Sir,  I
 tise  to  support  the  motion  before  the  House,
 welcoming  the  decision  of  the  President  to
 take  over  control  of  the  administration  in
 Gujarat.  Unfortunately,  in  recent  monthe
 things  have  come  to  such  a  pass  that  politically
 things  have  begun  to  stink.  Shri  Piloo  Mody
 mentioned  a  number  of  things  which  happened
 with  various  governments  in  various  parts  of
 the  country  leading  to  defections  but,  as  they
 say,  good  may  comeout  of  evil,  Let  us  hope
 that  we  shall  have  a  Bill  soon  passed  by  this
 august  body  preventing  defection  of  any  kind
 between  political  parties,  whether  they  are  in
 the  Assembly  or  in  the  Lok  Sabha  or  elsewhere,

 One  important  thing  that  one  looks  forward
 to  under  this  administration  is  the  carly  settle-
 ment  of  the  issue  of  Narmada  waters.  One
 way  out  of  it  is  to  build  a  dam  of  sufficient
 thickness  at  Novagam  or  nearby—it  may  be
 called  infructuous  expenditure  to  a  certain
 extent—which  can  go  up  toa  certain  height
 at  present  and  could  be  raised  toa  greater
 height  later  on  when  Madhya  Pradesh  ip
 satisfied  that  no  harm  is  coming  to  that  part
 of  the  country  by  such  an  arrangement.  Why
 waste  water?  Not  only  there  is  tremendous
 loss  of  water  but  there  is  tremendous  amount
 of  harm  that  floods  do  ;  they  destroy  property
 and  drown  people.  For  Madhya  Pradesh  to
 develop  irrigation  in  the  way  it  wants  to  do,
 would  take  at  least  50  years  or  more.  Are
 we  going  to  waste  all  that  water  for  years?
 Let  us  work  out  a  solution  which  will  be  valid
 for  0  or  I5  years.  I  am  sure,  new  methods
 will  be  found  out  by  which  electric  energy  may
 be  provided  from  other  sources  and  water
 used  mainly  for  itrigation.  ‘One  suggestion  I
 would  like  to  make—that  is  I  would  beseech
 the  Members  in  Parliament  from  Madhya
 Pradeth,  Maharashtra  and  Gujarat  to  meet
 and  try  to  find  an  early  solution of  this  very
 &fGcult  problem,

 का

 With  these  words  I  welcome  the  Proposal
 before  the  House.



 335  Proclamation  re.

 SHRI  D.D.  DESAI  (Kaira):  Sir,  this

 particular  Resolution  has  come  in  the  wake  of
 President’s  rule.  There  was  an  elected  govern-
 ment  and  so  long  as  the  Congress  was  united
 this  government  was  considered  to  be  a  good
 government,  Both  the  parties  presently  sitting
 here,  namely,  the  Congress  (0)  and  (R),  and

 considered  this  government  to  be  reasonably
 well  set.  The  defections  came  later  on;  when
 the  party  split  into  two.

 We  had  also  seen  that  after  the  split  an

 atmosphere  was  created  in  which  Muslims
 started  feeling  unsafe;  so  also  the  Harijans.
 Not  only  in  Gujarat  but  we  may  say  that  in

 many  patts  of  the  country  the  people  started

 fecling  that  the  only  party  which  could  take

 care  of  the  Harijans  and  the  Muslims  was  the

 Congress  (R).  This  was,  I  would  say,  parily
 due to  a  certain  amount  of  base  work  and

 partly  due  to  4  certain  amount  of  publicity.
 But  on  the  whole  when  the  elections  were

 announced,  it  became  apparent  that  it  fitted
 in  the  overall  picture  of  elections  as  a  good

 arrangement  made  well  in  advance.

 This  particular  thing  had  its  impact  on  this

 small  State  also.  Gujarat  is,  after  all,  com-

 paratively  a  small  State  with  about  4.5  per
 cent  of  the  Indian  population.  It  had  it

 many  problems,  But  we  felt  that  whatever
 elected  representatives  the  people  had,  if  they
 were  allowed  to  work  in  a  peaceful  manner
 without  the  difficulties  which  they  faced  at
 the  Centre  which  we  felt  were  not  particularly
 related  to  the  State  of  Gujarat,  we  would  bave

 been  today  working  with  a  stable  government
 which  was  trying  to  do  ita  part.  Now,  this  is
 a  part  of  the  history  and  we  would  rather  not
 concentrate  on  why  the  Governor's  Rule  is

 imposed.  We  acceptit  as  a  fact  and,  while
 the  Governor's  Rule  is  there,  we  would  like
 that  all  the  steps  which  have  been  taken by
 the  out-going  Government  may  be  expedi-
 tiously  implemented.  The  President’s  Rule
 is  partly duc  to  the  wishes  of  the  Congress  (R)
 and,  therefore,  it  would  be  in  the  best  interest
 of  the  country  to  solve  many  problems  of  the

 Gujarat  State  which  we  have  known  during
 eur  election  compaigns,  particularly,  scarcity
 of  water  financing  of  c@sh  crops,  refinery  and

 gas  problems,  Narmada  and  Kadana  Dao  and

 many  other  problems  including  inter-State
 problems.
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 Ifall  these  problems  could  be  satisfactorily
 solyed  as  my  hon.  friend  on  the  opposite  said
 just  now,  we  will  consider  even  this  measure,
 an  interim  measure,  as  a  productive  one  and
 not  altogether  against  the  interest  of  the  State
 of  Gujarat.

 We  have  seen  many  defections.  But  certain
 defections  which  we  had  in  our  State,  we
 personally  feel,  do  not  do  great  credit  to  our
 democratic  system  in  the  country.  After  all,  a
 democratically  elected  Government  cannot  be
 toppled  in  this  manner  irrespective  of  the
 resources  and  strength  that  the  Centre  possess.
 This  would  make  almost  any  Government  in
 any  State  unstable  and  can  be  toppled  at  short
 notice,  the  moment  the  Centre  decides  to
 topple  the  Government.  This  Government  had
 a  strong  hacking  of  the  people.  But,  unfortu-
 nately,  only  the  elected  representatives  had
 decided  to  cross  over  the  floor  and  the  Govern-
 ment  could  not  sustain  and  submitted  its
 resignation.  And  we  have  presently  the  हुमत्लडान
 dent's  Rule.

 We  have  today  before  usa  State  which  is
 eager  to  tmplement  its  progratames  which  it
 tried  to  do  in  an  honourable  manner  and  this
 House  may  take  full  note  of  the  State's  various
 problems,  particularly,  the  Narmada  problem
 which  is  before  the  Tribunal.  The  other  day,
 I  raised  the  question  in  this  very  House.  There
 iy  also  the  problem  of  gas  charges  and  taxes.
 When  the  Government  of  India  ia  not  charging
 any  monty  or  any  royalty  or  does  not  levy  any
 excise  on  hydro-electric  water  resources,  what
 right  the  Government  of  India  has  to  any  levy
 or  charge  on  the  natural  gas.  After  all,  to  an
 Engineer  like  me,  natural  gas  or  the  hydro-
 electric  water  powet  potential  do  not  represent
 a  difference  in  terms  of  energy.  They  are  used
 for  the  seme  purpose  and  for  the  same  objec-
 tive.  Therefore,  if  a  policy  is  adopted  to  charge
 gas,  then  in  that  case,  all  the  headworks  water
 storages,  at  hydro-electric  stations  in  terms  of
 energy  per'T.  M.  Cs  should  be  changed  on  pro
 rata  basis.  We  will  not  then  consider  that  Gujarat
 ia  being  discriminated  against.  But  in  the
 absence  of  that,  you  put  us  to  certain  disadvan-
 tages  economically,  which  we  ure  feeling  in
 terms  of  higher  com  of  our  power,  higher  con
 of  our  industrial  products,  and  ultimately,  wi
 find  that  there  is  8  certain  amount  of  exploits
 tion  of  our  resources  and  State,  But,  at  thi
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 game  time,  when  every  State  is  allowed  to  use
 jos  natural  resources,  why  should  not  the  State
 of  Gujarat  be  permitted  to  we  its  natural
 resources  ?  We  do  not  mind  your  transferring
 the  ONGC  installations,  the  oil  fields  and
 refineries  to  the  State's  sector.  We  would  like
 to  have  that.  After  all,  the  State  of  Gujarat
 has  not  got  many  loans  from  the  Centre  pro-

 jects.  Seweral  other  States  have  taken  loans  and

 projects.  Presently,  the  currency  has  eroded.

 Moneys  have  gone  into  earlier  installation  like
 the  D.  ्,  C.,  Neyveli,  Bhakra,  Bhilai,  Durga-
 pur  and  so  on  when  currency  had  higher
 value.

 Why  should  Gujarat  be  not  parted  with  all  the

 Gujarat  instalations  of  ONGC  and  the  Koyali
 refinery  on  the  basis  of  cost  less  depreciation
 particularly  when  we  have  no  large  loans  bene-
 fits  or  public  sector  plants.  Then  we  have  no

 quarrel  with  the  Centre.  But,  if  the  Centre
 decides  and  acts  in  any  other  manner,  then
 we  would  think  that  it  has  the  intention  of
 domination  and  discrimination  which  we
 would  strongly  resist  particularly  when  this
 sort  of  step  is  taken  during  the  period  when
 we  have  no  popular  Government  in  that  State.

 With  these  words,  |  personally  express  my
 deep  regrets  at  the  present  situation  which  has
 necessitated  this  particular  step.

 ओलती  चूमना  जोशी  (चांदनी  चौक):

 गुजरात  में  राष्ट्रपति  शासन  जो  लागू  किया

 गया  है  उसकी  ताईद  करने  के  लिये  मैं  खड़ी

 हुई  हूं  i  इसके  लिये  मैं  सरकार  को  बधाई  भी

 देता  चाहती  हूं  हालांकि  सरकार  से  मेरी  यह

 शिकायत  जरूर  है  कि  उसने  जो  कदम'  अब

 उठाया  है,  वह  कदम  उसको  साल  भर  पहले

 उठाना  चाहिये  था।

 जब  अहमदाबाद  में  फिरकादाराना  फ़सादों

 की  आग  जल  रही  भी  तब  मुझको  वहां  जाने  का

 औकात  मिला  था।  जर्मनी  में  जैसी  फासिस्ट  सर-

 कार  थी  और  जिन्होंने  उसको  देखा  है  या

 जिन्होंने  उसके  विधय  में  सिफ  पढ़ा  है,  अगर

 सका  थोड़ा  बहुत  मंत्र  कोई  देखना  चाहता  तो

 ee  गुजरात  में  देख  सकता  था।  कई  लोग  उनसे
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 feat  यहां  गये  मैं  भी  गई।  तब  सरकारी

 हलकों  से  सवाल  उठने  लगा  कि  ये  कौन  आए

 हैं,  बाहर  से  अगर  आये  हैं  तो  क्यों  आये  हैं
 अगर  कोई  अपने  काम  से  भी  जाता  था  तब  भी

 इस  तरह  के  सवाल  उठते थे  कि  आप  क्‍यों
 आये  हैं।  मेरे  जाने  पर  भी  यही  सवाल  उठा।

 मैंने  कहा  अमी  गुजरात  आने  के  लिये  बीस

 जारी  करने  का  रिवाज  शुरू  नहीं  हुआ  है,
 इसलिये  कोई  भी  आ  सकता  है  a  उन्होंने  कहा
 कि  नहीं,  यहां  कोई  भी  आता  है  तो  गुजरात
 सरकार  उसको  पसन्द  नहीं  करती  है।  उस

 वक्‍त  भी  वह  सरकार  लड़खड़ा  रही  थी  और

 उसको  आभास  हो  रहा  था  कि  वहू  गिर

 जाएगी  |  तब  वह  हाथ  पैर  मार  रही  थी।

 कभी  स्वतंत्र  पार्टी  को  साथ  लेने  का  प्रयत्न  कर

 रही  थी  और  कभी  जनसंघ  को,  कभी  किसी

 एक  को  खुश  करने  की  कोशिश  कर  रही  थो
 ओर  कभी  किसी  दूसरे  को।  उसकी  गलत

 नीतियों  के  परिणामस्वरूप  जब  वहां  दंगे  हो

 गए  तो  उनकी  रोकथाम  करने  की  कुछ  भी

 कोशिश  नहीं  की  गई।  चीफ  मिनिस्टर  को

 लोगों  ने  बार  बार  टेलीफोन  किये,  उनके  पास

 दौड़े  गए,  माइनॉरिटी  कम्युनिटी  के  लोग  गये

 कौर  कहा  कि  हम  मारे  जा  रहे  हैं  तो  बार

 बार  उन्होंने  यही  कहा  कि  लोगों  को  थोड़ा

 बहुत  गुस्सा  है  और  बहु  बहुत  जल्दी  शांत  हो
 जाएगा  ।  इस  वक्‍त  हम  कुछ  नहीं  कर  सकते

 हैं  ।  पुलिस  को  हथियार  नहीं  दिए  गए  i  जो

 आम  हथियार  होते  हैं  वे  भी  उससे  ले  लिये,
 गये  ।  जैसी  हालत  में  क्‍या  पुलिस  उनका

 मुकाबला  कर  सकती  थी?  यह  तो  छोटी

 पुलिस  वालों  का  काम  हुआ  t  बड़े  अफसर  भी

 यों  कहिये  कि  इंतजार  में  थे।  कारण  यह  था

 कि  चीफ  मिनिस्टर  हर  मिनट  यह  कह  रहे  थे

 कि  कैबिनेट  की  मीटिंग  हो  रही  है  और  हम
 फैसला  करने  वाले  हैं  कि  हमको  करना  है  या

 नहीं  करना  है  या  क्या  करना  है  t

 बह्  के  गवर्नर  श्री  आमन  निराकरण  के

 पास  शग  रोते  फिसलते  हुए  पहुंचे  और  सांग
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 [श्रीमती  सुभद्रा  जोशी  ]

 की  कि  बाहर  में  अमन  होना  चाहिये  तो  उन्होंने

 स्वय  कुछ  इलाकों  का  लोगों  के  दिलों  पर

 मरहम  रखने  के  लिये  दौरा  किया।  तब  आप

 आश्चर्य  करेंगे  कि अखबार  वालों  को  बुलाकर

 कहा  गया  कि  गवर्नर  की  तदबीर  अखबारों  में

 नहीं  आनी  चाहिये  और  उनके  दौरे  का  जिक्र

 नहीं  होना  चाहिये  ।  अखबार  वालों  को  बुला
 कर  कहा  गया  कि  बसी  खबरें  वे  छापें  उनके

 दौरे  के  बारे  में  और  कैसी  न  छापें,  किसको

 को  खबर  दें  और  किसको  खबर  न  दें।  प्रेस

 कान्फ्रेंस  में  किसको  आने  दें  और  किसको  न

 आने  दें,  इसके  बारे  में  भी  हुक्म  जारी  किये
 गये  t  मैंने  जाकर  अखबार  वालों  से  पूछा  कि

 आप  तो  कहते  हैं  कि  यहां  पर  ट्रांसमीटर  पकड़े

 गए  हैं।  आप  कहते  हैं  कि यहा  पर  बम  पकड़े

 गये  और  चीफ  मिनिस्टर  साहब  कहते  हैं  कि

 कुछ  भी  नहीं  पकड़ा  गया  है,  तो  आप  बौ सेये

 बातें  लिखते  हैं।  अखबार  वालों  ने  कहा  कि

 हमको  यह  आदेश  मिला  था,  हम  को  यह  लिखना

 पड़ा  ।

 वहां  के  रायद्स  की  तहकीकात  करने  के

 लिए  जो  कमीशन  बैठा  था,  आज  उसकी

 रिपोर्ट  देश  के  सामने  2  t  अगर  उसके  बाद  भी

 किसी  कोने  से  यह  जा वाज  आये  कि  बहू

 हुकूमत  वहां  पर  हुकूमत  करने  लायक  थी,  तो

 यह  आश्चर्य  और  ताज्जुब  की  बात  है  t

 जब  यहां  से  होम  मिनिस्टर  साहब  अहमद-
 बाद  गये  तो  वहां  की  एसेम्बली  के  एक  मेम्बर

 ने  उनके  पैरों  पर  पड़  कर  कहा  कि  देखिये,

 हमारी  क्या  हालत  है,  आप  हमारी  शिकायत

 तो  सुनिये  ।  होम  मिनिस्टर  साहब  के  आने  के

 बाद  उस  एम०  एल०  एग  को  डिटेक्शन  में  डाल

 दिया  गया  और  बहु  महीनों  डिटेक्शन  में  पड़ा

 रहा  ।  क्‍या  यह  कोई  सरकार  थी,  जो  वहां  पर

 चल  रही  थी?  वहक्षरकार  नहीं  थी,  बल्कि

 मह  एक  गिरोह  और  गुद  बन  गया  भा,  (जिसका

 एकमात्र  लक्ष्य  सच  में  बने  रहना  था,  चाहे  वह
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 इस  या  उस  व्यक्ति  को  खुश  फरके  हो,  थाहे  वह
 इसको  मार  कर  और  उसको  जिन्दा  रख  कर  हो
 और  चाहे  इसको  जेस  में  डालकर  और  उसको

 जैस ेसे  रिहा  करके हो।  यह  सरकार  प्रति-

 क्रिया वादियों  और  बेटी  इन्ट्रेस्ट्स  को  खुश
 करने  के  लिये  अपनी  सारी  पालिसीज  बनाती

 थी।

 मैं  समझती  हूं  कि  ऐसी  सरकार  दूरी  और

 तोड़  दी  गई,  यह  एक  मुबारक  बात  है।  मैं  उसे

 साथियों  को  भी  बधाई  देना  चाहती  हूं,  जिनको

 उस  सरकार  ने  अपने  साथ  रखने  की  हर  तरह
 कोशिश  की,  लेकिन  जो  देर  से  ही  सही,  ठीक

 रास्ते  पर  आ  गये  और  जिन्होंने  उस  सरकार  का

 साथ  छोड़  दिया  ।  गुजरात  में  राष्ट्रपति  शासन

 कायम  करना  बहुत  सुवासित  और  उचित

 हुआ  t  यह  बहुत  पहले  होना  चाहिए  था  और

 मैं  उसका  अनुमोदन  करती  हूं  ।

 SHRI  MOHSIN  :  I  am  glad  that  generally
 all  the  Members  who  have  spoken  so  far  have
 not  opposed  the  Resolution  as  such.  But,  they
 bave  given  some  of  their  observations,  some  of
 which  are  worth  consideration.

 Many  Members  have  referred  to  the  defec-
 tions  that  have  taken  place  in  Gujarat  Legisia-
 tive  Assembly  and  also  elsewhere.

 Tt  is  true  and  it  is  a  matter  for  anxiety  for
 all  that  defections  from  whichever  party  it
 may  be,  should  not  take  place,  But  who  is
 the  cause  bebind  it?  My  friends  opposite  have
 tried  to  put  the  blame  on  the  Congress  party.
 Tt  is  not eo.  As  regards  the  defections  in  the
 Gujarat  Legislative  Amembly  they  have  taken
 place  after  the  General  Elections.  I¢  was  the
 result  of  the  masive  mandate  that  the  people
 gave.  That  has  shaken  the  minds  of  so  many,
 ‘That  was  the  case  in  respect  of  the  defections  in
 Mysore  State.  ‘The  same  was  the  reason  for  the
 defections  in  Gujarat  also.  If  some  friends
 opposite  thought  that  money  has  played  a  part,
 it  might  be  from  their  side,  but  not  from  the
 Congress  benches,  from  this  side,  After  all,
 the  Congress  party  at  the  Centre  ropresenm
 the  common  man,  It  represents  the  poor  nuan,
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 Where  can  this  party  find  such  a  huge  sum  to
 be  distributed  to  the  Members?  And,  surpris-
 ingly,  the  hon,  Member,  Shri  Mody,  talks
 about  it.  Shri  Piloo  Mody’s  party,  of  course,
 haa  got  big  resources  and  it  has  also  big  busi-
 nessmen  behind  it,  acd,  ‘therefore,  they  would
 be  capable  of  paying....

 SHRI  JYOTIRMOY  BOSU:  (Diamond
 Harbour)  :  Do  they  also  have  accounts  with
 the  State  Bank  ?

 SHRI  MOHSIN  :  Certainly,  nobody  likes
 this  floor  crossing.  The  Members  of  this  House
 would  very  well  remember  the  honest  efforts
 made  by  the  present  Prime  Minister  of  Tadia
 to  stop  these  defections.

 SHRI  JYOTIRMOY  BOSU:  Question.
 He  really  makes  us  laugh,

 SHRI  MOHSIN  ;  In  fact,  the  Prime  Minis-
 ter  carried  on  negotiations  with  the  Opposition
 leaders  in  this  respect  last  December  also.  But,
 unfortunately,  there  was  no  good  response  from
 the  Opposition  parties.  But  some  talks  went
 on  and  we  were  very  serious,  and  we  are  very
 serious  about  the  matter.  We  went  to  sce  that
 no  further  floor-crossing  goes  on,  because  that
 will  demoralise  the  whole  administration.  We
 Bre  quite  aware  of  it,  but  it  requires  the  co-
 operation  of  all  political  parties,  because  the
 defections  take  place  from  one  party  to  another,
 and  it  is  only  with  the  best  cooperation  of  all
 parties  concerned  that  defections  can  be
 stopped.

 One  hon,  Member  very  rightly  remarked

 ‘Why  should  we  not  stop  it  even  without  legis-
 lation.’  Rightly  fo,  it  could  have  been  stopped
 even  without  legislation  in  Parliament  or  in  the

 Legislative  Assemblies.

 SHRI  JYOTIRMOY  BOSU  :  He  is  him-
 self  not  convinced  of  what  he  is  saying.

 SHRI  MOHSIN:  I  am  convinced  of  it,
 and  that  is  what  I  am  saying.

 1.1; 1:45 है  JYOTIRMOY  BOSU  :  We  are  very
 glad  to  hear  thar,

 SHRI  MONSIN  :  Government  are  seriously
 thinking  of  bringing  forward  a  Bill  to  stop
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 SHRI  K.S.  CHAVDA:  During  this  ses-
 sion  ?

 SHRI  MOHSIN  :  But  before  doing  so,  the
 Prime  Minister  wants  to  consult  the  Opposi-
 tion  Parties  also,

 SHRI  S8.M.  BANERJEE  (Kanpur):  It
 will  be  very  difficult  for  the  hon.  Minister  to  stop
 it,  because  it  is  our  glorious  tradition  ;  Vibhi-
 shana  was  the  first  defector.

 SHRI  MOHSIN:  This  could  only  be
 achieved  with  the  active  cooperation  of  all
 political  parties  or  at  least  the  majer  political
 parties.  Every  honest  effort  will  be  made  in
 this  direction.  A  committee  on  defections  had
 been  formed,  and  consultations  went  on,  and
 on  the  basis  of  the  consensus  reached  at  the
 mecting  of  that  committee,  a  Bill  may  be
 framed.  But  it  requires  the  consent  of  the
 State  Governments  as  well,  because  defections
 are  not  confined  only  to  Parliament  but  they
 take  place  in  the  State  legislatures  also.  So,  the
 consent  of  the  State  Governments  also  may  be
 relevant  in  this  respect,  and  similar  legislation
 might  also  have  to  be  passed  in  the  State  legis-
 latures.  So,  this  is  a  big  question.  Govern-
 ment  are  aware  of  the  necessity  of  such  legisla-
 lation,  and  will  take  every  step  to  see  that  such
 legislation  is  placed  before  the  House....

 SHRI  K.S.  CHAVDA:  During  this  ses-
 sion,  will  it  be  introduced  ?

 SHRI  MOHSIN:  That  depends  upon  all  the
 political  parties  and  also  state  Governments.

 AN  HON,  MEMBER  :  It  is  a  big  question
 mark,

 SHRI  MOHSIN:  But  Government  are
 eager.  The  second  point  that  was  raised  by
 Shri  K.  S.  Chavda  related  to  an  alleged  speech
 made  by  Shri  Manubbai  Shah....

 SHRI  छू,  S.  CHAVDA:  Not  speech  but  an
 editorial  written  by  him.

 SHRI  MOHSIN  :  Ido  not  know  whether
 be  subscribes  to  the  authentication  of  that

 letter.  ७ क क.

 SHRI  K.  $,  CHADVA  :  It  was  not  a  letter,
 but  it  was  an  editorial  written  by  Shri  Manu-
 bhai  SHah  in  the  Politica!  and  Economic  Review

 of  the  Cong.  (O),
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 SHRI  MOHSIN:  The  very  fact  that  Shri
 Manubhai  Shah  has  joined  us  shows  that
 whatever  impression  he  had  was  not  true;
 otherwise,  he  would  not  have  come  to  us.  If
 he  had  really  held  that  opinion  about  our
 party,  why  should  he  have  joined  our  party?
 The  very  fact  that  he  has  joined  us  today  shows
 or  clearly  proves  that  whatever  impressions  he
 had  before  were  not  correct,  and  now  the
 true  picture  is  before  hon.  Members;  and  that
 is  why  he  is  with  us  today.

 Proclamation  re.

 SHRI  K.  s.  CHAVDA:  He  would  have
 become  a  Minister.

 SHRI  MOHSIN  :  It  is  quite  possible  that
 Shri  K.  8,  Chavda  and  other  friends  also  may
 be  convinced  that  such  malpractices  are  not
 carried  on  by  our  party,  end  later  on,  they

 may  also  join  us,  But  itis  for  our  leaders  to
 decide  whether  to  admit  them  or  not.  Any
 way,  I  am  one  with  them  in  stopping  floor-

 crossing.

 Shri  Chavda  made  another  point
 about  educational  concessions  given  by  the
 former  Chief  Minister,  Shri  Hitendra  Desai.

 Actually  he  made  an  announcement  making
 secondary  education  free  for  all  on  the  eve  of

 his  departure.  If  he  was  really  sincere  about

 giving  this  concession  to  all,  why  should  he
 have  waited  till  a  few  hours  before  relinquishing
 his  office  ?

 SHRI  K.  38.  CHAVDA:  Girls  education
 was  made  free  in  1969,  and  now  boyy’  educa-
 tion  remained.

 SHRI  MOHSIN:  But  why  should  have
 waited  till  a  few  hours  before  relinquishing  his
 office  to  do  that  ?

 SHRI  K.  S.  CHAVDA:  What  was  wrong
 in  that  ?

 SHRI  MOHSIN:  There  may  not  be  any-
 thing  wrong.  But  if  he  was  really  sincere
 about  it,  he  could  have  done  it  much  earlier.
 Anyway,  that  did  not  matter.  The  Governor
 gave  full  conmderation  to  all  these  matters  and
 then  came  to  the  conclusion,  keeping  in  view
 the  resources  of  thu  State  and  the  needs  of
 development,  that  it  was  not  advisgble  to
 extend  this  concession  at  this  juncture.  Why
 should  those  parents  like  Shri  Chavda  and
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 Shri  Mody  who  could  afford  to  pay  for  their
 chikiren’s  secondary  education  get  this  conces-
 sion?  Such  benefit  should  really  go  to  the
 poor  people.  Even  now,  the  concessions  gives
 apply  to  the  poor  people  ;  it  is  only  the  richer
 people  who  are  capable  of  paying  who  are
 charged  fees  at  the  secondary  stage.

 SHRI  K.S,  CHAVDA:  Whether  poor  or
 tich,  why  should  there  be  any  discrimination  ?

 SHRI  MOHSIN:  Why  should  those  who
 can  afford  to  pay  get  this  concession ?  That
 was  the  view  taken  by  the  Governor.  He
 thought  it  fit  to  extend  the  concemion  only  to
 girls  and  backward  classes.

 For  the  information  of  my  hon.  friend,  I
 give  below  the  concessions  prevalent  even
 today:  Students  the  annual  income  of  whose
 parents  or  guardians  doez  not  exceed  Rs.  3,600
 get  full  freeship  ;  students  whose  parents/
 guardians  are  agriculturists,  that  is,  those
 engaged  in  agriculture  and  allied  pursuits  and
 hold  land  not  in  excess  of  half of  the  prescribed
 ceiling  also  get  full  freeship  ;  students  whose
 parents/guardians  are  agricultural  labourers
 get  full  freeship  ;  students,  the  annual  income
 of  whose  parents/guardians  from  all  sources
 exceeds  Rs.  3,600  but  does  not  exceed  Rs.  4,800
 get  half  freesbip  ;  students  whose  parents!
 guardians  are  agriculturists,  that  is,  those
 engaged  in  agriculture  and  allied  pursuits  and
 who  hold  land  exceeding  half  of  the  prescribed
 ceiling  but  not  exceeding  three-fourth  of  the
 ceiling,  get  half  freeship.

 SHRI  K.S.  CHAVDA:  The  difficulty  is
 that  they  cannot  get  income  certificate  and
 only  a  very  few  rich  people  are  excluded.
 What  is  the  use  of  having  such  a  thing  ?

 SHRI  MOHSIN:  Those  who  can  afford
 have  to  pay.  There  is  nothing  wrong  in  that.

 Some  members  spoke  about  the  non~utilisa-
 tion  of  Narmada  waters.  As  the  House  is
 aware,  this  has  been  referred  to  the  Inter-state
 Water  Disputes  Tribunal.  The  parties  to  the
 dispute  are  Maharashrra,  Gujarat,  Madhya
 Pradesh and  Rajasthan.  I  do  not  want  to  say
 anything  further  on  that  as  the  matter  is
 pending  before  the  Tribunal.  We  will  await  the
 decision  of  the  Tribtmal.  It  ts  too  early  to  say
 anything.
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 SHRI  D.  D  DESAI  :  It  is  said  not  a  drop
 of  water of  the  Kaveri  is  allowed  to  go  as  waste
 to  the  ocean  whereas  100  per  cent  of  Narmada
 is  going  to  the  ocean  as  waste.  This  is  the
 difference.

 SHRI  MOHSIN:  That  is  correct,  but  when

 the  matter  is  before  the  Tribunal,  it  is  unwise
 to  give  any  opinion.  Let  us  await  the  decision
 ofthe  Tribunal.  Then  the  Government  will
 consider  it.  Let  all  these  disputes  be  settled.
 Then  utilisation  will  be  considered  by  the

 Irrigation  Minister.

 Some  of  our  friends  have  made  a  point  about

 the  gas  price.  It  is  true  that  there  is  a  kind
 of  grievance  in  Gujarat  as  regards  the  gas
 price,  but  the  Governor  has  taken  up  the
 matter  with  the  Central  Government  and  also
 with  the  ONGC.  He  came  here  personally

 and  discussed  the  matter.  The  officials  of  the

 Gujarat  Government  are  at  it.  They  are

 holding  conversations  with  the  officials  of  the

 Petroleum  and  Chemicals  Ministry.  They
 have  alse  held  discussions  with  the  officers  of

 ONGC.  I  think  a  satisfactory  solution  will  be

 reached  carly.

 SHRI  K.S8.  CHAVDA:  How  much  time

 will  it  take  ?  Here  the  Tribunal  does  not  come

 in  the  way.  It  only  depends  os  the  Govern-

 ment  of  India.

 SHRI  MOHSIN:  That  depends  on  the

 negotiations.  Discussions  are  going  on  at

 present.  The  Gujarat  Governor  is  also  very
 serious  about  it.  4  think  very  scon  a  decision
 will  be  reached.

 SHRI  D.  D.  DESAI:  |  raised  the  point
 that  energy  in  the  form  of  water  at  hydro-
 electric  headworks  should  also  be  charged  on  s

 pro  rata  basis  when  the  gas  charged.

 SHRI  MOHSIN:  All  these  matters  will

 be  discussed.

 It  will  be  appreciated  that  the  Proclamation
 was  issued  only  when  Shri  Hitendra  Desai,  the
 former  Chief  Minister,  came  to  the  Governor
 and  said  that  be  was  unable  to  continue  the
 Government.  He  had  done  it  once  before  on

 313.1971,  but  again  when  be  got  majority,  he
 ‘was  allowed  to  form  the  Government,  and  that
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 Government  continued  till  I2th  May.  The
 party  position  before  the  Proclamation  of
 President's  rule  was  this:  Congress  (O)—68  ;
 Congress  (R)--67;  Swatantra—ll;  Inde-
 pendents—3  ;  PSP—3;  Jan  Sangh-—|  ;  vacant
 seats—5.  From  this  it  is  clear  that  no  party
 was  in  a  position  to  form  another  Ministry,
 The  vote  on  account  had  been  taken  only  for
 the  first  quarter  and  further  provision  had  to
 be  made.  There  was  no  alternative  for  the
 Governor  but  to  advise  the  President  to  issue
 the  Proclamation  and  that  was  issued.  So,  the
 Proclamation  was  justified  in  all  possible
 ways  and  I  have  come  here  to  seek  approval
 of  the  House.  I  appeal  to  the  hon.  members
 of  this  House  to  accord  approval  to  the
 Proclamation.

 MR.  CHAIRMAN:  The  question  is:

 “That  this  House  approves  the  Pro-
 clamation  issued  by  the  President  on  the
 I3th  May,  1971,  under  Article  356  of  the
 Constitution  in  relation  to  the  State  of
 Gujarat."

 The  motion  was  adopted.

 5.50  hrs.

 PUNJAB  BUDGET  1971-72  GENERAL
 DISCUSSION  AND  DEMANDS  FOR

 GRANTS

 MR.  CHAIRMAN  :  We  shall  take  up  to
 together  items  6  and  7,  General  discussion  on
 the  Budget  and  voting  on  the  demands  for
 grants  in  respect  of  the  Punjab  Budget.

 Demanp  No.  I—Lanp  Revanus

 MR.  CHAIRMAN:  Motion  moved  3

 “That  a  sum  not  exceeding  Rs.  148,39,400
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Sist  day  of  March,  1972,  in
 respect  of  ‘Land  Revenue’,”

 Demanp  No.  2—Srare  Exone  Dorms
 है

 MR.  CHAIRMAN:  Motion  moved  :

 That  a  sum  not  exceeding  Rs.  £9,87,800
 be  granted  to  the  President”  to  canplew  the
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 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  Sist  day  of  March,  1972,  in

 respect  of  ‘State  Excise  Duties’.”

 Demanp  No.  3-—Taxes  on  VenroLes

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  5,85,700
 be  granted  to  the  President  to  comples  the

 sum  necestary  to  defray  the  charges  which

 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,  in

 respect  of  ‘Taxes  on  Vehicles’.”

 Demanp  No,  4—Satzs  Tax

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exeeding  Rs.  48,37,100
 be  granted  to  the  President  to  complete  the

 gum  necessary  to  defray  the  charges  which

 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,  in

 respect  of  ‘Sales  Sax’.”

 Demanp  No.  5—Ornzr  Taxes  ano  Durixzs

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  22,76,200
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,  in

 respect  of  ‘Other  Taxes  and  Duties’.”’

 Duaann  No.  6—Stamps

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  4,95,000
 be  granted  to  the  President  to  complete  the
 um  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  Siet  day  of  March,  1972,  in

 respect  of  ‘Stamps’.”

 Demanp  No.  7—ReastTration  Fees

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  41,700
 be  granted  w  the  President  to  complete  the
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 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  972,  in

 respect  of  ‘Registration  Fees’.”

 Damann  No.  8—Panuiamant,  Srars/Umton
 Transrony  Leos  Latures

 MR,  CHAIRMAN:  Motion  moved  :

 "That  a  sum  not  exceeding  Rs.  35,23,500
 be  granted  to  the  President  éo  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,  in

 respect  of  ‘Parliament  State/Union  टशन

 tory  Legislatures’.”

 Demann  No.  9--GaneRat  ADMINISTRATION

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  3,74,73,700
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3ist  day  of  March,  1972,  in

 respect  of  ‘General  Administration’.”

 Damanp  No.  ]0—ApsunisrraTion  oF  Jusricx

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  63,438,100
 be  granted  to  the  President  to  complete  the

 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,  in
 2  98

 respect  of  ‘Administration  of  Justice’.

 Desann  No.  |  l—Jamus

 MR.  CHAIRMAN  :  Motion  moved  :

 “Phat  a  sum  not  exceeding  Rs.  94,93,100
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which

 will  come  in  course  of  payment  during  the

 year  ending  the  Sist  day  of  March,  1972,  in

 respect  of  Jnils’.”

 Desanv  No.  |2—-Porios

 MR.  CHAIRMAN:  Motion  moved;

 “That  &  ह... ज  ह... ज  exceeding  Rs.6,70,25,900
 be  granted  to  the  President  te  complete  the
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 gum  necemary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3]st  day  of  March,  1972,  in

 respect  of  ‘Police’.”

 Desmanv  No.  8—Supriis  ann  Disposais

 MR.  GHAIRMAN  :  Motion  moved:

 ‘That  a  sum  not  exceeding  Rs.  3,76,i00
 be  granted  to  the  President  to  completes  the
 mum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3ist  day  of  March,  1972,  in

 respect  of  ‘Supplies  and  Disposals’.”

 Damanv  No.  4——-Mace.tanrous  Depantuanrs

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  67,28,600
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  I972,  in

 respect  of,  ‘Miscellancous  Departments’.”

 Dsmanp  No,  ]5—Screntiric  DePpARTMENtTs

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  asum  not  exceeding  Rs,  4,41,900
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3ist  day  of  March,  I972,  in

 respect  of  ‘Scientific  Departments’.”

 Dewann  No.  {6—Enucarion

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  24,26,54,600
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  courte  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Education’.”

 Dewann  No.  !7—~Mapica.

 MR.  CHAIRMAN:  Motion  moved  :

 "That  a  sum  not  exceeding  Rs.  ¢,45,98,300
 be  granted  to  the  President  to  complete  the

 sum  necessary  to  defray  the  charges  which
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 will  come  ia  course  of  payment  during  the

 year  ending  the  3ist  day  of  March,  972,
 in  respect  of  ‘Public  health’.”

 Demand  No.  /8—Pua.o  Hsartx

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  asum  not  exceeding  Rs.  3,98,32,500
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  Slet  day  of  March,  1972,
 in  respect  of  ‘Public  Health’.””

 Demanp  No.  9—-Fasary  PLANNING

 MR.  CHAIRMAN  :  Motion  moved  -

 “That  asum  not  exceeding  Re.  1,23,97,500
 be  granted  to  the  President  to  completa  the
 sum  Necetsary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Family  Planning’.”

 Demanp  No.  20—AcricuL  Ture

 MR,  CHAIRMAN:  Motion  moved:

 That  a  sum  not  exceeding  Rs.  4,9i,52,600
 be  granted  to  the  President  to  complate  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Agriculture’.”

 Demann  No,  2i—Anmat  Hussanpry

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  1,84,31,600
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Animal  Husbandry’.”

 Desanp  No.  22--Co-oparation

 MR.  CHAIRMAN:  Motion  moved  :

 “That  asum  not  exceeding  Rs.  ,27,I0,400
 be  granted  to  the  President  to  completes  the
 sum  necestary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year,  ending  the  Set  day  of  March,  £972,
 in  respect  of  ‘Co-operation’.”
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 Damann  No.  23--Invusrams

 MR,  CHAIRMAN:  Motion  moved:

 “That  &  sum  not  exceeding  Rs,  1,83,10,100.
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 yearending  the  $list  day  of  March,  1972,
 in  respect  of  ‘Industries’.”

 Demanp  No.  24—Comuunrry  Development
 Proyzors,  Nationan  Exrenston  Sernvick  AND

 Loca,  Deveroramnt  Worgs

 MR.  CHAIRMAN  :  Motion  moved  :

 “Thata  sum  not  exceeding  Rs.  4,78,67,100
 be  granted  tothe  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Community  Development  Pro-
 jects,  National  Extension  Service  and  Local
 Development  Works’.”

 Demanp  No.  25—Lanpour  anp  Emplovéent

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  I,8!,62,000
 be  granted  to  the  President  to  complete  the
 sums  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Sistday  of  March,  1972,
 in  respect  of  ‘Labour  and  Employment’.”

 Demanp  No.  26-—Mumce.rangzous,  SOCIAL  AND
 DrveLormMenTaAL  ORGANISATIONS

 MR,  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  84,568,100
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Miscellaneous  Social  and
 Developmental  Organisations’.”

 Demanpv  No.  27—-Mutripurrosz
 Scummes

 छह

 MR.  CHAIRMAN
 :  Motion  moved  :

 “That  asum  not  exceeding  Rs.  3,49,66,190
 be  granted  to  the  President  to  complete  the
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 gum  necessary  to  defray  the  charges  which
 will  came  in  course  of  payment  during  the
 year  ending  the  Slet  day  of  March,  I972,
 in  respect  of  ‘Multipurpose  River  Schemes’.””

 Deuann  No,  28-—Iaascarion,  NAvicarion,
 Empankwent  and  Draimace  Works  (Com-

 MERCIAL  At  Non-Commnrraia.)

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  4,51,47,900
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  courte  of  payment  during  the
 year  ending  the  3lstday  of  March,  1972,
 ia  respect  of  ‘Irrigation,  Navigation,  Embank-
 ment  and  Drainage  Works  (Commercial  and
 Non-Commercial).””

 Demanv  No.  29—Cuarors  on  Ineication
 EStaBLUHMENT

 MR.  CHAIRMAN  :  Motion  moved  :

 “*That  a  sum  not  exceeding  Rs,  2,56,08,090
 be  granted  to  the  President  to  complete  the
 gum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  eading  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Charges  on  Irrigation  Establish-
 ment’.”

 Demanp  No.  30—Pustic  Woras

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  5,87,26,680
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Public  Wotks’.”*

 Demanp  No,  3l—Cuarces  on  Burpige  AND
 Roaps  Esras.isument

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  I,27,78,670
 be  granted to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 yeat  ending  the  Sist  day  of  March,  1972,
 in  respect  of  ‘Charges  on  Buildings  and
 Roads  Retablishment,.“



 338  Prnjah  Budget  end

 Demanp  No,  32—Carrra  Ouray  on  Pusiso
 Wonns

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  excecding  Rs,  3,24,30,000
 be  granted  to  the  President  to  complete  the
 fum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  Slat  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Public
 Works’.

 Dumanv  No.  33~-Roap  ann  WATER  TRANSPORT
 Scumsns

 MR,  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  6,71,58,300
 be  granted  to  the  President  to  complete  the

 gum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Road  and  Water  Transport
 Schemes’.””

 Demanp  No,  34—Famaine  Recrer

 MR.  CHAIRMAN  :  Motion  moved  :

 ‘That  a  sum  not  exceeding  Rs.  86,34,900
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  3st  day  of  March,  1972,
 in  respect  of  ‘Famine  Relief’.”

 Dewanv  No.  35—Parsons  and  Orner  Retme-
 wewt  Benerirs

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  1,48,41,700
 be  granted  to  the  President  to  complete  the

 gum  necessary  to  defray  the  charges  which

 will  come  in  course  of  payment  during  the

 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Pensions  and  Other  Retirement

 Benefits’.

 Dewany  No.  36—-Parvy  Purses  ano  ALLOWAN-

 ona  एक  Inoian  Ruters

 MR.  CHAIRMAN  :  Motion  moved:

 “That  a  sum  not  axcecding  Rs.  4,89,900
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 be  granted  to  the  President  to  complete  the
 gum  orcessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the

 year  ending  the  Slat  day  of  March,  1972,
 in  respect  of  ‘Privy  Purses  and  Allowances

 of  Indian  Rulers’,”

 Desmano  No.  37-—SrTaTiongry  AND  Paurtmo

 MR.  CHAIRMAN:  Motion.moved  :

 “That  a  sum  not  exceeding  Rs.  304,81,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lat  day  of  March,  1972,
 in  respect  of  ‘Stationery  and  Printing’.””

 Demanp  No.  38--Forests

 MR.  CHAIRMAN  ;  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  1,05,87,110
 be  granted  to  the  President  te  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Silat  day  of  March,  1972,
 in  respect  of  ‘Forests’.”

 Demanp  No.  39-—~-Misce.Langous

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  4,16,88,620
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  S3lst  day  of  March,  1972,
 in  respect  of  ‘Miscellancous’.”

 Damann  No.  40—Oruzr  Micrt.angovus  Com
 PENSATIONS  AND  ASSIGNMENTS

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Rs,  1,36,900
 be  granted  to  the  President  to  compirte  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Stst  day  of  March,  1972,
 in  respect  of  ‘Other  Miscellaneous  Compen-
 sations  and  Astignments’.”

 Demanv  No.  4!—Prerartirion  Pavaenrts  :

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  tum  not
 exceeding

 Rs,  1,500
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 he  granted  to  the  President  to  compleis  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 है  respect  of  ‘Prepartition  Payments’.”

 Dewand  No.  42—Caprrat  Ourzay  on  Scsreuxs
 OF  AGRICULTURAL  IMPROVEMENT  AND  RESEARCH

 MR,  CHAIRMAN  :  Motion  moved  ;

 That  a  sum  not  exceeding  Rs.  49,02,000
 be  granted  to  the  President  to  complete  the
 mum  necessary  to  defray  the  charges  which
 will  coms  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Schemes  of
 Agricultural  Improvement  and  Research’.”

 Damanp  No.  43--Caprrat  Ourtay  on  Ixpvus-
 TRIAL  AND  Eoonomic  Deva.orpment

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  +$,84,56,300
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1972,
 in  reapect  of  ‘Capital  Outlay  on  Industrial
 and  Economic  Development’.”’

 Damanp  No.  44—Carrrar  Ourtay  on  Murrie
 purposes  River  Scuemes

 MR.  CHAIRMAN  ;  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  I,0!,62,700
 be  granted  to  the  President  40  completa  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Multipur-
 pose  River  Schemes’.”

 Damann  No,  45—Carrrat  Ouray  on  Inrioa-
 tron,  NaviGaTion,  EMBANKMENT  AND

 Draimace  Wonks  (Commencias)

 MR.  CHAIRMAY:  Motion  moved  :

 “Pheta
 suia  not  exceeding  Ra,  3,84,70,970
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 he  granted  to  the  President  to  complete  the
 gum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1972,
 in  reapect  of  ‘Capital  Outlay  on  Irrigation,
 Navigation,  Embankment  and  Drainage
 Works  (Commercial)’."

 Dewann  No.  46-——Caprrar  Ouray  on  Pusiic
 Worxs

 MR.  CHAIRMAN:  Motion  moved  :

 “That  asum  not  exceeding  Rs.  9,81,15,650
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Sist  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Public
 Works’.”

 Demano  No.  47—Carrraz  Ourcay  On  OTHER
 Works

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  asum  not  exceeding  Rs.  9,52,500
 be  granted  to  the  President  fo  completes  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  S3ist  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Other
 Works’,”’

 Demanp  No.  48—Cariray  Ovurtay  on  Roap
 and  Water  TRANsPORT  Scitemes

 MR.  CHAIRMAN  :  Motion  moved  ;

 “That  asum  not  exceeding  Rs.  1,34,88,800
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1972,
 in  respect  of  ‘Capital  Outlay  on  Road  and
 Water  Transport  Schemes’.”

 Damanp  No.  49—-Payments  or  Commuren
 VaLus  or  Piomons

 MR.  CHAIRMAN  ;  Motion  moved  ३

 “That  a  sum  aot  exceeding  Ra.  150,000
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 be  granted  to  the  President  to  complete  the
 gum  necemary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  Slst  day  of  March,  1972,
 in  respect  of  “Payments  of  Commuted  Value
 of  Pexsions’.””

 Damann  No.  50—Carrrat  Our.ay  on  Scns
 or  Govarnuenr  Trapnro

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  not  exceeding  Ra,  26,32,26,000
 be  granted  to  the  President  to  complete  the
 sum  necestary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  972,
 in  respect  of  ‘Capital  Outlay  on  Schemes  of
 Government  Trading’.”

 Demanv  No.  5l—-Loans  to  Loca.  Fuxpe—
 Private  Paarizs,  erc.  AND
 Loans  To  Governxnr  Szn-
 VANTS

 MR.  CHAIRMAN:  Motion  moved  :

 “That  a  sum  not  exceeding  Rs.  7,19,69,800
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Loans  to  Local  Funds—Private
 Parties,  ctc.  and  Loans  to  Government
 Servants’.””

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  We  certainly  do  not  like  States
 budgets  coming  up  before  this  House  for  dis-
 cumion  and  approval.  But  it  is  happening  for
 quite  some  time  now.  The  role  of  the  Governor
 acting  us  the  political  agent  of  the  Central
 Government  should  be  noted.  For  the  last
 twenty  years  the  Governors  had  very  little  to
 do,  although  they  had  to  do  occasional  mani-
 Pulations  as  you  saw  in  Madras  in  952  and
 they  live  a  life  of  pampered  colonial  baron
 with  daty  free  imported  luxury  items  and  so
 on,

 In  4967  after  the  Congress  had  lost  its
 Power,  particularly  in  the  States,  this  im-
 morality  was  intensified  by  ruling  party.  They
 wanted  energisation  of  the  central  political
 agency  of  the  Governer  because  they  were
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 serving  the  ruling  party  at  the  Centre,  their
 employers,  and  they  adopted  multiple  stan-
 dards,  although  in  969  in  the  Governors’
 conference  itself,  it  was  resolved  that  the  Chief
 Ministers’  majority  has  to  be  established  in  the
 Assembly  and  not  by  the  Governor.  Yet  they
 have  been  flouting  that  every  day.  We  have
 seen  the  conduct  of  Dharma  Vira  in  West
 Bengal.  With  the  help  of  money  bags  the
 Centre  bad  raised  enormous  amount  of  funds
 and  MLAs  were  sold  and  purchased  at  values
 between  Rs.  9,000  and  Ra.  i,20,000  per  head—
 all  this  money  was  provided  by  the  money
 bags,  the  great  patron  saints  of  the  Congress
 Party.

 35.52  bra.

 (Surasatt  Sarena  Kaur  in  the  Chair]

 We  also  say  that  the  Chief  Minister's  power
 to  dissolve  the  Assembly  is  another  thing  that
 we  totally  disapprove  of.  It  should  not  be
 there.  By  these  actions  of  the  Central  Govern-
 ment  and  its  political  agency  in  the  form  of
 Governors  in  the  States,  the  Centre-State
 relationship  has  been  seriously  damaged.
 The  federal  structure  has  been  damaged.  The
 standard  of  morality  has  gone  down  consider-
 ably.  In  1971,  every  recently,  Shri  Jyoti  Bosu
 the  leader  of  the  largest  party  was  not  allowed
 to  prove  his  majority  on  the  floor  of  the
 Astembly  because  the  Governor  had  to
 keep  his  masters  in  Delhi  pleased.  If  he  was
 called  upon  to  do,  Shri  Jyoti  Bosu  would  have
 established  his  majority  on  the  floor  of  the
 House....

 SHRI  A.K.M.  ISHAQUE  (Basirhat):  An-
 other  lunatic  said  that  if  he  was  given  a
 chance,  he  would  form  a  Government.

 SHRI  JYOTIRMOY  BOSU:  Do  not  nat.
 ter,  Mr.  Ishaque;  if  you  want  to  speak  get
 up  and  speak  ;  do  not  natter.  The  Governor
 gives  the  advantage  to  a  choten  leader  through
 his  arbitrary  decision  by  inviting  him  to  form
 a  Ministry.  That  gives  him  a  very  great  added
 advantage  in  the  matter  of  support,  parti-
 cularly  the  support  of  the  MiLAs  sitting  on  the
 fence,  who  have  a  value  on  their  head,
 My  party  stands  for  formula  :  that  the
 majority  at  any  time  of  the  astembly  must  be
 eatablishied  on  the  floor  of  the  House.  We  also
 go  to  the  extent  of  saying  that  the  leader  of
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 the  Assembly  should  first  ¢stablish  himself  as
 the  feader  of  the  Assembly  and  then  the  oath
 should  be  administered  to  him,  not  that  the

 oath  comes  first  and  then  he  goes  to  market
 to  buy  support  by  horse  trading  and  then
 becomes  the  leader.  We  disapprove  of  Presi-
 dent's  rule  because  it  is  against  the  practice
 of  democracy.  This  is  being  done  so  often  and
 30  frequently  that  it  is  a  marter  of  deep  regret
 and  shame  for  us.

 Sir,  in  the  Punjab,  the  Governor's  action
 has  partly  boomeranged  on  a  faction  of  the

 Congress  organisation,  although  we  are  not
 very  certain  if  the  other  section  had  disliked
 it.  De.  Pavate  was  unhappy  with  the  whole

 Congres  set-up.  Since  the  episode  of  Dr.
 Lachhman  Singh  Gill,  he  did  not  like  the
 whole  thing.  So  he  was  very  happy  in  his
 heart  of  hearts;  and  there  was  disagreement
 in  the  Home  Ministry  at  Delhi.  There  was

 disagreement  between  Sardar  Swaran  Singh
 and  our  learned  friend,  Sardar  Darbara  Singh.
 One  section,  Sardar  Swaran  Singh,  with  the
 Prime  Minister's  blessing  behind  him,  wanted
 the  dissolution  of  the  Assembly.  That  suited
 him  best.  The  other  group  supported  by  Mr.

 Jagjivan  Ram,  wanted  the  Ministry  to  be

 bombed.  Therefore,  Dr.  Pavate  preferred,
 chose  to  dissolve  the  Assembly.  (Interruption)
 What  trunk  telephone  calls  were  exchanged
 between  Sardar  Darbara  Singh  and  others?
 What  did  they  do  in  the  last  two  months?

 They  did  intense  horse-trading.  I  cannot

 gurantee  that  a  part  of  the  State  Bank's  de-

 posited  money  was  meant  for  doing  horse-

 trading  in  Punjab.  I  am  not  very  sure,  but

 certainly  the  horse-trading  was  not  done  with

 empty  hands.  But  we  know  this  much:  that
 Sardar  Gurnam  Singh  was  promised  a  Con-

 gress  ticket,  and  that  is  how  you  tried  to  do

 job.  In  any  case,  you  have  brought  down  the
 morality  once  again  in  Punjab.  That  is  what
 you  have  been  doing  so  frequently  every.
 where.

 About  the  budget  side,  I  would  say  that  it
 ie  $  gteat  pity,  because  we  know  so  little  about
 Punjab’s  budget.  We  had  no  time  to  study  it
 carefully.  We  do  not  know  the  facts  that
 should  be  studied,  Suse  we  are  doing  some-
 thing  which  should  not  be  done.  [t  is  not
 nice ;  ta  you  realise  that  you  are  doing  some
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 thing  which  is  not  to  be  done  ?  But  a  few  things
 have  been  brought  to  our  notice,  One  is,  in
 November,  1970,  che  Akati  Government  had
 promised a  sum  of  Ra.  3  crores  to  remove  the
 anomalies  in  teachers’  pay-scales,  but  in  the
 budget  I  searched  for  it;  there  is  no  provision
 made.  Mr.  Ganesh  would  be  able  to  tell  us
 whether  there  is  any  provision  for  that.

 Then  there  is  the  question  of  granting  in-
 terim  relief  to  the  non-gazetted  officers—the
 NGOs—ordiaary  employees  of  the  Govern-
 ment.  There  also,  I  do  not  see  any  provision
 in  the  budget.  Then,  another  issue  which
 very  much  hampers  Punjab’s  development  is
 the  acute  power  shortage.  Due  to  this  power
 shortage,  Punjab  is  going  to  be  hit  in  the  field
 of  economy,  in  the  field  of  gencration  of  basic
 wealth.  We  know  many  times  that  the  Irriga-
 tion  and  power  Minister  of  the  Punjab
 Goverament  had  made  serveral  representations
 that  “you  shut  down  Nangal  ferttliser  for  part
 of  the  year  and  the  surplus  power  should  be
 diverted  to  Punjab.’’  Also,  in  the  cities  and
 areas  where  the  same  source  supplies  power,
 can't  you  go  in  for  a  cut  of  unnessewary
 things,  luxury  items?  For  example,  you  can
 goin  fora  partial  clowure  of  cinema  shows,  a
 partial  closure  of  the  air-conditioned  machinery
 and  such  items  hike  fountains  that  are  elect-
 tically  operated  ia  Delhi.  You  want  to  run
 fountains  here;  air-conditioned  cinemas  here,
 and  being  the  industry  and  the  economy  toa
 standstill.  You  want  the  Punjab  farmer  to
 suffer  for  lack  of  power,  where  you  have  billions
 of  tonnes  of  wheat  lying  on  the  field  which  can-
 not  be  threshed.  You  cannot  give  them  power.
 They  have  been  begging  of  you,  “Close  this
 fertiliser  plant  at  Nangal  for  a  part  of  the
 year;  close  the  air-conditioned  machines  ;
 close the  cinemas  for a  part  of  day  and  divert
 the  power”.  But  the  Central  Government  is  least
 interested  in  such  things.  So,  the  Punjab  far
 mers  are  suffering.  On  this  matter  I  hope  Mr.
 Ganesh  will  tell  us  what  they  are  willing  to  do,

 We  see  again  a  big  figure  fot  police,  as
 usual,  We  want  an  explanation  from  Mr.
 Genesh  why  it  in  that  instead  of  making  a
 provision  for  removing  the  anomalies  in
 teachers’  pay  and  bringing  some  sort  of  satis
 faction  in  the  minds  of  the  NGOs,  Govers
 ment  has  preferred  to  keep  the  figure  for  police

 ts  high  as  it  ts  shown  in  the  budget.
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 Thope  the  Minister  will  reply  to  all  these

 points,
 १6  brs.

 थी  दियारा  ह  (होशियारपुर)  :  मैडम

 चेयरमैन,  यह  पंजाब  का  बजट  यहां  पर  क्यों

 आया  है  ?  उसकी  वजह  यह  है  कि  वहां  सरकार

 नहीं  रही  और  राष्ट्रपति  साहब  का  वहां  पर

 राज्य  हो  गया।  हमारा  किसी  श्रे  कोई  भी

 इसीलिए  क्‍यों  न  हो,  लेकिन  यह  सही  है  कि

 जो  सरकार  वहां  खत्म  हुई  बहू  निहायत  करप्ट

 सरकार  थी।  इसके  इंस्टांसेज  दूं  तो  मुझे  वक्‍त

 नहीं  उतना  ।  एक  ही  बात  कहता  हूं
 कि

 तबादलों  में  पैसे  लिये  जाते  थे।  किसी  कर्म-

 जारी  का  तबादला  करना  हो  तो  कहते  थे  कि

 पैसे  दो  ।  शेड्यूल  बना  हुआ  था  कि  300  ०

 से  लेकर  5,000  पु  तक  लेना  है।  यह  थे

 उस  सरकार  के  कारतामें  ।  माननीय  ज्योतिर्मय

 बसु  साहब  कह  रहे  थे  कि  श्री  दरबारा  मीनू

 और  श्री  स्वर्ण  सिंह  में  लड़ाई  थी  इसलिये  ऐसा

 हुआ  हमारी  कोई  लड़ाई  नहीं  थी।  हम

 आपके  दोस्त  को  जानते  है  जिसने  आपको  खौफ

 किया  है  ।  आप  मुझसे  ज्यादा  पंजाब  को  नहीं

 जान  सकते  ।  35  साल  से  पंजाब  को  देखा  है,

 और  यह  भी  देखा है  कि  कैसी  कैसी  पार्टियां

 दो,  दो  नम्बर  में  आती  रही  हैं।  पंजाब  की

 हालत  बहुत  बुरी  है!  बहां  जितना  कत्लों-

 गारत  है  उतना  शायद  ही  कहीं  होगा  ।  302

 का  केस  देखा  307  में  कनवर्ट  किया  जाता

 था  जेल  में  जाने  के  बाद  लोगों  को  रिहा

 किया  जाता  है  t  बाजार  में  कोई  बहू  बेटी  चल

 नहीं  सकती  कंजा कों  को  तरह  हमला  किया

 जाता  भा  ।

 अकालियों  की  सरकार  फ्यूडल  सरकार

 थी  t  जो  फ्यूडल  होता  है  बहू  कम्यून  जहर

 होता है,  इसमें  दो  रायें  नहीं  हैं।  मह
 ठीक  है

 कि  हमने  बहुत  तेजी से  काम  नहीं
 किया।

 लेकिन  अब  करना  चाहते  हैं।  भारत  सरकार

 के  पास  शामिल  आया  है।  इन  फ्यूडल्स से  जिन
 के  पास  3,200  एकड़  जमीन  है,  सबको  खींच

 लेना  चाहिये  और  बात  और  दूसरे  नामों  पर
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 जो  बड़ी  बड़ी  जमीनें  दायरे  बैठे  हैं,  उसको

 उन  लोगों  से  लींच  कर  ऐसे  लोगों  में  चांदनी

 चाहिये  जिनके  पास  जमीन  नहीं  है  ।

 अकाली  पार्टी  के  साथ  माननीय  ज्योतिर्मय

 बसु  की  पार्टी  रही  है  t  फ्यूडल  और  कम्मुनल्स
 से  मिल  कर  यह  कहते  थे  कि  30  एकड़  से
 ऊपर  हद  नहीं  लगायें  |  मैं  बता  सकता  हुं  कि

 कहां  कहां  पर  इन्होंने  उनकी  मदद  की  है  a
 माननीय  ज्योतिर्मय  बसु  की  पार्टी  बड़े  बैगनी-

 फाइंग  ग्लास  से  भी  मुशिकल  से  दिखाई  देगी।
 आप  वहां  अकालियों  से  मिल  कर  रहें  और
 फिर  कहें  कि  हम  सबसे  ज्यादा  प्रोग्रेसिव  हैं,  ये
 दोनों  बातें  जुड़ती  नहीं  हैं।  आप  अपने  आशा-
 याने  को  दुरुस्त  कीजिये  ;  आपका  जो  परिन्दा

 है  वह  उड़ता  है  और  उसके  लैप  में  बैठ  जाता

 है  जो  कम्यून  है।

 इस  बजट  की  लोगों  ने  खुशी  मनायी  कि

 अच्छा  हुआ  करप्ट  सरकार  पंजाब  की  खत्म

 हुई  ।  जितनी  बीमारी  सेक्रेटेरियट  से  ले
 कर  नीचे  तक  जाती  थी  वह  खत्म  हुई  ।  अब  तो

 पटवारी  भी  कहता  है  कि  मैं  तो  बआाएतबार  बन

 गया  हूं,  आप  मुझ  पर  जो  इल्जाम  लगाते  हो
 वह  तो  सेक्रेटेरियट  में  बैठ  कर  बजीर  साहब
 करते  हैं,  मुझे  छोड़  दो  ।  अब  करप्शन  नीचे  से

 ह्  कर  सेक्रेटेरियट  में  बला  गया  है।  लोग

 खुश  हैं  कि  ऐसी  सरकार  चली  गयी  जिसकी

 बिल्कुल  जरूरत  नहीं  है।  जिस  तरह  भी  हुआ
 बह  गवर्नर  के  शाने  काबा  नहीं  था  ।  मैं  मानता

 ह्  कि  दूसरी  पार्टी  थो  उसको  बुला  लेते

 जो  बजट  हमारे  सामने  आया  है  यह  उस

 सरकार  का  है  जिसकी  मैंने  अभी  बहुत  तारीफ

 की  है।  बजट  में  जेल  पर  खर्चा  कम  किया  है।
 ढी कहे है  1  खर्चा  इसलिये  कमर  हुआ  कि  किसी

 को  पकड़ना  ही  नहीं ।  पुस् जिम  को  वैसे  ही

 छोड़  देना  है।  किसी  ने  किसी  की  बढ़  बेटी  पर

 हाथ  डाला  तो  जाने  दो  |  गरीब  हरिजन  पर

 हाथ  डाला  तो  कहा  कि  हरिजन  है।  उसको
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 आदमी  में  शुमार  नहीं  किया  जाता  है।  तो  जेल

 पर  खर्चा  अपने  आप  ही  कम  होगा  ।

 लला  ऐंड  आर्डर  की  सिचुएशन  के  बारे  में

 आप  पंजाब  में  पूछिये  ।  छोड़िये  सेक्रेटेरियट  के

 लोगों  को,  आम  आदमी  की  सांस  रुकी  हुई

 थी।  सेकेंटेरियट  के  लोगों  से  पूछिये,  चीफ

 सेक्रेटरी  हैं  या और  सेक्रटरी  है,  उनसे  पूछिये,

 तो  तखलिया  में  यही  कहेंगे  कि  अच्छा  हुआ

 हमारे  गले  से  उतरी  |  मैंने  जैसा  कहा  जेल  पर

 खर्चा  कम  है,  इसलिये  कम  है  कि  किसी  को

 पकड़ते  ही  नहीं  ।  फिर  कहते  हैं  कि  हमने  जेल

 में  लोगों  को  कम  बन्द  किया  है  1

 ऐजुकेशन  की  बात  लीजिये।  टीचर्स  का

 एक  मूवमेंट  चला,  उन्होंने  इंद्रिय  रिलीफ

 मांगा,  मिली  उनको  जेल  और  हजारों  के

 तबादले  कर  दिये  ।  यह  तो  मोहम्मद  तुगलक
 निकले  जिसने  ट्रांसफर  आफ  कैपिटल  एक  जगह

 से  दूसरी  जगह  किया  था।  नतीजा  यह  है  कि

 किसी  टीचर  को  यह  पता  नहीं  है  कि  उसकी

 पोस्टिंग  किस  जगह  पर  है  ।  इंद्रिय  रिलीफ  का

 यह  बदला  दिया।  4  करोड़  29  लाख  का

 डेफिसिट  दिखाया  है  और  कहा  है  कि  यह

 रिक्‍्वरेबिल  है,  और  हम  दे  सकते  हैं  और  जो

 भरत  सरकार  से  पैसा  मिलेगा  उसको  मिला-

 कर  हम  इसको  पूरा  कर  सकते  है  और  इससे

 ज्यादा  पैसे  की  बचत  होगी  ।  मुझे  टीचर्स  मिले

 हैं,  एक  गांव  में  गया  उनसे  पूछा  कि  आप  यहां
 क्यों  बैठे  हैं,  ताश  खेल  रहे  थे  t  उन्होंने  कहा  कि

 इस  जगह  पर  भेजे  गये  थे,  लेकिन  अब  आमेर

 आया  है  कि  फादर  आडर  आपको  चार,  पांच

 दिन  में  आयेगा  1

 अकाली  सरकार  की  काबलियत  भी  सुन'
 लीजिये,  आप  मजाक  न  समझिये,  एक  जगह

 एक  मिनिस्टर  साहब  कहते  हैं  कि  देखो  मैंने

 आपके  लड़के  का  फर्नीचर  खराब  नहीं  किया  |

 उसने  पूछा  बताओ  तो  सही  फर्नीचर  अच्छा

 है  t  उसके  सेक्रेटरी  को  पूछा  कि  आपके
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 मिनिस्टर  थ्या  कहते  हैं  ?  उससे  बताया  कि

 मिनिस्टर  साहब  का  मतलब  कहने  का  यह  हैं
 कि  आपके  लड़के  का  फ्यूचर  खराबे  नहीं
 किया  ।  अब  फ्यूचर  को  फर्नीचर  कहने  वाले  से

 आप  क्या  तवक्को  करते  हैं  कि  वह  सरकार

 चला  सकेंगे  -  जो  उनकी  मदद  करने  वाले  हैं

 यह  हैं  उनके  किरदार  |  जो  उन्हें  खिलाता  है

 उसका  काम  करते  हैं  और  दूसरे  का  काम  नहीं

 करते  ।

 एग्रीकल्चर  की  बात  लीजिये  t  इन  फ्यूडल

 लोगों  का  ख्याल  था  कि  जमीन  की  हदबन्दी

 पूरे  तौर  पर  नहीं  लगा  सकते  ।  हदबन्दी  की

 लिमिट  30  एकड़  ने  रख  कर  L00  एकड़

 करनी  चाहिये  ।  मै  चाहूंगा  कि  चूकि  अब

 मरकज़ी  हुकूमत  के  हाथ  में  बां  का  शासन  भा

 गया  है  इसलिये  वहा  हदबन्दी  लागू  करायी

 जाम  और  जिनके  पास  फालतू  जमीन  है  उसको

 इस  ढंग  से  इस्तेमाल  किया  जाय  कि  जो

 बेजमीन  है,  मुजारा  है  उनको  वह  जमीन  दी

 जाय  t  वहा  पर  लैंड  रिफार्म  की  बहुत  ज्यादा

 जरूरत  है  और  बह  आपको  करना  पड़ेगा  |

 आप  लोग  देखिये  कि  यह  कितनों  डेमॉक्रैसी

 में  यकीन  रखते  हैं  ।  उन्होंने  पंचायत  राज  के

 श्री  टायर  सिस्टम  को  तोड  दिया  और  कहा
 कि  हम  इससे  भी  आगे  बढ़ने  वाले  हैं  बह  प्री

 टायर  सिस्टम  नहीं  चाहते  थ  क्योंकि  यह  उनके

 लिये  खराब  था  ।  डिसेंट्रालाइमेशन  के  बजाय

 उन्होंने  सेंट्रलाइजेशन  की  तरफ  ध्यान  दिया  q

 अब  हरिजनों  का  जो  मामला  है  वह  बहुत
 गम्भीर  सवाल  है।  अगर  पिछले  एलेक्स नों  में

 कोई  भी  अकाली  पार्टी  का  हरिजन  चुन  कर

 जाया  तो  वह  धक्के  से  आया,  बहू  चुन  कर  नहीं
 आया।  खैर,  इसके  बारे  में  मैं  ज्यादा  नहीं

 कहना  चाहता  क्योंकि  वह  मेरा  मसला  नहीं

 है  लेकिन  एक  बात  जरूर  कहता  हूं  कि  बहा

 के  लोग  चिल्ला  चिल्ला  कर  कहते  हैं  कि  जहां

 क्‍या हो  रहा  है  ।  वहा  तेरह  सीटों  में  से  सिर

 एक  आदमी  आया  क्योंकि  उनको  पटिय  करना
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 था।  चूंकि  हरिजनों  से  कांग्रेस  को  वोट  दिया  है

 इसलिये  उनको  धमके  से  पीछे  रखना  है  क्या

 किया ?  सैकड़ों  गांवों  में  उनकी  नाकाबन्दी  को

 गई,  उनको  बाहर  नहीं  निकलने  दिया  गया  और

 कहा  कि  चूंकि  तुमने  कांग्रेस  को  वोट  दिया  है

 इसलिये  तुमको  यहां  रक्खेंगे  ।  आज  वहां  पर  उन

 लोगों  के  साथ  ज्यादती  हो  रही  है  ।  हमसे  उसका

 मुकाबला  किया  है,  इसमें  कोई  शक  नहीं  हम

 नहीं  चाहते  थे  कि  वह  लोग  इस  तरह  से  बेजार

 होकर  दिल  छोटा  करें  ।  हमने  उनकी  मदद  की,

 लेकित  बाकमाल  यह  हैं  कि  जिन  लोगों  के  हाथों

 में  ला  ऐंड  आर्डर  था  उन्होंने  एस  पीज  को,

 थानेदारों  को  उनकी  जगहों  से  तब्दील  किया,

 डी  सीज  को  तब्दील  किया,  इसलिये  कि  वह

 गरीबों  को  मदद  करते  थे,  कहते  थे  कि  उनको

 चबको  नहीं  दिया  जाना  चाहिये।  ऐसे  लोगों

 को  तब्दील  किया  गया,  फिर  आज  वह  कहते

 है  कि  हम  उनके  लिये  घर्मझाला  बनते  हैं

 धर्म  तो  पता  नहीं  है  उसके  पास  या  नही  लेकिन

 घर्म  न  हो  तो  बाकी  क्या  रह  जाता  है  ?  चर्म

 को  छोड़कर  बाकी  बनाते  होंगे।  धर्मशाला  से

 धर्म  को  अलग  कर  दिया  ,  बाकी  चीज  वह

 लोग  बनाते  रहने  है  !

 इसलिये  मैं  कहता  हू  कि  ऐसी  बातें  की

 गई  हैं।  अज  लोगो  पर  अत्याचार  किये  गये

 है,  उनकी  नक्का  दिया  गया  है,  उनको  स्लैम

 किया  गया  है  क्योंकि  उन्होंने  कांग्रेस  को  वोट

 दिया  है।  इसमें  उनका  क्‍या  कसूर  था  ?  वह

 समझते  हैं  कि  अगर  हे मोके सी  को  पनपने  देना

 है,  अगर  उसको  जिन्दा  रखना  है  तो  जो  कुछ

 जमातें  हैं  उनको  मदद  करनी  चाहिये  ।  जिनका

 अपना  श्यान  ऐसा  नहीं  था,  उन्होंने  हमारे

 खिलाफ  बोट  दिया,  इसमें  कोई  शक  नहीं  ।

 मैं  कहता  हूं  कि  निकासी  की  जमीत,  जो

 र्हेबिलिटेक्षणत  की  जमीनें  थीं,  उनको  तो

 छोड़िये,  सतलज  नदी  पर  डेढ़  करोड़  रुपये  लगा

 कर  बांध  बनाया  ग्र या,  उस  में  से  लाखों  एकड़
 जमीन  निकली,  बहू  सारी  की  सारी  हरिजनों
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 के  लिये  थी,  लेकिन  उसको  उनमे  खींच  कर

 बड़े  बड़े  सरमाये दारों  को,  बड़े  बड़े  जमींदारों

 को  दे  दिया  गया।  उन  लोगों  ने  उन  पर

 कब्जा  कर  लिया  है।  जिस  पर  मिनिस्टर  का

 हाथ  है  उसका  कब्जा  रहता  है।  इससे  आप

 देखिये  कि  हरिजनों  के  साथ  कितना  बदतरीन

 सलूक  किया  जा  रहा  है।  जितनी  हरिजनों  की

 कोआपरेटिव  सोसायटीज  थीं  वह  तोड़  दी  गईं
 क्योंकि  वह  लोग  जमीन  पर  कान्त  करते  वाले

 थे।  बहू  मुजाहरे  को  वहां  बसने  नहीं  देना

 चाहते  थे,  कोऑपरेटिव  सोसाइटी  को  रहने
 नहीं  देना  चाहते  ये।  जो  दूसरे  दोस्त  हैं,

 हरिजन  हैं,  उनको  बसने  नहीं  देना  चाहते  थे  1

 ऐसी  अवस्था  वहा  पर  की  हुई  थी।  आज

 हरिजन  औरतों  पर  हमला  हुआ,  लेकिन  किसी

 ने  उफ  तक  नहीं  की  ।  इस  तरह  की  सरकार
 वहा  चलती  रही  है  ।

 इस  बजट  से  इंडस्ट्रीज  के  लिये  क्या  रख्खा

 गया  है  क्‍या  नहीं  रक्खा  गया  है,  अगर  आप

 इस  पर  नजर  डालें  तो  पता  लगेगा  कि  कुछ

 नहीं  किया  गया।  मैं  मानता  हूं  कि  पंजाब  में

 स्माल  स्केल  इंडस्ट्रीज  हैं।  उन  पर  इस  बजट

 का  कोई  असर  हुआ  हो  या  नहीं,  लेकिन  कोई

 हैवी  इंडस्ट्रीज  वहां  पर  नही  हैं।  लेकिन  उनको

 लाये  कौन  |  वह  तो  और  ही  इंडस्ट्री  चाहते
 थे।  अकाली  लोग  इंडस्ट्री  पर  यकीन  नहीं

 करते,  वह  तो  बातों  में  यकीन  करते  हैं।  बह
 कहते  हैं  कि  पुराने  राजे  महाराजाओं  का  असर

 कायम  रखना  चाहिये,  फ्यूडलिज्म  कायम  रहना

 चाहिए  i  वह  इसके  लिये  जोर  लगाते  रहे  और

 लोगों  पर  दबाव  डालते  रहे  1  उन्होंने  दूसरी
 चीज  चलने  ही  नहीं  दी।  इसलिये  मैं  अर्ज

 करता  हूं  कि  यह  एक  बड़ा  भारी  मसला  है  और

 हमारी  इंडस्ट्रीज  की  तरफ  ध्यान  देने  की
 जरूरत  है।  जो  स्माल  स्केल  इंडस्ट्रीज  हैं  वह
 लोग  अपनी  हिम्मत  से  लगाये  हुए  हैं।  बाकि-

 स्तान  हिन्दुस्तान  बनने  के  13  जो  लोग  उधर

 से  आगे  उन्होंने  बहुत  काम  किया  है।  जब  बह
 भी  इस  तरफ  बहुत  ज्यादा  पास  देंगे  तब  कहीं
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 11.  दरबारा  सिंह]
 जाकर  यह  सूबा,  जिसके  हालात  बहुत  खराब

 हो  चुके  हैं,  अपने  पांव  पर  खड़ा  हो  सकेगा

 अब  तक  जो  भी  मिनिस्ट्री  आईं,  अगर

 आप  उनके  कारनामें  देखें  तो  पता  चलेगा  कि

 उन्होंने  इस  दौरान  अपनी  सल्तनतें  बनाई  हैं।

 इतने  मसें  में  जो  कुछ  हुआ  है  उस  प्री  एक

 एंक्वायरी  कमिशन  बैठता  चाहिये  i  ae  लोग

 भी  कहते  रहे  हैं  कि  हम  उन्क्वायर्  कमिशन
 बिठलायेंगे,  लेकिन  भाग  गये  ।  हम  कहते  हैं  कि

 अगर  कोई  एंक्वायरी  कमिशन  बिठलाया  जाय

 तो  हजारों  केसेज  ऐसे  निकलेंगे  जिन  में  दीदा

 दिलेरी  से  पैसे  लिये  गये  है,  रिश्वतखोरी  की

 गई  है  और  इस  पंजाब  को  बरबाद  करने  की

 कटौती  की  गई  है।  इस  की  तरफ  तवज्जह  देने

 की  जरूरत  है  ।

 यहां  इन  लोगों  ने  कया  किया  ?  इनकी

 झदारी  देख  लो।  जो  जिला  ऐसा  था  जिसको

 कैपिटा  इनकम  कम  थी,  उस  के  लिये  कह

 कस्बों  कि  ज्यादा  है  और  जिस  के  जिले  में  ज्यादा

 थी  उस  के  लिये  कह  दिया  कि  कम  है  ।  उनके

 अदाद  शुमार  करने  वाले  दूसरे  लोग  भी  ऐसे

 ही  होंगे  1

 उन  लोगों  के  वजीर  लोग  दम  दिला  कर

 कहते  रहे,  बाजार  में  खड़े  हो  कर  जो  चाहा  कहते

 रहे  ।  प्राइम  मिनिस्टर  के  खिलाफ  गाली  निका-

 लते  रहे  ।  वह  इतनी  शब्द  निकालते  हैं  कि  कोई

 सुन  नहीं  सकता,  और  फिर  जा  कर  कहते  हैं

 कि  चूंकि  तुमने  कांग्रेस  को  बोट  दिया  हैं  इस

 लिये  हम  यहा  ट्यूबवेल  नहीं  लगायेंगे,  यहां  से

 ट्यूबवेल  उठा  कर  वहां  के  जायेंगे।  मैं  कहता

 हैं  कि जितना  रुपया  हिन्द  सरकार  ने  दिया  है

 डाकिंग  वाटर  के  लिये  उस  का  एक  पाई

 भी  खच  नहीं  हुआ,  आप  जा  कर  देखिये  ॥

 मैं  द्वरोशियारपुर  जिले  की  बात  करता  हूं  1

 होशियारपुर  जिले  में  जितनी  भी  ड्रिलिंग  वाटर

 की  रुकी में  थीं  वह  स्क्रैप  कर  दी  गई  एक  जिले

 में  80  रिवर लेट्स  हैं,  उसकी  धरती  को  खराब
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 किया  हुआ  है,  लेकिन  एक  पैसा  भी  वहां  के  लिए
 खर्च  करने  को  तैयार  नहीं  हैं।  |, ह  कहां  किया
 गया  ?  चीफ  मिनिस्टर  बादल  के  गांव  में
 बादल  के  गांव  में  सारे  संसार  की  जो  चीज

 चाहिये  बह  से  जाई  जाती  है।  बादल  तो  हंसा
 में  होता  है,  उसको  जमीन  पर  आना  चाहिये  1

 वह  बादल  गिरा  है अब  बादल  के  ऊपर

 बिजली  गिरी  है,  जद  उसको  पता  चला  है  कि

 वह  किस  भाव  पर  है।  मैं  कहता  हूं  कि  सरे

 मैदान  में  एलेक्शन  कराइये  फौरन  हम  देखेंगे

 कि  वह  कहां  खड़े  हैं।  अगर  उसको  वोट  मिल

 जाये  तो  हमसे  कहिये  t  सारे  सूबे  में  लोग  चीख

 पुकार  कर  रहे  हैं,  हरिजन  दुखी  हैं,  दूसरे  लोग

 दुखी  हैं  1 हर  जगह  पुकार  उठ  रही  है  कि  इस
 को  अलता  करो,  इस  सरकार  को  चलता  करो ।

 सरकार  तो  चली  गई

 थी  बी रेस  सिह  राब  (महेन्द्रगढ़)  :  सरदार

 गुरनाम  सिंह  अच्छे  रहते  ?

 श्री  बारबरा  सिंह  :  सरदार  गुरनाम  सिंह
 अच्छे  रहे  हों  या  नहीं,  मैं  कहता  हुं  कि  आप
 फिर  झा  जाइये,  हमारे  साथ  रह  कर  काम
 कीजिये।  हम  इकट्ठे  हो  कर  चलते हैं।

 फिर

 आप  वही  एक  सूबा  बना  कर  देखिये,  वर्ना  एक
 कोने  में  आप  पड़े  हुए  हैं,  कोई  पूछने  ढाला  नहीं
 है,  दूसरी  तरफ  बह  बैठे  हुए  हैं,  कोई  पूछने
 वाला  नहीं  है।  एक  साथ  होकर  हम  पंजाब  को

 एका नमी  को  दुरुस्त  करेंगे  ।  कोई  एक  दूसरे  के
 लिये  गाली  निकालने  वाले  नहीं  रहेंगे  साध
 साथ  हमें  चलना  पड़ेगा।  इस  में  कोई  हज  की
 बात  नहीं  है।  हम  इलाकापरस्तोी  में  आकर

 कोई  दूसरी  बात  न  करें  |

 मैं  कहना  चाहता  हू ंकि  बजट  में  काफी

 कभी  है।  कमी  इस  लिहाज  के  है  कि  पह  बजट
 बहुत  जल्दी  में  सरकार  ने  इसलिये  बताया  था

 कि  हम  टैक्स  भी  ने  लगायें, जोरों  को  तारीख़

 भी  हासिल करें  और  यह  भी  कहें  हमें  जो  काम
 करना  है  वह  अपने  अपने  इलाकों  में  करना  है,
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 अपने  कम  एल  एज  के  यहां  लगे  रहते हैं  ।
 टोटल  आउटलेट  नहीं  दी  गई  इसलिये  कि  सारे

 सूबे  को  क्यों  पहुंच सके  ।  इसलिये  में  अर्ज  करता

 हैँ  कि पता  नहीं  यह  सरकार  थी  या  जमात

 थी।  कोई  सरकार  नहीं  चल  रही  थी,  सिर्फ
 अकाली  दल  चल  रहा  था  (व्यवधान)

 ी  हकम  जल्द  कल बाय  (मुरैना)  :  सिर्फ

 सरदार  ही  थे  ?

 की  दरबारा  सिह  :  सिर्फ  सरदार  ही  नहीं,

 दूसरे  भी  थे  t

 भी  हुकम  सईद  कुंवार

 फर्क  है।

 थी  दरगाह  सिंह :  पगड़ी  मे ंभी  फ  है,
 दिल  में  भी  फक  हैं,  प्रोग्रेसिलनेस  और  बैकवर्ड नेस

 का  फर्क  है।  मैं  अर्ज  कर  रहा  था  कि  अकाली

 पार्टी  ने एक  फैसला  किया  और  जत्थेदारों  ने  इस

 सरकार  को  एक  ढंग  से  चलाना  चाहा।  वह
 कैसे  स्बे  को  डेवलप  करते  ?  जब  सरकार

 जत्थेदारों  के  हाथ  में  है  तो  बह  जत्थेदारों  को

 डेवलप  करते  या  सूबे  को  डेबेलप  करते  ?

 उन्होंने  फैसला  किया  कि  हर  ढी  सी  को  जत्थे-

 दारों  से  पूछ  कर  काम  करना  चाहिये  यह

 बिल्कुल  अनपढ़  है,  उनको  पता  नहीं  है  कि

 डेवेलपमेंट  क्या  होता  है  वह  ब्बट्ठ  ले  सकते

 हैं,  जहन  काम  में  नहीं  ला  सकते  जहन  का

 काम  लट्ठ  से  मुताबक़त  नहीं  खाता  |  टूर
 प्रोग्राम  बनाने  के  बारे  में  भी  हिदायतें  जारी

 कर  दी  गई  ।  यह  कह  दिया  गया  कि  जत्थेदारों

 के  साथ  मिल  कर,  उनकी  सलाह  लेकर  टूर
 प्रोग्राम  बनाये  जायें,  कहां  जाता  है  और  कहां

 नहीं  जाना  है  इसका  फैसला  उनसे  पूछकर
 किया  जाए  काम  अगर  करना  है  तो  किस

 तरह  से  करना  है,  यह  भी  जत्थेदारों  पर  छोड़

 दिया  मया  ।  जो  बिल्कुल  पढ़ें  लिखे  नहीं  थे  उन

 से  पूछकर  कास  होने  लग  गए  थे।  यह  जो
 पुरानी  लेगेसी  पुरानी  सरकार  छोड़  गई  है,  यह

 खत्म  होनी  भाहिसे।  जो  बजट  है  इसको  जरा

 देखने  की  जरूरत  है।

 फायर  शार्टेज  की  बात  भी  कही  जाती  है  {

 :  पगड़ी  का
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 हमारे  सी  पी  एम  &  दोस्त  ने  भी  इसका  जिन

 किया  है  t  एयरकंडीशनर  सेक्रेट्रिएट  में  चलते

 रहे  |  मिनिस्टर्स  के  घरों  में  चालू  रहे  लेकिन
 कहा  जाला  रहा  कि  पावर  शार्टेज  है।  जहां  ये

 चालू  &  वहां  बन्द  नहीं  हुए  |  बन्द  क्‍या  किया

 इस  पात्र  दाज  को  देखते  हुए,  पता  नहीं  है  t

 जब  जैन रेट जे  के  बारे  में  कहा  गया  तो  बताया

 गया  कि  अभी  आर्डर  गया  हुआ  है,  आए  नहीं  हैं
 और  कब  आएंगे  इसका  कुछ  पता  नहीं  है।  कुछ
 पता  नहीं  लगता  था  कि  कब  और  कहां
 बिजली  को  चालू  करेंगे।  लोगों  को  कहा  गया

 कि  हिन्द  सरकार  बिजली  नहीं  देती  है।  अनपढ़
 लोग  थे  और  वे  उनकी  बातों  में  आ  जाते  थे  ।

 सेक्रेट्रिएट  में  बिना  रोक  ढोक  लकल  देख

 कर  फैसले  होते  थे  कर्मचारियों  के  बारे  में  भी

 यही  होता  था  ।  जब  कोई  फैसला  किया  जाता

 था  तो  देखा  जाता  था  कि  यह  कांग्रेसी  है,  गैर

 कांग्रेसी  है,  सिख  है  या  गेर  सिख  है  |  यही  बाल

 प्रोमोशंज  में  भी  होती  थी।  कहां  वहां  डेमोक्रेसी

 थी  और  कहां  सेक्यूलेरिज्म  था  ?  (इटरप्संज)  एक

 ऐसे  आदमी  को  भी  उन्होंने  ले  रखा  था  जिसका

 चेहरा  बिल्कुल  साफ  था  और  बह  इसलिए
 ताकि  यह  दिखाया  जा  सके  कि  हम  सेक्युलर
 हैं।  फिर  और  फ्यूचर  में  जो  भेद  नहीं
 समझ  सकते  थे,  उनको  ले  रखा  था।  मेरे

 पास  बहुत  मैटेरियल  है  लेकिन  मैं  ज्यादा  डिटेल्स

 में  वहीं  जाना  चाहता  हूं।  एक  अर्ज  जरूर

 करना  चाहता  हूं।  बजट  को  रिदेष  देने  ी

 जरूरत  है  t  यह  देखने  की  जरूरत  है  कि  गरीबों

 पर  ज्यादा  इसका  बोह  न  पड़े  ।  ज्यादा  खराबी

 पैदा  न  हो  ।  निकासी  के  बाद  जो  जमीन  पड़ी

 हुई  थी  उस  पर  उन  लोगों  से  कब्जा  कर  लिया

 है  जो  बड़े  बड़े  जागीरदार  हैं,  फ्यूडल  एलिमेंट्स

 हैं।  वे  किसी  को  नजदीक  आने  नहीं  देते  हैं
 और  इसी  कोशिश  में  लगे  रहते  हैं  कि  कोई
 नजदीक  न  आने  पाए  सरकारी  कर्मचारी  भी

 कुछ  ऐसे  हैं  जो  इस
 बात  में

 यकीन  रखते  हैं  कि

 गरीबों,  का  गला  चोटा  जाए।  ऐसे  लोगों  से  हमें

 छुटकारा  पाना  चाहिये
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 [श्री  दरबारा  सिंह]

 मैं  आपका  शुक्रिया  दा  करता  हूं  कि

 आपने  मुझे  बोलने  का  मौका  दिया  और  में  आजा

 करता  हूं  कि  जो  कमियां  हैं,  उनको  दुर  करने

 की  कोशिश  की  जाएगी  और  दूर  करके  इस

 बजट  को  चालू  करने  की  कोशिश  की  जाएगी  t

 शो  शानदार  प्रसाद  याद  (कटिहार)  :

 अच्छा  तो  यह  होता  कि  पंजाब  बजट  पंजाब

 विधान  सभा  में  प्रस्तुत  किया  जाता  लेकिन

 जो  परिस्थितियां  वहां  विद्यमान  थी  और  जो

 कारण  थे  उनसे  विवश  होकर  राज्यपाल  पावटे

 को  विधान  सभा  को  भंग  करना  पड़ा,  उसके

 लिए  मैं  उनके  काम  का  अभिनन्दन  करता  हूं

 इस  वास्ते  भी  उनके  कदम  का  मैं  अभिनन्‍दन

 करता  हूं  कि  दल  बदल  की  भावना  के  ऊपर

 उन्होंने  कड़े  कदम  उठाये  हैं  और  इस  प्रवृत्ति  पर

 एक  तीखा  प्रहार  किया  है।  इस  वास्ते  भी  में

 उनके  कदम  का  अभिनन्दन  करता  हू  कि  सरदार

 गुरनाम  सिंह  जोकि  दल  बाबुओं  के  सरदार  है,

 उनकी  भावनाओं  के  ऊपर  कुठाराघात  हुआ  है  ।

 अभिनन्दन  इसलिए  भी  करता  हू  कि  सत्तारूढ़

 कांग्रेस  दल  के  सचिव  द्वारा  पजाब  में  बैठकर

 दल  बदल  की  प्रक्रिया  को  तेज  करने  से  पहले  ही

 उनकी  आशाओं  पर  तुषारा पात  करने  का

 सफल  प्रयास  राज्यपाल  महोदय  ने  किया  है  ।

 राज्यपाल  के  कदम  के  बाद  काग्रेस  दल  के

 लोगों  ने  जिस  प्रकार  की  भावनाओं  को  प्रकट

 किया  है,  जिस  प्रकार  के  विचार  प्रकट  किये  हैं
 वे  भी  आप  के  सामने  हैं।  राज्यपाल  महोदय  ने

 जो  ठोस  कदम  उठाया  है,  समाचार  पत्रों  से  हमें

 जानकारी  मिलो  है,  कि  सत्तारूढ़  कांग्रेस  के

 कार्यकर्ताओं  ने  तथा  उसके  नेताओं  ने  राज्यपाल

 पावटा  के  कदम  का  विरोध  किया  है  और  यहा
 तक  कह  दिया  है  कि  राज्यपाल  पावटा  को  उसके

 पद  से  हिंदा  दिया  जाए।  में  सत्तारूढ़  दल  के

 नुमाइंदों  से  निवेदन
 पूर्वक  आग्रह  करना  चाहता

 हैं  कि  वे  इस  बात  कौ  न  भूलें  कि  1970 &
 अन्त  में  श्रीमती  इंदिरा  गांधी  ने  जो  वास्तव  में
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 उस  समय  अल्पमत  में  थीं,  लोक  सभा को  भंग

 करने  की  राष्ट्रपति  भी  से  स्वीकृति  प्राप्त  कर

 ली  थी  और  लोक  समा  भग  करवा  दिया  था  ।

 क्या  उस  समय  सतारूढ़  दल  के  किसी  भी

 सदस्य  ने  उनके  इस  कदम  का  विरोध  किया
 था?

 सत्तारुढ़  कांग्रेस  के  माननीय  सदस्यों  के

 मुंह  से  जब  दल  बदल  की  बात  होती  है  तब

 उसको  सुनकर  मुझे  और  भी  आश्चर्य  होता  है  ।

 अभी  कुछ  देर  पहले  इसके  बारे  में  लैजिस्लेशन

 लाने  की  बात  कही  गई  थी  और  कहा  गया  था

 कि  उसको  हम  लाने  जा  हे  हैं,  इसके  ऊपर  हम
 लोग  विचार  कर  रहे  हैं।  मे  समझता  हू  कि

 सत्तारूढ़  दल  ने  जिस  प्रकार  संयुक्त  सरकारों

 को  गिराने  का  प्रयत्न  अन्य  प्रांतों  मे  किया  है,

 जब  तक  उस  प्रक्रिया  को  समाप्त  नहीं  कर  दिया

 जाता है  तब  तक  वे  दम  नहीं  लेंगे  और  तब  तक

 कोई  विधेयक  नहीं  लाएंगे,  लाने  की  हिम्मत  नहीं

 करेंगे  ।  अभी  भी  एक  प्रान्त  बाकी  हैं  और  वह

 उड़ीसा!  है।  अब  इनके  कदम  उडीसा  को  ओर  बढ़

 72%  ।  बहा  इनके  दल  की  सरकार  नहीं  है।

 किसी  न  किसी  प्रकार  से,  नोटों  की  बली

 खोल  कर,  पैसे  के  बल  पर,  भावनाओं  को

 महका  कर,  पैसे  के  बल  पर  खरीद  बिकी

 करके  जब  तक  वहां  की  संयुक्त  मोर्चे  फी

 सरकार  को  ये  गिरा  नहीं  लेंगे  तब  तक

 सत्तारूढ़  या  नई  कांग्रेस  के  सोग  कोई  भी

 विधेयक  इस  सदन  में  दल  बदल  पर  रोक

 लगाते  के  लिए  प्रस्तुत  नहीं  करेंगे,  ऐसा  मेरा

 पलकों  लिखित  मत  है

 any  राज्यपाल  &  विवेकाधीन  अधि-

 कारों  के  ऊपर,  जिसको  ह्म  लोग  हिसक्रोशनरी

 पावर्ज  कहते  हैं,  काफी  चर्चा  हुई  है  ।

 आवश्यक।  दस  बात  को  थी  कि  रेखीय

 सरकार  राज्यपालों  के  अधिकारों  के  बाहे  में

 कुछ  ठोस  निर्णय  लेती  ।  लेकिन  अभी  केक
 राज्यपालों  के  कया  अधिकार  हैं,  इसके  कारे  में
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 उसमे  कोई  डायरेक्टरी  जारी  नहीं  किये  &  था

 कोई  निर्णय  नहीं  लिया  है  ।  जब  इनके  पक्ष  में

 कोई  बात  हो  जाती  हैं  तब  तो  मे  कहते  हैं  कि

 राज्यपालों  के  जो  अधिकार  हैं  भा  उन्होंने  जो

 निर्णय  लिया  है  बहू  जायज  है,  ठीक  निर्णय

 लिया  है  लेकिन  जब  वह  निर्णय  इनके  विपक्ष  में

 चला  जाता  हैं  तब  ये  कहने  लग  जाते  हैं  कि  राज्य

 पालों  के  जो  अधिकार  हैं,  विवेकाधीन  अधिकार

 हैं,  डिसक्रीशनरी  पादज  हैं,  उनके  ऊपर  कुछ
 प्रतिबन्ध  लगाना  चाहिये,  प्रहार  होना  चाहिये  ।

 इस  सबको  देखते  हुए  में  कहना  चाहता

 हूं  कि  संयुक्त  सरकारों  को  गिराने  का  सत्ता रूक
 दल  ने  जो  प्रयास  किया  है,  बह  निन्दनीय  है  ।
 इस बास्ते  अगर  आप  स्वच्छ  हृदय  से  चाहते  है
 कि  दल  बदल  की  प्रवृत्ति  समाप्त  हो  तो  आप
 एक  विधेयक  इसी  सत्र  में  लाने  की  चेष्दा
 करें  |

 पजाब  सीमावर्ती  प्रान्त  है।  जरूरत  इस
 बात  की  थी  कि  वहां  पर  सिखों  और  गैर
 सिखों  मे  जो  भेदभाव  है,  उसको  समाप्त  किया
 जाता  ।  हिन्दू  हों  या  सिख  या  हरिजन  सभी
 पंजाबी  बन  कर  रहे  ।  मुझे  यह  कहने  में  तनिक
 भी  सोच  नहीं  हैकि  सत्तारूढ़  दल  के  लोगों
 ने  पंजाब  मे  सिखों  और  गैर  सिखों  के  बीच
 में  भयंकर  खाई  उत्पन्न  की  है।  कभी  कभी
 तो  ये  लोग  उनकी  भाव ताओ  को  अपनी  ओर

 छोड़ने  के  लिये  सिखो  और  गेर  सिखों  में  झगड़ा
 तक  भी  करा  देते  हैं  ।  वहां  पर  पहले  संयुक्त
 मोर्चे  की  सरकार  थी,  जिसमें  जनसंघ  भो

 साज्हीदार  था।  सत्तारुढ़  दल  के  लोगों  ने

 हिन्दी  के  परवन  को  लेकर  अकाली  दल  के

 विधायकों  के  अन्तःकरण  में  फिर  से  सिख  और
 गर-सिख  की  भावनायें  भड़काकर  पजाब  में
 जो

 माहौल  पैदा  किया, वह  किसी  से  छिपा
 नहीं  है।  आवश्यकता  इस  बात  की  है  कि

 क  सीमावर्ती  राज्य  होने  के  कारण  पंजाब
 में  दलबदल  की  प्रक्रिया  को  समाप्त  करके
 ऐक  सशक्त  और  लोक-कल्याणकारी  राज्य  की
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 स्थापना  की  जाये  और  वहां  पर  वास्तव  में

 एक  लोकप्रिय  सरकार  का  गठन  किया  जाये।
 उसी  से  पंजाब  का  कल्याण  होगा  ।

 आज  पंजाब  और  हरियाणा  का  किसान
 रो  रहा  है।  पाकिस्तान  के  साथ  960%
 970  तक  का  जो  नहरी  पानी  समझौता

 हुआ  था,  वहू  l  अप्रैल,  970  को  समाप्त

 हो  गया  ।  मैं  श्री  दरबारा  सिंह  से  पूछना
 चाहता  हूं  कि  जब  केन्द्र  की  कांग्रेसी  सरकार
 को  यह  मालूम था  कि  अप्रैल,  970  तक
 पाकिस्तान  को  रावी,  सतलुज  और  व्यास  का
 पानी  देना  बन्द  कर  दिया  जायेगा,  तो  इन
 दस  वर्षों  में  उसने  उन  नदियों  के  पानी  को
 पंजाब  और  हरियाणा  के  खेतों  तक  पहुंचाने  के
 लिये  कोई  नवीन  योजना  तैयार  करने  का

 साहस  क्‍यों  नहीं  दिखाया।  कुछ  दिनों  पहले
 जब  इस  सदन  में  इस  विषय  पर  चर्चा  हुई,
 तो  सिंचाई  और  विद्युत  मंत्री,  डा०  के०  एल०-
 राव,  ने  कहा  कि  सरकार  के  पास  पैसा  नहीं
 है  1

 वास्तव  में  सरकार  ने  इन  दस  वर्षों  में
 कोई  योजना  नहीं  बनाई।  वह  भूल  गई  कि

 t  अप्रैल,  970  को  करार  के  समाप्त  होने
 पर  हमें  उन  नदियों  का  पानी  पंजाब,  हरियाणा
 और  राजस्थान  के  खेतों  में  पहुंचाना  है।  यह
 बात  स्वीकार  न  करके  डा०  के०  जल  राव
 ने  कह  दिया  कि  हमारे  पास  पैसा  नहीं  है  ।'
 आवश्यकता  इस  बात  की  थी  कि  नहरी  जल
 समझौते  के  समाप्त  होने  के  बाद  भी  जो  पानी

 बह  कर  पाकिस्तान  में  जा  रहा  हैं,  उसको  इस
 देश  के  खेतों  में  पहुंचाने  के  लिये  इस  बजट  में
 विशेष  रूप  में  प्रावधान  किमी  जाता,  लेकिन

 ऐसा  नहीं  किया  गया।

 अभी  सदन  के  वरिष्ठ  सदस्य,  श्री  दरबारा

 सिंह,  ने  कहा  कि  पंजाब  में  हरिजनों  के  साथ
 अत्याचार  किया  जा  रहा०है।  मेरी  समझ '  में

 नही  आता  कि  बह  यह  भेदभाव  या  डि मार्क शस

 क्यों  करते  हैं।  वास्तव  में  अकाली  दल  ने
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 पहले  चुनाव  के  समय  और  संयुक्त  मोर्चा  बनने

 के  अवसर  पर  बनाये  गये  प्रोग्राम  की  अवहेलना
 की  और  पंजाब  की  आस  जनता  के  साथ

 विश्वासघात  किया।  इसका  परिणाम  यह  हुआ
 कि  पंजाब  की  आम  जनता  के  साथ  अकाली  दल

 के  सम्बन्ध  अच्छे  नहीं  रहे  ।  लेकिन  माननीय

 सदस्य  ने  हरिजनों  का  नाम  लेकर  हरिजनों

 की  भावनाओं  को  भड़काने  का  प्रयास  किया

 है  और  इस  प्रकार  वह  पंजाब  के  आबादी

 चुनावों  में  इससे  लाभ  उठाना  चाहते  हैं  ।

 लेकिन  मैं  शी  दरबारा  सिंह  को  बताना

 चाहता  हूं  कि  उनके  दल  के  पास  जो  जादू  की

 छडी  थी,  वह  अब  सड़  चुकी  है।  अब  उसके

 समाजवाद  से  हिन्दुस्तान  की  तमाम  जनता

 परिचित  हो  चुकी  है  ।  अगर  माननीय  सदस्य

 सोचते  हैं  कि  हरिजनों  के  नाम  पर,  या  “गरीबी

 हटाओ”  के  नाम  पर  उनके  दल  को  पंजाब  में

 बहुमत  मिल  जावेगा,  तो  वह  तथ्यों  से  मुंह
 मोह  रहे  हैं  |  मैं  चाहूंगा  कि  ऐसी  भेदभाव-

 मूलक  बातें  न  कही  जायें  कि  पंजाब  में  हरिजनों
 के  साथ  अत्याचार  हो  रहा  है  ।

 गयी  तेजा  सिह  |... है  (संगरूर)  :  चेयर

 मैन  महोदया,  मैं  अपनी  तरफ  से  और  अपनी

 पार्टी  की तरफ  से  इस  बात  का  स्वागत  करता

 हूं  कि  पंजाब  में  एक  फ्यूडल,  कम् यु तल,  रिएक्ट-

 नरी,  रिप्रेसिव  और  लोगों  को  दबाने  यानी

 गवर्नमेंट  का  अन्त  हुआ  है।  अब  लोगों  ने  खुशी
 से  सांस  लेना  शुरू  किया  है,  लोगों  का  डर  कम

 हुआ  हैं।  पहले  लोगों  को  खासकर  हरिजनों
 को--नींद  नहीं  आती  थी,  लेकिन  अब  वे  बैन

 से  सोने  लगे  हैं  ।

 अभी  मेरे  एक  भाई  ने  कहा  कि  हरिजनों
 का  लाम  न  लिया  बनी।  लेकिन  हमें  पंजाब

 में  हमेशा  यह्  बताया  जाता  है  कि  फला  गांव

 में  हरिजनों  पर  जुल्म  हुआ  है  और  फलां  गांव

 के  हरिजनो ंका  नाका  बन्द  कर  रखा है।  से

 |: ड  चुनाव  के  दिनों  के  कामयाब  नहीं  हैं,  ये
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 अब  के  बाकयात  हैं--अब  भी  यही  हो  रहा  है।
 जिसका  जी  चाहे,  बह  जाकर  देख  सकता  है  ।

 दूसरों  को  दबाना  थोड़ा  मुश्किल  होता  है,
 क्योंकि  उनसे  मुकाबला  करना  पड़ता  है।  लेकिन

 हरिजन  बेचारों  को  जबरन  उठाया  जाता  है,
 उनका  नाका  बन्द  किया  जाता  है,  उनको

 बाहर  टिकटों  नहीं  जाने  दिया  जाता  है।  इस
 लिये  उनका  नाम  लेना  पड़ता  है  ।  हम  उनका
 नाम  न  भी  लें,  लेकिन  यह  एक  हकीकत  है  कि

 वहां  पर  गरीब  जनता,  या  शिड्यूल  काइट्स,
 या  दलित  जातियों  के  साथ  ज्यादती  हो

 रही  है।

 यह  अमली-भांति  समझने  की  जरूरत  है
 कि  इस  गवर्नमेंट  का  सियासी  कैरेक्टर  क्‍या

 था,  उसका  राजनैतिक  किरदार  क्या  था।

 बह  पंजाब  भर  की  गवर्नमेंट  थी,  लेकिन  पंजाब

 के  लिये  उसकी  क्‍या  सियासत  थी  ?  बहू  एक

 सियासत-हीन  पार्टी  थी,  राजनीति  के  बर्गर

 पार्टी  धी  |  हिन्दुस्तान  भर  में  वह  पार्टी  क्‍या

 करके  दिखायेगी,  हिन्दुस्तान  भर  में  कौम  को

 उठाने  का  जो  संघर्ष  चल  रहा  है,  कई  रिएक्श-
 नरी  दकियानूसी  ताकतें  हिन्दुस्तान  को  किसी

 दूसरे  रास्ते  पर  ले  जाना  चाहती  हैं,  हिन्दुस्तान
 मर  के  पैमाने  पर  देश  को  ऊपर  उठाने  के

 लिये  और  उसके  विरुद्ध  जो  संघ  चन  रहे  हैं,

 उसमें  उस  पार्टी  क  क्‍या  रोल  होगा  ?  न

 हिन्दुस्तान  के  मुताल्लिक़  उसके  पास  कोई

 सियासत  हैं  और  न  पंजाब  के  लिये  कोई

 सियासत  है।  इसलिये  उस  पार्टी  का  सबसे

 बढ़ा  किरदार  यह  था  कि  बहू  एक  सियासत-

 हीन  पार्टी  थी  ।

 इसीलिये  उन  लोगों  को  यह पहचान नहीं
 है  कि  बीस  आदमियों  को  चुनाव  में  कहा

 करना  हैं
 और  लोगों को  क्या  कहना  है।  इस

 दफा  उन्होंने  चुनाव  बगैर  किसी  ध्तेटफार्म के
 लड़ा।  उनका  कोई  चुनाव  का  प्लेटफार्म  मा
 मैनीफैस्टो  नहीं  है |  हमने  ह...  भूंचा कि
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 अगर  तुम्हारी  गवर्नमेंट  बन  गई,  तो  तुम  लोगों

 को  क्या  दोगे  ।  उन्होंने  कहा  कि  पहले  ह्म

 जीत  जायें,  फिर  हम  बताएंगे  कि  हम  जनता

 को  क्या  देंगे,  प्रोग्राम  हमारे  जीतने  के  बाद

 बन  जायेगा  i  असल  में  उनका  प्रोग्राम  था

 लूट  -  इसलिये  के  इस  प्रोग्राम  को  चुनाव  से

 पहले  कैसे  बता  सकते  थे  ?

 अंग्रेजों  के  दौर  में  भी  जिनको  लोगों ने

 दुत्कारे  था,  जो  दो,  तीन,  सात,  दस,  तेरह

 हजार  के  सेड लाई  हैं,  जो  पंजाब  के  जागीरदार

 हैं,  जिन्होंने  हिन्दुस्तान  की  आजादी  में  कोई

 हिस्सा  नहीं  लिया,  जिन्होंने  हिन्दुस्तान  की

 आजादी  के  लिये  कोई  कुर्बानी  नहीं  की,  जिन

 लोगों  के  दिलों में  सपने में  भी  गरीब  लोगों
 के  लिये  दर्द नहीं  रहा  है,  ऐसे  तमाम  लोगों

 को  अपने  इर्द-गाद  इकट्ठा  करके  उन्होंने  गरीबों

 को  लूटने  के  लिये  एक  जागीरदाराना,  न्यूड-

 मिस्टिक  और  ब्रड़े  बड़े  सरदारों  को  हुकूमत
 कायम  की  ।

 शी  भी रेशा  सिह  राज:

 पटियाला  को  किसने  राजदूत  बनाया  |
 महाराजा

 शी  तेजा  सिह  स्वतंत्र  :  हमने  नहीं  बनाया

 देखना  यह  है  कि  महाराजा  पटियाला  का  उसके

 इलाके  में कचूमर  किसने  निकाला  ?  महाराजा

 पटियाला  का,  उसकी  कुल  औलाद  का,  उसकी

 महारानी  का,  उसके  लड़कों  का  किसने  वहां

 पूरी  तरह  रगड़ा  बनाया,  यह  देखने  की

 मात  हैं

 तो  इसका  शत तीजा  वहीं  निकलना  था  कि

 बहा  लूट  पड़  गई।  लूटते  के  लिए  गये  थे  ।

 अगर  किसी  के  पास  थोड़ी  सी  जमीन  है  उसको  भी

 कही  बढ़ाना  चाहिये।  उसमें  भी  लग  गए।

 किसी  को  साथ  के  सेना  है  तो  उसको  जमीन  भी

 देंगे।  और  कुछ  देंगे  एलेक्शन  तो  जीत  गए  कम्यून

 पंथ  मलार  लगाकर  लेकिन  पंथ  की  क्या  सियासत

 हैं,  क्या  प्रोग्राम हैं  ?  पंथ में  (ै  लाखों  किसान

 हैं,  काकों  इशिनिग जी हैं, हे  हैं;  जाती और  किस्म  के
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 लोग  भी  हैं  जो  काम  करके  खाते  हैं,  उनके  लिप
 क्या  प्रोग्राम  1...  सियासत  है  ?  केजल  पंथ  का

 नारा  लगाकर,  गुरुद्वारों  की  शक्ति,  गुलज़ारों  को

 जो  डेढ़  करोड़  के  करीब  आमदनी  है  उसको  शक्ति
 लगाकर,  उसके  सहारे  जीत  गए  लेकिन  मैं

 शुक्र  करता  हू ंकि  पिछले  आम  चुनाव  में  यह
 कई  उतर  गई  जैसे  याहया  सांक  इस्लाम
 नंगा  हो  गया  ऐसे ही  अकालियों  का  पंथ का
 सारा  भी  नंगा  हो  गया।  ‘~(enquet)  यह

 जागी  सरदारों  की  गवर्नमेंट  थी  :  अब  क्‍या  हुआ  ?

 अब  लूट  का  झगड़ा  पढ़ा।  लोग  कहते  हैं  कि

 चेलियां  जाती  है,  जाती  होंगी।  करप्ट  किए
 जाते  हैं, किए  जाते  होंगे।  यह  तो  है।  लेकिन

 इस  केस  में  कया  चीज  है  ?  यह  अकाली  वजारत

 कैसे  गिरी  है।  किसी ने  इसकी  गर्दन  पकड़कर
 उतारा  नहीं ।  किसी  ने  इसके  बाजू  पकड़  कर

 नीचे  नहीं।  यह  अपनी  बीमारी  में  आप

 सुबतिला  थे।  आप  गिरे  हकीकत  यह  है  कि

 मह  लोग  अपनी  अन्दरूनी  लूट  में  किसको

 कितना  हिस्सा  मिले  इसके  शिकार  हुए  ।  इसके

 लिए  एक  दूसरे  को  इन्होंने  गिराया  और  गिरे  हैं

 तो  ह्म  मुक्त  करते  हैं।  और  इसके  बाद  एक

 दूसरा  वर्ग  भी  सामने  नहीं  आ  पाया,  इसका  भो

 हम  झुक  मनाते  हैं  नहीं  तो  दूसरा  वर्ग  बाग नें
 आ  जाता  ।  इसलिए  यह  जो  दोनों  बातें  हैं
 असेम्बली  का  'डिजाईन  करना  और  वज़ारत  को

 खत्म  करना  मह  पंजाब  में  प्रोग्रेसिव  कर्म की
 जीत  के  बाद,  पार्लियामेंट  की  जीत  के  बाद  एक

 बड़ा  वाकिया  है  जो  पंजाब  को  भागे  ले

 जायगा  ।  जनता  जानी  हुई  है  ।

 अब  जो  कुछ  इन  दिनों  में  हुआ  उस  के

 मुताल्लिक  दो  जार  सिमट  मैं  लगा  ।  सबसे  पहली
 बात  इम  दिलों  में  जहाँ  से  में  शुरू  करता

 चाहता हूं.  वह  महू  हैं  कि  अब  वहां  गवर्नर  का

 राज  हो  गया,  पार्लियामेंट  के  सामने  बजट  पेश

 है। यह  जो  हकीकत  है,  जहां यह  खुशी की

 बात  है  वहां मैं  यह  कहूंगा कि  हित  कांग्रेस के

 लिए  बह  उतनी ही  बढ़ी एक  भयानक  बात  भी  है

 अपर  इसका  इन्होंने श्याम  नहीं  हस्त  तो,  क्वीं
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 {  of  tar  सिंह  स्वतंत्र  |

 कि  अकालियों  के.  समय  फी  यह  बात  तो  अब

 अली  गई  अब  वह  लोगों  के  पास  जाएंगे  तो

 क्या  दिखाएंगे  ?  लोगों  ने  काफी कुछ  देख  लिया

 भौरे  यह  अपनी  उस  लड़ाई  में  गिर  गए  t  जब

 6  महीने  के  लिए  या  दस  महीने  के  लिए  जब

 सक  रूलिंग  कांग्रेस  के  हाथ  में  सारी  शिक्षित  है,
 जब  कि  पार्लियामेंट  को  उसके  लिए  लाज  बनाने

 हैं  तो  कांग्रेस  वर्ग  पर  यह  मजबूरी,  यह  फर्ज  झा

 जाता  है  कि  यह  जो  रही  हुई  चीजें  हैं,  जो

 अकालियों  ने  मत  काम  किए  हैं,  जो  अभी  मैं

 गिनकर  बताऊंगा,  उनको  बह  दुरुस्त  करें  और

 अपने  इस  मौके  से  फायदा  उठाकर  अगले  आठ

 महीने  में  अपनी  साख  बना  कर  कर  दिखाएं  |

 अगर  यह  चीजें  ऐसी  ही  चलती  रहीं  जैसे  कि

 पिछली  हुकूमत  में  चल  रही  थीं  यानो  अब  भी

 हरिजनों  के  लिए  कुछ  नहीं  हुआ,  बिरला  की

 लिस्ट  कैसी  नहीं  हुई,  जितनी  जमीन  पढ़ी

 हुई  है  ।  लाख 7  8हजार  एकड  निकास  की  जमीन

 और  11 लाख एकड के  करीब  बजर  दरियाव

 के  किनारे  की  जमीन  उसमें  अगर  हरिजनों  को

 चर  के  लिए  भी  जमीन  न  मिले  ,  दूसरे

 शेड्यूल्ड  कास्ट  के  लोगों  को  घर  के  लिए  भी

 जमीन  ने  मिले  और  जो  खेती  केन्या  लोग  हैं
 उनको  न  मिले,  अगर  वैसे  ही  चलता  रहा  जैसे

 अकालियों  के  समय  में  चल  रहा  था  तो  अब

 अकाली  तो  इससे  बच  जाएंगे  और  यह  सब

 बीमारी  आप  के  सिर  पर  आएगी  क्योंकि  जनता
 जाग  चुकी  है  ।  इसलिए  कांग्रेस  हुकूमत  को

 गवर्नर  के  जरिए  यह  जो  खामियां  हैं  एक  स्कीम

 के  अन्तर्गत  इनको  दूर  कर  के  बता  देना  चाहिए
 ताकि  घर  घर  में  यह  बात  हों  कि  जो  पहले
 अपराधी  गवर्नमेंट  थी  कह  तो  गिर  गई,  उसकी
 जगह  जिसके  हाथ  में  अब  बागडोर  भाई  है
 उन्होंने  क्या  करके  दिखाया।  यह  भी  लोच

 देखेंगे  ।  यही  नहीं  कि  अकालियों  की  बातों  को

 ही  देखेंगे  ।  इसलिए  यहां  से  शुरू  करके  हमें  यह
 दिखाना  है।  आज

 भरहुत
 से  काम  हमारे  उसी

 तरह  ५३  हैं।  गांव  गांव  में,  छोटे  खोदे  क्यों

 सें  हमने  देखा  है  कि  बहुत  सी  शेडुदूल्ड  कास्ट
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 की  बस्तियां  कितनी  गन्दी  जगह  में  बसी  हुई

 हैं
 ।

 उनके  लिए  जगह  नहीं  है।  क्‍या  क्या  जुल्म
 इनके  साथ  हुए  हैं  ?  इसको  दूर  करणा  जरूरी

 है।  अब  वह  अकाली गए  अब हम  लोगों  को

 करना  होगा  ।  तभी  हम  ो  बढ़  सकेंगे  ।

 अकाली  गवर्नमेंट  को  गिराने  में  एक  बड़ी
 भारी  शक्ति  आपको  पता  होगा  और  थी

 ae  कौन सी  शक्ति  थी  जो  इनके  विरुद्ध  गई
 जिसका  हि  इन्होंने  गला  घोंटा  ?  जैसाकि  कमी

 दर वारा सिह  जी  कह  चुके  हैं  वह  गवरमेंट  के

 मुलाजिम  थे,  मास्टर  थे  जिनको  हक  था,

 उन्होंने  अपना  कां सेंस  इस्तेमाल  किया,  अपने

 पावों  पर  खड़े  रहे।  अकालियों  की  गवर्नमेंट

 की  तरफ  से  उनको  दबाया  गया,  कहा  गया,

 उनको  लालच  भी  दी  गई।  लेकिन  अब  की  दफे

 उन्होंने  लालच  में  पढ़कर  बोट  नहीं  दिया ।

 अकाली  गवर्नमेंट  ने  कहा  उनसे  कि  आप  लोग

 अब  इसका  मजा  ग्थखेंगे  ।  इस  पार्लियामेंटरी

 एलेक्शन  के  बाद  सजा  चलाना  शुरू  कर  दिया।

 इंटैरिम  रिलीफ  की  मांग  उन्होंने  की  उसमें

 कितने  मुअत्तल  हुए,  कितनों  को  कहां  ऐसा
 गया,  कुछ  देने  के  बजाय  यह  सजा  उनको  दी

 गई।  बेमतलब  इधर  उधर  दूर  दूर  उनके

 तबादले  किए  गए  ।  यह  भी  नहीं  देखा  गया  कि

 जहां  तबादला  कर  रहें  हैं  वहां  कोई  जगह  भी

 है  या  नहीं  ?  कहां  वहां  जाकर  पता  लगेगा।

 ऐसे  बेतहाशा,  बेमतलब,  जिसका  कोई  मतलब

 नहीं  ऐसे  तबादले  किए  गए  और  फिर  उन्होंने
 देखा  कि  कुछ  बड़े  अफसरों  ते  मी  लाइव
 किया  होगा,  उनका  भी  कुछ  हाथ  होगा  तो, एक
 तरफ  से  डी  सीज  को  भी  इधर  उधर  द्वांसफर
 करना  शुरू कर  दिया।  लेकिन  अब  1.  बहु
 शबे  गए,  बहु  गवर्नमेंट  मर  कई,  लेकिन  बह
 मुदे जाते  जाते  जो  कुछ  कर  गये  उस  पर  यह
 गवर्नर  अब  क्यों  अमल  कर  रहें  हैं,  यह  समझ
 में  नहीं  आता  है।  इसलिए  पहला  कदम.  जो
 उठाना  चाहिए  अगर  आप  यह  बताता  चाहते
 हैं  कि  यह  सम सं सेंट  द... 4

 गई  तो  सबसे  पहला
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 काम  यह  है  कि  हम  इस  बजट  में  इंटैरिम

 रिलीफ  दें  और  उसे  उनके  नाजायज  तबादले  हैं

 उनको  निभाई  कर  दें  ।  आप  गवर्नर  को  यह

 हिदायत  करें  कि  जो  पहले  आवर्द  हुए  हैं

 उनके  मुताबिक  किसी  मुलाजिम  के  भी  तबादले

 मे  किए  जायें  पिछले  मावर  को  कैंसिल  कर

 दिया  जाये  और  मये  सिरे  से  जो  कुछ  करना  हो

 उसके  लिए  कदम  उठाए  जायें ।  ग्रह  दो  बड़े

 कारनामें  हैं  अभर  हम  कर  दिखाएंगे  तो  बहुत

 नचा  अमर  होगा  ।  तीसरी  चीज  है  हरिजनों

 के  सुत/स्लिक  n  walt  का  मसला  है,  दूसरे  कई

 मसले  हैं  छोटे  छोटे  जो  हमारे  पास  लिखे  पड़े

 हैं।  उसके  लिए  गवर्नर  के  पास  हम  पूरी  तरह

 से  दबाव  डालेंगे  कि  बहू  इन  कदमों  को  उठाएं

 और  पजाब  की  जनता  को  बताएं,  उसको  यह

 एहसास  कराएं  कि  सह  बहू  गवर्मेट

 नही  है,  डरने  की  जरूरत  नहीं  है,  किसी  को

 रिबन  देने  की  जरूरत  नहीं  है।  रित

 पंजाब  में  एक  लीगल  टेंडर  हो  गया  सा।

 खुले  अ।म  रिश्वत  ली  जाता  रही  है।  कहते  हैँ

 ह  पढ़ें  तो  लूटे  ना  सौ  भी  ना माकूल।  अगर

 लूट  मो  हो  और  कोई  लूट  न  रहा  हो  तो

 उसको  कहेंगे  बहु  नामाकल  है  a  कही  रिश्वत

 ली  जा  रही  है,  लूट  पड़ी  है  और  कोई  रिश्वत  नहीं

 लेता  ।  तो  वे  कहेंगे  कि  उल्लू  तुम  क्‍यों  खड़े  हो

 तो  पंजाब  में  इसका  दौर  दौरा  चल  रहा  था  |  जो

 रिश्वत  नहीं  लेता  उसको  कही  दूसरी  जगह

 तब्दील  कर  दिया  जाता  ।  इसलिए  सबसे  पहले

 इसका  खात्मा  किया  जाये  ।  साथ  ही  सुला जमीन
 को  एम्टैरिम  रिलीफ  दी  जाये  और  जो

 तब्दीलियां  की  गई  हैं  उसको  यहां  से  तलीफाई

 किया  जाये  |  जो  करीब  हरिजन  और  किसान

 हैं,  उनके  मसले  हैं  उसको  हल  करने  की  कोशिश

 की  जाये  '

 इसके  साथ  साथ  और  बहुत  सी  बातें  भी

 है  सिटी  इंडस्ट्रीज  के  मुताल्लिक़,  इरीगेशन  के

 मुताल्लिक़,  |...  के  ब्लैक  के  मुताल्लिक़

 वैसे रह  बगैर  बहुत  ते  1...  हैं.  एक  एक  करके

 eas  at  म्हं  अप्रैल  शुदषवाइजर्स  के
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 जरिए  से  गवर्नर  को  कहा  जाये  कि  अब  आगे

 से  गवर्ममेंद्र  इस  तरह  से  चलेगी  और  यह  जो

 ग़लत  काम  वहां  पर  किए  गए  हैं  उनको  बन दु
 करता  है  t  देश  की  मलाई  इस  रास्ते  पर  है  दस

 लिए  सूबे  को  इसी  रास्ते  पर  आगे  बढ़ाना  हैँ
 पंजाब  के  मजदूर  किसान  और  दूसरी  गरीब

 जनता  की  भलाई  की  तरफ  ध्यान  जाना  चाहिए
 किसी  धर्म  को  बिना  पर  नहीं  बल्कि  सेक्यूलर
 पालिसी  को  लेकर  वहां  के  लोगों  की  भलाई  के

 कामो  की  तरफ  अगर  ध्यान  दिया  जाता  है  तब

 तो  ठीक  है  बरना  कोई  फायदा  नहीं  होने
 बाला  है  1

 शी  स्त  बाल  कपूर  (पटियाला)  :  मैडम

 चेयरमैन,  अमी  हमारे  साथी  तेजसिंह  जीते

 पजाब  सरकार  के  बारे  में  कुछ  बातें  कहीं  ।

 (व्यवधान )  जाप  को  महाराजा  पटियाला
 का  साथी  होने  पर  फल रहे  तो  मुझे  सरदार

 लेजा  सिंह  का  साथी  होने  पर  कम  way
 (व्यक् भान)

 '
 जहां  तक.  गवर्नर  के  रोल  का

 ताल्लुक  है,  उसके  बारे  में  दो  तीन  बातें  आपसे

 कहना  चाहता  हूं।  यह  ठीक  है  कि  पंजाब  से
 करप्ट  गवर्नमेंट  गई,  इनएफिशिएस्ट  गवर्नमेंट

 गई  जिसकी  हमें  खुशी  है  लेकिन  गवर्नर  मे  एक

 सही  काम  गलत  ढंग  से  किया  इसीलिए  वह
 चर्चा  हम  लोग  करते  हैं।  हिन्दुस्तान  में  जब  भो

 किसी  स्टेट  में  प्रेसीडेन्ट  खूल  हुआ  तो  विधान'

 की  धारा  356  की  तहत  हुआ  यह  प/सिबिलिटी

 कि  कोई  आह्ट्नेंटिव  गवर्नमेंट  बन  सकती  हैं  या

 नही,  इसको  देखने  के  बाद  गवर्नर  ने  प्रेसीडेन्ट
 को  अपनी  रिपोर्ट  दी  और  प्रेसीडेंट  ने  उस

 रिपोर्ट  को  मानकर  यहां  पर  प्रेसीडेंट  रूल

 किया  हिन्दुस्तान  से  अब  तक  26  दफा

 प्रेसीडेंट  रूल  मुख़तलिफ़  स्टेट्स  में  हुआ।
 लेकिन  पंजाब  में  जब  एक  सिलसिला  चल  रहा
 गातो  जरूरत  इस  बात  की  थी  कि  उस  बात

 का  भी  वे  पता  लगाते।  गवर्नर  के  रील  दो

 तरह  के  हैं।  गवर्नर  का  खेल  एक  तो  बतौर  हेड
 आफ  दि  स्टेट  होता  हैं  और  दूसरा  रोल  बतौर

 प्रेसीडेंट  के  एडजेस्ट  का  होता  है।  उन्होंने  पंजाब
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 [  of  सत  पाल  कपूर  ]

 असेम्बली  को  तोड़ा  तों  वह  हमारे  विधान  की

 धारा  74  (2)  के  मातहत  तोड़ा  सरकार  के

 टूटने का  तो  हमें  कोई  अफसोस  नहीं  बल्कि

 खुशी है  लेकिन  इस  दफा की  तहत  कार्यवाही

 करना  मेरे  श्याम  में  गलत  है।  उनको  356

 की  तहत  कार्यवाही  करती  चाहिए थी  जो  कि
 उन्होंने  नहीं  किया  ।  बाकी  इसकी  फर्दर  डिटेल्स

 और  तफंसील  में  मैं  जाना  नहीं  चाहता  हूं।
 इतना  जरूर  है  कि  विधान  कीमत  दफा  आज

 तक  हिन्दुस्तान  में  प्रेसीडेंट  रूल  करने  के  लिए,

 स्टेट  असेम्बली  भंग  करने  के  लिए  या  स्टेट

 असेम्बली  सस्पेन्ड  करने  के  लिए  यूज  नहीं  हुई
 जो  दफा  174  (2)  उन्होंने  यहां  पर  बृज  की

 है  t  इस  दफा को  वहां पर  यूज  करने की  कोई
 जरूरत  नहीं  थी।  यह  बात  कास्दीदयूशनसी
 ठीक  हो  सकती  है  लेकिन  इस  कफा  को

 इस्तेमाल  करने  की  कोई  मिसाल  या  कोई

 प्रेसीडेंट  नहीं  मिलता  है।  मैं  समक्षता  हूं  गवर्नर

 को  बतौर  राष्ट्रपति  के  एजेन्ट के  ऐक्ट  करने  की

 वहां  पर  ऐसी  कोई  जरूरत  नहीं  भा  पढ़ी  थी

 हमारे  कांस्टोट्यूबडान  की  केन्द्र  में  है  कि

 गवर्नर  इस  दफा  को  तब  इस्तेमाल  करे  जब  स्टेट

 में  गवर्नमेंट  तो  स्टेबल  हो  लेकिन  वह  गवर्नमेंट

 नेशन  के  इन्ट्रेस्ट्स  के  खिलाफ जा  रही  हो।

 पंजाब  में  ऐसी  कोई  हालत  नहीं  भी  4 वह
 करप्ट  गवर्नमेंट  थी  जिसके  बारे  में  सरदार

 दरबारा  सिंह  ने  कुछ  बातें  कही  है।  अकाली

 पार्टी  का  क्‍या  रोल  था,  क्या  रोल  नहीं  था  भा

 वह  सिखों  की  पार्टी थी  पह  भी  बात  गलत  है
 अकाली  पार्टी  सिख  किसानों,  सिल  मजदूरों  की,

 सिख  मुलाजिमों  की  या  सिख  छोटे  दुकानदारों

 की  पार्टी  नहीं  थी  बल्कि  अकाली  पार्टी  बढ़े  बढ़े
 फ्यूडल  एलिमेंट्स की  पार्टी  थी  ।  सन  967

 से  लेकर  अब  तक  पंजाब  में  मिड टर्म  पोल  के
 बाद  भी  अकाली  पार्टी

 का  राज्य  रहा।  इस
 अकाली  पार्टी  ने  बतौर  एक  पार्टी  के  किस
 सेक्सन  की  नुमाइदगी की की  ?  क्‍या  उन्होंने  छोटे
 सिख-किसानों  के  लिए  सोचा  ?  जिस,  मजदूरों
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 के  लिए  सोच।  ?  विकास  नहीं।  अकाली  पार्टी

 का  रोल  हमेशा  फ्यूडल  एलिमेन्दूस  के  हुक  में

 रहा है  और  लैड  'रिफास्से  के  खिलाफ॑  रहा,

 मुलाजिमों  और  हरिजनों  के  खिलाफ  रहा।

 हमारे  जनसंघी  साहबों  को  हरिजन  का  नाम  लेगे

 से  ही  तकलीफ  होतो  है।  जिस  पर  जुल्म  होगा,
 उसी  का  माम  तो  हम  लेंगे  ?  अगर  महारानी
 खासियत  का  जिस  होता  है  तो  आप  की  दुख

 होता  है  उसी  तरह  से  जब  हरिजनों  का  नाम
 जाता  है  तो  हमको  छह  होता  है।  आप  अपर

 सेक्शन को  रिप्रेजेंट  करते  हैं।  और  हर  टूबर
 सेक्शन  को  रिप्रेबन्ट  करते  हैं  भापके  क्लास

 पर  जब  अटैक  होता  है  तो  आप  को  दुख  होता

 है  और  उसी  तरह  हमारी  क्लास  पर  जब  अटेक

 होता  तो  हमें  दुख  होता  है।  (व़्यवधान) *
 अकाली  पार्टी  के  हर  मिनिस्टर  ने  एक  दूसरे
 पर  इमाम  लगाये।  क्‍या  इल्जाम  लगाये  ?

 करप्शन  का  इल्जाम  ।  पंजाब  में  जो  भाई  नहीं

 रहते  उन्हें  करप्शन  का  बिल्कुल  पता  नहीं
 लेकिन  जो  भाई  पंजाब  में  रहते  हैं  उन्हें  मालूम

 है  कि  करप्शन  का  सही  मतलब  क्या  है।  एक
 आहतेदार  को  तब्दील  करो  तो  पांच  हजार  रुपया

 से  लो,  एके  नये  तहसीलदार  को  तब्दील  करो

 तो  दस  हजार  मे  लो  a  एक  इंडस्ट्रीज  इंस्पेक्टर

 क्या  कमायेगा  और  क्या  जोर  साहब  को  देगा  ।

 एक  लेबर  इंस्पेक्टर  कितना  कम् रामे भा  और
 बजीर  साहब  को  देगा  ।  एक  बाप  इंस्पेक्टर
 कितना  कमायेगा  कौर  कितना  मिनिस्टर  साहब

 को  देगा  ।  पंजाब  में  अकाली  पार्टी  का  यही
 रोल  था  ।

 76.58  hers.

 {  Suna  है,  N.  Trwary  in  the  chair,  )

 मैं
 तीन  चार

 साल  से  सुमता भा  रहा  हूं
 पंजाब

 के
 आरे

 में  क्  गया  कि  वहां  बड़ी  इंडस्ट्रीज
 नहीं है।

 966
 में  जब  हमारे  ant  [सकल

 सिह  सुधार  वहां  के  शफ,  मिलिनेयर ये  तो
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 उन्होंने  लैम् डर  में  इंडस्ट्रियल  लाइसेसेज  को

 कोशिश  की  थीं  कौर  पंजाब  को  6  1. अ

 इंडस्ट्रियल  ला इस सेक  मिले  थे  y  उनमें से  एक
 शाइतेन्ज  ट्रैक्टर  फैक्टरी  का  था।  हमारे

 आसंदी  भाई  और  स्वतंत्र  पार्टी  काले  जो  हैं  उनका

 ताल्लुक  बड़े  बड़े  बिजनेस  हासिल  से  हैं।  वहां
 पर  67  में  जब  बबनेमेंट  बनी  तो  उसमें  जनसंघी

 जिसे  और  उसमें  अकाली  भी  थे।  पंजाब  में

 किसान  टैक्टर  लेता  है,  चह  ब्लैक  में  खरीदता

 है  d  ag  महाराष्ट्र  और  उड़ीसा  तक  जाता  हैं  और

 ब्लैक  मे  ट्रैक्टर  लाता  है  लेकित  पंजाब  में  टैक्टर

 फैक्टरी  नहीं  लग  पाई  क्‍योंकि  स्वतंत्र  पार्टी  के

 लीडर  फरीदाबाद  में  ट्रैक्टर  फैक्टरी  चलाते  हैं  ।

 मगर  पंजाब  में  कोई  दूसरी  ट्रैक्टर  फैक्टरी  लग

 जाती  है  तो  उस  फैक्टरी  के  टैक्टिस  की  सेल  को

 नुक़सान  पहुंचेगा  ;  इसलिए  जनसंघ,  स्वत  त्र
 पार्टी  और  अकालियों  ने  स्केंडल  किया  और  उस

 इंडस्ट्रियल  लाइसेन्स  को  वापिस  कर  दिया।
 '

 '(व्यवधान)'  अगर  उस  फैक्टरी  के  नाम

 की  जरूरत  है  तो  मैं  बताता  हूं,  शुस्काटस
 फैक्टरी  का  नाम  भी  लेता  हूं  ।  अकाली  पार्टी  ने

 पंजाब  में  किसानो  को  कितना  नुकसान  पहुंचाया

 है  ?  जिस  फौक्टरीक  ।  ब्रोडक्यान  68-69  भें  आना

 था  वह  फैक्टरी  पंजाब  में  आज  भी  लगने  नहीं
 पा  रही  है  ताकि  आप  के  बिजनेस  हाउसेस  को

 किसी  तरह  का  नुकसान  न  पहुचने  पाये  ।

 उनकी  नुमाइन्दगी  अकाली  पार्टी,  जनसंघ  और

 स्वतंत्र  पार्टी  वाले  कर  रहे  हैं।  यही  नहीं

 पंजाब  मे  6  बड़े  लाइसेन्सेज  मिले  लेकिन

 अकाली  पार्टी  का  रोल  रहा  है  सरकार  से

 कोआपरेटिव  सेक्टर  में  लाइसेन्स  लेना,

 इंडस्ट्रियल  डेवलपमेंट  कारपोरेशन  के  सास  पर

 मौर  फिर  उस  लाइसेंस  को  यहीं  पर  प्राइवेट

 सेक्टर  में  |,  देता।  इतना  बढ़ा  स्केंडल

 हिन्दुस्तान  की  किसी  भी  सूबाई  शबर्समेंट ने ने
 काज  लैक  नहीं  किया  होगा  जोकि  पंजाब

 रायमंसेंद  ने  किया  है।  लालों  रुपया  सन्त  जी  ते

 लिया,  बादल  मे  लिया  शौर  किया  क्‍या?  जो

 लाइसेंस  लिए  उसमें'  बड़े  कड़े  सर भाये दारों  को

 40K  बिफर  बका  दिव्देकार  बनाया  ।  इस  तरह
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 ते  वे  पब्लिक  के  नाम  पर  बड़े  लाइसेन्सेज  को  विन

 मायो पली  हुसैन  में  कथबर्ट  करते  रहे  हैं।  जो

 लाइसेन्सेज  पब्लिक  सेक्टर  के  लिए  से  उनको

 उन्होंने  प्राइवेट  सेक्टर  की  फैक्टरी  में  बान्यर्ट

 कर  दिया  यह  पंजाब  की  अकाली  सरकार  का

 स्केंडल  है  जिसकी  जांच  होनी  चाहिये  t

 7.00  hrs.

 पंजाब  में  करप्शन  की  चर्चा  दो  रही  है  t

 प्रेसीडेंट  रूल  है,  हर  मिनिस्टर  ने  करप्शन

 किया,  हर  आदमी  ने  करप्शन  किया,  अकाली

 पार्टी  के  मेम्बरान,  हमारे  जत्थेदार  किसी  टीचर

 का  तबादला  कराने  जाते  हैं  तो  हजार,  पांच  सौ

 ई  उसका  सर्च  करा  देते  हैं।  इलेक्शन  के  बाद

 अकाली  पार्टी  की  हार  हुई,  मेरा  मतलब  मिड

 कम  पोल  से  है  जो  पार्लियामेंट  के  लिये  हुआ,
 इसका  नतीजा  यह  हुआ  कि  22,000  टीचर्स

 का  ट्रांसफर  कर  दिया  गया।  हाईकोर्ट  ने  सटे

 किया  ।  और  न  जाने  कितने  मुलाजिमों  को

 स्सपेंड  किया  ।  एक  रैन  आफ  टैरर  अकाली

 पार्टी  ने  पैदा  कर  रखा  था।  उन्होंने  लोगों  की

 भलाई  का  कोई  काम  नहीं  किया।  इसलिये

 आज  पंजाब  का  हर  आदमी  खुश  है  कि  यह
 सरकार  चली  गयी  ।  इस  सरक।र  के  जाते  की,

 सिवाय  फू यू डल  एलीमेंट  और  जत्थेदारों  के,  सब

 को  खुशी  है,  किसी  को  कोई  अफसोस  नहीं  है  1

 आम  आदमी  पंजाब  का  खुश  है  1

 सबसे  का  यह  हाल  था  कि  आपसी

 एस०  और  आई०  ए०  एस०  लोग  रबर  की

 मोहर  बनकर  रह  गये  थे  क्योंकि  जत्थेदार  लोग

 उनके  पास  बैठकर  धमकी  देते  थे  कि  यह  काम

 करो  नही  तो  सस्पेंड  कराते  हैं  ।

 लैंड  रिफात  के  सिलसिले  में  पंजाब  ने  कोई

 काम  नहीं  किया  ।  जरूरत  इस  बात  की  है  कि
 1...  रिफार्म  तेजी  से किया  जाय  are  पंजाब

 में  दो एक्ट्स चलते हैं। एक चलते  हैं।  एक  बैस्सू  लैंड  टैगोर

 ऐक्ट  953  और  दूसरा कै  पंजाब बेड  टैगोर

 सैषयोरिदी  ऐक्ट,  £953.)  दोनों  ऐक्ट्रिस  के

 बल्द  बहुत  बढ़ा  फर्क  है।  एक  ऐक्ट के  अन्दर
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 [थी  सत  पाल  कपूर  ]
 बाप  मुजारों  को  बेदखल  कर  सकते  हैं  और

 दूसरे  के  अन्दर  मुजारों  को  बेदखल  नहीं  कर

 सकते  हैं  -  जरूरत  इस  बात  की  है  कि  पैप्सू
 ऐक्ट  को  सारे  पंजाब  में  लागू  कर  दें  और  उसमें

 जितने  ऐश्जेप्पशन्स  दिये  हुए  हैं,  बाग,  मेकेनाइज्ड

 फार्मिग  के  लिये  जितने  ऐग्जेप्पन्शन  दिये  हुए
 हैं,  उसको  बिगड़ा  करके  पैप्सू  ऐक्ट  को  पंजाब

 में  लागू  कर  दें  तो  छोटे  टेनेन्ट्स  को  और  गरीब

 काश्तकार  को  बहुत  फायदा  होगा  t  इस  तरीके

 से  आप  पंजाब  में  फ्यूडल  एलीमेंट  को  खत्म  कर

 सकेंगे  |

 इस  बजट  में  आप  इंटैरिम  रिलीफ  की  कोई

 बात  नहीं  कही  आप  मुलाजिमों  को  इंटेसिव

 रिलीफ  दीजिये,  जैसे  सेन्टर  में  दी।  साथ  ही
 जो  विक्टमाइजेशन  पंजाब  के  मुलाजिमों  का

 बादल  सरकार  ने  किया  है  उसको  आप  वापस

 लीजिये।  जो  22,000  टीसे  को  ट्रांसफर
 किया  है  उसको  वापस  लीजिये।  जो  मुकदमे
 नाजायज  तौर  पर  बनाये  गये  हैं  उनको  वापस

 कीजिये  पंजाब  में  नॉर्मल  पब्लिक  लाइफ  को

 वापस  लाने  के  लिये  ये  चीजें  बहुत  जरूरी  हैं।

 श्री  अबोध  चम  (गुरदासपुर)  :  चेयरमैन

 साहब,  मजहब  की  बिना  पर  तंग दिलों  तो  होती

 देखो  है,  और  सुना  भी  है  कि  मेहता  शक्ति-

 लागत  की  बिना  पर  लोगों  को  जिन्दा  जलाया
 गया  है।  लेकिन  सियासी  इख्तिलात  को

 बिना  पर  कोई  ऐसी  मजबूरी  नहीं  होती  कि
 जिस  में  ठीक  को  ठीक  कहे  या  गलत  को  गलत

 कहे  ।

 मुश्ते  अफसोस  है  कि  स्कन्द  सुअज्निसाथियों
 में  हर  बात  पर  कांग्रेस  को  गरदानते  की  कोशिश
 की  उन्होंने  कहा  कि  यहां  करे  सिगनल  दिया
 गया  कि  वजारत  को  गिराया  जाय  अग्र
 वजारत  से  डिटेक्शन  की  बात  की  जाय  तो
 उस  सरफ  के  लोट  सम  से  ज्यादा  जिम्मेदार

 हैं।  967  में  4%  हाउस  में कांग्रेस  के
 48  सेस्वर थे ।  अगर  कांग्रेस  को  गवर्नमेंट  हो
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 बनानी  होतो  तो  उसके के  लिये  आर,  पांच  आद-
 मियां  को  खरीद  लेना  कोई  मुश्किल  नहीं  भा,
 और  अपनी  वजारत  बना  लेती।  मगर  कांग्रेस  ने

 यह  ऐलान  किया  कि  क्योंकि  अयास  ने  हस  को
 मै जी रिटी  नहीं  दो  इसलिये  दूसरी  पार्टी  को
 मौका  दिया  कि  बह  अपनी  सज॑र्नमेंट  अभागे  t

 सबसे  पहले  डिटेक्शन  के  सरदार  जिनको

 कहा  जायें  तो  बह  यहां  इस  हाउस  में  बैठे  हुए
 एक  मेम्बर  हैं  जो  आज  बहुत  जोर  से  बोल

 रहे  हैं।  मगर  पंजाब  और  हरियाणा  में  जो

 थुरूजात  हुई  तो  सबसे  पहले  उन  साथियों  की
 तरफ  से  हुई  जो  आज  डिटेक्शन  के  खिलाफ
 बोल  रहे  हैं।  जो  मोजूदा  वजारत  थी  उस  पार्टी
 के  मेम्बरान  में,  खास  करके  के  जो  वजीर  बे,
 उन  में  40  परसेंट  मेम्बर  ऐसे  थे  जो  कांग्रेस  से
 डिफंक्ट  कर  गये  t  इसलिये  जिस  में  40  परसेंट
 डिफाल्टर्स  हों  बह  कहें  कि  यहां  से  डिटेक्शन
 कराये  गये,  यहां  से  हरी  झंडी  दी  गयी  वज़ारत
 को  गिराने  की,  यह  बात  समझ  में  नहीं  आती  t
 इसमें  हमारा  कोई  हाथ  नहीं  है।  बल्कि  अकाली
 पार्टी  के  लीडर  ने  खुद  कहा  कि  उन  के  लिये
 वज़ारत  बला  सकना  अब  मुशिकल  है  इसलिये
 मैं  माननोय  ज्योतिर्मय  बस  से  कहूंगा  कि  हर
 बात  कांग्रेस  क ेखिलाफ  न  कहें  वरना  सी०  पी०

 एम०  पर  लोगों  का  जो  थोड़ा  बहुत  भरोसा  है
 वह  भरोसा  भी  खत्म  हो  जायगा  ।

 यह  कहता  कि  अवाम  से  चुनी  हुई  वजारत
 को  कांग्रेस  न ेगिरा  दिया  इस  को  अगर  देखना

 है  तो  पंजाब  में  गली,  कूचे  में  देखिये,  वहां  के

 शहरों  में  देखिये।  नई  दिल्ली  के  ऐवान  में
 बैठकर  न  देखिये  ।  आप  देखिये  कि  पंजाब  की
 जनता  इस  बारे  में  कया  सोचती  है।  मेरे  पास
 माज  एक  चिट्ठी  आयी  है,  मैंने  पूछा  1: ह
 मवर्ममेंठ  कैसी  थी,  तो  उसने  लिखा  है  कि

 "हुर शाल  पर  उल्लू  बैठे  हैं,  जमाने  गुलिस्तां
 कया  होगा।”  आज  पूजन  में बोगे  नजात  मसावी
 जा  रहा  है  क्योंकि  अकाली  पारी  किसी  ॥.
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 re  नहीं  थी,  जाती  और  मजहबी  जनून  पर

 बनी  थी  ।  एक  ने  पांच  एकड़  पर  से  मालगुजारी
 साफ  कर  दी  तो  दूसरे  ते  0  एकड़  कर  दी  ।

 कोई  मैरिट  पर  फैसला  नहीं  होता  था  ।

 मेरे  एक  साथी  अफसर  हैं,  वह  मिनिस्टर

 साहस  से  मिलने  गये  तो  मिनिस्टर  साहब  पूछने
 लगे  कि  तुम  को  नौकरी  करनी  है  कि  नहीं  ?

 उसने  कहा  मेरा  क्या  कसूर  है।  मिनिस्टर  साहब
 में  कहा  कि  तुम  दाढ़ी  को  कैंची  लगाते  हो  ।

 तो  उसमे  कहा  कि  दाढ़ी  की  लम्बाई  देख  कर

 तरक्की  दी  जायगी।  इस  पार्टी  के  मिनिस्टर

 साहब  तालीम  के  बारे  में  कुछ  नहीं  जानते,  बह

 स्कूलों  में  जाकर  बच्चों  को  कड़े  और  कच्छे

 पहनाते  थे  इसलिये  जरूरत  इस  बात  की  हैं

 कि  एक  जो  मौका  मिला  है  पंजाब  के  अवाम

 की  भलाई  करने  का  तो  हम  सब  सिल  कर  ऐसी

 सरकार  जो  मजहबी  जनून  पर  न  हो

 बल्कि  अवाम  की  भलाई  के  लिये  हो

 जो  जो  ज्यादतियां  पंजाब  मे  सर्विसेज  पर

 हुई  हैं  उनको  खत्म  करना  चाहिये  |  अकाली

 पार्टी  के  तबके  की  और  उस  तबके  में  भी  एक
 खास  तबके  की,  फ्यूडल  लोगों  की,  सरकार

 थी  ।  माइनॉरिटी  कम्युनिटी  के  जितने  भी

 बड़े-बड़े  अफसर  थे  उनको  अनइम्पौरटेंट  जगहों
 पर  भेजा  भया।  मेरे  अपने  जिले  के  एस०  पी०

 को  सिर्फ  इसलिये  निकाल  दिया  गया  कि  वह

 इनकी  धांधली  बर्दाश्त  करना  मुनासिब  नहीं
 समझता  था  और  मिनिस्टरों  की  सब्ब-इंस्पेक्टर रस
 से  माहवारी  लेगा  गवारा  नहीं  करता  था  |  इस

 तरह  की  जो  ज्यादतियां हुई  हैं  उन  को  दूर
 किया  जाय  ।  मैं  यह  कहूंगा  कि  जो  जो  ज्यादा-

 मियां  हुई  हैं  उनको  दूर  करने  की  जिम्मेदारी  इस
 हाउस  पर  है।  चूकि  हाउस  में  सरकार  बजट
 पेदा  करती  है,  जहां  बहु  टीचर्स  और  छोटे

 मुलजिमों  के  तबादले  को  रोके  वहां यह  भी
 देखे  कि  इस  मिनिस्ट्री  के  दौरान  उन  पर  जो

 "गयी

 हुई  हैं

 जा

 भरी  दूर  किया  जाय

 बी रेसा
 पब

 रोष  (महेसागढ़)  :

 प्रजापति  महोदय,  1 1  अपने  ब्रोकरों  को  तक़रीरें
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 बहुत  गौर  से  सुनी  हैं।  पहली  बात  तो  मुझे

 सह  कहती  है  कि  हिन्दुस्तान  में  एक  ही  गवर्नर

 असली  गैर  साबित  हुआ  है,  और  वह  है

 पावटा  t  मैं  उसकी  तारीफ  किये  बगैर  नहीं  रह

 सकता  ।  जाज  तक  किसी  गवर्नर  ने  यह  नहीं
 समझा  कि  कांस्टीट्यूशनल  की  शारा  74  में

 गवर्नर  के  असूत्यारात  क्‍या  हैं।  हमारे  दोस्तों  ने

 ऐतराज  किया  कि  यवनेई  ने  खुद  ही  फैसला

 कर  लिया।  आर्टिकल  74  मेंदा  ही  चीजें

 हैं  कि  गवर्नर  असेम्बली  को  प्रोवोग  कर  सकता

 है  और  गवर्नर  असेम्बली  को  'डिजॉल्व  कर

 सकता  है।  कोई  दूसरी  चीज  नहीं,  और  यह
 सिर्फ  गवर्नर  को  ही  अख्त्यिर  है।  एक  ही  गव-

 नर  पंजाब  में  हमारे  सामने  आया  जिसने  सही
 मानों  में  अपने  गवर्नर  वाले  अख्ट्थार  को

 इस्तेमाल  किया  |  अगर  उसने  खुफिया  तौर  पर

 इंस्ट्रक्शन  ली  हो  तो  हमें  उस  से  कोई  सरोकार

 नहीं  ।
 हो

 सकता  है  उन्होंने  किसी  से  पूछा  हो,
 लेकिन  इस  कांस्टिट्यूडन  की  तहत  गवर्नर  को

 फैसला  करने  का  अख्त्यिर  हासिल  है।  यह  फैसला

 हमारे  सामने  पंजाब  में  आया  ।

 मुझे  कुछ  बातें  कहती  हैं  जिनका  ताल्लुक
 हरियाणा  के  साथ  इन्साफ  का  है।  अकाली

 दल  से  मुझे  कोई  ताल्लुक  नहीं।  मैं  समझता

 हैं  कि  अकाली  दल  की  सरकार  दूलो  दो  जनता

 को  जरूर  सुख  मिला  हैं,  और  सबसे  ज्यादा

 सुख  फाजिल्का  और  अबोहर  के  लोगों  को

 मिला  है,  जिन  लोगों  को  प्रधान  मन्त्री  के

 अवार्ड  के  आद  दबाया  जा  रहा  है  वहां  सारे

 तरबिकयाती  प्रोग्राम  बन्द  थे,  कोई  भी  तामीरी

 काम  नहीं  होता  था  ।  नहरों  का  पानी  फाजिल्का

 और  अबोहर  के  लोगों  को  नहीं  दिया  जा  रहा
 था  और  सरकार  की  शाह  पर  नहरें  काटी  जा

 रही  थी  |  फाजिल्का  और  अबोहर  के  लोगों

 के  हिस्से  का  पानी  ऊपर  के  पंजाब  के  खेतों  में

 दिया  जाता  था  गौर  वहां  के  लोगों  की

 कोई  सुनवाई  नहीं  होती,  थीं।  यहां तक  कि
 जैसा  आप  को  मालूम  है  अबोहर  और  फाजिल्का

 के  इलाके  ड््म्दी  भाषी  थे,  वहां  के  लोगों पर
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 पजाब  जबान  थोपी  गई।  बयो  को  हिन्दी

 काने  को  इजाजत  नहीं  दी  गई।  लोग  शोर
 करते  रहे  और  भारत  सरकार  से  कोई  मदद
 करने के  लिये  कदम  नहीं  उठाया  |  आज  भारत

 सरकार  के  हाथ  में,  और  हस  पार्लियामेंट  के

 हाथ  में  पंजाब  की  हुकूमत की  गाम डोर  है।  मैं

 उम्मीद  करूंगा  कि  जो  बेइंसाफी  अबोहर  और

 फाजिल्का  के  इलाके  के  लोगों  के  साथ  हुई  है

 बहु  दूर  की  जायेगी  चाहे  इस  इलाके  को

 शष्ठीगढ़  के  साथ  सरकार  अपने  हाथ  में  में  ।

 और  यह  भी  चाहूंगा  कि  हरियाणा  का  जो

 पानी,  उसके  हिस्से  का  पंजाब  से  नहीं  आ  रहा

 है  वह  हरियाणा  को  दिलाने  के  लिये  भारत

 सरकार  गौर  करे।  पंजाब  के  लोगो  ने  बोस्टन

 जमुना  फीडर  कैनाल  नहीं  बनने  दी।  उस  के

 हिस्से  का  पानी  इसलिये  नहीं  मिला  कि  रोपड़

 का  हेवबक्से  पंजाब  में  है  जिस  पर  पंजाब  के

 अफसरों  का  कब्जा  है।  भाखरा  का  ज्वायेंट

 बोर्ड  हैं  लेकिन  नगर  हेडवर्क्स  पंजाब  के  अफसरों

 के  कब्जे  में  है  ।

 मैं  आखिर  में  अर्ज  करूंगा  कि  कांग्रेस  का

 किरदार  अकेली  दल  से  बेहतर  नहीं  है  पंजाब

 के  अन्दर  ।  मैं  उनको  याद  दिलाऊंगा  कि  जिस

 तरीके  से  उन्होंने  सरदार  लक्षमन  सिंह  ग्रिल

 की  अकाली  दल  से  तोड़कर  चीफ  मिनिस्टर

 बनाया,  वही  सरदार  लक्षमन  सिंह  गिल  उन्हें

 बुरे  लगे  ।  जिस  तरह  से  उन्होंने  पहले  सरदार

 लक्षमन  सिह  गिल  को  पहले  तोड़  करके  चीफ

 मिनिस्टर  बनाया  था  उसको  देखते  हुए  जो

 कुछ  गजनेर  ने  किया  वहू  ठीक  किया।  सब

 सेनेटरों  ने  अलग  अलग  यार्ड स्टिक  का  इस्तेमाल

 किया 1  एक  फैसला  लिया  हरियाणा  में  डीके-

 बदन  बन्दा  करने  के  लिये  और  दूसरा  फैसला
 लिया  अजय  मुकर्जी  और  गिल  को  थीफ

 मिनिस्टर  बनाने  के  लिये।  मै  मजे  करूंगा कि

 इस  गवर्नर ने  एक  जगह  से  एक  ही  याडेंस्टिक

 इस्तेमाल  किया  है  ।  एक  राजधानी  में  वो

 सतर  हैं  ।  दुतिया  में  कोई  कहीं  पर  दो
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 pete  नहीं  हैं  एक  शहर  मे  हरियाणा बौर
 पंजाब  के  गवर्नर  ते  एक  यार्डस्टिंक से  पालि-
 टैक्स  को  नापा  है  डिफ्रेक्शंन  की  रोते के
 लिये  और  इसलिये  मैं  उस  को  समर्थन  देता

 हूं

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R
 GANESH):  Mr.  Chairman,  Siz,  I  am  thank
 ful  to  the  hon.  Members  who  have  taken  part
 ia  and  contributed  to  the  debate.

 Later  on,  this  House  will  have  an  opportu
 nity  to  discuss  the  Statutory  Resolution  approv-
 ing  the  Presidential  Proclamation.  So,  at  this
 stage,  I  will  not  go  into  the  various  political
 points  that  have  been  raised  by  the  hon,  Mem-
 bers  in  regard  to  the  role  of  the  Governor,  in

 regard  to  the  role  of  various  political  partics
 andin  regard  to  the  character  of  che  Ministry.

 Consequent  to  the  President's  taking  over
 the  administration  of  the  State  of  Punjab,  this
 Budget  had  to  be  placed  before  the  Parliament.
 AS  I  wish  to  mention  is  that  after  the  dimolu-
 tion  of  the  Punjab  Awsembly  by  the  Governor,
 the  President  was  left  with  no  other  alternative
 but  to  impose  the  President's  Rule.  The  late
 Akali  Ministry  bad  proposed  a  vote  on  account

 lasting  til!  end  of  June.  This  House  is  now
 called  upon  ९०  vote  for  the  entire  Budget.

 There  are  a  few  specific  points  which  I
 would  like  to  reply.  A  mentian  has  peen  made
 about  power  shortage.  The  Government  of
 Punjab  itself  is  aware  of  the  serious  shortage  of

 power  and  various  steps  have  been  taken  to

 augment  the  power  supply.  In  order  to  bridge
 the  gap  and  to  meet  the  growing  demand,  a

 provision  of  Rs.  5.90  crores  has  been  made  in

 the  Budget  for  power  projects  and  Rs.  4.25
 crores  for  multi-purpose  prajects.  An  addi»
 tional  capacity  of  2500  MW  ls  proposed  to  be
 inathBed  for  which  a  number  of  generation
 projects  would  be  andertaken.  Top  priority  is
 being  given  to  the  execution  of  Guru  Nanek
 Thermal  Plant  (First  Unit),  In  addition,  the
 Punjab  Rieciricity  Board  is  acquiring  immedia.
 tely  54  dicsct  generating  sets  ofthe  total  papa
 city  of  63.24  MW.
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 An  howd.  Member  referred  to  the  utilisation

 of  Ravi  waters,  The  State  ip  committed  to  go
 ahead  with  the  execution  of  the  Thein  Dem

 Project  for  the  full  utilisation  of  Ravi  waters

 withdrawn  from  Pakistan  and  the  question  of

 clearance  of  this  Project  has  been  taken  up
 with  the  Government of  India  and  the  neces-

 sary  work  of  exploration  and  survey  of  this

 Project  has  been  taken  up.

 As  you  know,  Punjab  is  a  fairly  developed
 State  as  far  as  agricultural  production  is  con-
 cerned  and  also  as  far  as  the  development  of
 emall-scate  industries  ig  concerned.  The  State
 income  of  Punjab  is  fairly  high.  It  was  about
 Rs,  500.15,  crores  in  1965-66  and  it  has  risen  to
 Rs.  698.5  crores  in  i970-7].  The  growth  rate
 of  Punjab  has  been  6.9  per  cent  per  annum,
 In  the  agricultural  sector,  it  has  been  81  per
 cent  per  annum  and  the  growth  rate  in
 small-scale  industries  has  been  Wd  per  cent

 per  annum.  Nearly,  Rs.  B11  crores  have
 been  given  as  loans  for  sctting  up  tube-well

 during  1970071  and,  as  far  as  utilisation  of
 A.  R.  a  finance  is  concerned,  the  State  conti-
 nues  to  be  the  highest.

 Anather  point  raised  was  about  Government
 employees.  In  the  Budget  Speech  of  the  former
 Finance  Minister  it  was  stated  that  an  addi-
 tional  expenditure  of  Rs.  |  crore  per  annum
 will  be  involved  for  removing  anomaliss  in
 revised  pay-ecale,  as  far  as  school  teachers  are
 concerned,  Consequent  to  the  Kothari  Com-
 mistion’s  recommendations  which  have  been
 given  effect  to  from  ist  November,  1966,  the
 State  Government  considered  the  representa-
 tions  of  teachers  and  various  other  categories
 and  accepted  to  remove  certain  of  these  ano-
 walies.  This  will  involve  an  expenditure  of
 Rs.  3  crores,  So,  this  expenditure  of  Re.  4
 crores  has  been  provided  in  this  Budget.

 These  are  some  of  the  highlights  of  the

 Budget.  With  these  words,  I  commend  it  to
 the  House.

 MR.  CHAIRMAN:  Now,  I  put  the
 Demands  for  Grants  in  respect  of  Punjab  for
 1971-72  to  the  vote  of  the  House.

 The  question  is:

 “"Thas  the  respective  sams  not  excerd-
 ing  the  amnounte  shown  in  the  third  columa

 Of  the  Onder  Paper  ke  gramsed  to  the  Preai-
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 dent  out  of  the  Consolidated  Fund  of  the
 State  of  Punjab  to  complete  the  sums  neces.
 sary  to  defray  the  charges  which  will  come
 in  course  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1972,  in  respect  of
 the  following  demands  entered  in  the  secand
 column  thereof—

 Demands  Nos.  |  to  5!.”

 The  motion  was  adopted.

 7.28  hrs.

 PUNJAB  APPROPRIATION  BILL,  1971"

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  Before  I  move  the  Appropriation
 Bill,  I  have  to  make  a  correction  here.  Because
 you  kuow  this  Appropriation  Bill  had  to  be
 printed  at  break-neck  speed,  an  error  has  crept
 in.  In  page  a  line  17,  column  3  under  the
 heading  ‘Charged  on  the  Consolidated  Fund’.
 there  is  a  printing  mistake.  Instead  of  Rs.
 15,52,38,900  it  has  been  mentioned  as  Rs.
 15,52,38,  00.  Therefore,  this  should  be  correc-
 ted  as  Ra.  5,52,38,900.

 Sir,  I  beg  to  move  for  leave  to  introduce  a
 Bill  to  authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the  Consolida-
 ted  Fund  of  the  State  of  Punjab  for  the  services
 of  the  financial  year  971-72,

 MR,  CHAIRMAN  :  The  question  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  authorise  payment  and  appropriation
 of  certain  sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Punjab  for  the
 services  of  the  financial  year  1971-72.”

 The  motion  was  adopted

 SHRI  K,  R.  GANESH:  I  introducet  the
 Bil,

 *Published  in  the  Gazette  of  India  Extra-
 ordinary  Part  I,  Section  @  dated  216.71,

 ै  Inutbdluced  with  the  recommendation  of
 the  President.
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 Sir,  हैं  beg  to  movef  :

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from.  and
 out  of  the  Consolidated  Fund  of  the  State

 of  Punjab  for  the  services  of  the  financial
 year  97!-72,  be  taken  into  consideration.”

 aft  मान  सिह  दौरा  (मठिडा) :  में  बोलना

 चाहता  हूं  ।  मुझे  मौका  दिया  जाएं  ।

 MR.  CHAIRMAN  :  The  question  is;

 “That  the  Bill  to  authorise  payment
 and  appropriation  of  certain  sums  from  and
 out of  the  Consolidated  Fund  of  the  State
 of  Punjab  for  the  services  of  the  financial
 year  1971-72,  be  taken  into  consideration.”

 The  motion  was  adopted

 भी रामावतार  झा रतो  (पटना)  :  मेरा  प्वाइंट

 आफ  मभार्डर

 MR.  CHAIRMAN  :  The  question  is:

 “The  clauses  2  and  3,  the  Schedule
 Clause  ॥,.  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopied.

 Clausts  2  and  3,  the  Schedule,  Clause  2  the  Emacting
 Formula  and  the  Title  were  added  to  tha  Bill,

 SHRI  K.  R.  GANESH  :  I  beg  to  move  :

 “That  the  Bill  be  passed.”

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopied.

 MR.  CHAIRMAN  :  Now,  we  take  up  the
 Piatfan-hour  diacustion,

 ft  शायावतार  का स्त्री  :  मेरा  प्वाइंट  आफ

 आईं  है।  ये  बोलना  चाहते  करे  इनको  मौका

 नहीं  दिया  शा  है

 JUNE  2,  1971

 ?  Moved  with  the  recommendation  of  the

 9
 Ara hater sy

 द्  (Hatt  Die}

 लमाचति  महोदय  :  सथ  को  मौका  शिल

 गया है  ।  इस  लिन  को  राज्य  सभा  में  बाया था
 जबकि  पार्टी को  मौका  मिल  चूका  हैं।

 गमी  मान  सिंह  दौरा  :  तमाम  एम  पीज

 यूनाइटिड  हैं  मुलाजिमों  को  इंटेसिव  रिलीफ

 देने  बारे  में  :  इसका  जबाब  नहीं  दिया गया  है  ।

 इस  पर  मैं  बोलता  चाहता  था।
 ered

 97.26  bes.

 HALF  AN-HOUR.  DISCUSSION

 Re.  Rurat  BeacTaircation  puains  Fouaris
 PLAN

 SHRI  0.  K.  CHANDRAPPAN  (Telloherry):
 Sir,  I  have  raised  this  dsscussion  with  a  view
 to  bring  out  certain  important  problems  which
 were  not  properly  answered  when  the  question
 was  asked  in  this  House  on  8th  June  on  rural
 electrification  during  the  Fourth  Five  Year
 Plan.  Now  there  is  no  dispute  about  the  fact
 that  rural  electrification  should  be  given  pro-
 per  attention  and  proper  funds  should  also  be
 allotted  for  clectrifying  the  villages.  The
 Government  have  come  forward  with  enormous
 statistics  to  prove  how  far  they  have  been
 successful  in  rural  electrification

 In  this  connection,  I  wish  to  point  out  two
 facts.  The  first is  this,  The  per  capite  consump-
 tion  of  electricity  in  our  country is  89  ४,  च,
 whereas  in  the  other  underdeveloped  coun-
 tries,  according  to  the  Report  presented  by
 Government  this  year,  it  ranges  from  250  k.  w.
 to  2000  and  odd  k.  w.  From  this  we  can
 understand  how  backward  our  country  ie  ta
 the  matter  of  consumption  of  Electricity:

 Tt  is  said  that  in  rural  areas  the  quantum
 of  electricity  used  for  agricultural  purpose  is
 only  9  per  cent.  That  shows  the  backwardness
 in  the  matter  of  our  rural  electrification.

 We  have  eletrified so  much  of  vitlages,  ssid
 the  Minister.  The  other  day  he  enid  that  [से
 पर्दा  cent of  the  Indian  villages  have  been
 electrified  during  this  period.  It  is  a  remark.

 able  succem,  I  should  any,  At  the  same  time,
 the  dimparity  and  the  unbalances  which we  fied
 सामद  States  aro  very  glaring.
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 Here  we  have  asmall  State  Haryana,  which
 has  electrified  00  per  cent  villages  in  the
 State.

 Haryana  is  followed  by  Tamilnadu  with
 78%  villages  electrified  and  Kerala,  76%.  Is
 it  not  a  shameful  fact  that  in  the  same  country
 we  have  States  like  Assam  and  Orissa  where

 only  2.5%  villages  are  electrified  ?

 In  respect  of  West  Bengal,  which  is  consi-
 dered  to  be  one  of  the  highly  industrialised
 States,  where  industry  is  concentrated,  what  a
 pathetic  picture  the  country-side  presents  ?

 Only  7.4%.  of  the  villages  are  electrified  in  West

 Bengal.  Nota  different  picture  is  given  by
 Rajasthan  also.  In  Rajasthan  the  figure  is
 8.8%.

 Now  you  come  to  Bihar  and  U.  P.  In  Bihar
 the  figure  is  10.4%  whereas  in  U.  P.  the  figure
 is  ib as  All  this  shows  that  this  rural  electri-
 fication  could  not  be  done  in  a  planned  manner
 by  the  Government.  On  the  8th  June,  while
 discussion  was  taking  place  the  Minister  said
 that  it  was  not  due  to  fault  of  the  Centre,  but
 it  was  due  to  the  fault  of  the  States.  But,  we
 are  living  in  a  country  where  we  visualise  to
 have  planned  economic  development.  How
 can  we  assume  that  the  Centre  can  shirk  its
 resposibility  and  put  it  on  the  shoulders  of  the
 State  Governments  ?  To  put  all  the  responsibi-
 lity  on  the  States  only  is  not  the  correct  answer.
 We  have  to  examine  why  this  should  be  so,
 while  our  Government  and  Planning  Commis-
 sion  have  an  intense  desire  to  get  the  country
 electrified  quickly.

 We  not  only  visualise  that  there  should  be
 more  pumpsets  and  irrigation  facilities  which
 should  be  electrically  operated,  but  we  do
 visualise  a  new  country  side  to  be  created  in
 this  sub-continent  ;  we  do  visualise  the  chang-
 ing  face  of  rural  India,  which  will  have  its
 economic,  and  social  impact  on  the  future
 development  of  the  country.  But  we  find  a  sad
 picture  in  this  regard.  You  can  see  that  there
 are  States  which  are  producing  surplus
 electricity.  The  nearby  State  might  not  be  self-
 sufficient.  Then,  what  happens?  Due  to  lack
 of  transmission  facilities  the  surplus  electricity
 cannot  be  sent  to  the  nearby  State.  A  surplus
 State  like  Kerala  is  using  only  50  per  cent  of
 the  generating  capacity  in  that  State.  Is  it  not
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 a  national  waste?  Itis.  But  if  the  other  50
 per  cent  is  used  to  produce  electriciry,  then
 what  will  they  do  with  that  electricity  ?  There
 is  no  national  grid.  Iron  poles,  towers,  wires
 etc.,  the  essential  requirement  for  transmission
 even  to  the  villages  are  not  available.  The
 hon.  Minister  said  that  there  would  be  a
 national  grid,  but  we  may  have  to  wait  for
 another  ten  years.  He  also  said  that  50  per
 cent  of  the  villages  in  our  country  will  be
 electrified  in  the  next  ten  years,  and  980  will
 be  a  bright  year  for  India,  and  particular  so
 for  rural  India.  But  is  that  not  a  long  period  ?

 All  this  is  happening  because  of  the  lopsided
 planning.  We  again  depend  upon  the  vagaries
 of  the  whether,  the  climate,  the  monsoons,  the
 rainfall  etc.,  for  the  production  of  electricity.

 I  was  speaking  about  Kerala.  In  that  State,
 we  have  surplus  electricity  produced.  and  yet
 the  industries  are  often  affected  by  shortage  of
 electricity.  It  happens  because  we  completely
 depend  upon  the  monsoons  and  we  completely
 depend  upon  hydro  electric  projects.  Is  it  not
 good  to  plan  for  our  future?  I  think  that  we
 are  a  country  having  enough  coal,  and  we  can
 use  that  coal  for  installing  thermal  plants  and
 we  can  produce  electricity  to  help  those  States
 which  are  depending  mainly  on  the  monsoons.
 In  such  States  thermal  plants  could  be  installed
 and  more  electricity  could  be  produced  ;  it
 would  be  available  round  the  year.

 A  demand  had  been  put  forward  before  the
 Central  Government  by  Kerala  to  take  steps  to
 ensure  to  have  enough  electricity  all  round  the
 year,  and  I  do  not  know  whether  the  Central
 Government  have  considered  it.  They  need  an
 atomic  power  plant  for  this  purpose.  I  do  not
 know  whether  Government  will  consider  this
 case  of  Kerala

 Further,  when  we  go  to  electrify  a  village,
 the  limitations  of  the  Central  Electricity  Act
 come  in,  According  to  the  Central  Electricity
 Act,  private  ownership  of  land  is  a  problem,
 and  the  landowner  should  allow  the  Electricity
 Board  to  take  the  electricity  line  through  his  pro-
 perty.  In  my  district  of  Cannanore  in  Kerala
 State,  there  was  a  plan  to  electrify  the  villages
 on  the  occasion  of  the  Gandhi  Centenary
 celeberations,  but  most  of  our  schemes  were
 faced  with  a  serious  difficulty  because  of
 litigation.  Most  of  the  landlords  would  like  to
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 get  dlectricity  for  their  domestic  consumption
 and  perhaps  also  for  irrigation  facilities  but

 they  might  have  some  feud  with  their  neigh-
 bours  and  they  would  not  allow  the  electricity
 lines  to  pass  through  their  property  to  their

 neighbours,  Will  Government  consider  the

 question  of  changing  this  Act  which  is  rather
 outmoded  and  which  cannot  serve  the  purpose
 which  we  would  all  likeit  to  serve  ?  That  Act
 thould  be  ameaded.

 Then,  I  come  to  the  question  of  the  finances
 of  the  State  Electricity  Boards.  The  Five  Year
 Plan  says  that  the  financial  position  of  the
 State  Electricity  Board  is  very  bad,  and  the

 report  of  the  Ministry  of  Irrigation  and  Power
 which  has  been  presented  this  year  also  says
 that  all  the  State  Electricity  Boards  more  or
 less  are  having  a  difficult  financial  situation.  I
 do  not  know  the  details  of  it,  but  I  know  one

 thing  which  happens  as  a  consequence.  When
 the  Electricity  Board  is  asked  to  electrify  8

 village,  they  readily  come  forward.  At  least  in

 Kerala,  I  know  that  they  will  ask  whether  we
 can  furnish  a  minimum  guarantee;  that  is.  25

 or  30  people  should  agree  that  they  would
 consume  the  electricity.  There  is  no  problem
 in  regard  to  this  agreement.  But  the  problem
 comes  when  the  Electricity  Board  for  its  future

 planning  also  charge  6  per  cent  interest  on  the
 poor  villagers.  You  koow  the  villager  has  an

 age-old  understanding  in  regard  to  moncy-
 lending,  interest  etc.  He  might  be  having  so

 many  idiotic  notions  also.  But  to  help  him  out
 of  these  things,  Government  should  adopt  a
 more  benevolent  attitude.  Government  enable
 the  Electricity  Boards  to  electrify  the  villages
 without  charging  exorbitant  rent.

 What  happens.  They  are  now  charging  6
 percent,  One  expert  committee  mentioned  in
 the  Fourth  Plan  are  visualising  the  looting  of
 the  villagers.  It  is  called  the  Venkataraman
 Committee.  It  vizualises  that  in  future  invest
 ments  the  Electricity  Boards  will  make,  get  a
 return  of  Ii  per  cent.  Ido  notknew  how  the
 poor  villager  can  afford  to  pay  this.  If  your
 idea  is  to  give  priority  to  rural  electrification  to
 bring  its  benefit  within  the  reach  of  the  com-
 mon  man,  the  poor,  man  in  the  village  should
 not  be  penalised  in  this  fashion.

 SHRI  K.  SURYANARAYANA  (Eluru):
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 Recently  there  was  a  news  item  appearitig  in
 the  pres  saying  that  the  Minister  of  Irrigation
 and  Power  had  suggested  to  the  Government
 and  had  requested  the  Prime  Minister  to  allow
 him  to  advise  the  Planning  Commission  to  allot
 some  funds  to  cover  the  entire  Harijan  and
 Girijan  villages  for  clectrification  before  the
 end  of  this  year.  How  far  has  this  scheme
 been  agreed  upon  and  what  action  has  been  or
 is  being  taken  ?

 Now  the  Electricity  Boards  are  in  deficit.
 They  have  no  funds.  If  this  matter  is  raised
 here,  the  reply  is  that  it  is  a  State  subject.  The
 Centre  gives  some  grants  or  loans.  We  are
 here  directly  elected  by  the  people.  We  have
 got  certain  responsibilities  in  this  regard  to
 out  electorate.  When  we  ask  the  State  Govern-
 ments,  they  say  the  Centre  is  giving  money
 and  we  should  not  ask  such  questions.  At  the
 same  time,  we  find  that  money  allotted  by  the
 Centre  for  the  particular  purpose  of  electrifica-
 tion  may  not  be  spent  for  that  purpose  but
 diverted  to  some  other  purposes.  So  I  would
 suggest  that  when  the  Centre  gives  a  loan  ot
 other  financial  assistance  to  State  Governments
 for  a  particular  purpose,  they  should  also  have
 some  supervision  to  see  that  the  money  is
 utilised  for  the  purpose  for  which  it  was  asked
 and  given,  and  properly  utilised  at  that.  I
 would  request  the  Minister  to  clarify  this
 point,

 SHRI  BALATHANDAYUTHAM  (Coim-
 batore)  :  We  are  not  satisfied  with  our  rursl
 electrification  as  it  is,  In  this  background,  we
 find  that  electricity  is  being  wasted  in  the
 cities.  What  is  Government  going  to  do  to
 curb  ostentatious  use  of  clectricity  in  the  cities,
 depriving  the  villages  of  the  same  for  more
 useful  and  productive  purposes  ?  Will  Governs
 ment  consider  going  to  the  aid  of  the  ह.
 culturist  by  reducing  the  rate  on  which
 cleetcicity  is  supplied  for  such  purposes  as
 agricultural  production  ?  We  find  that  extens
 sion  of  rural  electrification  only  touches  a  few
 houses in  the  villages.  Does  the  Government
 contemplate  really  reaching  the  Harijaus  and
 Girijans?  If  so,  will  they  consider  &  scheae
 for  even  wiring  houses  and  supplying  theta
 electricity,  charging  for  both  in  a  moderate
 way?  Will  the  Government  consider  tabitg
 over  the  private  agenciep  supplying:  deutrivity
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 that  are  still  in  existence  pacticularly  in  Tamil
 Nady  because  the  production  is  done  by
 Government?  Unless  you  take  over,  you  will
 not  be  able  to  achieve  your  aim  or  target.  In
 that  respect,  will  the  Centre  go  to  the  aid  of
 the  States,  because  the  question  of  compensa-
 tion  comes  in  taking  over  the  private  agencies  ?
 In  States  which  have  exhausted  their  capacity
 for  hydro-electric  schemes,  will  be  Government
 consider  starting  more  atomic  plants?  Finally,
 are  they  serious  about  this  national  grid  ?

 भी  कमल  मिस  समुद्र  (केसरिया:
 अध्यक्ष  महोदय,  बिहार  बिजली  के  विकास  की

 दृष्टि  से  बहुत  पिछड़ा  हुआ  है  और  बिहार  में

 भी  उत्तरी  बिहार  सबसे  पिछड़ा  हुआ  इलाका

 इस  मामले  मे  होते  ऐसी  अवस्था  मे  मैं

 जानता  चाहता  हू  अब  ि  वह  कहते  है  कि

 पिछड़े  इलाकों  के  लिए  विकास  की  योजना

 बनाने  जा  रहे  हैं  और  सहायता  करने  जा  रहे

 है  तो  चौथी  पंच  वर्षीय  योजना  के  अन्दर

 बिहार  के  उत्तरी  इलाके  के  लिए  जो  अपने

 प्रदेश  में  दक्षिणी  बिहार  की  तुलना  में  भी

 बिजली  के  मामले  में  बहुत  पीछे  है,  उस  को

 इस  योजना  के  जरिए  कुछ  फंड  देने  जा  रहे  है
 या  नहीं  जिस  से  उत्तरी  बिहार  मे  बिजलीकरण

 का  काम  ग्रामीण  क्षेत्र  में  तेजी  से  हो  सके  ?

 साथ  ही  मुजफ्फरपुर  और  मोतिहारी  के  बीच

 में  एक  थर्मल  पावर  स्टेशन  का  वादा  आपने

 किया  है  पार्लियामेट  में  कई  बार  यह  सवाल

 उठा  है।  क्‍या  जाप  मोतीहारी  और  मुजफ्फरपुर
 के  बीच  में  कोई  थर्मल  पावर  स्टेशन  कायम

 करने  जा  रहे  हैं  वा  नहीं  ?  जब  कि  आप  ने

 वादा  किया  है  और  जब  कि  आप  जानते  हैं  कि

 उत्तरी  बिहार  में  बिजली  का  विकास  बहुत
 धीमी  गति  से  हुआ  है  तो  ऐसी  दशा  में  बरौनी

 के  अलावा  बहो  मुजफ्फरपुर  और  मोतीहारी  के

 बीच  एक  थर्मल  पावर  स्टेशन  आप  इसके  जरिए
 कायम  करने  जा  रहे  हैं या  नहीं  ताकि  उत्तर

 बिहार  में
 प्रमाण  क्षेत्र  के  अन्दर

 जो  विकलों
 का  विकास  विल्कुल  सवेरद्ध  है  उसको  आगे

 बढ़ावा  जी  |... ड  और  उत्तर  बिहार के  अदर

 यो  सस् भा जाएँ  उसका  विकास  हो  सके  ?
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 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  I  pointed  out  the  other  day  that
 for  lack  of  electricity,  particularly  in  the  rural
 areas,  addition  of  basic  wealth  is  hampered
 considerably.  It  should  be  the  Centre’s  res
 ponsibility  to  finance  rural  electrification
 schemes  as  much  as  they  can.  I  am  told  that
 our  electrification  specification  ia  much  higher
 than  world  standards.  May  I  know  whether

 we  can  do  with  lower over  head  clearance  for
 the  purpose  of  reducing  expenditure  ?

 There  is  great  disparity  in  the  per  head
 consumption  of  electricity  between  State  and
 State.  Also  there  is  waste  of  electricity.  Where
 there  is  excess  production,  as  Shri  Chandrap-
 pan  has  pointed  out,  the  Goverment  has  to  make
 some  arrangement  so  that  the  exceas  production
 could  be  switched  over  to  the  neighbouring
 States.  There  are  backward  States,  as  I  pointed
 out  the  other  day,  like  Orissa,  Assam,  West
 Bengal  and  Bihar  where  due  to  lack  of  rural
 electrification,  minor  irrigation  schemes  are
 not  being  energised  and  also  small  and  cottage
 industries  are  not  growing.  The  allocation  for
 the  Fourth  Plan  is  much  too  littl.  May  I
 know  whether  something  could  be  done  to
 enhance  the  amount  that  can  be  spared  for
 rural  electrification,  because  it  is  the  most
 important  thing  if  you  are  talking  in  terms  of
 advancement  in  fields  of  economy,

 Why  is  this  discrimination  between  the
 consumers  in  industry  and  consumers  in  agri-
 culture?  You  are  subsidising  and  giving
 electricity  at  a  lower  price  to  people  in  industry
 while  in  the  case  of  agriculturists  and  rural
 areas  it  is  not  so.

 Would  you  kindly  tell  us  once  again,
 because  the  other  day  you  said  something  but
 it  was  not  quite  clear  to  us.  What  specific
 steps  are  you  going  to  take  for  helping  the
 backward  States  like  West  Bengal,  Orissa,
 Asam  and  Bihar?  bese ee  (Jaterruptions).

 MR.  GHAIRMAN  :  According  to  the  rules
 I  cannot  allow  any  other  Member.  The  hon.
 Minister.

 ‘THE  MINISTER  OF  [RRIGATION  AND
 POWER  (DR.  K.  L.  RA®)  :  I  am  thankful)
 te  the  hon.  Member  for  having  another  half
 an  hour  discussion  in  such  a  short  time  We
 had  one  only  last  week.  That  only  shows  that
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 the  hon.  Members  have  such  an  interest  in  this
 qatter.  It  is  somewhat  strange  or  3  bit  interese-

 ing  that  the  two  States  which  have  advanced

 montly  in  this  field,  namely  Kerala  aod  Tamil
 Nadu  should  complain  on  this  score,  I  cap

 yadertand  Shri  Jyotirmoy  Bosu  saying  some-
 thing  because  he  comes  from  Wen  Bengal
 with  such  alow  percentage  of  electrification.
 In  Tamil  Nady  about  80%,  and  in  Kerala
 about  76%  of  the  villages  have  been  electrified
 and  by  the  end of  this  Plan  they  will  complete
 the  rural  electrification.  I  do  not  see  the  rea-
 son  why  those  Members  should  feel  aggrieved
 in  aty  way  unles  it  be  that  they  want  to

 the  cause  of  the  whole  country.
 Having  finished  their  State  they  should  now

 champion  the  cause  of  the  country.

 The  hon.  Member  said  that  rural  electrifica-
 tion  was  being  managed  very  badly  but  I

 should say  that  it  is  one  of  the  sectors  where
 we  are  doing  very  well.  About  other  sectors
 we  ate  not  able  to  improve  our  targets  for  the
 Fourth  Pian  but  in  the  case  of  rural  electrifica-
 tion  we  are  in  fact  increasing  our  plan  target
 of  electrifying  (2.5  lakhs  of  pump  sets  to  I5
 lakhs  of  pump  sets.  Likewiec  in  the  matter  of
 electrification  of  villages  we  arc  devising  %0

 many  steps  and  we  are  trying  to  bring  about
 a  much  better  situation  in  the  country.  It  is
 unfortunate  that  there  are  nine  States  which
 ate  very  much  below  the  national  average  and
 these  nine  States  have  got  a  population  of  300
 million  people,  which  is  more  than  50  per  cent
 of  the  total  population.  The  hon.  Member
 said  that  the  Centre  was  responsible  for  this
 kind  of  imbalance.  It  is  vat.  Once  again  I
 कस कटक  that  there  are  some  sectors  to  which  the
 States  have  to  pay  attention  and  this  is  one  of
 the  sectors  where  the  money  should  be  spent
 by  the  State  Government.  Especially  the  hon,
 Member  coming  from  Kerala  should  not  ask
 for  any  further  assistance  in  this  respect  bee
 cxuse  only  the  other  day  he  was  complaining
 about  sca  erosion  and  he  wanted  some  money
 from  the  Centre.  He  says  everything  should
 come  from  the  Centre.  I  quite  agree  with  bins
 dhat  sea  crosion  must  be  financed  by  the  Centre
 amd  I  also  sald  that  the  Ministry  of  Irrigation
 sad  Power  holds  strocg  views  on  this  matter,
 Tosay  that  everything  must  come  from  the
 Contre,  weakens  the  Stites  in  respect  of  other
 requests.  Hon.  Members  must  reserve  this  for
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 some  attack  an  some  weak  points,  I  should
 say  that  meither  Tamil  Nada  nor  Kerala  shouttl
 have  any  grievance  whatecever  in  the  matter
 of  rural  clectrification.  छह  Jyoitrmey  Bosu
 had  a  much  stronger  case  us  Bengal  is  one  of
 the  premier  States  with  high  density  of  मिस्कीन
 lation  and  is  suffering  from  want  of  electrifica-
 tion.  At  the  time  of  the  fast  half'an  hour  dis
 cussion  I  made  a  number  of  suggeatlons.  I
 indicated  the  measures  which  we  are  taking  to
 improve  rural  electrification  by  means  of  pro-
 grammes  in  Biber,  West  Bengal  and  Orisa.
 These  are  the  three  States  which  have  got  a
 high  potential  but  they  ate  backward.  This
 haz  come  about  because  of  historical  reasans
 and  I  do  not  want  to  go  into  them.  The  States
 did  not  attach  much  importance  to  this  sector
 and  I  said  on  the  fast  occasion  that  the  moncy
 that  was  spent  by  these  States  wae  small.

 Now  of  course  we  are  going to  take  it  yp
 seriously.  We  have  in  the  Rural  Electrification
 Corporation a  leverage  by  which  we  can  try
 to  help  the  backward  States,  I  pointed  out
 last  time  that  Bengal  hed  provided  Rs.  I0
 crores  in  their  Pian  for  rural  electrification.
 But  this  will  not  take  thers  far.  We  must  make
 up  the  beckiog.  That is  why  we  are  now  ask-
 ing  the  R,  E.  (५  and  other  financial  organisa-
 tions  to  raise  at  least  Rs.  20  crores  so  that we
 can  have  a  programnic  at  least  for  Re.  30
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 they  will  all  remain  in  the  villages  and  be
 contributing  to  our  national  effort,  instead  of
 wandering  about  Calcutta  aimlessly.  That  is
 my  opinion.  We  are  guing  to  miske  a  very
 goed  effort  in  West  Bengal  in  this  direction.

 About  Bihar,  my  hon.  friend  bas  been  al-
 ways  arguing  very  correctly  that  north  Bihar
 हम  geceive  more  attention,  It  is  so,  In
 north  Bihar,  the  total  power  aveiinble  i  40
 megawatts,  Ia  the  whole  of  north  Bihar,  the
 power  is  only  95  to  40  megawatts  that  we  are
 using  at  the  moment,  whereas  the  city  of
 Calcutta  alone  takes  about  550  megawatts.
 So,  you  can  see  bow  backward  north  Bihar  is
 and  what  a  small  amount  af  power  ithas.  As
 Isubmitted  last  time,  we  want  to  establish  a
 thermal  station  there.  Originally,  we  wanted
 to  have  it  Motihari  or  Muzaffarpur,  but  un-
 fortunately,  the  broad  gauge  line  is  not  exten-
 ded  and  the  railways  have  no  plan  for  it.
 Therefore,  we  cannot  rehandle  the  coal,  and
 that  means  unnecessarily  increasing  the  cost  of
 power  artificially.  We  have  got  to  take  a  final
 decision.  It  has  been  pending  for  a  long  time.
 We  hope  to  take  a  decision  in  the  course  of  the
 next  few  days  on  the  subject.  Once  you  do
 that,  I  am  feeling  that  probably  we  have  to
 locate  this  power-house  at  Samastipur.  I  will
 once  again  contact  the  railway  people  and  find
 out  whether  at  least  they  can  take  the  broad
 gauge  line  up  to  Muzaffarpur.  If  they  are  not
 taking,  then  there  is  no  option  for  us  except
 to  see  that  steps  are  taken  to  establish  the
 power  station  at  Samastipur.  Apart  from  this
 the  main  work  to  be  done  is,  extending  the
 transmission  lines  in  north  Bihar,  north  Bengal
 and  Orisa.  They  are  having  the  same  type
 of  problem  in  regard  to  the  inadequacy  of
 lines.  For  these  lines,  I  requested  the  Chair-
 man  of  the  REC,  and  he  has  accepted asa
 special  case  that  for  these  three  States  loans
 should  be  given  even  for  transmission  lincs.
 For  the  other  States,  we  do  not  give  such  loans;
 they  are  confined  only  rural  electrifiation.

 AN  HON.  MEMBER  :  What  about  Uttar
 Pradesh  ?

 DR.  K.L.  RAO:  It  is  neither  there  nor
 here,  It is  also  one  of  the  backward  States
 because  ft  has  about  the  average  of  India’s
 tlectrification,  about  48  per  cent.  But  in  the
 case  of  Uttar  Pradesh,  we  have  got  good
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 engincers,  first-class  engincers  and  we  feel  they
 can  always  take  catc  of  themselves.  There
 also,  we  have  already  satctioned  a  number  of
 echeures  ;  nearly  Rs,  8  crores  for  the  REG,  but
 that  is  net  much  for  a  big  Stato  like  Uttar
 Pradeth  ;  it  has  to  be  much  more  ;  it  must  be
 nearly  double  that  amount.  We  are  awaiting
 some  more  schemes  for  Uttar  Pradesh,  but  fr
 does  not  require  much  effort  on  the  part  of  the
 Central  Government,  because  their  own  धान
 gincers  will  take  such  steps  as  are  necessary
 (Interruption)  There  is  one  more  iniportant
 point.  In  regard  to  West  Bengal,  only  two
 schemes  are  pending  :  one  in  the  Sunderbans
 and  the  other  in  Murshidabad.  These  two
 schemes  ate  pending.  Their  Minister  today
 told  me  that  there  are  many  more  schemes
 which  they  are  going  to  send  very  shortly  ;
 that  they  have  replied  to  some  of  the  comments
 of  REC  and  that  they  are  going  to  send  them
 back  ;  90,  the  process  is  going  on.

 Then,  hon.  Members  have  raised  the  ques-
 tion  about  Harijan  villages.  I  am  glad  that
 Mr,  Suryanarayana  has  not  raised  the  ques-
 tion  of  Andhra  Pradesh  and  Telengana.  I  was
 fully  prepared  for  it,  but  I  am  very  glad  that
 he  has  not  done  it.  He  has  taken  a  national
 view  of  the  problem  of  Harijan  areas.  There
 are  two  problems  in  respect  of  which  we  have
 taken  steps.  Out  of  the  06,000  villages  clec-
 trified  so  far,  there  are  a  number  of  villages
 where  electricity  has  not  been  given  to  Harijan
 areas,  though  the  main  village  has  been  clec-
 trified.  I  bave  taken  up  this  matter  with  the
 Planning  Commission.  I  am  very  glad  that
 the  Planning  Commission  seem  te  have  decided
 today  that  funds  must  be  given  to  State  Elece
 tricity  Boards  to  clectrify  these  Harijan  areas,
 provided  the  running  cost  and  expenditure  on
 account  of  street  lighting  etc.,  is  borne  by  the
 State  Government  or  the  punchayat  or  the
 zila  parishad.  The  capital  cost  will  be  met  by
 the  Government  of  India.

 SHRI  K.  SURYANARAYANA  :  Will  &
 be  a  loan  or  grant  ?

 DR.  K.  L.  RAO:  Nobody  is  worried  about
 that.  They  only  want  money.  So  far  as  the
 remaining  towns  and

 en
 are  concerned,

 we  had  a  meeting  today  about  standardisation.
 As  Mr.  Bosu  mentioned,  standardisation
 is  very  important.  If  you  standardise,  you  can
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 do ४  mach  quicker  and  more  economically.

 Whewd  were  two  mectings  teday,  and  the  REC
 is  trying  to  standardise  the  various  parte  to
 make  it  uniferm.  So  far  as  villages  to  be  elec-
 trified  hereafter  are  concerned,  they  must  in

 Qhode  the  electrification  of  Harijan  areas.
 Orberwise,  we  are  not  going  to  sanction  the

 taoney.  The  Chairman  of  the  REC  has

 accepted  it.

 I  thank  the  hon.  members  for  taking  in-

 tesvet  in  this  subject.  I  only  wish  more  mem-
 ber,  were  present.  When  it  was  said  chat  all
 villages  will  be  electrified  by  96i,  an  bon,
 member  asked,  “Why  not  tomorrow  ?”  Qnite
 true.  But  the  question  is  one  of  finding the
 resources  for  it.  1  fhon.  members  continue  to
 take  interest  in  rural  electrification,  I  am  sure
 ¥ndia  will  march  forward  with  this  vital  sector,
 which  is  most  important  to  entre  the  uniform
 developenent  of  the  country.

 Mr,  Chasdrappac  said,  national  grid  isa

 myth,  It  is  not,  "There  is  no  surplus  power  in
 Kerala.  Ido  not  koow  why  he  sald  there  is.
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 If  Idikki  project  is  nat  completed  by  3973  or
 1974,  which  we  are  nat  expecting,  Kerala  will
 be  a  deficit  State.  We  have  connected  practi
 cally  every  State  with  the  other.  But  we  have
 mot  got  strong,  powerful  Hnis.  We  have  got
 382  or  220  KV  lines,  In  Calcutta,  there  was
 shortage  of  power  recently  due  to  the  break-
 down  of  some  engiaet.  But  though  DVC
 power  was  available,  we  could  not  send  power
 to  Caloutta  from  there  because  there  was  ao
 spare  cable  line.  We  are  thinking  of  400  KV
 lines.  I¢  is  the  aim  of  the  Government  and  all
 the  people  are  agreed  that  we  should  have  an
 all-India  grid.  Iam  sure  when  we  have  suffi-
 cient  number  of  strong  and  powerful  links,  we
 will  have  an  effective  all-India  grid.

 T  once  again  thank  all  the  hon.  members.

 ity  bra.

 The  Lok  ह".  then  adjourned  sili  Eleven  of  the
 Clock  on  Tussday,  June  22,  3973{Asadha  I,

 4698  (Saka)


